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INTRODUCTION 

1 I the Chalrpersopvjqf the )Publlc Accounts Committee having been authcnzed by 
the Commuttee in this behalf presentthis Sixty Second Report on the Reports of the Comptroller 
and Auditor General of Indra for the years ended 31st March 2002 (Revenue Receipts) and 
31stMarch 2003 (Civil) ०3 

2 The Reports of the Comptroller and Auditor General of India for the years ended 

31st March 2002 (RevenueReceipts} and31st March 2003 (छाए) were 1810 on the Table of 
the House on 511 March 2003 and 13th February 2004 respectively 

3 The Committee examined the Reports ए the Comptroller and Auditor General of 
India for the years ended 31st March 2002 (Revenue Receipts) and 31st March 2003 (छापा) 
and also conducted the oral examination of the representatives of the concerned departments 
The Public Accounts Committee | its meeting held on 10-4-2007 under rule 231(9) has 
appointed its Sub Committee from amongst its Members to identify/scrutinize all the paras of 
remamning Reports of the C & A G of Indra which mvolve huge financial irregularities and 
require to be discussed by the whole Committee and (0 scrutinize the replies recewed from 
the departments पा respect of Implementation of recommendations made by the Commuittee in 
its vanious Reports and to make further observations thereon The Sub Commuttee has partly 
scrutinized/identified important pagas ofthe C &A G Report for the year 2001-2002 (Civiland 
Revenue Receipts) and for the year 2002 2003 (Civil) and also scrutinized the replies received 

from the departments in respect of fmrplementa’uon of recommendations made by the Committee 
In its vartous Reports and made further observations thereon 

4 The Committee considered and approved this Report at their sitting held 
on 10th March 2008 

5 A शाही record of the proceedings of the meetings of the Committee has been 
kept in the Haryana Vidhan Sabha Secretanat 

6 The Committee place on record their appreciation of the assistance rendered 10 
them by the Accountant General (Audit) Haryana and 15 officers The Committes would like 
to express their thanks to Financial Commissioner and Principal Secretary to Government 
Haryana Finance Department and लाला officers of Finance Deparimentand the representatives 
of the various departments who appeared for oral evidence before them for the co operationin 

giving Information to the Commuttee 

7 The Committee Is also thankful to the Secretary Additional Secretary and officials 
of the Haryana Vidhan Sabha for the whole hearted co-operation and assistance given by 
them to the Committee 

Chandigarh SHAMSHER SINGH SURJEWALA 

The 10th March 2008 CHAIRPERSON
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REPORT 

GENERAL 

1 The Committee for the yea 2007 2008 was nominated on 7thApnl 2007 by the 
Hon ble Speaker in pursuance of motion moved and passed by the Haryana Vidhan Sabhain 

its siting held on 13th March 2007 authonzing him to nominate the Members of the Commuttee 
on Public Accounts of the year 2007 2008 

2 The Commuttee held 56 meetings प्रा all at Chandigarh and other places upto 

10 3-2008



Part-I 2001-2002 

(Revenue Recelpts) 



EXCISE & TAXATION DEPARTMENT 

31 14 Arrearsinrevenue 

As on 31 March 2002 arrears of revenue under the principal heads of revenue as 
reported by the departments were as under 

Sl Heads of revenue 
No 

Total arrears Arrears more 

than 5 years 
old 

Remarks 

(Rusees m crora) 

1 2 3 4 5 

1 Taxes on sales १806 etc 

! 

2  Taxes and Duties on Eiectncity 

3  State Excise 

4 Taxes on Goods and Passengers 

§ Non ferrous mining and 
Inetallurgical industties 

390 88 

52 69 

23 39 

3233 

504 

113 91 

2949 

1028 

763 

305 

Demand for Rs 28 05 crore was 
covered by recovery certificates 
Rs 7291 crore stayed by Caurts and 
other Appellate Authonties Rs 7 96 
crore was held up due to dealers 
becoming insclvent and demand for 
Rs, 11 36 crore was proposed 10 be 
written off Specific action taken 10 
recover remaining amount of Rs 
270 57 crore was not intmated 

Rs 038 crore was recoverable from 
M/s Rama Fiber Bhiwan: Rs 0 30 crore 
from M/s Dadn Cement Factory Charkhi 
Dadri Rs one crore from M/s Haryana 
Concast Hisar Rs 0,16 crore from 
M/s Competent Alloys B? labhgarh and 

a sum Rs 50 85 crore from consumers 
by Haryana Vidyut Prasaran Nigam 

Rs 1 22 ¢rore was covered under 

recovery certificates Rs 13 86 crore 
was stayed by High Courts and other 
Judicial Authorities Rs 0 33 crore was 
propased ta be wntten off Action taken 
to recover the remaiwning amount of 
Rs 7 98 crore was not intimated by the 
departrnent 

Rs 0 12 crore was stayed by the 
courts Specific action taken 10 recover 

the remaining amount of Rs 32 21 crore 
was not intimated by the department 

Rs 182 crore was covered under 

recovery certificates Rs 0 22 crore 
was stayed by High Court and other 

Judicial Authonties Rs 0 03 crore was 
held up due to pending rectification/ 
review applications Rs 0 01 crore was 

proposad 10 be wniten off and detailed 
break up of remaining amount of 

Rs 2 96 crore was not ava lable with 

the department



2 3 4 5 

Paolice 120 082 The amount was due from 6 States 

Cther taxes and duties or com 
modities and services 

() Receipts under the Sugarcane 904 333 
{Regulation of Purchase and 
Supply) Act 

() Receipts under entertainment 120 019 
duty and show tax 

Total 51574 168 70 

The arrears outstanding for more than 5 years constituted 33 per cent of total arrears 

The department in its written reply stated as under — 

Action taken by the Department 

This para 15 based छा information supplied by the department to the A G (Audit) 
Haryana Out of total arrear in revenue of Rs 390 85 crore Rs 176 19 crore stands 
recovered up to 30 9 2007 leaving 8 balance of Rs 214 66 crore The reason-wise 
details of balance arrear are given below — 

(Amount था lacs) 

1 Under Stay 5599 81 

2 UnderLigudaton 7395 49 

3  Inter State arrear 3697 89 

4 Inter Distt Arrear 30333 

5  Forwntng off 1250 43 

6 Property attached 1047 33 

7  Underinstallments 66 35 

* 8  Netrecoverable 2105 40 

TOTAL 21466 03 
s 

State Excise 

The total arrear was Rs 23 39 crore Rs 12 96 crore have been recovered upto 
30 92007 leaving abalance of Rs 10 43 crore The reason wise breakup of balance



arrear are as under — 

(Amount in lacs) 

1 Under Stay 269 42 

2 Inter State arrear 178 74 

3  Inter Distt Arrear 63 91 

4  Forwnting off 41 39 

5  Property attached 226 96 

6  Under installments 22 34 

7  Netrecoverable 240 66 

TOTAL 1043 42 

TAXES ON PASSENGER AND GOODS TAX | 

Out of total arrear ॥ revenue of Rs 32 33 crores Rs 25 41 crore have been 

recovered upto 30 9 2007 leaving of a balance of Rs 6 92 crore The reason wise 
balance arrears are as under — 

(Amount in lacs) 

1 Under stay 26 91 

2 Inter State Arrear 21123 

3. Forwnting off = 037 

4  Netrecoverable ., 45361 

Total 692 12 

ENTERTAINMENT DUTY AND SHOW TAX 

Out of total arrear of Rs 1 20 crore Rs 0 13 crore have been recovered upto 
30 9 2007 leavinga balance ए Rs 1 07 crore The reason-wise breakup of balance 
arrear are as under — 

(Amount In lacs) 

1 Under Stay 106 07 

2  Under Liquidation 025 

3 Net recoverable 042 

Total i 1106 74 
J 

The Committee desired that latest position of recovery under थी the heads of 
revenue be intimated to the Committee and vigorous efforts may be made to recover 
the balance amount under intimation to the Commttee Quarterly Progress Report 

be sent (0 the Committee accordingly 



{41 15 Arrearsinassessment 

The details ए assessment cases of Taxes on Sales Trade etc and Passengers and 
Goods Tax pending at the beginning of the year cases becoming due for assessment dunng 
the year cases disposed of during the year and the number of cases pending at the end of 
each year dunng 1997 98 to 2001-2002 as furnished by the department are given below — 

Year Opening Cases due Total Cases Balance at percen 
balance for finalised the close of tage of 

assess during the year col 5 
ment the year to 
during col 4 
the year 

1997 98 ST 160524 147059 307583 194116 113467 63 

PGT 757 628 —-— 1385 588 697 50 
[ हे 35 

1998 99 ST 113467 96544 ' 210011 123595 86416 59 

PGT 697 775 €€ 5 far2 576 896 39 
1989 2000 ST 86416 199560 285976 127082 158894 44 

PGT 896 651 1547 567 980 37 

2000 2001 ST 158894 168142 327038 164418 162618 50 

PGT 980 472 1452 450 1002 31 

2001 2002 ST 162618 159063 321681 114003 207678 35 

PGT 1002 693 1695 555 1140 33 

The above table shows that number of pending cases in respect of Taxes on Sales 
Tradeetc atthe beginning of 1997 98 was 160524 which had gone upto 207678 at the end of 
2001-2002 registening an increase of about 29 per cent while the percentage of finalisation of 
assessment cases decreased from 63 per cent in 1997-98 to 35 per cent in 2001 2002 The 
percentage of finalisation of assessment cases in respect of taxes on Passengers and Goods 
Tax decreas'e)d f1rom 50 per centduring 1997 98 to 33 per cent in 2001-2002 

The department पा its wntten reply stated 85 under — 

Inthe CAG Report for the year 2001-02 there were 208818 (207678 ST + 1140 
PGT) cases shown pending for assessment Out of which 208176 cases (207062 
ST + 1114 PGT) have been disposed of upto 15 10 2007 leaving a balance of 642 
cases (616 ST + 26 PGT) Efforts are being made to clear the balance cases at the 
earliest 

The Committee desired that iatest position of recovery under all the heads of 
revenue be ntimated to the Committee and vigorous efforts may be made (0 recover 
the balance amount under intimation to the Committee Quarterly Progress Report 
be sent to the Committee accordingly
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[5] 16 Fraudsand evasions of taxes/duties 

The cases of frauds and evasions of taxes and duties pending at the beginning of the 

year number of cases detected by the departmental authorties number of cases पा which 

assessments/investigations were completed and additional demand (including penatlties etc ) 

of taxes/duties raised against the dealers during the year and the number of cases pending 

finalisation at the end of March 2002 85 supplied (July 2002) by the respective departments 

are given as under — 

Name of Cases Cases Total Number of cases Amount Number of 

tax/duty pending detected (2+3) in which of cases 

85 on 31 dunng assessments/ demand pending 

March the year mvestigations {(Rupees finalisation 

2001 2001 completed and In crore} as on 31 

2002 additional March 

demand 2002 

including (415) 

penally raised 

Taxes on Sales 129 1736 1865 1694 278 171 

Trade etc 

Passengers and 62 6270 6332 6270 262 62 

Goods Tax 

Entertainment Duty Nl 23 23 23 001 Nt 

and Show tax 

The department in its written reply stated 85 under — 

ST 

Out of 171 cases 165 cases have been disposed off by creating an additronal 

demand of Rs 295 42 lacs ou of which Rs 148 33 lacs stands recovered leaving 

a balance of Rs 147 09 lacs Remaining 6 cases are still under process and 

concerned DETC s have been directed to dispose off these cases early 

PGT 

Allthe 62 cases of fraud and evasion of passenger & goods tax have been disposed 

off by creating an additional demand of Rs 0 48 takh The additional demand of 

Rs 0 48 lakh have also been recovered The para may Kindly be dropped 

The Commuttee desired that latest position of recovery भा respect of Sales 

Tax be intimated to the Committee and vigorous efforts may be made to recover the 

balance amount under mtimation to the Committee Progress Report be sent to the 

Committee accordingly 

[6] 21 Results of Audit 

Test-check of sales tax assessments refund cases and other connected records 

conducted dunng the year 2001-2002 revealed under-assessments etc of sales tax amounting
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to Rs 198 00 crore पा 666 cases which broad ly fall under the following categones — 

Sl Particulars Number Amount 
No of cases (Rupees n crore} 

1 Incorrect computation of turnover 205 1029 
2 Apphlication of incorrect rate of tax 83 383 
3. Non levy of interest ‘ 54 308 
4  Non-levy of penalty ) 9 069 
&  Under-assessment of turnover under CST Act 85 314 
6 Otherrregulantes 229 9 69 
7 Reviewon Exemption and deferment from payment 1 167 28 

of sales tax to new industnial units 

T Toal e oo 666 198 00 

Committee and the outstanding cases be reconciled with the A G Offi 

Duning the year 2001-2002 the department accepted under-assessment of tax of 
Rs 27 80 crore involved in 104 cases of which 13 cases involving Rs 26 46 crore had been 
pointed out ॥ audit during 2001 2002 and the rest in earlier years An amount of Rs 2 46 
crore had been recovered in 52 cases during the year 2001 02 of which Rs 0 61 crore 
recovered In 48 cases related to earlier years 

Afew ilfustrative cases Involving Rs 3 28 crore and a review on Exemption and deferment 
from payment of sales tax to new imndustrial units involving Rs 167 28 crore are mentioned था 
the following paragraphs 

The department in its written reply stated as under — 

Out of total 665 cases involing an amount of Rs 3072 38 lacs have been reviewed 
with the following results — 

Number Amount pointed out Result of Review 
of cases by audit 

(रेड पा 1805] 

82 274 61 Settled with additional demand 

382 1897 05 Settled without demand 

201 900 72 Cases awarting observation by A G 

665 3072 38 Total 

As regards the remaining one case involving an amount of Rs 167 28 crores 85 
per Sr No 7 of the table reply 1s given tn succeedingpara225t022 12 

The Commuttee desired that the latest position in this regard be sent to the 

Progress Report be sent to the Committee accordingly 
ce Quarterly



[7] 226 Assessments in arrear 

Under the provisions of HGST Rules 1975 the assessmentofan eligible industnal unit 
holding exemption/enttlement certificate shall be framed पा accordance with the provisions of 
the Act and Rules framed thereunder as early as possible and shall be completed by 
31 December in respect of the assessment year immediately preceding thereto 

During test check of records it was noticed (between July 2001 आएं March 2002) that 
n 10 sales tax districts 1120 assessment cases involving tax exemption/deferment of 
Rs 394 74 crore were pending assessment as on 31 March 2002 85 detailed below — 

Year No of cases Amount of exempton/ 
deferment 

(Rupees In crore) 

1996-97 61 49 32 

1997-98 140 43 04 

1998-99 239 149 69 

1999-2000 324 97 89 

2000-2001 356 54 80 

Total 1,120 39474 

The department प्रा its written reply stated as under — 

Out of 1120 cases 1068 cases have been disposed off thereby leaving balance of 
52 cases The pendency 15 mainly on account of cases being subjudice However the 
DETCs have been directed to clear them as scon as possible 

The Committee desired that latest position of recovery be intimated to the 
Committee and vigorous efforts may be made to recover the balance amount under 
intimation to the Commuttee Progress Report be sent to the Committee 

[8] 227 Irregulanties in the grant of eligibility certificates 

The eligibiity certiicates are issued by the Industnes Department on the basis of 
recommendations of High Level Screening Committee (HLSC) and Lower Level Screening 
Committee (LLSC) Elaborate intemnal contral mechanism comprising receipt of applications 
in the prescribed proforma its scrutiny at various levels and decision by competent officers 
regarding grant of eligibility has been prescribed पा the Act/Rules Audit scrutiny revealed that 
the departmental authorities did not ensure the correct implementation of various provisions of 
the Act/Rules/Policy while granting eligibility certificates A few iliustrations of their failure are 
gven below 

{m) Incorrect computation of fixed capital investment 

As per Rule 28 A(2) (g) and 28 8 (3) (पु) of the Haryana General Sales Tax Rules 1975 
fixed capital iInvestment means investment in land under use new buillding new plant and 
machinery (including generating set) tcols and equipment directiy imported second hand 
machinery and will cover alithe assets o7 the unit as erected at site and paid for as on any day 
falling within 60 days after the date of commencement of commercial production
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During test-check of the records of 9** offices for the pericd 1996 97 to 2000-2001 it was 
noticed (between July 2001 and January 2002) that while fixing the quantum of tax exemption/ 
deferment of 73 units meligible articles/elements were inciuded पा the Fixed Capital Investment 
(FCI) for allowing sales tax exemption/deferment of tax This resulted in excess grant of 
exemption/deferment of tax of Rs 23 34 crore as per details given below — 

5. Name of Offices No Name of Inadmissibla Fixed Ehgblty  Departmental 
No of tems/Nature of Capital axcess replies 

unids rregufarnties Investment allowed 
80655 
allowed 

L (Rupees in lakh} 

1 Director of 30 Cost of एप machinery 171571 181394 Inone case Diector Industries (not imported) old of Industnes stated 
Haryana building travelling (March 2002) that the Chandigarh expenses unapproved case will be placed पा 

technical know how next HLSG and था 
transformer stamp another case stated 
duty छा tickets (Cctober 2001) that 
payments beycnd 60 cost of old machinery 
days telephone charges (not imported) was 
etc were included पाए allowed by the 
FCl Secretary Industnes 

Reply was not tenable 
as there 15 no 

; such provision for 
nclusion of the cost 
of machinery under 
the rule Reply प्रा the 
remairung 28 caces 
was awatted 

v (November 2002) 

2 GMDIC 4 Cost of thermic 01 and 15 30 2304 Departmental reply 
Ambala cost of transformer was awaited 

were included था FCI {(November 2002) 
Besiwdes calculation 

- errof ५४88 nohced 

3 GMDIC 7 Cost of staff quarters 53 91 8713 GMDIC Gurgaon stated 
Gurgaon old machinery (not (February 2002) that 

Imported) and payment tax exemption of 
beyond 60 days were Rs 2 69 lakh has been 
included in FCi reduced n two cases 
Calculation mistakes Reply m the remaining 
were also found 5 cases was awaited 

(Novlember 2002) 

4 GMDIC 11 Cost of 00 machinery 5563 77 88 GMDIC Bahadurgarh 
Bahadurgarh {not imported) trans stated (March 2002) 
(Jhayar) former old building and that taxrexemption of 

stamp duty were 
in¢luded पा FCI 

- 

Rs 2 70 lakh has been 
reduced n 016 case 
Reply in the remaining 
10 cases was awaited 
(November 2002)



GMDIC 2 
Panipat 

GMDIC 2 
Panchkula 

GMDIC 3 
Rewar| 

GMDIC 5 
Sonmpat 

GMDIC 9 
Yamunanagar 

9 

Cost of transformer was 324 
included i FCI 

Cost of Transformer 
Electric secunty and 

more than 50 per cent 
of cost of bullding were 
included था FCI 

Interest more than 5 per 
cent of plant and 
machinery cost of 1016 
land secunt to HSEB 
payment made after 60 
days were included in 
FCi 

Cost of staff quarters 
old building unapproved 

technical know how and 
transformer were 
included पा FCI 

Cost of old machmery 
{not imported) thermic fluid 
transformer and more than 
50 /4 of cost of building 

payment beyond 60 days 
were mncluded पा FCI 
Calculation mistakes were 
also noticed 

GMDIC Panipat stated 
(October 2001 ) that 
transformer was part 
of FC! This was not 
tenable as transformrer 

does not form part of 
FCI 

under the-Act 
GMDIC Panchkula 
stated (December 2001) 
that cne case will ba 

placed before the LLSC 

meeting The final reply 
पा another case was 

awaited (November 
2002) 

GMDIC Rewari 

stated (January 2002) 

that 2 cases were 

being placed to the 
next lower level 
screening committes 
meeting whereas reply 

In one case was 
awarted (November 
2002) 

GMDIC Sonipat 
stated (January 2002) 
that gquantum of tax 
exeqplion In 3 cases 
had been reduced by 
Rs 5 84 lakh Replyin 
the remaimng 2 cases 
was dHwaited 
(Novemnber 2002) 

Repty from GMDIC 
Yamulnanagar was 
awavted‘ (November 
2002) 

Total 73 

The department i its written reply stated as under — 

M/s Gateway Coated Papers (P) Ltd , Kundh, Sonepat 

An eligibility certificate was 1ssued to M/s Gateway Coated Papers (P) Lid for 
Rs 66 84 lacs for mfg of paper vide endst No Sale Tax Exem /SNP/81/97/1987 A 
dated 03/02/1999 by the Director of Industries Haryana Exemption Certificate 
No 227 was issued by the DETC Sonepat for Rs 66 84 lacs dated 11/04/2000 for the 
period of 10/06/1996 to 09/06/2003 The audit pointed out that the dealer had submitted
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total claim of plant and machinery for Rs 84 25 881/ Againstthis he was eligible for 
plant and machmery claim of Rs 53 70 090/ (90% of Rs 59 30 093/) and thus 
excess claim of Rs 13 14 lacs was allowed on account of था fare and visa charges 
Rs 224857/ boarding and loading charges Rs 11 96 053/ and detention charges 
Rs 141 267/ -and transportation from port to factory Rs 145325/ total Rs 17 07 502/ 
In view of that DETC SNP vide memo No 3298 dated 08/11/2001 requested the 
Director of industries to 15508 fresh ehigibility certificate and the Director of Industries 
Issued revised eligibiity certificate for Rs 53 70 080/ vide No FA/NSIE/SNP/83/g7 
EXP/4683A dated 12/04/2004 The said order of LLSC has been appealed agatnst 
before the HLSC and the case 15 still pending before the HLSC 

M/s Munjal Showa Ltd , Gurgaon, E C No 29862A 

No objection 15 available with industries department as reported 

M/s Pearl Polymer Ltd Gurgaon, EC No 4456 

The case was put up before the HLSC on the subject as pointed out by the audit and 
the dectsion of HLSC 15 awaited 

M/s Parul Food Specialties (P) Ltd , Kurukshetra, E C No 28058A 

Inthis case the purchase of Jeep for Rs 249048/- mentioned at sertal No 435 पा the 
purchase list of the machinery 15 not allowable However while sending the comments 
to the General Manager District Industries Centre Kurukshetra vide Memo No 2094/ 
DTi dated 15 10 96 the claim of Jeep mentioned at Senal No 13 was not recommended 
to computation of fixed capital investment But at the time of allowing the investment 
Plantand Machinery the amount of purchase of Jeep was not deducted due to oversight 
However the dealer has availed the full amount of exemption Therefore the amount of 
Rs 249048/ 1s now payable by the dealer for which separate action 15 being taken as 
per law 

M/s R S Industries Dharuhera, Rewari, दि C No 8641 

The LLSC had granted eligibihty certificate for tax exemption for the pericd from 
16-08-1994 10 15 08 2003 subject to monitory celling of Rs 4021503/~ The products 
manufactured by the unit was Chironated oraffon xvax As per the observation of the 

audit the FCI was considered at the higher side on account of inclusion of eligible 
amount therem 

The case was referred to the LLSC However in the meantime the industnal unit had 
closed down its business we f 01 07 2000 The fact was brought to the notice of the 
Lower Level Screening Committee with request to withdraw the eligibility certificate 
The Lower Level Screening Committee in 15 meeting held on 30 09 2003 withdraw the 
eligibility certificate The orders of the Lower Level Screening Committee were 
communicated by the GM Distnct Industnes Centre Rewarr vide memo No 508 dated 
04 03 2004 The exemption certficate was also cancelled by the Deputy Excise & 
Taxation Commitssioner vide order dated 07 05 2004 creating था additional demand of 
Rs 710812/ Since the unit has closed down its business 50 nothing could be 
recovered
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Keeping in view the above facts the para deserves to be settled 

M/s Gateway Coated Papers (P ) Ltd Kundh Sonepat 

The Committee desired that latest position of the case pending with HLSC 
be intimated to it. Quarterly progress Report be sent to the €ommittee according 

M/s Munjal Showa Ltd Gurgaon, EC No 2Z9862A \ 

The Committee observed that the umit had availed exemption amounting 
to Rs 273 lacs which may be recovered A copy of abjection, if not available 
may be obtained from A G. Office 

M/s Pearl Polymer Ltd Gurgaon EC No 4456 1 

The Committee desired that the decision of HLSC may be mmtimated to it 
Progress Report 0९ sent to the Committee accordingly 

W/s Parul Food Specialties (P) Lid Kurukshetra E C No 28058A 

The Committee desired that latest position of recovery underall the heads 
of revenue be intimated to the Committee and vigorous efforts may be made 
to recover the balance amount under intimation to the Committee Quarterly 
Progress Report be sent to the Commuttee accordingly 

M/s R 5 Industries Dharuhera Rewan E C No 8641 
A 

The Commuttee desired that the additional demand of Rs 7,10,812 may 
be recovered from the partners or sureties 7 

9] (v) Incorrectacceptance of applications £ 

As per Rule 28 A (5) (a) of the HGST Rutes 1975 every eligible industnial unit shall 
make an application in prescnbed Form* to the General Manager Distnct Industries Centre 

. alongwith attested coples of documents within 90 days of the date of its going into commercial 
production No apphlication shall be entertained if not preferred within ime 

(b) Test-check of records of DETCs Panipat and Panchkula in case of 17 units eligibiity 
certificates were 1ssued without change of fand use (CLU} certificates {prescribed पा the 
application from the competent authonty resulting 1 regular monetary Rs 8 39 crore Though 
‘fhe eligibility certificates were withdrawn in case of 6 units the amount of exemption of Rs 22 87 
lakh by them was not recovered In case of remaining 11 units no received (November 2002) 
from the department 

The department in its wnitten reply stated as under — 

M/s TM Spinners, Kabn Road, Panipat - 

M/s Miglans Spinners, Kacha Kabn Phatak, Panipat 

M/s Sunny Spintex (P) Ltd , Naultha, Panipat | 

M/s Shanti Yarns (P) Ltd , Kabri Road, Panipat , 

Mi/s RS Wollen Textile Mills, Rishalv Road, Pampat 

M/s Rajat Spinners Main Barsat Road, Pampat 

M/s Joeginder Yarn (P) Ltd , Babail Road, Pampat
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M/s Natra) Woolen Mills Chhajpur Panipat 
M/s Dharma Spinners (P) Ltd , Jojalpur, Panipat 
M/s Unique Spintex (P) Ltd G.T Road, Jhatipur, Panipat 
M/s Chauhan Spinning Mills (P) Ltd Bhainswal, Pampa$t 
M/s Ramdas Spinners, Sanoh Road, Panipat 

M/s Jai Bajrang Spinners, Barsat Road, Bhainswal, Panipat 
M/s Shree Ganpatr Woolen (P) Ltd Karhans Pampat g 
There are 17 units referred to by A G. wherein ॥ 15 pointed out that eligibihty certrficates to them were 1ssued without obtaining the change of land use (C L U) certificates prescribed in the application form which resulted into irregular, monetary incentive of Rs 8 39 crore - 
Itis submitted in this behaif that 14 units out of 17 are engaged पा the manufacture of shoddy yarn or cotton yam and were 1ssued eligibihty certificates to avail of exemptions Considering the abjections raised by A G the eligibility tertificates of these units were withdrawn which resuited In.cancellation of Exemption Certificates Petitions by them in the High Court of Puryab & Haryana succeeded However ST P of the Department 15 pending पा the Supreme Court of india Further action if any will depend on the Judgment of the Hon ble Apex Court Therefore the required action having been taken i 6 withdrawal of certificates the para may be dropped 
M/s Nefco Food, Rampur, EC No 63, Panchkula 
In reply to Audit Objection 115 submitted that the unit was setup पा Village Rampur Seor Tehsil Kalka which fall in lal dora boundry of the vilage Revenue Land Record (Jama Band) relating to the viltage Rampur 88601 confirms the same Further 1t is submitted that after 31 8 2003 the assessee has not opted for deferment as such his exemption certificate automatically stands cancelled The dealer 15 paying tax as 8 general dealer 

M/s Shivalik Pulp Ltd , Kot , EC No 56, Panchkula 
This unit has deposited the fee required for 1ssue of CLU by Haryana Town and Country Planning Department but later on the department directed the dealer to deposit additional fees for the same The dealers has filed an writ petition in the Punjab and Haryana High Court which stands admitted 

M/s TM Spinners, Kabn Road, Panipat 

M/s Miglanr Spinners, Kacha Kabni Phatak, Panipat 
M/s Sunny Spintex (P) Ltd , Nauitha, Panipat 
M/s Shanti Yarns (P) Ltd , Kabn Road, Panipat 
M/s RS Woollen Textile Mills, Rishalv Road, Pamipat 
N/s Rajat Spinners, Main Barsat Road, Pampat 
M/s Joginder Yarn (P) Ltd , Babail Road, Panipat
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M/s Natraj Woolen Mills, Chhajpur, Panmipat 

M/s Dharma Spinners (P) Ltd , Jojalpur, Panipat 

M/s Unique Spintex (P) Ltd + G.T Road, Jhatipur, Panipat 

M/s Chauhan Spinning Mills (P) Ltd , Bhainswal, Panipat 

M/s Ramdas Spinners, Sonoll Road, Pantpat 

M/s Jai Bajrang Spinners, Barsat Road, Bhainswal, Panipat 

M/s Shree Ganpati Woolen (P) Lid Karhans, Panipat 

M/s Shivalik Pulp Ltd , Kot , ह C No 56, Panchkula 

The Committee desired that the final outcome of the cases pendmng पा flthe Hon hile 
Apex Court be intimated as and when the same 15 received Progress Report be sent 
to the Committee 

[10] (v}  Incorrectdetermination of zones 

Duning test-check of records of General Manager Drstrict Industries Centre Ambala for 
the year 1896 97 it was noticed that Ambala Block was declared 85 backward with effect from 
20 February 1996 and 3 units earlier Iocated in Zone B were shifted to Zone A to give benefit 
from retrospective date which was imegular under Rule 28 A (4) A of HGST Act 1875 This 
resulted प्रा grant of excess exemption of Rs 11 94 lakh < 

The matter was brought (August 2001) to the notice of the department reply had not 
been received (November 2002) 

The department पा its written reply stated as under — 

M/s Kim, Pharma, Ambala, R.C No 6604 

M/s Bala Ji Ceramics, Ambala, R C No 1612 

Mis Swastik Marbles, Ambala, R C No 29951 

In this connection ॥ 1s submitted that although the umits was covered under Zone B 
when rule 28A came into force However the Director of Industries Haryana vide his 
letter dated 19 3 1996 forwarded था order dated 19 02 1996 wherein Aibala Block of 
Ambala District was backward block in the New Industnal Policy 1992 "Accordingly 
the above mentioned unit having been set up under Industna! Policy 1992 fell under 
Zone A पा the above said rules and the exemption was nghtly allowed for 9 years from 
the date of commercial production Hence the para may please be dro!pped 

M/s Kim Pharma, Ambala, RC No 6604 5 ' 
. | 

M/s Bala ना Ceramics, Ambala, R C No 1612 

M/s Swastik Marbles, Ambala, R C No 29951 

The Committee desired that the reason for transfer of these units from Zone ‘A’ 
to Zone ‘B’ पा Ambala Block with retrospective effect may be'intimated to the Commuittee within a period of three months d
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[111 228 Implementation of the Scheme by Sales Tax Department 

(@) Inadmussible availing of tax exemption 

As per HGST Rule 1975 the eligibility certificate 15 required to be i1ssued within 45 
days from the receipt of appiication in the office of the GMDIC Further the DETC will issue the 
exemption/entitlement certificate on the 08515 of eligibility certificate within 30 days from the 
receipt of application In his office 

InDETC Gurgacn (East) it was noticed that 8 units applied (between May 1995 and 
September 1998) for sales tax exemption In none of the cases exem ption certificate was 
issued but the units continued to avail of the benefit of exemption to the tune of Rs 3 91 crore 
from 1995-96 to 2000 2001 Inone 0856 the eligibilty certificate was cancelled by the department 
as the unit had closed down the business after availing exemption of Rs 33 98 lakh In 
3 cases though eligibility certificate was 1ssued exemption certificate was not issued at all 
In other 4 cases no eligibility certificate was 1ssued Avalling benefit without the exemption 
certificate was not permissible and resulted in nadmissible exemption of Rs 3 91 crore 

The matter was brought (November 2001) to the notice of department but reply had not 
been received (November 2002) 

The department n its wnitten reply stated as under — “ 

M/s Cebon India Limited (Unit-ll), Gurgaon {East}, RC No 1820037 

The industnal unit had applied for sales tax exemption for its expansion unit The Higher 
Level Screening Committee पा its 58th meeting held on 1 7 99 decided to reject the 
appiication for grant of eligibility certificate in view of the above assessment for the 
year 1995-96 1896 97 and 1997-98 have been framed and additional demand of 
Rs 9159763/ was created The matter1s pending before the JETC (Appeal) Fandabad 

M/s EDX Electronics Limited, Gurgaon (E), R C No 1818525 

Eligibity certificate has been 1ssued on 9 12 2002 for the perod from 15 11 85 to 
14 11 2002 with maximum quantum of Rs 17070200/ & the exemption certificate 
No 257 has been issued on 5 3 2003 only after the submission of secunty by the unit 
& its venfication The unit had availed the benefit of exemption ५ the tune of 
Rs 557426/- The DETC vide his order dated 5 4 2005 withdrew the exemption benefit 
availed by the.company 85 a result of action intimated under rule 11 (B) of rule 28A 
The said order dated 5 4 2005 have been set aside by the Joint Excise and Taxation 
Commussioner (Appeal) Farndabad and the case 15 remanded back to DETC 
Gurgoan(EAST) for haring afresh vide order dated 21 8 2006 

M/s Vimal Moudlers India Private Limited, Gurgaon (E), RC No 1820199 

The industnal unit 15 provided with the facility of tax benefit from the date of Commercal 
Production Higher Level Screening Committee had considered the case u/r 28B nstead 
of 28A Unit filed appeal before the Sales Tax Tribunal who referred the case 10 the 
Higher Level Screening Commuttee for consideration of case u/r 28A Higher Level 
Screening Committee in its meeting held on 7 12 2006 has decided to grant eligibility 
certificate for Rs 765 00 lacs for the period from 3 9 1998 to 2 9 2005 The Hon ble 
Supreme Court vide its order dated 9 2 2007 in SLP No /200872007 has stayed the 
order of the Hon ble Punjab and Haryana Court dated 31 10 2006 Thematters pending 
before the Apex Court
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- 
M/s Cebon India Limuted (Unit 11) Gurgaon (East) R C No 1820037 

The Committee desyred that the decision of JETC (Appeal) Faridabad 
may be expedited Quarterly progress Report be sent to the Committee 

accordingly 

M/s EDX Electronics Limited -Gurgaon (E) R C No 1818525 

The Commuttee desired that the final outcome of the case may be 
intimated to the Committee Quarterly progress Report be sent to the Commitee 
accordingly 

M/s Vimal Moudlers India Private Limited Gurgaon (E} R C No 1820199 

The Commutice desired that the final outcome of the Hon'ble Supreme 
Court may be intimated (0, as and when received Quarterly progress Report 
be sent to the Committee accordingly 

[12] (b) Excess avalling of tax deferment 

As per HGST Rules 1975 eligible industnal untt may avail the benefit of deferment upto 
the quantum and period as prescribed पा the eligibility certificate 

During test-check of the records of Gurgaon (East) and Fandabad (West) it was noticed 
that tax of Rs 18 18 crore was due against which deferment of tax amounting to Rs 20 59 
crore was avalled by 9 unis for the period from 1992 9310 2000 01 Though deferment of tax 
of Rs 2 41 crore availed पा excess of the quantum prescribed पा the eligibility certificate was 
to be recovered by the department no action had been taken to recover the’amount The 
matter was brought (March 2002) o the notice of the department reply had not been received 
(November2002) 3 

The department पा its wntten reply stated 85 under — ! 

M/s A G Industries Limited, Gurgaon (East), R C /E C No 1816539/88 

It 15 submutted that while finalizing the assessment of the industrial unit tax deferment of 
Rs 2 14 crores has been allowed by the Assessing Authority The year-wise detalls of tax 
deferment are as under — 

Year Tax deferment allowed Date of 

assessment 
HGST CST Total orders 

1994 95 170409 39019 209428 25797 

1995 96 1510868 266056 1776524 17399 

B 1996 97 2652653 652158 3304811 21 11 97 N 

1997 98 5512673 1055935 6568608 16 399 

1998 99 7171865 656787 7828652 21900 

1999 00 1711577 00 1711577 24 04 02 

Total 18730045 2669955 21400000 

¥ 

In this way no excess benefit of tax deferment was allowed to the jndustnal unit
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M/s Bright Brothers Limited, Gurgaon (EastR C /E C No 1817872/205 

115 submitted that while finalizing the assessment of the industrial unit tax deferment 
of Rs 489 87 lac has been allowed by the Assessing Authority The year wise details 
of tax deferment are as under — 

Year Tax Ideferrnent allowed Date of 
assessment 

HGST CSsT Total crders 

1994 95 1662288 415971 2078259 31898 

1995 96 5543470 1085449 6628919 16 2 99 

1996 97 8786000 1030964 9816964 261199 

1997 98 10269422 1061005 11320427 29 06 01 

1998 99 12914730 237681¢9 15291549 29 11 02 

1999 2000 3479101 371781 3850882 

Total 42645011 _— TP 0941988 4BS87000  As perreturn 6341989 48987000 As per return 

M/s Rance Polymers Private Limited, Gurgaon (East), RC /EC 
No 1816758/96 

Itis submitted that while finalizing the assessment of the Industnal unit tax deferment 
of Rs 103 69 lac has been allowed by the Assessing Authonty The year-wise details 
of tax deferment are as under — ! 

Year Tax deferment allowed Date of 
assessment 

HGST पडा Total orders 

1995 96 1887514 728410 2815924 1310 98 

1986 97 2351155 684704 30156859 17399 

1997 98 1824740 571212 2495952 27 11 00 

1998 99 1081392 298342 1379734 16 1 02 

1999 2000 605161 258370 861531 24103 

Total 7849962 2519038 10369000 

Inthis way no excess benefit of tax deferment was allowed to the industnial unit 

M/s Rasandhik Engg Industnes Limited, Gurgaon (East), R C/EC No 1818811/ 
237 

Itis submitted that while finalizing the assessment of the industrial unit tax deferment 
of Rs 381 52 lac has been allowed by the Assessing Authortty
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The year wise details of tax deferment are as under — 

Year Tax deferment allowed Date of 
assessment 

HGST CsT Total orders 

1994 95 - 699292 0 699292 23899 

1995 96 2606234 8] 2606234 3011 99 

1996 97 6627412 1050876 7678288 ' 15102 
1997 98 9115728 920564 10036292 13603 
1998 99 9627865 1374064 11001929 Converted पा IFL 

1999 00 4382912 675525 5058437 do, 

Total 33059443 4021029 37080472 गा 

In this way 10 excess benefit of tax deferment was allowed 10 the industnal unit 
M/s Jotindera Steel Tubes Limited, Faridabad (West), R C /E C No 1305903/30 
The Director of Industries Haryana Chandigarh issued eligibiiity certificate subjecttoa 
celling of Rs 390 64 lacs sales tax exemption आएं Rs 48 00 1805 purchase 
tax exemption for the period from 1 4 1992 to 31.3 1997 The exemption certificate 
No 30was Issued on 12 8 1993 for the said amountand period Tharefore the Industrial 
Assistance Group ordered that relief of sales tax and purchase tax exemption may be 
deemed to be effective from 1 7 93 (instead of 1 4 1992) 1 e for the date. of Issue.of 
exemption certificate 

The unit has avalled benefit of sales tax at Rs 390664000/~ and purchase tax at 
Rs 906942 

M/s A G. Industries Limited, Gurgaon (East), R C /E C No 1816539/88 
The Committee observed that the unit had availed exemption ए Rs 257 62 lakhs against 
exemption ॥ा of Rs 214 00 lakhs Reasons for allowing excess exemption of 
Rs 43 62 500/ may be intmated to the Committee within a period of one month 
Progress Report be sent to the Committee accordingly 

M/s Brnight Brothers Limited, Gurgaon (East), R 0 /E C No 1817872/205 
The Committee observed thatthe unit had availed exemption of Rs 503 00 lakhs against 
exemption imit of Rs 488 87 18015 Reason for excess allowance of exemption of 
Rs 13 13 400 may be intimated to the Committee Progress Report be sent to the 
Committee 

M/s Rance Polymers Private Limited, Gurgaon (East), R C /EC No 1816758/96 
The Committee observed that «he unit had 8४880 exemption of Rs 106 19 lakhs as 
against exemption imitof Rs 103 69 lakhs Reason for excess allowance of exemption 
of Rs 2 50 lakhs may be intimated to the Committe Progress Report be sent to the 
Committee accordingty 

M/s Rasandhik Engg Industnes Limited, Gurgaon (Eastj, R’ C/E G No 1818811/ 
237 - 

The Committee observed that the unit had avcaliLe’d exemption of Rs 427 77 lakhs as 
against exemption imitof Rs 381 52 lakhs Reason for excess allowance of exemption
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of Rs 46 25 lakhs may be intimated to the Committee Quarterly progress Report 06 
sent to the Committee accordingly 

M/s Jotindera Steel Tubes Limited Fandabad (West) R C/E C No 1305903/30 

The Committee observed that the unit had availed exemption of Rs 398 35 
lakhs as against exemption imit of Rs 390 64 lakhs Reason for excess allowance 

of exemption of Rs 7 71 lakhs may be intimated to the Committee Progress 
Report be sent 10 the Committee 

[13] 229 Imregularities in assessments of exempted/deferred units 

The rates of tax leviable on different commodities have been prescnbed under Haryana 
General Sales TaxAct 1973 and Central Sales Tax Act 1956 Rule 28 A of Haryana General 
Sales Tax provide that the amount of tax payable on the sale of finished products of the 
exempted units shall be computed at the maximum rates specified under the local 58165 tax 
law 

o 
i 

() Under assessment due to application of incorrect rate of tax 

I Dunng test check of the records of 6 sales tax offices It was noticed that 1n 25 cases 
of 16 units the assessing authonties while finalising (between 1998-99 and 2000-2001) the 
assessments calculated natonal tax lability at lower rates This resulted in under-assessment 
of national sales tax liability of Rs 153 43 [akh as per details पा the following table 

Sr Name of distnet No of Assessment Amount of Nature of wregulanties 

No units/ year tax nvolved 

cases (Rupess पा 

lakh} 

1 Armnbala 611 Between 55 49 Tax on mango dnnk processed 

19958 97 and i ime refractory plastic pipe 

1988 2000 छापे cotton seed ol was levied 

at a lower rate of 10 Nd 8 nil 

and 1 per cent nstead of 

correct rates of 20 10 10 10 

and 4 and 7 per cent respechively 

Remarks — The matter was pointed out in audit (August 2001} but no reply had been receved (November 

2002) 

2 Gurgacn (E) 33 Between 2521 Tax on desi ghee TV cabinet 

1985 95 and copper wire was levied 

and 1997 98 at a lower rate of 4 4 and 

1 per cent instead of correct 

rates of 5 12 and 2 per cent 

respectively 

Remarks —On being pointed out m audit (between July 1999 and May 2001) the department created a demand 

of Rs 114 lakh था one case and made {January 2001) rectification in another one case In 

" remaming one case ETC Haryana issued (Apnl 2002) instructions for rectification 
“ 

3 Gurgaon (W) 11 1985 96 951 Tax on forging was levied at a 

lower rate of 3 per cent 

instead of 4 and 7 per cent 
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Remarks —-0On being pomnted out in audit (March 2000) the departmental created {August 2000) additional 

demand of Rs 9 51 lakh 

4 Jhayjar 34 1997 98 8 31 Tax on footwear and toughe 

and ned glass was levied at a 

1999 2000 lower rate of 3 and 2 09 cent 

instead of 5 and 4 per cent 

raspectively 

Remarks —On being pointed out in audit (September 2001) the department sent two cases forsuo motu action 

In remairung two cases reply had not been recewved (Novembei 2002) 

valued at Rs 54 02 lakh within five years after availing of the benefit of exemption of Rs 20 60 

lakh and the assessing authonty allowed (March 1998) deduction of Rs 54 02 lakh from the 

gross turnover This resulted in non-recovery of exemption amount of Rs 20 60 lakh beside 

interest of Rs 15 36 lakh 
] 

On being pointed out the case was sent for 500 motu action and the revisional authonty 
increased (May 2001) notional sales tax liability by Rs 20 60 lakh 

The department in its wniten reply stated 85 under — 

M/s Accurate Footwears Industries, Bahadurgarh, Jhajjar, RC No 19358 
Y 1999 2000 - 

[tis an exempted unit under rule 28A of the HGST Rules 1975 with exemption certificate 
No JJR 286 Total exemption in this case was allowed for Rs 94 83 lacs the exemption 

certificate 15 validwe f 02-12 1998 to 01-42 2004 

It 1s pointed out that the case was sent to the DETC cum Rewsmnaguthonty for 

taking suo motu action and the Revisional Authority vide his order dated™ 5/3/02 has 

revised the original order and created an additicnal demand on account of wrong 
application of tax Para needs 10 be dropped 

M/s Oswal Footwears, Bahadurgarh, Jhajjar, RC No 19860, & Y 1999-2000 

It s an exempted untt under rule 28A of the HGST Rules 1975 with exemption certificate 
No JJR 226 Total exempbon inthis case was allowed for Rs 159 25lacs The exemption 
certificate 15 valid w e f 14-06-1996 fo 13 06 2005 

॥ 15 pointed out that the case was sent to the DETC cum Revisional Authornty for 
taking suo motu action and the Revisional Authonity vide his order dated 15/3/2002 has 
revised the original order and created an additional demand on account of wrong 
application of tax Para needs 10 be dropped 

M/s Rishab Agro Industnies Ltd , Gurgaon {E), RC No 1817263, A Year 95-96 

In repiy to audit objection 1t 15 stated that turnover of Ghee was worked out for the 
period from 1 04 95 to 23 11 1995 and from 24 11 951 31 03 96 for the purpose of 
computation of tax @ 5% and 4 % respectively ‘The same 15 evident from the 
assessment orders dated 26 03 2001 as well from the audit objection HoWever due to 
clenical errors the turnover for the period from 24 11 95 to 31 03 96 was wrongly treated 
as turnover for the period from 01 04 95 to 23 11 95 and vice versa This 1s merely a
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clerical error The industrial unit has closed down its business and case has been 
registeredwiththe B I FR as a Sick Unit thus the show cause Notice for rectification 
of error has been issued to the Head Office of the Company 

The assessment order dated 26 03 2001 has been rectified under Section 33 of the 
Haryana General Sales Tax Act vide orders dated 20 11 2001 computation of tax of 
rectification order 85 below — 

Sale of Ghee during 01 04 9510 23 11 95 4944912 00 
Rs 98898047 @ 5% 

Add Surcharges @ 10% 4944580 00 

Total $439392 00 

Sale of Ghee during 24 11 1995 to 31 3 1996 of 3567287 00 
Rs 81074715 @ 4% 

9006679 00 

Less TaxAssessed vide order dated 26 3 2001 8810622 00 

Neteffect A-B ** 198057 00 
Interest from Nov 9510 March 2001- 65 Month 190217 00 

386274 00 

Add demand as per onginal order dated 
26 3 2001 35705566 00 

Taxdue 3609184000 

M/s Balajr Insulations, Sohna, Gurgaon (E), RC No 1819572 
A Year 1997 98 

The industrial unit availed of the benefit of exemption from the date of commercial 
p oductior 85 provided in 500 rule 4(8) of Rule 28 A of \he HGST Rules but it ciosed 
down its business during the currency of benefit period eligibility certificate was withdrawn 
on 20 09 1999 The possession of assets of the company was taken over by HFC on 
12 07 1999 with whom these wer pledged Recovery certificates was sent to The 
Branch Manager HFC Gurgaon vide Memo No 543 dated 25 02 2000 and Subsequent 
reminder vide 874 dated 30 04 2002 However it was informed vide GM नए Gurgaon 
Memo No HFC/GGN/2002/918 dated 21 05 918 dated 21 05 2002 that the amount 
of HFC was more than the amount received aganst the auction of assets of company 
HFC informed that plant and machinery were sold by the carporation पा open auction 
forRs 3 50 000/-on 18-07-2001 The 580 building and land were yetto 06 sold further 
the corporation claimed that firts charged over the fixed assest of the company and 
stil after adjusting Rs 3 51 1805 a sum of Rs 134 83 lac in account first and 

- Rs 11 63 lacs on account of second with further interest from 01 05 2000 was still due 
Tecoveryof Rs 1 00 000/ has been made from sureties The other sureties pertain (0
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Delhi wherein recovery certificates were sent vide Memo No 2114 dated 24 07 2001 
but nothing could be recovered despite repeated reminders As such there 1510 laxity 
as far monitoring of case 15 concerned 

Penod of benefit 321997t02 2 2006 

Total quantum benefit 99 10 lacs 

Benefit availed of 8 51 lacs 

M/s Mahabir Tech No Umn, Kurukshetra, R C No 12755,A Y 1995 96 & 1996 97 

The suo motu proceedings inttiated by the Revisionai Authority Kurukshetra for the 
years 1995 96 and 1996 87 have been stayed ॥ CWP No 5780 of 2007 by the Hon ble 
Punjab & Haryana High Court vide order dated 20 4 2007 The latest position will be 
intimated as and when the case 15 decided by the Hon ble Court 

M/s Accurate Footwears Industries, Bahadurgarh, Jhajjar, RC No 19358, AY 
1999 2000 

M/s Oswal Footwears, Bahadurgarh, Jhajjar, RC No 19860,AY 1999 2000 

The Commuttee destred to know how much additional demand was created and adjusted 
against exemption imit or recovered within 8 period of one month 

M/s Rishab Agro Industries Ltd , Gurgaon (हि), R C No 1817263,A Y 95 96 

The Committee desired that the final outcome of the case pending with BIFR may be 
intimated 10 it as and when received Progress Report be sent (0 the Committee 
accordingly 

M/s Balap Insulations, Sohna, Gurgaon (E), RC No 1819572, AY 97-98 

The Committee desired that the final outcome of the case may be intimated to it 
Quarterly progress Report be sent to the Committee accordingly 

M/s Mahabir Tech No Umn Kurukshetra, R C No12755,A Y 1995 96 & 1996 97 

The Committee desired that the final outcome of the case pending tn 
Hon’ble High Court may be intimated to it Quarterly progress Report be sent to the 
Committee accordingly 

¥ - 

[14] (n)  Under assessment due to application of concessional rate of tax 

During the test check of the records of 6 offices 1t was noticed that 15 exempted units 
॥ 23 cases sold their finished products against STD IV Forms dunng the years 1996 97 to 
1999 2000 but the assessing authonities while finalising (between April 1998 and March 
2001) the assessments calculated notional sales tax hability on sale of firished products 

against 510 1४ at concessional rates instead of at the maximum rates This resulted पा 
under assessment of notional tax liability amounting to Rs 70 94 lakh 85 detailed in the following 
table 

¢ 31
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Name of No of units Tax Tax Under Remarks 
drstnct /cases assessed assessable assessment 

Ambala 

(Rupees In lakh) 

7/15 9 82 68 96 59 14 Ir one case demand of Rs 0 58 
lakh was created and another 
case was sent (August 2001) 

for 500 moto action In remaining 

13 cases reply was awaited 

{November 2002) 

Fandabad (East) 1 173 346 173 Reply was awaited (November 

Jhayar 

Karnal 

Karthal 

Panipat 

2002) 

313 461 922 4 61 Reply was awarted (November 

2002) 

22 Nl 336 336 One case was sent (December 

2000) for suo moto action and पा: 
another case demand for Rs 
146 lakh was created 
(November 2000) 

11 025 185 170 Reply was awarted (November 

2002) 

11 N 040 040 Reply was awaited {November 

2002) 

Total 16/22 16 41 87 35 70 94 

The department in 15 written reply stated 85 unider — 

M/s Ashoka Industries Mohra, Ambala, RC No 30066, AY 1997 99 to 1999 

2000 (3 cases) 

In reply to the audit para it 1s submitted that the unit was granted eremption we f 
19 2 1993 to 18 2 2000 for manufactunng of Rigid PV C pipes PV C computed and 
containers The assessment cases for the year 1997-98 10 1999 2000 was sent to 
DETC(}) Cum Revisional Authcnty Ambala for taking suo motu action in the matter 
who calculated notional Tax liability on the gross turnover by disallowing concessional 
rate of tax against STD 4 with results 85 under — 

Year Amount Due Date of order 

1997 98 156537 00 24 9 2002 

१998-99 217244 00 24 9 2002 

The balance exemption of the dealer has been reduced accordingly However as far as 
the case for the year 1999 2000 1s concerned additional demands worth Rs 157320 00 
under the HGST Act 1973 and Rs 37238/- under the CST Act 1956 were created 
aganst the dealer vide orders dated 12 7 2004 of the DETC(I) Cum Revisional Authority 
Ambala 

Efforts are being taken to recover the said amount from the dealer
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M/s Lion industries of Iindia, Bahadurgarh, Jhanar RC No 19718 AY 
1999 2000 

It1s an exempted unit under rule 28A of the HGST Rules 1975 with exemption certificate 
No 188 Total exemption in this case was allowed for Rs 31 11 lac The exemption 
certificate isvalidwe f7 7 1995t0 6 7 2004 

The case has been sent to the DETC Cum Revisional Authority Jhajjaron 8 10 2007 
for application of full rate of tax 1176 case has been fixed for 29.10 2007 by Revisional 
Authonty The final results shall be conveyed 85 and when the case 15 revised by the 
competent authority 

M/s Shivalik Polymers, Bahadurgarh, Jhaijar, R C No 18616;AY 1999-2000 

It 15 an exempted unit under rule 28A of the HGST Rules 1975 with exemption 
No 181 Total exemption in this case was allowed for Rs 16 92 lac' The exemption 

certificate 15 पाएं ४ 611 7 1995 to 30 6 2004 - 

The case has been sent to the DETC Cum Revisional Authonty Jhajaron 8 10 2007 
for application of full rate of tax The case has been fixed for 29 10 2007 by Revisional 
Authonty The final results shall 08 conveyed 85 and when the case 1$ revised by the 
competent authonty 

M/s Goyal Packers, Bahadurgarh, Jhairar, R C No 20403 AY 1998-99 

115 an exempted unit under rule 28A of the HGST Rules 1975 with लि certificate 
No 292 Total exemption in this case was allowed for Rs 7 54 lac The exemption 

. certificate 1s valid we f30 9 1896 to 29 9 2003 - 

The case has been sent to the DETC Cum Revisinai Authority Jhajjar on 8+10 2007 for 
application of full rate of tax The case has been fixed for 29 10 2007 by Rewvisional 
Authority The final results shall conveyed as and when the case 15 revised by the 
competent authonty 

M/s Cheeka Solvent (P ) Limited, Cheeka, Kaithal, RC No 4790,AY 1996 97 

Final action in this case 15 awaited since reply 15 made or not satisfactory 

M/s Ashoka Industnes Mohra Ambala RC No 30066 AY 1997-99 to 

1999-2000 (3 ८8565) N - 

The Committee desired that the additional demand of Rs 194558 may be 
recovered under intimation to the Committee Progress Report be sent to the 
Committee 

M/s Lion Industries of India Bahadurgarh Jhajjar RC No 19718 AY 
1999-2000 

M/s Shivalik Polymers Bahadurgarh Jhajjar R C No 19616 A'Y 1999 2000 

M/s Goyal Packers Bahadurgarh Jhajjar R C No 20403 AY 1998 99 

The Commuttee desired to know why no action was taken before 29 10- 
2007 since it was pointed out पा 2001 02 Final outcome of the case may be 
intimated to it Quarterly progress Report be sent to the Committee accordingly
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M/s Cheeka Solvent (P) Limited Cheeka Kaithal R C No 4790 A 'Y 1996 97 

The Commuittee desired that final outcome of the case may be intimated 
to it Quarterly progress Report be sent to the Committee accord ingly 

[15] (m) Under assessment tax of due to rrregular deduction 

During the test check of the records of 15* DETC offices 1t was noticed that 68 dealers 
sold/exported finished goods out of india for Rs 252 28 crore against declaration ST -15 
AlForm H dunng the years 1994 9510 1999 2000 The assessing authorities while finalising 
(between June 1996 and March 2001) the assessments assessed the notional sales tax 
hiabilty after allowing deduction for goods either exported out of India or against declaration in 
Form ST 15-Afrom gross turnover This resulted in under assessment of notianal sales tax 
hability of Rs 934 crore 

On being pointed out (between June 1997 and December 2001 } the department sent 
30 cases for 300 motu action 1n 9 cases the sales tax liability was increased by Rs 69 96 
lakh However the depariment in 2 cases of Panipat and Sonipat stated that no tax was 
leviable on goods exported out of India which was not tenable because notional sales tax 
liability was to 06 calculated on gross turnover including sale price of goods exported out of 
India No reply had been received in respect of remaining cases (November 2002) 

The department in its written reply stated 85 under — 

Mi/s Machino Basel India, Gurgaon (W), R C No 1919278,A Y 1998 99 

The above cases have been sent to the DETC Cum Rewisional Authonty Gurgaon (W) 
~ णि taking suoc moto action vide this office Memo No 2272/AA/DPS dated 16 7 2002 

M/s Welspun Polybuttons (P) Ltd , Gurgaon (W), R C No 1918966,A Y 1994 95, 
1996-57 & 1997 98 

The above cases have been sent to the DETC Cum-Rewvisions Authority Gurgaon(Ww) 
for taking suo-moto action vide this office Memo No 2272/AA/DPS dated 
16 7-2002 

M/s Seagull Drug (P) Ltd , Bhadurgarh, R ८ No 19390, A Y 1997-98 

15 an exempted unit under rule 28A of the HGST Rules 1957 with exemption certificate 
No 111 Total exemption in this case was allowed for Rs 22 43 The exemption certificate 
isvalidwe f 04-07 1994 to 03 07-2003 

The case was sent to the DETC cum- Revisional Authority for taking उप moto action 
and the Revisional Authonty accordingly revised the orders vide his order dated 
25/3/2002 Exemption imit stands exhausted upto 8 8 1897 and export sale nightly 
allowedwe f 9 8-1997 85 the company was not an unit copy of Revisional Authority 
order enclosed Keeping in view the orders of the Revisional Authority para needs to 
be dropped 

M/s Shiva Industries, Mandhour, R C No 29159, A Y 1996-97 to 1999 2000 

in this regards it 15 submitted that the case has been sent for taking suo motu action 
(016 DETC Cum-Revisional Authority Ambalta’ B
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wus Snree Sal Electrodes Ambala City, R C No 32153 A Y 1996 1997 
In this regards 115 submitted that the case has been sent for taking 500 motu action 
(0 the DETC Cum Revisional Authority Ambala 

In view of the above submissions the para may please be dropped 
M/s Jat Durga Cotton Mills, Hisar, R C १० 27974, A Y 1997 98 

The audit pointed out that deduction of sales of cotton to RD s 1s not allowable u/r 28A 
of the HGST Rules 1975 The Revisional Authonity vide order dated 27 3 01 revised the 
assessment order dated 8 2 1999 and levied tax of Rs 6 59 376/ against which order 
the dealer has gone to Hon ble High Court पा CWP No 14020 of 2005 and ine matter 
15 stli pending in the Hon ble Court 

M/s RS Cotton Mills, Jullana, Jind, RC No 7044 & १ 1995 96 
In reply to this para it 15 submitted that the revisional authonty has decided this case 
on 25 2 2003 and created additional demand of Rs 481284/ out of which 
Rs 431 373/- has been adjusted in notional tax liability and Rs 49911/-is recoverable 
M/s Maha Luxmi Oil Mill, Julana RC No 6230 AY 1994 95 

In reply to this para ॥ 15 submrted that the revisional authonty has decided this case 
on 15 6 2006 and created additional demand of Rs 436345/~ The recovery has been 
stayed by the Hon ble High Court पा CWP No 3559 of 2007 

M/s Bharat Cotton Ginning Industrtes, Sirsa, R C No 10300,A Y 1996 97 

In this regard it 15 submittec that the case was sent to Dy Excise & Taxation 
Commussioner (') Cum-Revisional Autho ny Sirsa for taking suo motu action and the 
case has been decided on 30 1 2001 vide demand No 60/96-97 by disallowed the sale 
worth Rs 8261604/- which was wrongly allowed by the Assessing Authonty and taxed 
@ 4% worth Rs 330064/- Hence the audit para may ptease be dropped 

M/s Narinder Cotton Factory Sirsa, R C 9946,A Y 1993 94 & 1994 95 

In this segaid प८ 15 submitied that the cases were sent to Dy Excise & Taxation 
Commussioner (1) Cum Revisional Authortty Sirsa for taking suo motu action and the 
cases have been decided on 30 1 2001 by disallowing the RD sales for the year 
1993 94 and 1994 95 which was wrorgl, allowed by the Assessing Authority and taxed 
@ 4% worth Rs 316650/ and 375744/ respectively Hence the audit para may please 
be dropped 

M/s Bharat Cotton Ginning Industries, Sirsa, R C No 10300, A Y 94 95 & 95 96 
In this regard ॥ 15 submitted hat the cases were sent to Dy Excise & Taxation 
Commussioner (I) Cum Revisional Authorty Sirsa a for ta'ang svo motu acuon and e 
cases have been decided on 30 7 2000 and 30 1 2001 by disallowing the RD sales for 
the year 1994-95 and 1995 96 which was wrongly allowed by the Assessing Authonity 
and taxes @ 4% worth Rs 311967/ and 751605/ respectively Hence the audit para 
may please be dropped 

M/s Macihino Basel India Gurgaon (W)R C No 1919278 A Y 1998 99 
M/s Welspun Poly Buttuns (P) Ltd Gurgaon (W) RC No 1918966 AY 
1994 95,1996 97 & 1997 98
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The Commuttee desired that the final outcome of the suo motu cases 
may be intimated to it Quarterly progress Report be sent to the Committee 
accordinglyr 1! 

M/s Seagufl Drugs (P) btd Bahadurgarh RC No 18390 A'Y 1997 98 

The Commuttee desired to know how much demand was raised by the 
Revisional Authonty and what 1s the status of recovery of additional demand 

within a period of one month 

M/s Shiva Industries Mandhour RC No 29159 A'Y 1996 97 to 1899 2000 

M/s Shree Sai Electrodes Ambala City RC No 32153 A'Y 1996-97 
1 

The Committee desired that final outcome of the case pending with 
Revisional Authonty may be intimated to it within a period of three months 

M/s Jal Durga Cotton Mills Hisar RC No 27974 AY 1997 98 

The Commuttee desired that decision of the case pending पा the Hon’ble 
High Court may be intimated, to it as and when received Progress Report be 

sent to the Committee 

M/s RS Cottor Mills Juitana Jind RC No 7044 AY 1995-96 

The Commuittee destred that balance recovery of Rs 49,911 may be 
- effected, under inttimation to it Progress Report be sent to the Committee 

M/s Maha Luxmi Ol Mill Julana R C No 6230 AY 1994 95 

The Commuttee desired that decision of the case pending पा the Hon ble 

High Court may be intimated to 1t as and when received Progress Report be 
sent to the Committee 

M/s Bharat Cottor Ginning Industries Sirsa R C No 10300 A Y 1996-97 

The Commuttee desired to know the 1atest position of recovery/adjustment 
of Rs 3,30 064/- 

M/s Narinder Cotton Factory Sirsa RC No 9946 A 1 1993-94 and 1994-95 

The Committee desired to know the latest position of recovery/adjustment 
of Rs 3 16,650/-and Rs 3 79,744/ 

M/s Bharat Cotton Ginning Industries Sirsa RC No 10300 A Y 1994 95 and 1995 
96 

The Co™r ttee destred 10 know the latest position of recovery/adjustinent 
of Rs 3,11,967 and Rs 7,51,605/- 

[16] 2 2 10 Under assessment of notional sales tax liability 

Under the HGST Act 1973 goods when purchased within State without payment of tax 
and used in the manufacturing of taxable and tax free goods are taxabie at the stage of last 
purchase
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()] During test check of the records of 6 DETCs (Ambala Hisar Jhajar Kaithal 
Panipat and Sonipat) It was noticed that nineteen units in 22 cases avatling exemption fron 

5 58165 tax purchased oil seeds/cotton (taxable at the stage of last purchase) and PVC an¢ 
~ HDPE granules valued at Rs 54 74 crore from within the State without payment of tax on the 

strength of registration certificates dunng the years between 1894 95 and 1999 2000 anc 
used the same पा manufacturing of taxable and tax free goods While fihahsing (Novembe 
1997 10 May 2000) assessments the assessing authonties fai 160 to levy purchase tax Thie 
resulted in under assessment of notional sales tax liabitity o f Rs | 77 crore as under — 

§ o~ 

Si Name of No of Assessment year Name of  Value of goods | Amount of tax 
No  district units/ goods (Rupees In short levied 

casse crore) {Rupees in 

lakh) 

1 Ambezla 6/6 Between 1996 97 Ol seeds 20 36 4072 
and 1998 99 

Remarks — On being pointed out पा 8007. (between March 2000 and September 2001) the department senf 
(August 2001) two cases for suo motu action and raised (March 2001 and January 2002) a demand of Rs 
11 37 fakh पा two cases Reply in remaining 2 cases was awaited (November 2002) 

2 Hear . 12 19s798and _ Coften 600 23ss 2399 
A 1998 99 

! 

Remarks — On being pointed out पा audit (May and July 2000) the department sent one case for suo moty 
action Reply in another case was awarted (November 2002) 

3 Jhayjar n 1996 96 PVC 129 285 

Remarks — On being pointed out in audit (March 1998) the department rectified {June 1998) the assessment 
and created ( lune 1998) demand for Rs 2 15 lakh 
_—L—_._______,____——___________— 

4 Kaithal 2/4 Between 1995 96. Ol seed 14 23 56 90 
and 1956 97 

Remarks — On being pointed out in audit rMay 2000) the department sent all the cases to revisional authonty 
for suo motu action 

5 Panipat 5/5 Between 1994 95 Cotton and 11 01 45 21 
and 1999 2000 HDPE 

granules 

Remarks - On being pointed out in audit (between January 2000 and October 2001) the department levied 
tax of Rs 1 94 lakh in one case आएं sent three cases for sup motu action In one case reply was awaited 
(November 2002) 

6 Sonipat ' 44 Between 1896 97 Cotton 185 737 

and 1998 99 

Remarks — On being pointed out पा audit (between March 1999 and December 2000) the department 
created (September 2000 and January 2002) demand for Rs 7 37 lakh 

Total 19722 ’ 177 04 
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(॥)  Test check of the records of DETCs Panchkula Gurgaon (West) Ambala and 
Panipat revealed that in five cases of 5 units the notional sales tax liability was calculated 
short by Rs 40 56 fakh due to calculation mistake during the years 1995 96 to 1998 99 

On being pointed out (between March 2001 and February 2002) the DETCs Gurgaon 
(West) Panchkula and Panipat rectified the assessments and increased (May June 2001 
and February 2002) the notional sales tax liability by Rs 37 77 lakh Reply from DETC 
Ambala in two cases had not been receved (November 2002) 

The department in ts written reply stated as under — 
M/s Shree Markanda Metals, Ambala City RC No 29181,AY 1997 98 
In this regard itis submitted that the dealer unit was granted exemption under rule 28A 
tothetune of Rs 170 50 500 00w e f22 7 1993 to 21 7 2002 The case was sent for 
taking suo motu action to DETC () Ambala who vide his orders dated 22 11 2001 
created an addltional demand of Rs 16 51 546 00 against the dealer The recovery 
proceedings are being intiated against the deater 

M/s Swastik Agro Ambala City RC No 29502 AY 1997-98 & 1998 99 
In this regard ॥ 15 submitted that the dealer unit was granted exemption under rule 
28Atothetuneof Rs 15 07 467 00we f14 1 1996 to 13 1 2005 Both the cases were 
sent for taking 590 motu action to DETC(l) Ambala who vide his orders dated 27 3 2002 
created an addittonal demand of Rs 13 29 987 00 for the year 1897 98 and Rs 
9 68 495 00 for the year 1998 99 against the dealer The dealer went in appeal before 
the Hon ble Haryana Tax Tribunal the cases 15 still pending for disposal with the 
tnbunal 

M/s Chaudhary Poly Coats (P) Ltd Bahadurgarh Jhajjar RC No 18572 ,AY 
1995 96 

Itis an exempted unitunder rule 28A of the HGST Rules 1957 with exemption certificate 
No 109 Total exemption in this case was allowed for Rs 185 74 lacs The exemption 
certificate1svaldwe f 11 08 1993 to 10 08 2000 The Assessing Authonty failed 10 
levy purchase tax under Section 6 of the HGST Act while framing original assessment 
whtch was framed on 07-10 1996 which on audit objection was later rectified by the 
Assessing Authority vide his orders dated 11 06 1998 creating an additiona! demand of 
Rs 215760/ and १6 same was adjusted agains. the Notional Tax Liability The dealer 
preferred appeal before the Jt E TC (Appeals) Rohtak who quashed the demand vide 
his orders dated 22 09 1998 putting reiance upon the decision of the Hon ble Haryana 
Tax Tribunat dated 28 04 2000 पा case of M/s K K Spinners Pvt Ltd Panipat V/ s 
State of Haryana However it 1s pointed out that Hon ble Haryana Tax Tnbunal has 
reviewed its earlier decision | case of M/ s KK Spinners Pvt Ltd V /s State of 
Haryana reponiea as 2016(PHT) 265 decided on 21 07-2000 wherebv it 15 held that 
purchase tax Is attracted and leviable on the goods purchased free of tax and used in 
the manufacture and sale of tax free goods and the same can be adjusted towards the 
Nottonal Tax Liability The original assessment was framed as per the existing laws 
Further steps are being taken to get the Assessing Authority s order restored by way 
of the revision/review of the orders of the Jt ETC (Appeal) Rohtak dated 22 09 1998 
guashing the demand
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M/s Cheeka Solvent, Kaithal, R C No 4790 A Y 1998 99 

M The audit objection raised by the aud;tf party 15 admitted to the extent that 
purchase tax 15 leviable on sunflower seed crushed for production of ol and cake 
However the rate of tax on sun flower seed 1s @ 12% as per enfry No 80 llwe f 

01 04 1996 to 03 03 2000 (Photo copy enciosed) and not the 4% 85 pointed out by the 
audit At the ime of assessment such purchase tax was not levied in view of the 
rulings of Hon ble Tribunal Haryana in the case of M/ s KK Spinners Panipat But 
now the Hon hle Tribunal Haryana in hus review order in the case ए M/s K K Spinners 
and Attar Spinners Panipat has held that in the cases of exempted units rule 24 of 
the Haryana General Sales Tax Act 1s not applicable and purchase tax 15 also leviable 
in cases where this rule 15 applicable Such purchase tax 15 notto be recovered and 15 
to be adjusted against notional tax hablity Thus no purchase tax on sunflower seed 15 
recoverable and the case for levy of purchase tax 15 being sent to revistonal authonty 
So para may be dropped 

(1) Noaction ufs 25(5) and 47 1s required 85 discussed above 

()  Objection raised by the audit party 15 not admitted purchase tax levied on 
sunflower seed crushed 15 not recoverable in v ew of the ruling or Commussioner and 
Secy to Govt of Haryana reported as 14 PHT page 126 50 para may be dropped 

M/s Singhal Spinners Panipat, RC No 7832 A,AY 1998 99 

In reply to para itis intimated that the case has been sent to Revisional 2 utho ity for 
taking 500 motu action under section 40 of the HGST Act 1973 Final reply wiil be 
sent iater on 

M/s Aggarwal Refractory, Ambala City, AY 1997 98, R C No 26214 

In reply 0 audit para 15 submitzed that the unit was granted exemptionwe f 26 3 1993 
to 25 3 2002 for Rs 79 09 500 0010 refractory goods While framing assessment for 
the year 1997 98 taxable turnover under HGST Act 1973 worth Rs 676300 00 was 
assessed @ 8% at Rs 5410 40 whereas the same come to Rs 54104 On the 
observations made by the audit party पा their memo पा cases were moved to DETC 
Cum Rewvisional Authonty Ambala for taking suo motu action पा the matter The Rcvisional 
Authonty Ambala vide his orders dated 27 5 2002 has created additional demand of 
Rs 62229 has peen aqusted towards balance notionai sales tax सपा of the dealer 

Hence the para may kindly be dropped 

M/s Shiee Markanda Metals Ambala R C No 29181 A ¥ 1997 98 

The Commuttee desired fo know the latest position of recovery/adjustment 
of additional demands raised 

M/s Swastik Agro Ambala City R C No 29502 A 'Y 1997 98 & 1998 99 

The Committee desired to know the final outcome of the case pending 
in Hon’ble High Court
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M/s Chaudhary Poly Coats (P) Ltd Bahadurgarh Jhajar RC No 18572 AY 
1995 96 

The Committee desired to know the final outcome of the case pending 
with JETC (Appeals) Rohtak for review पा view of order of Sales Tax Tribunal पा 
July 2000 

M/s Cheeka Solvent Kaithal R C No 4790 AY 1998 99 

The Committee desired that the final outcome of the case pending with 
Revisional Authority for levy of purchase tax may be intimated to 1t within a 
period of three months 

M/s Singhal Spinners Panipat R C No 7832 A A'Y 1998-99 

The Commuittee desired that the final outcome of the case pending with 
Revisional Authority may be intrmated to «t within a period of three months 

M/s Aggarwal Refractory Ambala City R C No 26214-A A'Y 1997 98 

The Committee observed that Audit has pomnted out f ve cases of five units in 
DETCs Panchkula, Gurgaon (West) Ambala and Panipat office But department has 
given "eply to two units of Ambala offices only No repiy in respect ot remaining 
three units of Panchkula, Gurgaon (West & Panipat DETC) Office has been given, 
which may be sent to the Committee now 

[17] 22 11 Non monitoring of exempted/deferred units s 

To ascertamn the amount of sales tax deferred/exempted the Deputy Excise and 
Taxation Commissioner of each district was required to review the performance of each eligible 
ndustnal unit and to send a quarterly report to the Excise and Taxation Commussioner in the 
following month but none of the Commissioners of the 10 districts test checked sent the 
quarterly performance reports to the Excise and Taxation Commissioner Chandigarh Thus 
non monitoring of exempred/deferred units resulted in non-recovery of tax of Rs 37 32 crore 
as detailed below 

(1} Disposal of fixed assets 

As per HGST Rules 1975 the eligibility certificate granted to an industnal units shall 
be Iable to be withdrawn at any tme during its currency by the appropriate screening 
committee in case of disposal or transfer by the unit of any of 15 fixed assets 

Test-check of the records of DETCs Jagadhan Panchkula and Rewari revealed that in 
4 cases (2 of Jagadhan one each of Panchkula and Rewan) the industral units had disposed 
of (between March 1890 and January 2000) fixed assets of Rs 1 36 crore during the currency 
of eligibility certificate However the exemption certificate in 2 cases of Jagadhan was cancelled 
in November 1997 and March 1998 (1 e after a lapse of 7 ४७85 पा one case and one year In 
other case) In the other case it was cancelled after being pomnted out पा audit In February 
2002 and no action was taken पा the remaming one This resulted 11 non realisation of Rs 
57 93 lakh
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(n)  Non maintenance of production level 

As per HGST Rules 1975 the benefit of tax exemption/deferment shall be subject to 
the condition that the beneficiary unit after having availed of the benefit shall continue its 
production at least for the next five years and not below the level of average production for the 
preceding five years In case the unit violates the condition it shall be hable to make n 
addition to the full amount of tax oenefit availed of by it during the period of exemption/ 
deferment payment of interest chargeable under the Act as if no tax exemption/deferment 
was ever avallable to it 

During test check of records in the offices of 8 sales tax districts 1t was noticed that 
31 units after availing the exemption of Rs 14 36 crore did not maintain the level of production 
to the extent of average production for the preceding five years and thus they were liable to 
refund the full amount of tax benefit availed of by the units Neither the units refunded the 
amount of exemption nor the department demanded/recovered the amount of Rs 14 36 crore 
from the units as per details given पा the table below — 

Sl Name of DETCs No of unifs Amount of exemption/ 
No deferment availed 

(Rs 1n crore) 

1 Ambala 1 065 

2 Gurgaon (E) 6 109 

3 Jhayar 2 035 

4 Jagadhar 5 116 

5 Kamal 3 026 

6- Rewan 3 836 

7 Sonipat 6 151 

8 Panipat 5 098 

Total 3 ः 14 36 
The matter was brought (Aug.st 2001 and March 2002) to the notice of the department 

but their reply had not been recetved (November 2002) 

(m) Non recovery of tax 

Under Haryana General Sales Tax Rules 1975 ihe exemption/entitiement certificate 
granted to an eligible industnal unit shall be liable to be cancelled by the Deputy Excise and 
Taxation Commissioner concerned aither In the case of discontinuance ए its business by the 
unit any time for a period exceeding six months or its closing down dunng the period of 
exemption/deferment Further underthe rules ibid on cancellation of eligibriity certificate or 
exemption{entitiement certificate before it is due for expiry the entire amount of tax exem pted/ 
deferred shall become payable mmediately in lumpsum and the provisions relating to recovery 
of tax interest and imposition of penalty shall be applicable in such cases
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(@  During test check of the records In the 10 58165 tax districts it was noticed that 
155 units after availing exemption of Rs 19 85 crore dunng 1896 97 to 2000 2001 discontinued 
शिक्षा manufacturing process during the currency period of exemption/deferment Though the 
concerned Deputy Excise and Taxation Commissioners cancelled (between June 1997 and 
September 2001) the exemption certificates of these units they did not recover the amount 
of RS 19 85 crore of exempticn availed by the units as detalled below — 

Sl Name of DETCs No of uruts Amount of exemption/ 
No avalled 

(Rs in crore) 

1 Ambala 1 162 

2 Gurgaon (E) 8 369 

3 Gurgaon (W) 6 011 

4 Jagadhan 11 053 

5 Jhapar 35 141 

8 Karnal 48 372 

7 Panipat 2 003 

8 Panchkula 16 231 

9 Rewari 10 461 

10  Sonipat 16 182 

Total 155 19 85 

outof 10 units of Rewari District 4 units availing tax exemption of Rs 80 10 lakh had gone to 
Bureau of Industnal Finance Reconstruction {BIFR} घाव 2 units availing tax exemption of 
Rs 26 16 lakh had gone on iquidation 

(0)  Further in 9 cases (6 of Rewariand 3 of Yamunanagar) the industrial units after 
availing exemotion/deferment of Rs 2 53 crore discountinued their marufacturirg process 
duning the currency period of exempton/deferment but the exemption certificates were not 
cancelled by the DETCs Thus the amount of Rs 2 53 crore of exemption availed by the 
unis remamed unrecovered (Novemper 2002) 

On being pointed out in audit the ETC Haryana issued (April 2002) instructions to all 
DETCs to furnish the quarterly retumns regularly to him 

The department in its wnitten reply stated as under — 

M/s Khajanch Lal Jai Bhagwan, Jagadhrnn RC No 8637 EC No 108 

M/s Khajanchi Lal Jai Bhagwan The dealer was I1ssued Exemption Certificate 
No 108 dated 26 10 1996 The dealer was granted exemptton for the period from 

30 09 1994 to 29 09 01 for an amount Rs 2463642/ The dealer after running the 
business for 2 years This discontinued production and scld fixes assets Action was 
initiated under Rules 28 a 8(1) & 9{u) of the HGST Rules 1975 and Addl demand of
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Rs 658814/-was created The Exemption Certificate of the dealer was withdrawn The 
dealer prefetred an appeal before the Appeltate Authorty Ambala which was rejected 
After this the dealer preferred an appeal before the Sales Tax Tribunal Haryana 
which was also rejected After this the dealer was directed to deposit the amount of 
Rs 658814/~ Out of which anamountof Rs 300000/ has been recovered The amount 
was recovered form the dealer on different days Since the prop of the firm had left the 
city No where about could be traced out A letter has been written to the Tehsildar 
Jagadhn to intimate the ownership of any property in the name of the prop of the firm 
Also notice unde Land Revenue Act has been issued (0 surewy of the firm to recovery 
the amount The whole amount 15 like to be recovered पा due course in view of the 
above para may please be dropped 

7 552000 10000 

54 26 8 2000 20000 

113 38 2000 20000 

7 29 8 2000 10000 

19 28 82000 20000 

m 7112000 25000 

13 28 11 2000 20000 

61 2512 2000 20000 

120 522001 20000 

96 132001 20000 

60 4 4 2001 20000 

133 252001 20000 

123 162001 - 20000 

28 472001 20000 

12 31 7 2001 20000 

81 24 8 2001 15000 

Total 300000 

M/s National Saw Mill Jagadhrn EC No 52 

The firm was 1ssued exemption certificate under Rule 28A of the HGST Rules for the 
manufacturing of Plyboard etc and sale thereof for an amount of Rs 24 27 192/-fora 
period valid from 23 6 9410 22 6 01 vide exemption certificate No 52 The audit party 
had pointed out that the unit has disposed off their fixed assets worth Rs 19 42 lacs 
dunng the currency of eligibility certificate has not been withdrawn and the amount of
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exemption was not recovered In this regard itis intimated that the exemption certificate 

of the unit has been cancelled by the DETC vide order dated 24 11 97 under Rule 28A 
9(v) of the HGST Rules 

M/s Kanchan Bala & Company Panchkula RC No 31034 EC No 8 

In this case the DETC Panchkula has already cancelled the exemption certificate 
Further the eligibility certificate has also been withdrawn by the Lower Leve! Screening 

Committee and the full amount of exemption availed by the dealer 15 still recoverable 
The 1ecovery proceedings have also been initiawed by the Assessing Authoriy 

M/s Vidhika Commercial Services, Village Bakhapur Rewari 

The company was granted benefit of tax exemption for the period from 14 03 1990 to 
14 03 1999 for a total quantum of Rs 119 63 lacs The company availed the benefit of 
tax exemption to the tune of Rs 3487383/ during the benefit period The industnal unit 
had iformed vide application dated 01 10 1999 that the entire business of the company 
was sold to 15 sister concern M/s Anubhav Minerals (P) Ltd and M/s Anubhav Minerals 
(P) Ltd has undertaken the responsibility to meet the requirements relating to sales 

tax exemption Later on the exemption certifica.e was cancelled by the DETC (ST) 
Rewart vide order dated 25 03 2003 The appeal filed by the dealer was rejected by the 
Jt Excise & Taxation Commissioner (Appeals) Fandabad vide order dated 07 02 2005 
inAppeal No RAW/23/STA/20 10 2003 However on second appeal the Hon ble Tax 
Tribunal quashed the order of the first Appellate Authority vide order dated 06 03 2007 
॥ appeal No STA/206-207 of 2005 06 and remanded the case to the Dy Excise & 
Taxation Commissioner (531) Rewar for looking into the matter afresh Since the 
exemption cert ficate has been cancelled therefore the action as required by the 
audit has been taken Hence the para deserves to be settled So far disposal of 
remand case 15 concerned the copy of order shall be sent in due course 

M/s Mayur Shoes, Balana, R C No 24405, Ambala 

In this regard ॥ is submitted that the dealer was granted exempted under rule 28A 
wef 14 6 1988 to Rs 31 3 1997 for the sum of Rs 65 24 413 00/- The unit has 
exhausted the exemption imitdunng the year 1996 97 The dealer has falled to maintain 

the average level of production पा terms of sub rule 11 (a)(1) of rule 28A of HGST Rules 
1975 The issue has been examined by the Deputy Excise and Taxation Commissioner 
Ambala who after exercising due diligence passed order on 17 11 2004 to recall back 
the availed benefit of tax worth Rs 65 24 lacs alongwith interest under the provisions 
of law 

Accordingly Tax Demand Notice of Rs 1 97 02 300 00 was 1ssued to the dealer by 

the Assessing Authority on 7 12 2004 Being aggrieved from this order the dealer 
preferred an appeal before the Joint Excise and Taxation Commissioner (Appeals) 

Ambala who vide his order dated 26 4 2006 dismmussed the appeal था default The dealer 
went in appeal before the Hon b1e Haryana Tax Tribuna!l against the orders of the 

worthy Jt ETC(A) Ambala The case 15 stili pending before the Appellate Authority for 
disposal
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M/s RS Sabharwal Plywood (P) Ltd , RC No 1815080, Mewat 

Since the industnal unit has failed to mantain the level of production as required under 
sub rule 11 (a)(1) of Rule 28 A therefore show cause notice under sub rule 11 (0) has 
already been i1ssued All three Direciors have expired The factors for fall in turnover 

appear to be beyond the control of human being Notice under rule 11 (0) of rule 28A 
dropped and proceedings mitiated were withdrawn vide DETC Gurgaon order dated 
05 04 2000 

Date of elgibility Certificate ¢ 931988 

Date of exemption Certificate 7 3 1990 

Penod 1989-1990 to 1997-98 upto 
13 9 2007 

Eligible amount 2639507 

Exemption availed 729697 

M/s Super Wood Craft (P) Ltd , R.C No 1814248, Mewat 

Since the industnal unit has failled to maintain the levei of production as required under 
sub rule 11 {a)(1) of Rule 28-A therefore show cause notice under 500 rule 11 (b) has 
already been issued However a decision under sub rule [1(b) of Rule 28 Ais yetto be 

taken Notice issued for taking action at the earliest 

Date of eligibility Certificate 22680 

Date of exemption 111280 

Period of benefit 1989 1990 to 1996 97 

Amount 2120767 

Exemption availed up to 1996 97 1074956 

M/s Suman Products (P)Ltd ,R C No 1815547 Gurgaon {East) 

The unit was granted exemption certificate under rule 28A for the period 17 8 91 to 
16 1 1998 subject to maximum quan um of Rs 2961340/ Duning the peniod industral 
unit avalled benefit of sales tax exemption amounting to Rs 525389/ Therefore a 
show cause notice under rule 11 (b) of Rule 28 Awas issued to the industrial unit on 
23 2 2001 The case 1s under proceeding and shall be finalized at the earliest and 
intimation of the final decision shall be communicated 

M/s Hartron Communication Ltd , R C No 1815399, Gurgaon (East) 

The untt was granted entitlement certificate under rule 28A for geriod from 27 1 1991 to 
26 1 98 subject to maximum quantum of Rs 588 90 lacs The notice was Issued by 
worthy DETC on 30 9 98 for non maintaining the production level The amount of 
deferment availed by the industnal unit was 564145/~ The case is under proceeding 
and shall be finalized at the earliest and intimation of the final decision shall be 
communicated
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M/s Kasturi Lal & Sons Jagadhr, EC No 18 

The firm was 1ssued exemption certificate under Rule 28A of the HGST Rules for the 
manufacturing of Brass sheet copper circle etc and sale thereof for था amount of 
Rs 13 61 614/- fora period valid from 21 1 91 to 31 3 97 vide exemption certificate 
No 18 The DETC Jagadhr vide order dated 16 05 2002 has withdrawn the exemption 
under rule 28 A 11(b) of the HGST Rules and created the demand of Rs 71 00 260/ 
under HGST Actand Rs 28 85 466/ under CSTAct The dealer went in appeal agamnst 
this order before the Jt Excise & Taxation Commissioner (Appeal) Ambala The Joint 
ETC (Appeals) remanded the case vide order dated 08 01 2004 The remand case was 
decided by the D E TC vide order dated 09 05 2005 and 808 created addition demand 
of Rs 71 00 260/- under HGST Act and Rs 28 85 466/- under CST Act The dealer 
preferred appeal before the Joint ETC (Appeal) Ambala who rejected the appeal vide 
order dated 27 10 2005 The appeal Is now pending before the Haryana Tax Tribunal 
Chand garh 

M/s Mourya Timber, Jagadhr, EC No 4 

The firm was 1ssued Exemption Certificate under Rule 28 A of the H GS T Rules for 
the manufacturing of plywood and Plyboard and sale thereof for an amount of 
Rs 3 08 102/ - for a perod valid from 20 6 89 1019 6 96 vide exemption certificate 
No 4 The exemption of the firm has been withdrawn vide order dated 16 5 2002 by the 
then DETC Jagadhn under rule 28 A 11(b) of the HGST Rules The dealer went In 
appeal against this order before the Jt ETC (Appeal) Ambala The Jt Commissioner 
Shn ६ $ Malk vide order dt 25 3 2003 has remanded the case to decide the case 
afresh with the observation that the unit || of the appellant supplied goods to the unit | 
85 inter unit transfers and these inter unittransfers though not part of productions has 
not been reflected in the turnover and hence recovery of tax and interest in accordance 
with provisions of rule 28 A 11(b) through impugned order was not justified and hence 
the iImpugned order 15 llable to be set 85108 The case has been decided by the DETC 
vide order dated 06 09 2007 and vacated the notice 1ssued under ru'e 284 11 (0) 85 the 
dealer proved that there 15 no 1055 in the production during the post exemption period 
Hence in view of the above facts the para may please be dropped 

M/s Parwati Plastics Jagadhri, E C No 6 

The firm was 15560 exemption certificate under Rule 28A of the HGST Rules for the 
manufacturing of plastic strips etc and sale thereof for an amount of Rs 2 70 596!-for 
8 period valid from 12 12 90 to 31 03 97 vide exemption certificate No 6 The DETC 
Jagadhr wide order dated 16 05 2002 has withdrawn the exem ption underrule 28 A 11 
(09) of the HGST Rules and created the demand of Rs 4 02 743/ under HGST Actand 
Rs 67 430/-under CSTAct The dealerwentin appeal against this order before the Jt 
Excise & Taxation Commissioner (Appeaf) Ambala The Joint ETC (Appeals) remanded 
the case vide order dated 23 06 2005 The dealer filed the a ppeal before the Hon ble 
Haryana Tax Tribunal against the order of the Jt ETC (Appeal) on the ground that the 
Jt Excise & Taxation Commussioner (Appeal) Ambala remanded the case only on the 
Issue of obsolescence of the item manufactured by the dealer and did not adjudicate 
on the otherissues involve in this case The Haryana Tax Tribunal also remanded the
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case vide order dated 23 08 2006 The remand has been decided by the DETC vide 
order dated 05 09 2007 and vacated the notice 1ssued under rule 28 A 11 (b) of the 
HGST Rules 85 the dealer proved that the loss ॥ production during the post exemption 
period was due 10 the reasons beyond the control of the unit Hence the para may 
please be dropped 

M/s Ashoka Rubber Industries, Karnal, R C No 22832 

The DETC wide order dated 11(b) after hearing the circumstances of the dealer s rot 
maintaining average level of production पा view ot above no action 15 required 10 be 
taken 

M/s Delton Cables Darauhera Rewarl, EC No 43 

M/ s Delton Cables Ltd was granted benefit of sales tax deferment for a penod of nine 
years from 31 12 1996 to 30 12 2005 subject to maximum limit of Rs 300 84 lacs 
Proceedings for withdrawal of Eligibility certificate were intiated However the Higher 
Level Screening Committee पा its meeting held on 15 09 2003 held that the action in 
the case was to be taken by the DETC in term of sub rule (11) (a) of Rule 28A of the 
Haryana General Sa'es Tax Pules 1975 Accordingly proceedings were mitiaved for 

taking action under sub rule (11) (a; of Rule 28A of the Haryana General Sales Tax 
Rules 1975 The industnal unit has furnished reply to the show cause notice however 

the decision पा the case could not be taken due to transfers of DETCs The case was 
fixed for 24 08 2007 but the case could not be taken up due (0 departmental monthly 
review meeting on this date The judgements in this case were reserved on 18 10 2007 
which shall be communicated after ralease of these judgements 

Mis Dure Pack Ltd , Rewan , RC No 2366 

The industrial unit M/s Duropack Ltd Village Panchore District Rewari was granted 
benefit of sales tax deferment for a penod of n re years from 24 11 1988 to 23 11 1997 
subject to maximum limit of Rs 156 13 lacs The industrial unit has falled to maintain 
15 average level or production during the post benefit penod therefore proceedings for 
necessary action under sub rule 11 (b) of Rule 28 A were intiated However In the 
mean time the Company was declared a sick industrial unit in terms of Section 3(1) of 
the Sick Industnial Company (Special Provisions) Act 1985 by the Board for Industrial 
and Financial Reconstruction (BIFR) पा एंड meeting held on 29 11 2006 Necessary 
action पा the case has been taken vide orders dated 22 10 2007 and the dealer has 
held liable for payment of full amount of tax benefit availed of by it during the penod of 

exemption along with interest in term of provisions of clause(b) of sub rule(11) of Rule 
2B8A 0 the Haryana General 58165 Tax Rules 1975 

M/s Penam Laboratories, Rewarl, EC No 23 

M/s Penal Laboratones Ltd Village Joniawas Dharuhera District Rewar was granted 
benefit of sales tax deferment for a period of nine years from 01 01 1996to 31 12 2004 
subject to maximum limit of Rs 148 93 lacs The industnial unit has failed to maintain 
5 average level of production during the post benefit pertod therefore proceedings for 
necessary action under sub rule 11 (0) of Rule 28 A were initiated However n the 
mean time the Company was declared a sick sndustnal unit in terms of Section 3(1) of
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the Sick Industrial Company (50808 Provisions) Act 1985 by the Board for Industnat 
and Financial Reconstruction (BIFR) पा its meeting held on 26 3 2002 Since the case 
15 still pending with the BIFR therefore no decision could be taken The case is fixed 
for 6 11 2007 and hopefully the action shall be taken on that date and the result shall 
be communicated in the due Course of ime 

M/s Haryana Abrassive, Murthal, Sonmipat, EC No 6 

The unit was granted exemption certificate for the period from 17 5 1989 to 16 5 1996 
pursuance to the eligibility certificate issued for a quantum ot Rs 4 12693/ The 
exemption certificate was cancelled by the DETC Sonepat vide order dated 17 3 2004 
wri1(a)() of rule 28 A of HGST Rules 1975 for not maintamning the average production 
leve' An additional demand of Rs 2 86 333/- under HGST Act and Rs 10 28 988/ 
under CST Act for the year 1989 90 to 1997 98 was created Outof this Rs 24 535/ 
-(TR No 113 dated 27 6 2001) has been recovered from the dealer Firm stands closed 
Properties 1 6 Land and Building (2400 square yard) are pledged with financial 
institutions Proprietor has died Proceedings under l.and Revenue Act were intiated 
The property of the firm pledged with the PNB and has been sold by the bank for 
Rs 30 00 000/ So now the Pumjab Nauonal Bank has fiied the Suit against fne 
borrowers In D R T Chandigarh for remaining dues 

M/s Thermofeb Sales India, Ahmedpur, Sonipat, EC No 9 

The unit was granted exemption for a quantum of Rs 5 62 307/- for the period from 
19 09 88 to 15 09 95 The Dy Excise & Taxation Commissioner vide his order dated 
22 02 2002 cancelled the exemption certificate due to not maintaining average level of 
producuon An additional demand of Rs 13 76 075/ - was created by the Assessing 
Authority on 15 04 2002 and the same was served upon the dealer on 18 07 2002 The 
arrears were declared (0 08 recovered as if arrears of Land Revenue on 20 08 2002 
Notice to the party as weil 85 (0 the sureties were issued on 20 08 2002 Thereafter 
summons were Issued The dealer filed an appeal before the Jt Excise & Taxation 
Commissioner (A) Rohtak and the Appellate Authority stayed the recovery in view of 
the judgement of the Tribunal reported as 2002 (20) PHT 137 (STT Hr) m which it 15 
held that first Appellate Authonty should decide the appeal on ly after decision of appeal 
by HLSC aganst the order of LLSC which 15 still pending 

M/s J § Polymers Ltd Pio Manyari, Sonipat, EC No 16 

The exemption certificate of the firm was cancelled by the DETG for not maintaining 
the average level Of production vide order dated 09/04/2003 and an additional demand 
of Rs 13558126/- was created by the Assessing Authonty vide order dated 06/05/ 
2003 The orders of DETC 85 well as the Assessing Authority were challenged befare 
the JETC (A) who remanded the case back to DETC and quashed the order of Assessing 
Authority vide his order dated 22/09/2003 The remand case was decided by the DETC 
vide order dated 07/10/2003 and the same has been challenged पा appeal before the 
JETC (A)who dismissed the appeal Now the case 1s pending before Hon ble Haryana 
Sales Tax Tribunal
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M/s Videotex Electronics, Ambals City RC No 26582 

In this regard 115 submitted that the unit was granted exemption under rule 28A to the 

tuneofwef 94 1990to 31 3 1997 Exemption certificate of the dealer stands cancelled 

by the worthy DETC Ambala Accordingly additional demand of Rs 14809464 00 was 

created against the dealer Being agg ieved of this order the dealer preferred an appeal 

before the Jt Excise & Taxation Commissioner Ambala who dismissed the appeal 

The dealer thereafter preferred an appeal before the Hon ble Haryana Sales Tax Tnbunal 

whe:e his appeal also stands dismissed Now the dealer has filed Civil Wni Petiuon 

bearing No 9561 of 2007 in the Punjab and Haryana High Court and the case 15 still 

pending 

M/s Raj Ba! Packages Ambala City, RC Mo 29400 

In this regard 115 submitted that the unit was granted exemption under rule 28Aw e f 

4 6 1993 to 13 6 2000 to the tune of Rs 17 43 495 00 availed benefit by the unit upto 

closure 15 worked out at Rs 2 69 816 00 The Deputy Excise and Taxation 

Commuissioner Ambala vide his orders 26 3 2001 cancelled the exempted certificate 

of the dealer and directed 10 recover the avalled benefit by the dealer Accordingly 

recovery proceedings were initiated egainst the firm Partners of the firm were believed 
to be filed away leaving no address behind Proceedings are being iniiated to recover 

the amount from the sureties - 

MIs A C E Overseas (P) Ltd , Gurgaon (East) 
H 

The induswrial unit availed ए। the benefi of exemption from the aate of commercian 

production as provided in sub rule वी 8) of Rule 28 A of the HGST Rules butitclosed 

down 15 business during the currency of benefit period Exemption certificate was 

cancelled vide DETC orders datec 07-12 1998 and the case were assessed on 

18 12 1998 Eligibility certificate was withdrawn on 01 02 1999 The assets of the 

company were pledged with the HFC which had put the assets to auction HFC was 

requested vide Memo No 541/T1 (AS) dated 25 02 2000 fo remission of payment out 

of the auction proceeds However the Branch Manager HFC Gurgaon has informed 

vide his Memo No HFC/BOI/GGN/2000/670 dated 05 05 2000 that the assets of the 

company are insufficient for the recovery of their dues Recovery certificates were sent 

to Delhi for recoveries from sureties but nothing recovered There 15 no laxity 85 far 

monitoring of case is concerned 

Period of benefit 18 1 1995t0 17 1 2004 

Total quantum benem 84 84 lacs 

Benefit availed of 8 19 1865 8 20 

M/s APT Yarn (P)Ltd Gurgaon (East) 

The industrial unit availed of the benefit of exemption from the date of commercial 

production 85 provided in sub rule 4(a) of Rule 28 A of the HGST Rules but it closed 

down 1ts business during the currency of benefit period Exemption certificate was 

cancelled vide DETC orders dated 09 01-1998 and the case were assessed on
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23111998 & 15 01 1999 Ehgibility certificate was withdrawn on 01 02 1999 The 
possession of assets of the company was taken over by HFC on 06 05 1997 with 
whom these were pledged The assets have already been auctioned by HFC but 
these could not fetch sufficient amount to recover their dues 85 per HFC Letter No 
HFC/BC/GGN /2000 /669 dated 05 05 2000 Recovery certificates were sent to Collector 
Amnitsar (Pb ) from where Rs 5 38 433/ has been recovered There s no laxity as far 
monitening of case I1s concerned 

Penod of benefit 211995t01 12004 

Total quantum benefit 102 58 lacs 

Benefit availled of 7 38 lacs 

M/s Medicos Glass Containers, Gurgaon (East) 

The industnal unit was granted benefit of sales tax exemption for the period 20 9 95 to 
18 9 2002 subject to maximum amount of Rs 4781225/ The industrial unit has closed 
down its business and ॥ has been informed vide fetter dated 29 3 2001 and appled for 
cancellation of RC wef 3132001 vide application dated 56 2001 LLSC had 
withdrawan eligibility certificate in its 6501 meeting held on 17 7 2001 Additional demand 
outstanding against the industrial unit 15 Rs 1200962/- and stands declared as 
recoverable under the Land revenue Act Recovery certificate have been issued to The 
Collector Delty No recovery have been made till date Recovery certficate against 
sureties have also been issued to Collector Delhi 

M/s Balaj Insulations (P) Ltd , Gurgaon {E) 

The Industrial Unit avarled of the benefit of exemption from the date of commercial 
production as provided in sub rule 4(a) of rule 28 A of the HGST Rules but the deater 
closed down its business during the currency of benefit period The Ehgibilty Certificate 
was withdrawn on 20 9 1999 and the possession of assets of the company was taken 
overbvH FC on 12 7 1999 with whom these were pledged The Recovery Certificate 
was also sent to the Branch Manager HFC  Gurgaon vide Memo No 543 dated 
25 2-2000 and subsequently reminder was also given vide No 974 dated 30-4 2002 
for payment of outstanding dues |t has been informed vide GMDIC Gurgaon that the 
dues of H F C were more than the amount received against the auction of assets of 
company and therefore asum of Rs | 00 000/ has been recovered from sureties The 
other sureties of the firm pertain to Delht wherein Recovery Certificates were sent to 
the Collector Delhi vide Memo No 2114 dated 24 7 2001 and regular reminders are 
being issued 

M/s Metlex Ceramics Ltd , Gurgaon (E) 

The industrial unit was granted benefit of sales tax exemption for the penod from 
18 8 89 to 17 8 96 subject to maximum quantum of Rs 41855000/ The dealer has 
availed benefit of sales tax exemption 18036193/ The exemption certificate of the 
dealer has been cancelied by the DETC vide his order dated 16 6 98 as a result of 
action u/r 11 (b) of Rule 28 Awhich has been upheld by the Hon ble Punjab and Haryana 
High Court vide orders dated 16 7 2001 Subsequently the BIFR vide his order dated
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15 12 98 has already wound up the company and reference forwidning up of the company 
has been sent to Delhi High Court The matter 15 pending and an intimation regarding 

appomtment of offictal liguidator 15 pending Reminders regarding such intimation on 
appomtment of official liqudator have been sent As scon as such information will 
received the claim as mentioned above arrear shall be lodged with him 

M/s Rishabh Foods Ltd , Gurgaon (East) 

The industrial unit closed down its business during the post benefit period 1e we f 
June 1998 The companv was declared sick by the Board for industnial and Financial 
Reconstruction (BIFR) vide its orders dated 10 07 2000 पा case No 79/97 The registrar 
BIFR informed vide letter dated 25 09 2000 that the Board has recommended winding 
up of the company in its meeting held on 11 09 2000 Hon ble Punjab & Harvana High 

Court has vide orders dated 08 03 2001 passed the necessary orders for the liquidation 
of the company and has appointed Sh B K L Shrivastva as the Official iguidator Claim 
for the recovery of Rs 89 59 845/ was lodged with the lquidator vide this office Memo 
No 2019 dated 13 07 2001 Thereafter a revised claim has been lodged for 
Rs 109 64 841/- on account of sales tax exemption availed of by the company and 
interest and penalties As such there 15 no laxity as far monitoring of case 15 concerned 

Period of benefit 1211890t011 1 1999 

Total quantum of benefit 295 58 lacs 

Benefit avalled of 80 65 lacs 

M/s Techro Vessels (Indi2) {P)Ltd Gurgaon (East) 

The industnal unit availed of the benefit of exemption from the date of commercial 
production as provided पा sub rule 4(a) of Rule 28 A of the HGST Rules but it closed 
down Its business during the currency of benefit penod Elgibility certificate was 
withdrawn पा the 60th meeting of the LLSC held on 11-10 1999 The unit filed appeal 
before the HLSC against the orders of the LLSC However the appeal has beén rejected 
vide orders dated 18-11 2002 The assets of the unit have been sealed by HFC with 
whom these were pledged and 5010 in2000 01 as per HSIDC letter No DGM/MS/04/ 
1607 dated 14-10 2004 HFC has further mentioned in the said letter that after adjustment 
of sale amount balance amount 15 still requirable As such there 1s no laxity as far 
monitoring of case 15 concerned 

Period of benefit 17 5 1995 1016 5 2004 

Total quantum of benefit 194 07 lacs 

Benefit availed of 4 31 lacs 

M/s Mittal Strips, Jagadhn E C No 94 

The dealer was issued Exemption Certificate for Rs 24 78 057/- for a period from 
24 05 1994 1० 23 05 2003 vide order dated 10 05 1986 The dealer started filing nil 
returns from the 4th quarter of 1997 98 Taking cognizance of the same Deputy Excise 
& Taxation Commissioner Jagadhari initated proceedings for cancellation of Exemption 
Certificate पा March 1998 by 1ssuing show cause notice and exemption certificate
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was cancelled by the Deputy Excise & Taxation Commissioner Jagadhri vide order 
dated 17 05 1999 The appeal of the dealer agamst order of the Deputy Excise & 
Taxation Commissioner Jagadhri dated 17 5 1999 was dismissed by Jt Excise & 
Taxation Cemmisstoner Ambata vide order dated 18 2 2002 The case of the dealer 
was assessed by the Assessing Authonity creating an additional demand of Rs 
2 27 369/- vide order dated 18 03 2002 This order of Assessing Authonity dated 18 3 
2002 was remanded by the Jt Excise & Taxation Commissioner (Appeal) vide order 
dated 27 10 2005 in the Iight of the jJudgement of Hon ble High Court of Punjab and 
Haryana in case of M/s AS Fuel {P) Ltd Farndabad V/s State of Haryana cited as 
(2001) 17 PHT 131 Remand cases were decided by the Assessing Authonty vide 
order dated 11 7 2006 पा the light of the judgment delivered by Haryana Tax Tribunal 
Chandigarn in case o1 W/ s Bharat Weood Industnes aited as (2005) 26 PHT 415 The 
dealer was assessed to tax of Rs 3 31 562/ However only Rs 47502/ s still 
outstanding and balance has been adjusted on purchases and recovered 

Ni/s § K Wood Products, Jagadhn, E C No 97 

In reply to the audit objection in respect of the firm M/s S K Wood Product Chh Road 
Panjeto 1tis intimated that the dealer was granted exemption certficate for an amount 
of Rs 5838810/-for the penod from 01 06 96 to 30 06 04 The Dy Excise and Taxation 
Commussioner Jagadhn cancelled the Exemption Certificate u/r 28(A) 9(1) बाएं 9(V) of 
the Haryana General Sales Tax Rules vide order dated 29 03 2000 The eligibility 
certificate of the firm was already withdrawn by the lower level Screening Committee पा 
the meeting held on 12 11 1999 

After the withdrawal of Exemption Certificate the Dy Excise and Taxation Commissioner 

Jagadhrt vide order dated 13 09 2000 disallowed the total benefit of tax availed by the 
dealer and calculated tax of Rs 629531/ and interest thereon Rs 532042/ creating 

total additional demand of Rs 1161573/ againstthe dealer 

The order of the Dy Excise and Taxation Commissioner was challenged by the dealer 

before the Dy Excise and Taxation Commissioner (A) who vide order dated 31 10 2000 
set aside the orders of the Dy Excise and Taxation Commussioner passed on 29 03 2000 
आएं directed to decide the case afresh The then D E TC filed a review application 
against this order 

The case thereafter was taken up in review u/ s 41 of the H GS T Act 1973 by the Jt 
ETC (A) on 11 02 05 and recovered his own order passed earlier and up held the 
original order dated 13 09 2000 of the D E TC inwhich demand of Rs 1161573/ was 
created After this order recovery proceedings were Iniuated against the dealer whicn 
are stili under process Since the firm stands closed long ago and the dealer 15 not 

traceable 2150 efforts are being made 10 recover this amount from the sureties and 
enquires are being conducted about the where about of the property/assets of the 

dealer Letter has been written (0 the Tehsildar for ownership of any property in the 
name of proprietor of the firm No reply has been received 50 far and reminder has been 

iIssued Efforts are also being made to recover the amount from sureties The whole 
amount will be recovered in due course Para may be dropped
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M/s Khajanchi Lal Ja1 Bhagwan, Jagadhri E C No 108 

The dealer was 1ssued Exemption Certificate No 108 dated 26 10 1995 The 
dealer was granted exemption for the 06100 from 30 08 1984 to 29 09 01 for an amount 

Rs 2463642/ The dealer after running the business for 2 years discontinued production 
and sold fixed assets Action was initiated under Rules 28 a 900 & 9(u) of the HGST 

Rules 1975 and Addl Demand of Rs 658814/ was created The Exempton Certificate 
of the dealer was withdrawn The dealer preferred an appeal before the Appellate 
Authonty Ambala wnich was rejected Aner this the dealer preterrea an appeal betore 
the Sales Tax Tnbunal Haryana which was alsorejected After this the dealer directed 
10 deposit the amount of Rs 658814/- Out of which an amount of Rs 300000/ has 
been recovered The amount was recovered form the dealer on different days Since 
the prop of the firm had left the city No where about could be fraced out Aletter has 
been wntten to the Tehsildar Jagadhr to intimate the ownership of any property पा the 
name of the prop of the firm Also notice Under Land Revenue Act has been 1ssued to 
surety of the firm to recover the amount The whole amount 15 likely to be recovered in 
due course In view of the above para may please 96 dropped 

Details ¢f amounr recovered 

7 55 2000 ‘ 10000 

54 26 8 2000 20000 

113 38 2000 20000 

7 29 8 2000 10000 

19 28 9 2000 20000 

111 7 11 2000 25000 

13 28 11 2000 20000 

61 25 12 2000 20000 

120 52 2001 20000 

9% 132001 | 20000 

60 4 4 2001 20000 

133 25 2001 20000 

123 16 2001 20000 

28 47 2001 20000 

12 317 2001 20000 

81 24 8 2001 15000 

Total 300000 
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M/s National Saw Mills, Yamuna Nagar E C No 52 

The firm was issued exemption certificate under Rule 28A of the HGST Rules for the 
manufacturing of Plyboard etc and sale thereof for an amount of Rs 24 27 192/ fora 
period valid from 23 6 94 to 22 6 01 vide exemption certificate No 52 The DETC 
Jagadhr vide order dated 24 11 97 has canceiled the exemption under rule 28 A 9(v) of 
the HGST Rules The dealer preferred an appeal before Jt Excise & Taxation 
Commissioner (Appeal) Ambala against the order dated 24 11 97 The Jt Excise & 
Taxatior Commissioner (Appeal) Ambala vide order elated 29 5 98 rejec.ed the appeal 
of the appellant and upheld the order of canceling the exemption certrficate with 
retrospective effect The dealer further went in appeal before Ld Sales Tax Tribunal 
Haryana Chandigarh against the order dated 29 5 98 of Jt Excise & Taxation 
Commissioner (Appeal) Ampala whereby the order dated 24 11 97 of cancelling the 
exemption certificate with retrospective effect was upheld The Ld Tax Tribunal vide 
order dated 12 7 99 remanded the case to the Dy E T C Jagadhn for venfication ए the 
facts which the dealer had taken before the Ld Sales Tax Tribunal Haryana Chandigarh 
The Dy Excises & Taxation Commissioner Jagadhn vide order dated 14 3 2000 again 
cancelled the exemption certificate granted to the unit The dealer further went in 
appeal berore Jt Excise & Taxation Commissioner (Appeal) Ambala against the order 
dated 14 3 2000 passed by Shrn S S Gulia DETC Yamuna Nagar The Jt ETC 
(Appeal) Ambala vide order dated 29 6 2000 rejected the appeal of the dealer and 
upheld the cancellation of exemption certificate The dealer preferred an appeal before 
Hon ble Tax Tribunal Chandlgarh against the order dated 29 6 2000 passed by Jt 
ETC (Appeal)Ambala The Ld Tax Tribunal vide order dated October 18 2005 held 
that there 1s no justification to interfere with the order of the D E TC Jagadhn dated 
14 3 2000 whereby ne cancellea tne exempbon certificate Tne Ld Tnbunal rurther ruled 
that the order dated 14 3 2000 of Dy E TC Jagadhn which stands merged in the 
impunged order dated 29 3 2000 passed by the 1st Appellate Authority 1 8 both these 
oraers are uphela The aealer again filed a review application betore the Hon ble Tax 
Tribunal Haryana Chandigarh against order dated 18 10 2005 The Ld Haryana Tax 
Tnbunal Chandigarh vide order dated 24 4 2007 has rejected the review application of 
the dealer Thereafter the recovery proceedings have been Initiated against the dealer 
However no recovery could be effected from dealer as yet 

M/s B M Plywood Industries, Yamuna Nagar E C No 114 

The firm was i1ssued exemption certificate under Rule 28A of the HGST Rules for 
the manufacturing of Plywood & Plyboard and sale thereof for an amount of 
Rs 36 66 615/-for 8 period valid from 21 09 95 to 20 09 02 vide exemption certificate 
No 114 The DETC Jagadhn vide order dated 15 4 98 has cancelled the exemption 
certificate under rule 28 A 8(v) of the HGST Rules and created the demand of Rs 
8 81086/ under HGST Act The dealer went in appeal against this order before the Jt 
Excise & Taxation Commissioner (Appeal) Ambala The Joint ETC (Appeals) remanded 
the case vide order dated 17 02 2000 The remand case was decided by the DETC 
vide order dated 13 9 2002 and created an additional demand of Rs 18 45 993/- The 
dealer again preferred appeal before the Joint ETC (Appeals) The Jomt ETC (Appeals) 

remanded the case vide order dated 23 03 2004 with the observation that the assessee
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15 entitled for cross examination of the transporter from whose possession G Rs were 
detained during the inspection by the State Enforcement Team 1115 clanfied here that 
the business premises of M/s Neel Kanth Transport Co YNR were inspected by State 
Enforcement Team Chandigarh and certain G.Rs were impounded for venfication since 
some of these G Rs contained the name of the consignor 85 M/s B M Plywood Pvt 
Ltd The transaction mentioned ॥ G. Rs were not accounted for by the dealer since 
the unit was availing sales tax exemption and the suppressicn of 58165 was clear cut 
contravention of statutory provision of the Act and Rules hence the exemption cerlificate 
of the unit cancelled retrospectively Since the Jeint ETC (Appeals) provided to the 
dealer and opportunity of cross examinaticn of the transporter hence summon was 

issued to the transporter to appear before the DETC The transporter has not been 
cross examined 50 far as he is not available in the city 50 the remand case Is pending 

due 10 the reasons stated above and will be decided 5001 

Mis Super Ply Industries, Jagadhri, E C No 166 

In reply to the audit objection ॥ respect of the firm M/s Super Ply Industries 
Chhachhroull itis intimated that the dealer was granted Exemption Certificate for an 
amountof Rs 29 17 954/ for the pencd from 11 03 1997 to 10 03 2006 Dy Excise & 
Taxaton Commussioner Jagadhri cancelled the exemption certificate u/r 28(A) 901) 
and 9(V) of the Haryana General Sales Tax Rules vide order dated 16 07 2000 

After the cancellation of Exemption Certificate the Excise & Taxation Officer created 

an additional demand of Rs 204448/- and Intt Rs 313258/- 

After this order recovery proceedings were inluated against the dealer which are sull 

under process Since the firm stands closed long ago and the dealer 15 not traceable 
and enguiries are being conducted sbout the whereabouts of property assets of the 
dealer Letters have been wntten to Tehsildar Jagadhri for ownership of the property in 
the name ofthe partner Efforts are also being made to recover the amount from sureties 
The whole amount wili be recovered था due course Para may be dropped 

M/s Niarkanda Cement Yamuna Nagar E C No 131 

The firm was 8 company registered under the companies Act and was issued Exemption 
Certificate No 131 for benefit of sales tax exemption for Rs 66 53 916/- for the pernod 
from 01 02 1896 to 31 1 2005 The beneficiary unit discontinued business actwities 
during the operative exemption penog¢ 50 the exemption was cancelled by the Deputy 
Excise & Taxation Commissioner Jagadhn vide order dated 24 03 2000 Ths order of 
cancellation of exemption certificate was remanded by Jt Excise & Taxation 
Commussioner Jagadhn vide order dated 03 04 2006 confirming the earlier order of 
cancellation and dealer was directed 10 pay Rs 4 39 924/- amount of tax benefit availed 
by the dealer The dealer again filed an appeal before Joint Excise & Taxation 
Commissioner (Appeal) and the same was dismissed in default The case of the dealer 
15 now pending for adjudication before Hon ble Haryana Tax Tnibunal Chandigarh 

M/s Shn Ben1 Parshad Udyog, Jagadhn, E C No 18 

In reply to audit para it 15 submutted that unit was granted exemption Certificate u/r 28 
A of HGST Rule for 685000/ The unit discontinued 5 business for mare than six 
months and that the liability of the dealer on account of examination was assessed
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along with interest concelling the exemption certificate The dealer went in appeal 

before Jt ETC (A) Ambala Appeal authority upheld the arder of D E TC The dealer 
has preferred an appeal in the Hon ble High Court of Punjab and Haryana which 15 still 
pending As the matter 15 pending before the Hon ble High Court corresive method 
could not be adopted for recovery The amount will be recovered after the decision of 

the High Court 

M/s Khera Trading Company, Yamuna Nagar, EC No 102 

The dealer was granted exemption for the tax benefit of Rs 263365/~ for the perod 
from 15 01 96 to 14 01 2003 After running the business for one ४68 the dealer closed 
down the business ॥ 1996-97 Thereafter the Exemption Certificate was withdrawn 
under Rule 29(b) 9 (1) and (i) of the HGST Rules 19 vide order dated 27 03 2000 by the 
D ETC Jagadhriand anAddl Demand of Rs 17176/ was created against the dealer 
Out of this Addl Demand Rs 16676/- 1s pending agatnst him Now the dealer 15 not 
traceable attre addressg e nthe P C The efore balance amount of recovery notice 
under Land Revenue Act had been issued The balance amount 15 likely be recovered 
॥ due course from sureties Inview of the above facts the para may kindly be dropped 

M/s Un.vesal Timber Indust- es Vamu=a Maga~, E C No 37 

The case has been decided पा view of the observation made by Jt ETC {A) that the 
efforts of cancellation of R C can apply to the period from 01 07 9810 30 06 89 only 

and not prior to that This resulted in nil demand against the dealer The department 
has filed an appeal before the Hon ble Tribunal against the order which 15 pending and 

the case was lastlv fixed for 31 12 07 

M/s Natraj Electronics, Bahadurgarh, R C No 18133 

It was an exempted unit under rule 28A of the HGST Rules 1975 with exemption 
cerbificate No 29 Total exemption पा this case was allowed for Rs 53 30 lacs The 
exempuon certficawe was valdwe f 20 12 1991 «© 19 12-1898 

Dy Excise & Taxation Commissioner (ST) Jhayiar created an additional demand of 
Rs 478371/ under HGST Act vide his order dated 29-09-1998 by cancelling the 
Exemption Certificate we f 12 08 1992 under Rule 28- A (9) (1) and 28- A(9) (v) of 
HGST Rules 1975 1t was an ex parte order by substtute service 85 the firm was 
closed Dealer went ॥ appeal and Ld Appellate Authonty vide orders dated 15 12 

2003 quashed the impugned orders and accepted the appeal No recovery is pending 

and para may please be dropped 

M/s Krishana Chemical Jhanar, R C No 18457 

It was an exempted unit under rule 28A of the HGST Rules 1975 with exemption 

certificate No 54 Total exemption ॥ this case was allowed for Rs 18 40 lacs The 

exemption certificate was vahid we f 26 04 1993 to 25 04 2002 The eligibility certificate 

and exemption certificate were withdrawn on 24 10 2000 and 26 03 2001 with 

retrospective effect 

Assessments for the year 1993 1994 10 1999 2000 have been framed creating an 

additonal demand of Rs 1 70 245/ under HGST & Rs 9 13 720/ under CST Act 

(total Rs 10 83 965/ vide Assessing Authority s order dated 27 07-1994 02 05 1997
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and 18 06 2004 The fixed assests of the units already stand aucttoned by the HFC 

Recovery Certificates has been sent to concerned Collectors vide this office 

memo No 1561-62 dated 13 8 2004 Recovery proceedings are going on regularly Latest 
reminder was sent on 14-09 2007 

M/s TT Spark Electronics Jhanar, RC No 18733/EC-84 

It was an exempted unit under rule 28A of the HGST Rules 1975 with exemption 
certificate No 84 Total exemption in this case was allowed for Rs 16 56 lacs The 
exemption certificate was validw e । 03 07 1993 to 02 07 2002 Tne eligibilny certificate 
and exemption certificate were withdrawn on 24-10 2000 and 26 03 2001 with 

retrospective effect 

The assessment up to the year 1998 99 have been framed creating था additonal demand 
for Rs 90 481/- under HGST Act and 5 58 018/ under CST Act (total 
Rs 6 48 499/-) Itis an inter state arrear and the recovery certificate had already been 

sent 0 the Collector Ghaziabad vide this office memo No 1242 dated 18 10 2002 who 

vide his letter received In this office on 02 08 2004 informed that the dealer had left the 

place shown पा the recovery certificate and someone else 15 reported 15 to be residing 

there The recovery certificate has been returned with these remarks The unit s land 

building & plant & machinery already stand auctioned by Haryana Financial Corporation 

Chandigarh However recovery proceedings are पा progress 80815 the sureties and 

the latest reminder was issued on 14 09 2007 

M/s Crown Door Devices, Jhanar, RC No 19028 

it was an exempted unit under rule 28A of the HGST Rules 1975 with exemption 

certificate No 88 Total exemption in this case was allowed for Rs 14 59 The exemption 

certificate was validwe f 15 01 1924 to 14 01 2003 The eligibility certificate by the 

LL 5 C was withdrawn on 08 04 1998 and later D E TC cancelled the exemption 

certificate on 07 05 2000 from the first day of its validity Aggrieved by the order of the 

LLSC the unt filed a writ petition in the Hon ble Puniab & Haryana Court The 

Hon ble Court allowed the writ petition vide 15 orders dated 07 12 2000 However it 

was made clear that the committee may proceed afresh for withdrawal the eligibility 

certificate The proceedings for withdrawal of eligibility certificate were reinitiated छापे 

the same was withdrawn on 28 05 2001 and subsequently the exemption certrficate 

was again cancelled by D E TC vide his order dated 25 07 2002 

The firm has been assessed 10 tax and interest for the years 1994-1995 to 1996-97 the 

case for the year being decided on 21 07 -2003 The additional demand created for 

these years amount to Rs 3 27 965/- under hGSTAciand Rs 3 21 243/-under CST 

Act (Total Rs 6 49 207/ ) The recovery proceedings are going on and last reminder 

was senton 14 08 2007 

M/s J B S Industries, Jhajjar, RC No 19024/E C No 117 

It was an exempted unit under rule 28A of the HGST rules 1975 with exemption 

certificate No 117 Total exemption in this case was allowed for Rs 30 00 lacs The 

exemption certificate was valid we f 08 05 1994 to 07-05-2001 The eligibiity certificate 

and exemption certificate were withdrawn on 24 10 2000 and 26 03 2001 respectively 

with retrospective effect 

)
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The upto date assessments have been framed and registration certificates stand 
cancelled creating था additonal demand of Rs 342000/ outof which Rs 37500/ has 
been recovered from the dealer and the sureties The unit 185 already been auctioned 
by Haryana Financial Corporation Chandigarh Recovery Certificates to Collector 
Rohtak Jind Kaithal & Delhs had already been sent soon after the assessment was 
framed आएं property owned by one of the partners Sh Rajvir Singh R/o Dulhera 
ascertained which remains 10 be attached as 115 8 joint property and the share of the 
partner yet remains to be earmarked by the competent authonty The property would 
be attached पा due course of time 

M/s R M Generator, Jhanar, R C No 9043/18 

It was an exempfed unit under rule 28A of the HGST Rules 1975 with exemption 
certificate No 118 Total exemption in this case was allowed for Rs 8 92 lacs The 
exemption certificate was validwe f 27 11 1993 to 26 11 2002 The eligibiltty certificate 
and exemption certificate were withdrawn on 24 10 2000 and 26-03 01 respectivelv 
with retrospective effect 

Assessment for the year 1996 97 & 1997 98 have been framed creating an additional 
demand for Rs 101547/ under HGST Act & Rs 182185/ under CST Act (total 
Rs 283732/-) Itis an inter state arrear Recovery Certificates vide this office memo No 27 
dated 6 2 2002 already sent The defauiter residing at Delhi Regular reminders are 
being sent to the Collector and sureties Last reminder was sent on 23 08 2007 under 
this office Memo No 993 

M/s Bindag Rubber Industnes, Jhanar, R C No 18821/ E C 164 
It was an exempted unit under rule 28A of the HGST Rules 1975 with exemption 
certificate No 164 Total exemption in this case was allowed for Rs 15 84 lacs The 
exemption certificate was valid we f 09 09 1994 to 08 09-2003 Both the eligibilty 
certificate and exemption certificate stand already withdrawn with retrospective effect 
Assessments for the year 1994 9510 1999 2000 has already been framed creating an 
additional demand of 418780/ - under HGST Act and Rs 470506/ under CST Act 
(total Rs 889286)/ out of which Rs 685280/ already stand recovered 1 e 
Rs 230077/-wide TR No 8 dated 18 12 2003 Rs 430203/- TR No 9 dated 18 12 2003 
and Rs 25000/ vide TR No 49 dated 17 02 2003 It 15 an inter state arrear The 
recovery Certificates to Collector Kanjhawala Delhi had already been sent vide this 
office memo No 1684/1685 dated 4-10 2001 Regular reminders are being sent to the 
Collector and sureties 85 well The latest reminder was sent on 14-09 2007 to recover 
the balance amount of Rs 204006/ 

M/s शिया Chemical, Jhanar RC No 19272/ EC N O 201 

It was an exempted unit under rule 28A of the HGST Rules 1975 with exemption 
certificate No 169 Total exemption in this case was allowed for Rs 39 13 lacs The 
exemption certificate was valid w e f 09-07 1994 to 08 07-2003 The eligibility certificate 
and exemption certificate were withdrawn on 24 10-2000 and 26 03 2001 with 
retrospective effect 

Assessment for the year 1994 95 to 1998 99 have been framed an additional demand 
of Rs 155628/ under HGST Actand Rs 229240/- under CSTAct (Total Rs 384928/



49 

) have been created vide Assessing Authority s order dated 08 10 1996 02 05 1997 
20 01-1998 and 20 06 2002 respectively The unit already stands auctioned by HFC 
Chandigarh Recovery proceedings a e regularly going on Recovery Certificates to the 
Collector Delhi already sent vide this office memo 1264/1259/1260 dated 18 10 2002 
The Collector vide their office memo F-724 STO D/SDM/SV/2004/556 dated 09 04 
2007 has informed this office that the dealer has left the place of residence 85 shown 
in the recovery certificate 50 no recovery could be effected However recovery 
proceedings against sureties are going णा The latest reminders was sent on 05 09 
2007 under this office memo No 1076 

M/s International Lubes (P) Ltd , Jhajjar RC No 19291 

It was an exempted unit under rule 284 of the HGST Rules 1975 with exerphon 
certificate No 184 Total exemption पा this case was allowed for Rs 114 96 lacs The 
exemption certificate was valid we f 23 02 1995t022-02-2004 The eligibility certificate 
nowever stands withdrawn by the appropriate committee vide 15 orders dated 24 10 
2000 which led to withdrawal of exemption certificate from the first date of its valdity 
vide DETC s orders dated 26 03 2001 

Up to date as<essments 16 from 1994-95 10 1999 2000 have been framed by the 
Assessing Authonty creating an additional demand of Rs 3195265/ under HGST Act 
and Rs 2721958/ under CST Act (Total Rs 5917223/ ) vide Assessing Authority s 
order dated 27 08 2003 and 29 12-2004 Itis an Inter state arrear Recovery Certificate 
was sent to the Collector Delhr vide this office memo No 913/ NSK dated 10 05 2007 
and reminders are heing sent to effect recovery from the dealer as well as surefies 
Latest reminder was sent on dated 1८ 09 2007 

M/s Akshay Paints, Jhauar, RC No 19508 

It was an exempted unit under rule 28A of the HGST Rules 1975 with exemption 
certificate No 197 Total exémption in this case was allowed for Rs 3261 lacs The 
exemption certificate was validwe f 17 04 199510 16 04-2004 The eligibility certificate 
and the exemption certificate stands withdrawn on 08 04-1999 and 29 03 2001 
respectively The assessments stands framed for the assessment year 1995 96 to 
1997 98 creating था additional demand of Rs 2 79 124/ under HGST Act and Rs 
783429/ under CST Act (total Rs 1062533/ ) It 15 था inter state arrear Recovery 
certificate had already been sentto Collector Delhion 17 09-2003 An amount of Rs 
65 000/ stands recovered from the sureties Regular reminders are being sent to the 
dealer and the sureties the latest reminder was sent on 05 09 2007 

M/s Atulya Tech Plast Ltd', Jhajjar, R C No 19895 
~ 

it was an exempted unit under rule 28A of the HGST Rules 1975 with exemption 
certificate No 199 Total exemption in this case was allowed for Rs 11582 The 
exemption certificate was vfial‘fd_‘wef 12 08 1995 to 11 08 2002 The eligibility certificate 
and the exemption certificate stands withdrawn on 14 10 2000 and 26 03-2001 
respectively with retrospective effect The assessments have been framed dated 
23 05 2002 and 23 06-2003 upto 2000 01 creating an additional demand of 
Rs 236207/ outofwhich Rs 180807/ already stands recovered and for the balance
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amount regular reminders are being sent to the dealer as well as (0 the sureties The 
latest reminder was senton 14 09 2007 

M/s Karam Glass Industnes, Jhairar, R C No 9524 

It was an exempted unit under rule 28A of the HGST Rules 1975 with exemption 
certificate No 201 Total exemption पी this case was allowed for Rs 95 54 lacs The 

exempfon certificate was ४80 we f 09-02 1995 to 08 02-2004 The eligibility certificate 
and exemption certificate were withdrawn on 24 10-2000 and 26 03 2001 with 

retrospective effect 

Assessment for the year 1994 95 to 1998 99 have been framed creating an additional 
demand of Rs 99433/ under HGST Act and Rs 18 99 936/ under CST Act (Total 
Rs 20 99 369/-) vide Assessing Authority s order dated 31 12 1996 13 05 1998 and 
22-06-2002 respectively out of which Rs 1 82 lacs already stands recovered Fixed 
assets of the unit have already been auctoned by HFC Recovery Certificates to Collector 
Delhiwas sent vide this office memo No 1243 dated 18 10 2002 Regular reminders 
are being sent to recover the balance amountof Rs 19 17 369/ The latestreminder 
was sent under this office memo No 1081 dated 05 09 2007 

M/s Haryana Transmission Ltd Jhauar, R C No 189987 

It was an exempted umt under rule 28A with exemption certificate No 203 Total 
exemption 1n this case was allowed for Rs 107 31 The exemption certificate was 
validwe f 204 1994 10 19 4 2003 The eligibility certificate and exemption certificate 

were withdrawn on 8 4 1999 and 29 3 2001 respectively with retrospective effect 

Assessments up to the year 1996 97 have been framed creating an additional demand 
of Rs 12 32 lacs out of which Rs 0 64 lac already stand recovered Fixed assets of 
the unit have already been auctioned by HFC Recovery Certificates to Collector Delhi 
was sent vide this office Memo No 1154 dated 17 10 2000 Regular reminders are 
being sent to the concerned quarters The claim was 8150 lodged with the Managing 
Director H FC Chandigarh vide this office Memo No 2134/- T| dated 23 11 2005 
Last reminder was sent on 14 9 2007 

Wi/s Shivam Enterprises, Jhajjar, R C No 886l 

It was an exempted unit under rule 28A of the HGST Rules 1975 with exemption 
certificate No 237 Total exemption in this case was allowed for Rs 13 33 lacs The 
exemphon cerificate was validwe f 03 04-1995 to 02 04-2004 The eligibility certificate 
and exemption certificate were withdrawn on 08 04 1999 and 29-03 2001 respectively 
with retrospective effect 

Assessments up to the year 1997-98 have been framed creating an additional demand 
>fRs 28 672/ The units fixed assests have been already aucticned by H FC Itisan 
nter Distt arrear Recovery Certificates to Collector Rohtak sent vide this office memo 
No 257/258/259 dated 17 -2 2000 Regular reminders are being sent to the Collector 
Rohtak and surehes 85 well The latest reminder was sent on 05 09 2007 

M/s Juneja Rubber Industries, Jhajjar, RC No 19704 

The assessments upto the year 1998 99 have been framed by creating an additional
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demand of Rs 1 95 1805 The dealer 1$ residing at Delhi and the Recovery Certificate 

has been Issued to Collector Deihi on 18 10 2002 Regular reminders are being issued 

M/s Ganpati Pipe (P) Ltd , Jhajjar, RC No 20146 

It was an exempted unit under rule 28A of the HGST Rules 1875 with exemption 

certificate No 257 Total exemption in this case was allowed for Rs 54 06 lacs The 

exemption certficate was validwe f 07 07 1996 to 06 07-2005 The eligibility certificate 

and exemption certificate were withdrawn on 24-10 2001 and 26-03 2001 respectively 

with retrospechve effect - 

Assessment up 0 the year 1999 2000 have been framed creating an addittonal demand 

of Rs 315120 under both the Acts An amountof Rs 170000/ already stands recovered 

from sureties The fixed assets of the unit already stands auctioned by the HFC 

Haryana Chandigarh Recovery Certificate already sent to the concerned Collector 

The matter 15 500 judice in the Hon ble Punjab & Haryana High Court Chandigarh The 

arrest of defaulter has been stayed by the Hon ble Court 

M/s Krishana Packer India, Jhajjar, R C No 20274 

It was an exempted unit under rule 28A of the HGST Rules 1975 with exemption 

certificate No 261 Total exemption in this case was allowed for Rs 20 06 lacs The 

exemption certificate was validwe f 10 07-1996 to 09 07 2005 The eligibility certificate 

and exemption certificate were withdrawn on 24 10-2000 and 26-03-2001 respectively 

with retrospective effect ! 

Assessments for the year 1996 97 & 1997 98 have been framed creating an additional 

demand of Rs 54205/ under HGST Act and Rs 43411/- (Total Rs 97616/-) vide 

Assessing Authority s order dated 29 01 2002 The fixed assets of the unit stand already 

auctioned by the H FC Recovery Certficates to the concerned quarters sent vide this 

office memo Na 641 647 dated 27 6-2002 Proceedings for recovery are going on 

Last reminder has been sent vide this office memo 1078/05 09-2007 

M/s Agniwire Industries, Jhajjar, R C No 20011 

It was an exempted unit under rule 28A with exemption certificate No 272 Total 

exemption in this case was allowed for Rs 64 48 The exemphon certificate was vald 

we f24 4 1996 to 23 4 2005 The eligibility certificate and exemption certificate were 

withdrawn on 24 10 2000 and 26 3 2001 respectively with retrospective effect 

Assessment up to the year 1998-99 framed creating an additional demand of 

Rs 16 42 522/- out of which Rs 95 000’ have been recovered The unitstands auctioned 

by HFC Haryana Chandigarh Recovery Certificate sentto the concerned quarter vide 

this office Memo No 1245 46 dated 18 10 2002 Regular reminders to the Collector 

and sureties are being sent and the last reminders were senton 14 9 2007 However 

the dealer has filed 8 writ petition in Hon ble Punjab & Haryana High Court 

M/s Tech Pack Industries, Jhajjar, RC No 19468 

It was an exempted छाए under rule 28A of the HGST Rules 1975 with exemption 

certificate No 285 Total exemption पा this case was allowed for Rs 56 68 The
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exemption certificate was validwe f 01 06 1996 to 31 05-2005 The eligibility certificate 
and the exemption certificate was withdrawn on 24 10 2000 and 26 03 2001 respectively 
with retrospective effect The cases have been assessed for the ४68 1996 97 to 1998 
99 on 26 02 2002 creating an additional demand of Rs 6 04 145/ (2 67 030/ ST + 
3 37 115/-CST) Recovery proceedings are going on The latest reminders were issued 
on 05 09 2007 

M/s Melson Imex, Jhajjar RC No 20262 

it was था exempted unit under rule 28A of the HGST Rules 1975 with exemption 
certificate No 198 Total exemption in this case was allowed for Rs 20 94 lacs The 
exemption certificate was validwe f 12 09 1995 (0 21 09 2006 

The eligibility certificate has been withdrawn by the L L S C wide 15 order dated 
27 06-2001 and exemption certificate cancelled with the first day of its validity vide 
DETC s orders dated 31 08 2001 The assessments for the year 1997-98 to 2000 2001 
have been framed vide Assessing Authority s orders dated 16 03-1999 20 09 2000 
30 06-2005 and 19 07 2006 respectvely creating an additional demand of Rs 17671/ 
under HGST Actand Rs 71 933/ under CST Act (Total Rs 89 604/ ) Notices forrecovery 
to the dealer and sureties have been senton 14 09-2007 

M/s Kadam Polymers Jhajar, R C No 20473 

It was an exempted unit under rule 28A of the HGST Rules 1975 with exemption 
certificate No JJR-219 Tota!l exemption in this case was allowed for Rs 105 43 lacs 
The engibility certificate and exempuon certificaie were withdrawn on 19 09-2000 and 

23 10-2000 respectively with retrospective effect The exemption certificate was valid 
wef -to Theexemptionwasvalldwe f 14 12 1996 to 31 12-2005 the unit has been 

assessed to tax of Rs 46 142/ under HGST Actand Rs 16 68 052/- under CST Act 
(Total Rs 17 14 044/-) vide Assessing Authority s order dated 26 02 2002 An amount 
of Rs 3 24 220/- stands recovered 115 an inter state arrear Recovery Certificate had 
already been sent to Coliector Delbidated 27 05 2002 Reguiar rerrinders are being 
sent to the Collector and the sureties as well 

The last reminder sent vide this office memo No 291/ T1 (NSK) dated 15 05 2007 

M/s Modern industries, Jhapar, R C No 20772 

It was an exempted unit under rule 28A of the HGST Rules 1875 with exemption 
certificate No JJR-239 Total exemption in this case was allowed for Rs 21 78 lacs 
The exemption certificate was valid we f 26 - 1997 to 25-03 2006 The eligibility 
certificate and exemption certificate were withdrawn with retrospective effect 

H 

Assessments for the year 1997 98 to 1999 2000 have been framed vide Assessing 
Authortty s order dated 25 06 2004 28 01 2002 and 18 08 2004 creating an additional 
demand of Rs 107817/ The units fixed assets already stand auctioned by HFC 

Haryana Chandigarh R C sentto the concerned quarters vide this office memo No 640 
dated 27 6 2002 Regular reminders are being sent Latest reminder was sent on 
14-09 2007
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M/s Pearl Paints Jhajjar, R C No 20593 

It was an exempted unit under rule 28A of the HGST Rules 1875 with exemption 

certificate No 252 Total exemption in this case was allowed for Rs 46 98 lacs The 

exemption certificate was vald we f 08 12-96 to 07-12 05 The eligibility certificate 

and exemption certificate were withdrawn on 19 09-2000 and 23 10 2000 respectively 

with retrospective effect 

Assessments for the year 1996 9710 2001 02 have been framed creating an additional 

derard of Rs 75362 under HGST Act and Rs 54031/- under CST Act (‘ota' 

Rs 129383/ ) vide Assessing Authcnty s vide orders dated 18 06 2004 21 06 2002 

and 23 02-2005 Recovery of Rs 20000/- have been made RC sent to the concerned 

quarters vide this office memo No 1257 dated 18 10 2002 The recovery proceedings 

are going on to recover the balance amount Latest reminder was sent on 14 09 2007 

M/s Shivam Plastic Moulds Jhagpar R C No 20657 

it was an exempted unit under rule 28A of the HGST Rules 1975 with exemption 

certificate No 260 Total exemption in this case was allowed for Rs 28 26 lacs The 

exemption certificate was valid we f 23 05 1997 to 22 05 2006 The eligibility certificate 

and exemption certificate were withdrawn on 09 10-2000 and 26 03-2001 respectively 

with retrospective effect 

Up to date assessments have been framed creating an additional demand of Rs 226645 

under both the Acts R C stand cancelled under both Acts Rs 4000/- have been 

recovered Balance amountof Rs 222645/ remains to be recovered for which RC was 

sent to the concerned collector vide this office memo No 449 dated 23 3-2004 The 

unit s Fxed assets have a! eady been auctioned by HFC Haryana Chandigarh Recovery 

proceedings were going on Meanwhile the dealer went In Appeal beforethe Jt ETC 

(Appeals) Rohtak and the Appellate Authonty remanded the case for the year 1998 99 

and 1998 2000 for fresh assessmert 1686 his orders dated 28-11-2004 (photocopy 

enclosed) The assessment proceedings to 16 decide the ८8565 are In progress 

Mis Super Tronics Industries, Jhajjar, R C No 0557 

It was an exempted unit under rule 28A of the HGST Rules 1975 with exemption 

certificate No 265 Total exemption in this case was allowed for Rs 55 98 lacs ,The 

exemption certificate was validwe f 18 12-1996 to 17-12 2005 The eligibiity certificate 

and exemption certificate were withdrawn on 24 10-2000 and 26 03-2001 respectively 

with retrospective effect 

The assessments for the year 1996 97 to 2000 2001 have been framed creating था 

additional demand of Rs 200618/~ under HGST Actand Rs 137867/ under CSTAct 

(Total Rs 338485/ ) vide Assessing Authority s order dated 21 06 2002 and 23 02 2005 

The fixed assets of the unit already stand auctioned by HFC Haryana Chandigarh 

RC sent (0 the concerned quarters vide this office memo No 1248 dated 18 10-2002 

Recovery proceedings are going on to recover the amount The latest reminder was 

senton 05 09 2007 under this office memo No 1070 

M/s Unitex Dye Stuff Industries Jhagjar R C No 19556 

It was an exempted unit under rule 28A of the HGST Rules 1875 with exemption 

certificate No 267 Total exemption in this case was allowed for Rs 16 08 lacs
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The exemption certificate was validwe f 22 12 199510 21 12 04 The eligibility certificate 

and exemption certificate were withdrawn on 27-06 01 and 08 08 2001 respectively 

with retrospective effect f 

Assessment upto the year 2000 2001 have been framed creating an additonal of 

Rs 2 77 074/ under both the Acts RC under both the Acts stands cancelledwe f 

31 03-2003 vide Assessing Authority s order dated 04 02 2006 An amount of 

Rs 1 87 199/ - stand recovered from the assessee and for balance amount of 

Rs B9 875/ Recovery proceedings are going on and the latest reminder was senton 

14 09-2007 

Name of Industnal Unit Amount Amount Amount 

of payable recovered/ 

Exemption determined adjusted 

85 perAG bythe 
report Department 

1 2 3 4 

M/s AP Industnes Karnal AY 1996 97 000 000 000 

M/s Jawa Opto lab Karnal AY - 1996-97 022 031 031 

M/s Nirmal Belt (P) Ltd AY - 1996 97 251 239 000 

M/s D R Foods ॥ AY -1997 98 57 38 48 65 000 

M/s Eagle Chemicals AY 1997 98 062 067 000 

M/s D R Foods il AY 1997-98 23 83 3358 000 

M/s Chatter Industries AY -1997-88 56 53 163 56 000 

M/s Monika Rubbers AY - 1997-98 130 344 000 

M/s Himgin Pipes Karnal AY 1996-97 075 075 075 

M/s Ved Agero Newal 008 006 006 

M/s Gopal Rubber Industries 077 027 010 

M/s Sunny Electricals Pvt Ltd 043 577 038 

M/s Prem Remidies Ltd 16 94 2677 000 

M/s Jal Industnies . 11 91 26 30 073 

M/s Bedi Ice Factories 030 124 008 

M/s Chatter Chemycals 2827 33673 000 

M/s Asha Ram Rice Mill 1648 3122 3026 

M/s Kamia Rice & General Mill Daha 16 85 17 04 000 

M/s Parkash Rice Mills 093 182 182 
¥y 1 

Mis AV Cottex Ltd 29 50 69 25 deleted
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1 2 3 4 

M/s Luxmi Plastic 165 108 108 

M/s Engg Sales Corp 162 000 000 

M/s Anand Agero Ind Jundla 000 000 000 

M/s J S Soap Industries 140 209 209 

M/s Mani Karan Paper Board Mills ! 1 35 1 68 168 

M/s Shree Ram Krishana Chemicals 142 17 61 000 

M/s Bhartiya Spinners V-Kohand 300 1573 104 

M/s Varun Spining Mills Vv Kutal 790 17 20 0 00 

M/s Saro Petro Chemicals V Ranwar 368 493 4 05 

M/s Yogesh Woeollen Mill V Kohand 517 11 88 000 

M/s Lord Knshna Spinning Mills १४ Kohand 519 1141 0 00 

M/s Maya Spinning Mill GT Road Karnal 180 873 873 

M/s Jai Jagdamba Rice Milis V Phoosgarh 1413 2541 , 000 

M/s Deepak Woollen Miit V Kohand 439 2524 37000 

M/s Love Paints (India) V Mukarampur 156 445 कद 365 

M/s Jai Durga Rice & Gen Mills V-Daha 884 2083 5000 

M/s Dulisons Foods V Bazida Jattan 759 3940 ;“19 00 

M/s Prem Industries V -Bazida Jaftan 725 1592 000 

M/s Kanhiya Fibers (P) Ltd V Kohand 338 2395 ' 000 

M/s Shivam Rice Land V Rampura 332 1244 000 

M/s Bajrang Bali Spinners (P) Ltd 325 14 45 0 0 

V Kohand 

M/s Sohan Industries V Goripur Road 328 12 83 000 

Kamal 

M/s Jatin Engg Industry V Mukarampur 070 316 000 

M/s Happy Luck Wooltex (P} Ltd 422 18 31 0 0 

Gharaunda 

M/s Sunnse Woollen Mills V Kohand 337 734 000 

M/s J P Textile V -Kohand 315 1323 130 

M/s Shailja Rice Mills 119 15 39 0 Q0 

M/s Samran Spinners V Kohand 305 758 000 
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Recovery proceedings in all the cases have been inthiated after 15506 of demand notices 

in most of cases dealers have filed appeais against cancellation/withdrawal of Exemption 

Certificates In 23 cases Eligibility Certificates have been withdrawn by L | 5 C mthe 

ground that these dealers falled to produce CL U at the time of grant of Eligibility 

Certificate The action of L L S C/H L S C withdrawing Eligibihty Certificate on this 

ground has been declared to be unjustified by High Court in case of M/s R K Mittal 

Woollen Mills Samalkha (2000) 15 PHT 261 and पा anather case of M/s Baidev Spinners 

(P) Limited Panipat Vs State of Haryana C WP No 9545 of 2001 decided on 

10 12 02 The cases of Kamal dealers are pending beforethe H L 5 C inappeal against 

the orders ए L L S C dated 1 4 2002 and decision of H L S C could be against the 

Department in view of decision of High Court Coerctve steps cannot be legally takenn 

such cases for recovery n sotne cases 1 e /s A P Industries and M/s Jawa Opticals 

total recovery stands effected In case of M/s Asa Ram Rice Mills Rice Sheller and 

Agri Land has been attached under Land Revenue Act and further proceedings for sale 

of property are under way M/s Chhattar Chemicals 15 under liquidation and as per 

court orders no action against the dealer can be taken as official hquidator 15 to 

decide the share of all concerned parties The claim of this Department has already 

been iodged with tne orficial iquidator 

M/s Bajaj Woollen & Gen Mills Pampat, EC No 107 

In reply 10 audit para i 15 stated that the exemption of the unit was cancelled and an 

additonal demand of Rs 9 10 783/- was created Out of this demand Rs 8 60 783/ 

has been recovered The detalls of recovery are as under 

50 000/- TRNo 81dt 19 1 98 

25 000/ TRNo 45dt 27 2 99 

50 000/ TR No 24 dt 27 3 98 

50 000/ TR No 38dt 21 498 

50 000/- TR No 13dt 28 598 

50 000/ TRNo 17 dt 21798 

50 000/- TRNo44dt 8998 

50 000/- TRNo8dt 25 9 98 

50 000/ TRNo 19dt 81098 

Name of Industrial Unit Amount Amount Amount 
of payable recovered/ 
Exemption determined adjusted 
as per A G by the 

report Department 

1 2 3 4 

M/s Schwello Electronics Panchkula 050 050 050 

RC No 28894
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1 2 3 4 

M/s Mohit Confectionery PKL 12 90 1290 000 
RC १९० 27080 

M/s Pawan Agro Foods Ltd Kherawali 138 30 138 30 000 
RC १४० 31078 

M/s Nut India RC No 28603 170 170 000 

M/s Haryana Chelorochem Kakar majra 676 676 000 
RC No 27522 

M/s Shivaka Indus Barwala 45 66 45 66 000 ५ 

RC No 35139 
गज { 

M/s Panchkula Detergent PKL 000 000 000 
RC No 33499 

M/s Ease Sanitation PKL 121 121 Deleted 

M/s Kanchan Bala & Co PKL 509 509 000 

RC No 31034 

M/s Perfect Pulp Pkgs Mou 820 820 000 
RC (१० 29148 ! 

M/s Salwani Pkgs Garhi RC No 28634 077 077 000 

M/s Orbit Metal PKL. RC No 28732 037 037 000 

M/s Surya Ind Pinjore RC No 27490 059 059 000 

M/s Gupta Udyog PKL R C No 28021 208 108 000. 

M/s Sukha Nand Manufactures PKL 011 112 071 
RC No 33629 

M/s Tax Cons Energies PKL 643 643 Deleted 

R C No 33130 

The Exemption Certificate पा respect of all the cases as pointed out by the audit 
already stands cancelled and recovery proceedings have been initrated by the concerned 

Assessing Authonties As regards to the case of M/s Schewelle Electronics Panchkula 

full amount of exemption availed by the unit has been recovered and in case of 

M/s Haryana Cnlorochem the Eligibility Certificate was withdrawn by the LL S C on 

15-5-2000 पा which the dealer filed था. appeal before the Punjab and Haryana High 

Court which remanded thecaseto L L S C to afford an opportunity to the dealer and 

matteris under consideration with L L. S C Further the case of M/s Panchkula Detergent 

an Elgibiity Certificate stands withdrawn by L L 5 on 12-2-2001 and dealer has filed 

an appeal before H L S C agamnstsaid orders The HL S C has considered the appeal 

and allowed the dealer the sales tax benefit on receipt of application The dealer 1s now 

functioning and availing the benefit of sales tax exemption Hence the para may 06 

dropped
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M/s Life Line Injects L.td Panchore, Rewar: 

The exemption certificate was cancelled by the DETC (ST) Rewari and an additional 
demand of Rs 2266743/ was created (Rs 89795/- under HGST Act and Rs 2176948/ 
under CST Act) The firm stands closed and the assets were martgaged with HFC The 

assets were sold by the HSIDC in auction Sr Manager Finance HSIDC vide his letter 
No HSIDC FD 99/9044 dated 03 02 1999 has informed that the sales proceeds 
were not sufficient for any recovery of sales tax dues Recaovery Certificates were 
1ssued to Collector Delhi & Ahmedabad ror recoveries rom the Directors Last reminder 
sent to collector Delhi on 25 07 2007 

{Amount n lacs) 

Period of Amount of Exemption Date of 
exemption exemption availed Closing Business 

1112 89 10 264 68 22867 3696/ 
1012 98 1096 97 

M/s Pashupati Haryana Wooller L*d, Ba va' Rewan 

The exemption certificate was cancelled by the DETC (ST) Rewan vide orders dated 
11 05 2000 and an additional demand of Rs 20871840/- under CST Act was created 
The company 15 under hquidation Claim lodged with the official Liquidator Last reminder 
1ssued on 25 07 2007 

(Amount पा lacs) 

Period of Amount of Exemption Date of 
exemption exemption avalled Closing Business 

1901 9000 600 00 20872 10 5 2000 
180199 2000 01 

M/s Trans Asia NMetal Decorator, Bawal, Rewari 

The exemption certificate was cancelled by the DETC (ST) Rewan vide orders dated 

21 06 96 and an additional demand of Rs 2616614/ was created The company 15 
under hquidation Claim has been lodged with the official Liquidator Last reminder 

Issued on 25 07 2007 

(Amount n lacs) 

Period of Amount of Exemption Date of 
exemption exemption avalled Closing Business 

02 03 89to 166 10 26 16 28696 
0103 98 1996 97 

M/s Varsha Spinning Mills Ltd , Bawal, Rewan 

Firm stands closed and under iquidation The claim has been lodged with the official 
Liqguidator
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The exemption certificate was cancelled by the DETC (ST} Rewan vide orders dated 
15 12 2000 and an additional demand of Rs 60 55 380/- was created The firm stand 
closed and under iguidation Claim lodged with the official Liguidator Last reminder 
1ssued on 25 07 2007 

(Amount n lacs) 

Period of Amount of Exemption Date of 
exempton exemption avaled Closing Business 

16 08 9110 900 00 60 55 16 12 2000 
15 08 2000 2000 01 

M/s Marut: Synthetics Ltd , Bawal Rewarn 

The exemption certificate was cancelled by the DETC (ST) Rewari vide orders dated 
09 06 2000 and an additional demana of Rs 24 57 745/-was creaied (Rs 1 63 188/ 
under the HGST Act and Rs 22 94 557/- under the CST Act) The company 15 under 
liquidation Claim has been lodged with the official Liquidator Last reminder issued on 
25 07 2007 

(Amount in lacs) 

Period of Amount of Exemption Date of 
exemption exemption avalled Closing Business 

0107 9010 186 55 2458 09 6 2000 
300699 _ 2000 01 

M/s RG Corr (P) Ltd Dharuhera Rewar 

The exemption certificate was cancelled by the DETC (ST) Rewari and an additional 
demand of Rs 90 54 998/- was created vide orders dated 07 03 2000 (Rs 89 65 584/- 
urde शाह HGSTActand Rs 89 414/-underthe CST Act Company 15 underiiquidat 07" 
Claim has been lodged with the official Liquidator Last reminderissued on 25 07 2007 
Notice & summons have already been served upon the surettes and Rs 10 000 recovered 
from ane surety Efforts are being made to recover the arrears 

(Amountin (805) 

Period of Amount of Exemption Date of 
exemption exemption avalted Closing Business 

02 05 94100 143 58 3125 1 4 7 9 8 
010503 1998 99 

M/s Well Industries, Panchore Rewari 

The exemption certificate was cancelled by the DETC (ST) Rewarn vide order dt 
06 09 2000 and an additional demand of Rs 160123/ was created by the Assessing 
Authonty The firm stand closed since long Proprietor of the firm left Rewan and his 
whereabout are not known Tehsildar Rewar had informed that the Land of 4 Kanal
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and 7 Marla was in the name of the firm but the same was mortgaged with HFC and 
claim was lodged with HFC vide memo No 1879 dated 17 11 2004 Nothing has received 
from HFC despite reminder dated 25 07 2007 

{Amount पा lacs) 

Period of Amount of Exemption Date of 
exemption exemption availed Closing Business 

30 01 95 ७0 16 00 160 19 11 2000 
29 01 2004 2000-01 

M/s Master Chemical, Bahalgarh, Sonepat 

This unit was engaged In the business manufacturing of Dyes and Chemicals It was 
granted Sales Tax exemption for a quantum of Rs 2 73 377/ for the penod from 
506 1988 (04 06 1995 bythe LL S C Afte avalling exempt on “or the years 1990 91 
1991 92 and 92 93 the dealer discontinued his business The dealer neither applied 
for renewal of the exemption certificate nor came forward for completion of the 
assessment for the penod 1992-93 and onwards The unit had contravened sub rule (9) 
of Rule 28A of Haryana General Sales Tax Rules 1975 Hence exemption certificate 
was cancelled by the Dy Excise & Taxatton Commissioner vide order dated 19 01 89 

On cancellation of Exemption Certificate the Assessing Authority created additional 
demand for the year 1990 91 to 93 94 on 30 03 89 Out of which the following demands 
for the year 90 91 and 91-92 are still outstanding 

SrNo Assessment Haryana General C 5 T 
Year Sales Tax Act 

1 80 91 67 873/ 243 271/- 

2 91-92 7 560/- 4 59 946/ 

77 433/- 7,03,217/- 

Immediately after creation of additional demand summons were 1ssued to the dealer 

on 17 04 99 after declaning recovery 10 be effected under Land Revenue Act 1887 
The Sureties were also issued a writ of demand on 4 08 99 Agarnst the orders of the 

Assessing Authority an appeal was filed before the Jt Excise & Taxation Commussioner 
(A) Rohtak and the same was rejected on 30 07 99 and orders were conveyed on 
22 10 99 The,RC was cancelled w e f 31 03 98 vide Assessing Authority order dated 
17 04 2000 Summons were again issued on 13 02 2001 to the party and the sureties 
85 well The dealer wentin appeal before the Tribunal and the case was reminded back 
to the first appellate authonty subject to furnishing of surety The dealer filed surety 
bonds for Rs 7 03 500/-and 76 000/ The Tribunal has dismissed the appeals on 
14 12 05 Last summons issued on 24 08 07 

M/s Haryana Vanaspati & General Mills, Kundii, Sonepat 

An additional demand of Rs 14 17 071/- under the Haryana General Sales Tax Act 
1973 and Rs 44/ under the Central Sales Tax Act was created by Sh A'S Ahlawat
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Assessing Authority on 31 08 94 and the demand notice/ challan Sr No 95/89 90 

dt 31 08 94 was served on 13 09 04 In addition to this penal action under section 47 

of the Haryana General Sales Tax Act was kept pending while framing the onginal 

assessment to give proper opportunity of being heard and on 21 10 94 a penalty of 

Rs 2 00 000/- was imposed by the then Excise & Taxation Officer Sh VB Malik for 

which tax demand notice was also served on 30 12 1994 

In response to recovery notice the company has stated that they have filed an appeal 

befo.e the Jt Excise & Taxation Commissioner (A) Rohtak and the case was fixed for 

16 12 1994 and accordingly requested to stop the recovery proceedings till the date 

On this date 16 12 1994 the appellate authority directed the Co to deposit the 

outstanding arrears in six monthly instaliments payable by 16th of every monthwe व 

Jan 1995 and subject to furnishing or surety bond and then the case was ramed 

2301 1995 On 23 01 1995 the appellante authonty dismissed the appeal In default of 

payment as the Co neither made any payment nor submitted surety bond पा the 

circumstances the entre amount of Rs 14 17 071/- and 2 00 000/- was became 

recoverable so recovery proceedings were Initiated by 1Issuing notice/summons to the 

company As the company has since been closed for the last some years it was told 

that the Director of the Co are residing at Calcutta ( West Bengal) hence the arrear 

were decided as arrears under the Land Revenue Act and warrant of attached arrear 

were issued on 3 02 1995 to attach some property of the Company Secondly for the 

recovery purpose notice/ summons were also issued to both the sureties and the 

surety have deposited Rs 1 00 000/-on 29 03 95 85 bank draft 

The company prepared an appeal the Hon bie STT against the order of Jt Excise & 

Taxation Commussioner (A) who decided the stay and the appellant was demanded 10 

start paying installment we f 28 04 95 and therefore Jt Excise & Taxation 

Commussioner (A) may hear the appeal 

The Jt Excise & Taxation Commussioner {A) decided the case vide its order dated 

29 07 02 dismissing the appeal 

The total arrears In this case comes to Rs 16 17 071/ out of which an amount of 

Rs 14 36 404/- has been recovered so far and the balance arrears comes to 

Rs 1 80 667/ forwhich efforts are being made to recover the amount from the surety 

in Smt P K Sharma D/o M/s Bhiwani Holding & Containers Bhiwani last reminder 

1ssued on 4 09 2007 

M/s Bhartiya Bulb Company Murthal Sonepat 

The पाए was granted exemption certificate for the penod from 23 1 1991 to 22 1 1998 

pursuance to the eligibility certificate issued by the appropnate committee for a quantum 

of Rs 4 57 500/- The exemption certificate was cancelled by the DETC Sonepatvide 

order dated 31 8 1998 wr 11 (a)(1) of rule 28 Aof HGST Rules 1975 for not maintaining 

the average production level Anadditional demand of Rs 4 15 317/ under HGST Act 

and Rs 43 192/- under CST Act for the year 1990 91 to 1997-98 was created Firm 

stands closed The Financial Institutions (H F C ) has since auctioned the propertiés 

against loan raised by the frm Partners have left Haryana Recovery certificate issued 

10 the Collector Deihi as both the partners namely 1 Sh Sudershan Mehta R/lo WZ
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1688 Multani Mohalla Khurani Bag Pritampura New Deihi 2 Gulshan Mehta 
R/fo WZ 1688 Muitani Mohalla Khurani Bag Pritampura New Delhi are residing at 
Delhi 

M/s Devine Spinners Murthal Sonepat 

॥ reply to the audit para 1t 1s submitted that an additional demand of Rs 88 08 271/ 
was created against M/s Divine Spinners Pvt Ltd Chidana detailed as under — 

Year and order dt HGST CST 

1995 96 to 1997 82 122/- 18 87 776/ 
98/2 05 03 

1998 99 19 12 05 6 68 889/~ 5 87 546/- 

1999 2000/31 01 06 8 60 074/ 621 864/ 

57,11 085/ 30,97,186/ 

The firm stand closed since long The HFC has disposed off land and building of the 
Co by way of action to M/s Sunali Overseas There Is no movable/ immovable property 
m the name of the Co at Gohana The sureties of the firm are residing at Panipat 
So RC No 11831/T] (MSG) dt 19 03 2007 has been sent to the Dy Excise & 
Taxatton Commussioner (ST} Panipat Last reminder was sent to the Dy Excise & 
Taxation Commissioner Pamipaton 4 09 07 Itis also mentioned here that one surety 
M/s Riba Textile Chidana has also filed Civil Suit in the Court of Ld Add1 Civil Judge 
(Sr Division) Gohana for permanent imjunction The case is now fixed for 21 09 07 
The demand so created by the Assessing Authority was due to cancellation of 
Examination Certificate 

M/s Samnti Products, Kundh, Sonepat 

The firm was granted exempuon from sales tax u/s 13 Bof HGST 1873 and u/r28 A 
of HGST Rules 1975 vide Exemption Certificate No 82 भव DETC order dated 

19/09/1995 for a quantum of Rs 3461967/ for the penod from 01/06/1994 10 
30/05/2001 The exemption certificate was cancelled by the DETC vide order dated 

28/02/2000 due to discontinuance of business for a period exceeding six months The 
LLSC in its meeting on 17/08/2000 had withdrawn the eligibility certificate u/ sub rule 
The dealer wentin appeal against the order and the JETC (A) remanded the case back 
and the DETC passed a fresh order ex parte on dated 16/02/2001 and an additionat 

demand of Rs 2526338/- was raised by the (hen Assessing Authonty vide order dated 
17/04/2002 Meanwhile the firm shifted its business from Sonepat to Ambala 85 part of 
land of the firm at Sonepat had been acquired by the HSIDC due to which he had 
discontinued his business at Sonepat Thereafter the dealer went in to appeal before 

HLSC against the order of the LLSC which remanded the case to LLSC for fresh 
decision Now the LLSC has decided the case पा the favour of the dealer and the dealer 
has filed
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M/s VKM Katha (P)Ltd Sonepat 

The Company was granted exemption of Rs 42 47 863/ for the 06100 from 16 01 96 
to 15 01 2003 Due ५ cancellation of Exemption Certificate an additional demand of 
Rs 6 73 334/ was created for the years 95 9610 99 2000 dated 14 02 2001 Notices 
were 15560 for recovery to the party as well as 10 the sureties on 21 03 2001 The 
Tribunal stayed the recovery subject to furnishing of surety vide order dated 22 11 2001 
An appeal agamst the orders of the Dy Excise & Taxation Commuissioner for cancellation 
of exemrpt on Certificate was set aside by the Jt ETC(A) Rohtak on 25 03 2002 
intimation given on 9 04 2002 The Assessing Authonty created demand of Rs 1 49 8563/ 
under Haryana General Sales Tax Act and Rs 12 63 322/ under Central Sales Tax 
Act vide order dated 30 05 2003 Rs 25 000/ vide TR No A 61/7 07 04 Rs 25 000/ 
TR No 84 dated 29 07 04 घाव Rs 25000/ TR No 97 dated 30 04 04 has been 
recovered Notices were also Issued thereafter to the sureties for 16 09 2003 Summons 
were 1ssued to the party on 2 09 2003 for 25 09 2003 Tehsildar (Revenue) has been 
requested to supply details of iImmovable property of the Coy vide letter No 27611 
VKS dated 27 08 2007 The Company has closed its business 

M/s Sweet Chem Antibiotics 1.10 , Rai, Sonepat 

The unit was granted exemption for a quantum of Rs 568 61 1805 for the period from 
3110 95t0 30 10 2002 The exempton certificate was cancelled by the Dy Excise & 
Taxation Commussioner vide his order dated 24 11 98 due to closure of the unit more 
than six months M/s Rimply Sales Corporations Mamu Bhanja Chowk Sonepat छापे 
M/s Vardhman Chemical JanttRoad Kundli (RC No 5762) are the sureties for Rs 40 
and Rs 59 5 lacs respectively They had withdrawn the sureties vide application dt 

12 12 96 and 16 09 97 respectively After cancellation of EC an additional demand of 
Rs 46 65 499/- was created under Haryana General Sales Taxand Rs 2 23 97 055/ 
under Central 58165 TaxAct1 e total Rs 2 69 62 554/- The arrears have been declared 
10 be recovered under Punjab Land Revenue Act 1887 vide order dated 16 04 99 
Summons were 8150 Issued to the party and sureties as well as on 17 08 89 and 
12 10 99 respectively and service was effected Again summons were issued on 
15 03 2000 The recovery certificate has been 15560 to the Collector Dethi The 
reminders have been 1ssued 10 the Collector Asum of Rs 0 45 lac has been recovered 

from the sureties Other sureties went in appeal before the Hon 06 High Courtand on 
the request of the party the petition was allowed 85 withdrawn The sureties thereafter 
filed Civil Suit in the Civil Court at Sonepat The Civil Court has granted stay to both the 

sureties | e M/s Rimply Sales Corporations and M/s Vardhman Chemicals The bank 
authornities were also wrtten it has bzen intimated by the bank that the Company has 
raised loan from them The Co being a Sick Industrial Unit 15 regsstered in BIFR u/s 
3(10 of SICA of 1985 85 case No 2C0/02 The case 15 still continued 

M/s Cepham Organics Ltd , Kundli, Sonepat 

In reply to audit para it 15 submitted that the assessment in this case were finalized by 
then Excise & Taxation Officer cum Assessing Authonty Sh Nathu Ram/ Sh Dharambir
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Singh created an additional demand as under — 

Sr No Assessment Year ST _ CST 

1 95 96 Nl ' 116 221/- 

2 96-97 Nil 86 189/ 

3 97 98 Nil 14 931/ 

4 98 99 52 360/ 3 36 932/ 

00 of the 800४७ Rs 25 000/ has been recovered 50 far and the balance arrears are 85 

under — 

Sr No Assessment Year ST CST 

1 95 86 Nil 86 221/- 

2 86 97 Nil 86 189/- 

3 97-98 Nl 14 931/ 

4 88 99 52 360/ 3 36 932/- 

Recovery certificate 1n this case has already been i1ssued to (16 Collector 06810! 85 
well 85 10 Collector Gurgaon Several reminders have been issued and last reminder 

has beenssued on 4 09 2007 

M/s Bhatiya Buld Company, Murthal, Sonepat 

The unit was granted exemption certificate for the penod from 1 8 1994 to 31-7-2001 

pursuance 10 the eligibity certificate issued by the appropnate committee for a quantum 
of Rs 19 05000/ The exemption certificate was cancelled by the DETC Sonepat 

vide order dated 31 8 1998 u/r 11(a)(1} of rule 28 A of HGST Rules 1975 for not 
maintaining the average production level An additional demand of Rs 3 96 377/ under 
HGST Act and Rs 3 23 564/ under CST Act for the year 1990 91 to 1997 98 was 
created Firm stands closed The Financial institutions (H F C ) has since auctioned 

the properties against loan raised by the firm Recovery certificate 1ssued to the Collector 
Delht as both the partners namely 1- Sh Surender Mehta Rfo WZ 1688 Multan 
Mohalla Khurani Bag Pritampura New Delhi 2- Gulshan Mehta R/fo WZ 1688 Multani 
Mohalta Khurami Bag Pnitampura Delhi are residing at Delhi The notice to the 2nd 
surety of M/s PWay Engg Works Murthal (Sonepat) has been 15560 and Rs 43 800/ 
has been recovered from 1stsurety 1 e Sh Narender Tangja Partner of M/s Samrat 
Steel Forging Murthal 

M/s Home Land Pharmaceuticals, Sonepat 

The unit was granted exemption certificate for the period from 22 5-1898 to 21 5-2003 
pursuance to the eligibility certificate issued by the appropnate committee for 8 quantum 
of Rs 3566 000/ The exemption certificate was cancelled by the DETC Sonepat 
vide order dated 31 7 1998 u/r 11 (a)(1) of rule 28 A of HGST Rules 1875 for not 
maintaining the average production level An additional demand of Rs 1 27 857/
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under HGST Act and Rs 59 198/ under CST Act ror the year 1996 97 to 1997-98 was 
created Firm stands closed The Directors namely 1 Sh Sanjeev Narshney 29 
Bhagat Singh Colony Rohtak 2-Sh HS Mann 254/15 581 Dass Colony Rohtak 
are residing at Rohtak Recovery certificate 1ssued to DETC Rohtak Rs 25000/ 
recovered from both the sureties | e M/s Nagpal Enterprises Sonepat and M/s Yogesh 
Automoblles Sonepat 

M/s Charlie Spinners (P) Limited, Gohana, Sonepat 

In reply to the audit para 15 submitted that the demand has been created as a result 
of cancellatron Exemption Certificate The firm stand closed The details of demand 
created 18 85 under — 

Year and order dt HGST ८51 

1996 97 28 02 01 2875/ 2 695/- 

1985 96/12 03 01 38 200/ 12 415/ 

1996 97/28 02 01 53 035/ - 

1997 98/5 09 03 61 104/ - 

1998 99/5 09 03 49 449/ — 

The HFC has sold out the properties | @ land and building of the Co There was some 
properties in the name of the Co at Bhatinda RC was sent to Collector Bhatinda vide 
RC No 14 TI(IDS}dt 31 01 02 but the same recelved back with the remarks that the 
HFC has sold out the property of the Co situated at Bhatinda (Punjab) and one Director 
expired and the whereabout of 2nd Director are not known However the efforts are 
being made to recover the arrear from the sureties of the Co 

M/s Rubber Reclaim Co of India (P) Ltd , Bahalgarh Sonepat 

The assessment case of M/s Rubber Reclaim Co of India GT Road Bahalgarh 
holding TIN 06053003387 was framed by Sh 1 S Godara the then Excise & Taxation 
Officer Sonepat on 22 03 05 as under — 

Sr Assessment Date of ST CST 
No  Year order 

1 95 96 220305 3 54 097/ 99 76 433/- 

2 86 97 220305 3 01 166/ - 

Total 6,55,263/- 69,76,433/ 

The finalisation of assessment for the year 95 96/96 97 resulted nto a demand of 
Rs 76 31 lacs Recovery proceeding were initiated and the dealer has gtven it In 
writing thatits unit 15 regd under BIFR as a sick unit under case No 714/02 ufs 1500 
of the Sick Indl Company Act No recovery 15 (0 be made only the claim case be 
loaded The claim of the department has been lodged with the Board of Ind! and 
Financial Reconstructions Govt of India Ministry of Finance (BIFR} Jawahar Vyapar
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Bhawan LTolstauy Marg New Delhi vide 4360/71 (505) Bt 28 07 05 Reminder has 

been issued on4 09 07 

M/s Pusk Dairy & Foods, Kundh, Sonepat 

The unit was granted exemption for a quantum of Rs 87 22 582/-for the period from 

19 03 97 to 18 03 2004 The unit had stopped production 50 Exemption Certificate 

was cancelled by the Dy Excise & Taxation Commissioner vide order dated 6 07 2000 

An additional demand of Rs 5 51 870/ was created by the Assessing Authority vide 

orderdated 18 08 2000 The arrears were declared to एड recovered under Punjab Land 

RevenueAct 1887 vide order dated 12 02 2001 Thereafter summons were issued on 

22 08 2001 itself Notices were 1ssued on 22 08 2001 to the sureties Address of the 

Prop RC was collected has since been issued 10 the Collector Delhi on 30 01 2002 

Warrant of arrest was also 1ssued by the Asstt Collector -cum- 1st Grade on 23 08 2002 

against Sh Rajive Puri Propnetor 

M/s Padmani industries, Kundli, Sonepat 

The dealer was granted Exemption under Rule 28A of Haryana General Sales Tax 

Rules 4975 for Rs 68 24 200/- for the penod from 14 08 1891 to 13 07 1998 He 

availed exemption upto the year 1997-98 for 8 sum of Rs 7 01 656/- The Dy Excise 

& Taxation Commussioner cancelled the Exemption Certificate under Rule 9 of Ruie 

28 Notices for recovery were issued to the party 85 well 85 the sureties without any 

yield The dealer closed down his business An appeal was filed before Jt ETC(A) 

Rohtak STA No 56/STA and on stay application instaiment of Rs 50 000/- was made 

vide order dated 23 11 2001 The interest calculated on exemption avalled of Rs 

7 01 656/ calculated at Rs 8 57 501/- The dealer did not comply with the directions 

of the appellate authority and case was dismissed on 8 02 2002 Summons were 

issued 10 the party as well as to the sureties on 6 03 2002 Due to non deposit of 

principle amountvizRs 6 51 656/ (Rs 50 000/ were deposited by the dealer out of 

Rs 7 01 656/ ) awarrant ए armest was 1ssued against the dealer Sh VikashAggarwal 

on23 08 2002 The dealer appeared before the Asstt Collector 1stGrade on 8 10 2002 

and made a request that he will deposit Rs 2 lacs by 11 10 2002 and deposited 

Rs 83 060/-on 11 10 02 An appeal filed before the Tribunal was also dismissed for 

not depositing the total installment allowed by the Appellate Authority on dated 

26 08 2002 The dealer went even to the High Court through CWP No 5145 of 2005 

and vide order dated 20 12 2005 the High Court ordered to deposit Rs 4 22 820/ - (tax 

element) with 1n four weeks but nothing has been deposited so far Efforts for tracing 

out the party are being made 

M/s Chandan Wood Products, Bahalgarh, Sonepat 

On default in filng application by the dealer for renewal of exemption certificate for the 

period from 1 07 99 to 30 06 2000 the exemption certificate was cancelled vide 

Dy Excise & Taxation Commussioner order dated 12 08 99 Onan appeal to Jt Excise 

& Taxation Commussioner (A) Rohtak it was finally heard on 11 04 2004 resulting in 

remanding the case to Dy Excise & Taxation Commissioner for affording an opportunity 

to apply for renewal He applied for renewai on 16 05 2000 The enquiry agency reported 

on 12 06 2000 that the unit 15 not running The Exemption Certrficate granted for the
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period from 24 10 9310 23 10 2001 was cancelled on 22 06 2000 

A notice dated 18 09 2001 for recovery of Rs 13 94 100/ was sent to the party on 

creation of additional demand for the years 94-95 to 98-99 The dealer went In appeal 

before the Jt Excise & Taxation Commissioner (A) Rohtak against the order of the 

Assessing Authority vide order dated 1 07 2002 and 28 03 2002 vide which he has 

created additional demand of Rs 24 01 593/-6 81 163/-and 4 53 920/- The counsel 

for the appellant submitted that an appeal is pending against the order of LLSC before 

the HLSC and In 8 view of the judgement of the Tribunal reported 85 2002 (20PHT) 

page 133 (STT HR) Jt ETC (A) should decide the appeal only after the decision of 

HLSC Hence recovery was stayed by Jt ETC(A) Rohtak on 9 09 2003 The additional 

demand of Rs 73 397/- and Rs 1 09 411/- under Haryana Generai Sales Tax and 

Central Sales Tax Act respectively were also stated vide order dated 30 03 2004 The 

detall of immovable property have been gathered from the Revenue Department 

simultaneously and the Tehsildar has been requested vide No 4802/TI(SB) dated 

22 09 2005 not to dispose of property unless no dues certificate 15 1ssued from this 

office 

M/s Baba Rupa Dass Spinning Mills Ltd , Rewari RC No 3253 

The unit was granted exemption u’r 28-A for a 06100 of 9 year from 23 11 93 to 

22 11 2002 for total quantum of Rs 444 72 Lacs The industrial unit had discontinued/ 

closed down its business after availing the benefit of Rs 9021477/- The case was 

sent to HL.SC vide memo No 140UDTI dated 17 06 2003 for withdrawal of eligibiity 

certificate However the Director Industnes Haryana vide his letter endst No FA/ 

NSTE/RWR/19/94/ 13483 dated 07 10 2003 informed that the currency period of the 

unit has been expired so the HLSC has no jurisdiction to take action The Company is 

under Liguidation Proceedings for necessary action under sub rule 110) of Rule 28 A 

has been intrated The case was fixed for 24 08 2007 but the case could not be taken 

up due to departmental monthly review meeting on this date The case has now been 

fixed for 7 11 2007 and hopefully the action shall be taken on that date and the result 

shall be communicated प the due course of time 

M/s Renuka Bhagaria Cement, Bawal, Rewari, R C No 8101 

The पा was granted exemption u/r 28 Afor the period from 10 11 1892 to 09 11 2001 

for a total quantum of Rs 90 87 000/ The umit has discontinued Its business we f 

01 01 99 after avarling tax benefit of Rs 90 55 011/ The DETC Rewan vide its order 

dated 31 03 2003 cancelled the Exemption Certficate and addiional demand of Rs 

90 55 011/-was created The company has already closed down its business therefore 

recoveries could not be effective The assets of the company have already been 

mortgaged with the HFC 

M/s R S Industries, Rewar:, R C No 3408 

The unit was granted exemption u/r 28 A for the period from 16 8 94 to 15 8 2003 for a 

total quantum of Rs 40 21 503/~ The unit had discontinued/ closed down 15 business 

from 01 07 2000 after availing tax exemption benefit of Rs 7 10 812/~ The LLSC Inits 

meeting held on 30 09 2003 withdrawn 15 ehgibility certificate The DETC Rewar vide 

his order dated 07 05 2004 cancelled the exemption certificate and additional demand
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of Rs 7 10 812/- was created (Rs 6249/- under the HGST Act & Rs 7 04 563/~ under 
the CSTAct) Since the firm has already closed down 3 business therefore recoveries 
could not be effective The partners of the firm residing at Delhi The recovery certficate 
No 2100/ E-lll dated 21 08 2006 was sentto S D O Punjabi Bagh New Delhr Last 
reminderissuedto S D O Punjabi Bagh vide memo No 1833/ E IIl dated 12 07 2007 

M/s Tech Spark Chemicals, Rewar:, R C No 3458 

The exemption certificate was 1ssued u/r 28 A for the period from 17 06 94 to 16 06 03 
subject to maximum quantum of Rs 943905/- The company after availing the sales 
tax exemption of Rs 792172/ - closed down its business we f 30 09 1999 The 
exemption certificate was cancelled by the DETC Rewari vide order dated 24 03 2003 
and created demand of Rs 692112/~ (Rs 24375/ under the HGST Act and Rs 667737/ 
under the CST Act The assets were mortgaged with HFC and HFG has informed vide 
letter No HFC/PO/RW /200027-436 dated 27 06 2002 that the assets were sold पा] 
auction but the sales proceeds were not enough even to recover their dues Recovery 
certificates sentto D E TC Jhayjar and Karnal vide this officer memo No 2101/E ॥| 
and 2102/E-IIl dated 22 08 2006 for recovery from sureties Last reminders 1ssued 
vide Memo No 1831/TI(E 3) dated 12 07 2007 

M/s Sadhoura Extraction, Jagadhri R C No 48 

The unitwas Pvt Ltd Company registered under the companies Act and the dealer 
was Issued Exemption Certificate No 48 for the benefit of Sales Tax Exemption worth 
Rs 1 55 33 119/- for the peniod from 05 08 1993 to 04 08 2002 subject (0 Rules and 
provisions of the Act As per office record the unit intimated to this office vide letter 
dated 03 2 1996 that three of the Directors If the company expired पा 81080 accident 
on 03 1 1986 and ttll 21 12 1998 no body was nominated to replace the three expired 
Directors The unit started विधि Nil returns from 01 10 1998 and further no return was 
filed after 30 06 1999 which established the Industrial Unit Proceedings for cancellation 
of Exemptton Certificate were imitiated Under Rule 28 A 91) 9 () ofthe H GS T Rules 
1975 And finally Exemption Certficate was cancelled by Deputy Excise & Taxation 
Commissioner Jagadhn vide order dated 30 08 2001 we f 05 08 1993 Subsequent to 
the Cancellation of Exemption Certificate cases of the unit were assessed by the 
Assessing Authonty as If no Exemption has been granted and an additional demand of 
Rs 167 19 977/- was created for assessment year 1993 94 to 1997 98 and recovery 
proceedings were inttated Since the firm 15 lying closed Recoveries could not be 
affected till date Immovable assessts of the company have been disposed off by 
H FC Chandigarh for 8 sum ए Rs 28 00 lacs on 19 04 2001 and Rs 66 53 lacs 15 
stilf out standing as per letter Notice/Recovery/2003/2870 dated 31 01 2003 The claimed 
lodged by the department has been declined by the H F C Chandigarh Now efforts 
are being made to recover the arrears form the sureties 

M/s Khajanchi Lal Jai Bhagwan Jagadhr R C No 8637 EC No 108 

The Commuttee desired that the balance amount of Rs 3,58,814 may also 
be recovered, under intimation to the Commuttee Quarterly progress Report 
be sent to the Committee accordingly
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M/s National Saw Mill Jagadhri EC No 52 

The Commuttee desired to know the status of amount of exemption availed 
of by the unit so दिए within a period of three months 

M/s Kanchan Bala & Company Panchkula RC No 31034 EC No 8 

The Commuittee desired that amount of exemption availed and its status of 

recovery may be:ntimated to it, within a period of three months Quarterly 

progress Report 06 sent to the Committee accordingly 

M/s Vidhika Commercial Services Village Bakhapur Rewan 

The Committee desired that amount of exemption availed and status of 

recovery may be intimated to it, within a penod of three months Progress 

Report be sent to the Committee 

() Non maintenance of production level 

M/s Mayur Shoes Balana RC No 24405 Ambala 

The Commuttee desired that final outcome of the case pending before the 

Appellate Authority/ Sales Tax Tribunal may be intimated alongwith action 

thereon to it, within a period of three months 

M/s RS Sabharwal Plywood (P) Ltd , RC No 1815080, Mewat 

The Committee desired to know the status of recovery of Rs 7,29,6907/ 

alongwith interest and penalty thereon, if any, within a period of three months 

M/s Super Wood Craft (P)Ltd R C No 1814248 Mewat 

The Committee desired to know the status of recovery of Rs 10,74,956 

within a period of three months Progress Report be sent to the Committee 

M/s Suman Products (P) Ltd RC No 1815547 Gurgaon (East) 

M/s Hartron Communication Ltd RC No 1815399 Gurgaon (East) 

The Commuttee desired that final outcome of the cases may be intimated 

to it, within a period of three months 

M/s Kastur Lal & Sons Jagadhn EC No 18 

The Committee desired that final outcome of the case pending before 

Haryana Sales Tax Tribunal may be intimated to 1, within a penod of three 

months 

M/s Ashoka Rubber Industries Karnal R C No 22832 

The Committee desired that action taken by DETC for non maintenance of 

average level of production पा this case be mtimated to it within a penod of 

three month ~ ही
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M/s Delton Cable Daruhera Rewari IEC No 43 

The Committee desired that the final outcome of this case may be intimated 
to it, within 8 period of three months 

M/s Dure Pack Ltd Rewart R C No 2366 

The Committee desired to know the amount of exemption availed and the 
action initiated to recover the Govt , dues alongwith interest and penalty within 
a period of three months 

M/s Penam Laboratories Rewari E C No 23 

The Commuittee desired to know the details of the case filed पा BIFR 
alongwith the amount of demand and final outcome of the case may be 
intimated to the Committtee 

M/s Haryana Abrassive Murthal Sonepat EC No 6 

The Committee desired to know further action taken to recover the amount 
of Rs 13,15,321/ Quarterly progress Report be sent to the Committee 
accordingly 

M/s Thermofeb Sales India Ahmedpur Sonipat EC No 9 

The Committee desired that घाट final outcome of this case may be intimated 

Mls J 5 Polymers Ltd Pio Manyan Sontpat EC No 16 

The Commiitee observed that the final outcome of this case pending before 
Haryana Sales Tax Tribunal may be intimated 

(w) Non recovery of Tax 

M/s Videotex Electronics Ambala City, R C No 26582 

The Committee desired that final outcome of the case pending before 
Hon’ble High Court may be mtimated to 1६, 25 and when recewved Progress 
Report be sent to the Committee 

M/s Raj Bal Packages Ambala City RC No 29400 

The Committee desired to know the status of recovery of Rs 2,69,816 
Quarterly progress Report be sent to the Commuittee accordingly 

M/sA C E Overseas (P) Ltd Gurgaon (East) 

The Committee desired to know the final outcome of case Recovery 
certificate may be pursued with Delhi authorities for effecting recovery from 
sureties Progress Report be sentto the Committee 

MIsAPT Yarn (P) Ltd Gurgaon (East) 

M/s Medicos Glass Containers Gurgaon (East) 

The Committee desired to know when recovery certificate was 1ssued to 
collector Amntsar (Punjab), and final outcome after vigorously pursuing 

[
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recovery certificate may be intimated Progress Report he sent to the 
Commuittee - 

M/s Balaji Insulations (P) Lid Gurgaon (E) 

The Committee desired to know when the recovery certificate was 1ssued 
to the Collector, Delhi and पड़ final outcome may be intimated to it, within 

three months 

M/s Metlex Ceramics Ltd Gurgaon (E) - 

The Committee desired to know 

(1) whether the Hon’ble High Court appionted official hquidator व so, when 
and 

(1) how much cliaim was lodged with the official hiquidator within a period of 
three months? 

M/s Rishabh Foods Ltd Gurgaon (East) 

The Committee desired to know when was a revised claim was lodged 
with the official iquidator, and what 15 the status of recovery of Rs 1 10 crores, 

within a period of three months ‘ 

M/s Techno Vessels (India) (P) Ltd Gurgaon (East) 

The Committee desired to know what further action has been imtiated to 

effect the recovery, within a penod of three months 

M/s Mittal Strips 'Jagadhn EC No 94 

The Committee desired that balance recovery of Rs 2,84,060/- may be 
effected, at an early date under intimation to the Committee 

Ws S K Wood Products Jagadhri E C No 97 

The Committee desired to know status of recovery of Rs 11 62 lakh from 
sureties within a period of three months 

M/s Khajanchi Lal Jal Bhagwan Jagadhn E C No 108 

The Committee desired that balance recovery of Rs 3,58,814 may be 
effected, at an early date, under intimation to the Committee 

M/s National Saw Mills Yamuna Nagar EC No 52 

The Committee desired to know how much demand has been raised and 
final outcome of recovery proceedings may also be intimated to the Committee 

Progress Report be sent to the Commuittee - 

M/s B M Plywood Industnes Yamuna Nagar EC No 114 

The Committee desired to know when JETC had remanded the case to 
DETC for denovo examination and final outcome एप the remanded case may 
be intimated to the Committee Progress Report be sent to the Committee
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M/s Super Ply Industries Jagadhn EC No 166 

The Comnmittee desired that additional amount of Rs 5 18 lakhs may be 
recovered Quarterly progress Report be sent to the Committee accordingly 

M/s Markanda Cement Yamuna Nagar EC No 131 

The Commslflttfleek desired that final outcome of the case pending bhefore 
Sales Tax Tribunal may be intimated, within 8 period of three months 

M/s Shri Beni Parshad Udyog Jagadhri EC No 18 

The Committee desired that the final outcome of the case pending before 
Hon'ble High Court may be intimated to 1t as and when recetved 

M/s Khera Trading Company Yamuna Nagar E C No 102 
r 

The Committee desired that the final outcome of the case after effecting 
recovery of Govt dues from sureties may be intimated Quarterly progress 
Report be sent (0 the Committee accordingly 

M/s Universal Timber Industnes Yamuna Nagar E C No 37 

The Committee desired that the final outcome of the case pending before 
Sales Tax Tribunal may be infimated to 1t within a penod of three months 

M/s Natra) Electronics Bahadurgarh R C No 18133 

The Committee desired that the final outcome of the case pending before 
J & ETC may be intimated to it within a peniod of three months 

M/s Knishana Chemical Jhajar RC No 18457 

The Committee desired that the final outcome of the case after effecting 
recovery may be intimated Quarterly progress Report be sentto the Commuittee 
accordingly 

M/s TT Spark Electronics Jhajar R C No 18733/EC-84 

The Committee desired that the final outcome of the case may be intimated 
to it Progress Report be sent to the Committee 

M/s Crown Door Devices Jhajjar RC No 19028 

The Commuittee desired that recovery of Rs 6 49,207/- may be effected and 
progress Report be sent to the Committee 

M/s J B S Industnies Jhayar RC No 18024/E C No 117 

The Committee desired that the final outcome of the case may be intimated 

to it Quarterly progress report 06 sent to the Committee accordingly 

M/s R M Generator Jhajjar R C No 9043/18 

The Committee desired that the final o/utcome of recovery certificate may 

be mntimated to it Quarterly progress report be sent to the Committee 
accordingly ’
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M/s Bindag Rubber Industnes Jhajar R C No 18821/EC 164 

The Committee desired that the balance recovery of Rs 2 04,006/ may be 
effected Progress report be sent to the Committee 

M/s Pal Chemical Jhajjar R C N> 19272/ E C No 201 

The Committee desired to know when further action was initiated by the 
department now पा the absence of residential address and vigorous efforts 
may be made to recover the amount 

M/s International Lubes (P) Ltd Jhajjar RC No 19291 

M/s Akshay Paints Jhajjar RC No 19508 

The Committee desired that the final outcome of the recovery certificate 
issued to the Collector, Delhi may 99 intimated to 1t Quarterly progress report 
be sent to the Commuttee accordingly 

M/s Atulya Tech Plast Ltd Jhajjar RC No 19895 

The Committee desired that the final outcome of the case after effecting 
recovery of balance amount of Rs 55,400/- may 96 intimated Progress report 
be sent to the Committee 

M/s Karam Glass Industnes Jhajar R C No 9524 

The Committee desired that the final outcome of recovery certificate sent 
to Coliector, Delh: for the recovery of Rs 19 14 lakhs may be intimated Quarterly 
progress report be sent to the Committee accordingly 

M/s Haryana Transmission Ltd Jhayar R C No 189887 

The Committee desired that the final outcome of recovery certificate sent 
to Collector, Delhi for the recovery of Rs 19 14 lakhs may be intimated Quarterly 
progress report 06 sent to the Committee accordingly 

M/s Shivani Enterprises Jhajar R C No 8881 

The Committee desired that the final outcome of recovery certificate Issued 
to Collector, Rohtak for recovery of Rs 13 33 lakhs may be intimated 

M/s Juneja Rubber industries Jhajar R C No 19704 

The Committee desired that the final outcome of recovery certificate sent 
to Collector, Dethi for effecting recovery of Rs 1 85 lakhs may be intimated 

M/s Ganpati Pipe (P) Ltd Jhajjar RC No 20146 

The Committee desired to know when the case was sent 0 the Collector 

for effecting recovery & to whom and balance recovery of Rs 145 20 [akh may 
be effected, at an early date Quarterly progress report be sent to the Committee 
accordingly 

M/s Knshana Packer India Jhajar R C No 20274 

The Committee desired that recovery of Rs 97, 616/ may be effected, at 
an early date Progress report be sent to the Committee
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M/s Agniwtre Industries Jhajar R C No 20011 

The Commuttee desired that the balance recovery of Rs 15,47,522/ may 
be effected Quarterly progress report be sent to the Committee accordingly 

M/s Tech Pack Industries Jhajar R C No 19468 

The Commuttee desired that the recovery of Rs 6,04,145/ may be effected 

Quarterly progress report be sent to the Committee accordingly 

Mis Melson Imex Jhajar R C No 20262 

The Commuittee desired that the recovery of Rs 89604/ may be effected 

Quarterly progress report be sent to the Committee accordingly 

M/s Kadam Polymers Jhajjar R C No 20473 

The Committee destred that the balance recovery of Rs 13,80 824/ may 

be effected Quarterly progress report be sent to the Committee accordingly 

M/s Modern Industries Jhajar R C No 20772 

The Commuttee desired that the recovery of Rs 1,07 817 may be effected 

Quarterly progress report be sent to the Committee accordingly 

M/s Pearl Paints Jhagar R C No 20593 

The Committee desired that the recovery of Rs 1,09 383/- may be effected 

Progress report be sent to the Committee 

M/s Shivam Plastic Moulds Jhajjar R C No 20657 

The Committee desired that the final outcome of the remand case may be 

intimated to it, within a period of three months 

M/s Super Tronics industries Jhajjar RC No 0557 

The Committee desired that recovery of Rs 3 38,485/ may be effected at 

an early date Progress report be sent to the Committee 

M/s Unitex Dye Stuff Industries Jhajar R C No 19556 

The Committee desired that the balance recovery of Rs 89 875/ may be 

effected Progress report be sent to the Committee 

M/s A P Industries Karnal AY 1986 97 

M/s Nirmal Belt (P) Ltd AY 1996 87 

M/sD R Foods ॥ AY-1997-98 

W/s Eagle ChemicalsA'Y 1997-98 

M/sDR Foods il AY 1997 98 

M/s Chatter Industnes AY 1987 98 

M/s Monika Rubbers AY 1997-98 

M/s Gopal Rubber Industries 

M/s Sunny Electricals Pvt Ltd



75 

M/s Prem Remidies Ltd 

M/s Jal industries 

M/s 860 108 Factories 

M/s Chatter Chemicals 

M/s Asha Ram Rice Mill 

M/s Kamia Rice & General Mill Daha 

M/s A V Coftex 1.10 

M/s Engg Sales Corp 

M/s Anand Agro Ind Jundla 

M/s Shree Ram Krnishana Chemicals 

M/s Bhartiya Spinners V-Kohanc 

M/s Varun Spinning Mills V-Kutali 

M/s Saro Petro Chemicals V Ranwar 

M/s Yogesh Woollen MilV Kohand 

M/s Lord Knshna Spinning Mills V Kohand 

M/s Jar Jagdamba Rice Mills V Phoosgarh 

M/s Deepak Woolen Mill V Kohand 

M/s Love Paints (India) V Mukarampur 

M/s Jai Durga Rice & Gen Mills V-Daha 

M/s Dulisons Foods V-Bazida Jzattan 

M/s Prem Industries ४ -Bazida Jattan 

M/s Kanhiya Fibers (P) Ltd V Kohand 

M/s Shivam Rice Land V Rampura 

M/s Bajrang Ball Spinners (P) Ltd V Kohand 

M/s Sohan Industreis V Goripur Road Karnal 

M/s Jatin Engg Industry V Mukarampur 

M/s Happy Luck Wooltex (P) Ltd Gharaunda 

M/s Sunrise Woollen Mills V-Kohand 

M/s J P Textile V-Kohand 

M/s Shailja Rice Mills 

M/s Samran Spinners V-Kohand 

The Committee desired that strenuous efforts may be made to recover the 
Govt dues पा these cases, wherever these are required to be effected Quarterly 
progress report be sent to the Commuttee accordingly
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M/s Bajaj Woollen & Gen Mills Panipat EC No 107 

The Committee desired that balance recovery of Rs 4,35,783/- may be 
effected, at an early date Progress report be sent 1५0 the Committee 

M/s Schwello Electronics Panchkuia RC No 28894 

M/s Mohit Confectionery Panchkula R C No 27080 

M/s Pawan Agro Foods Lid Kherawall R C No 31078 

M/s Nut India R C No 28803 

M/s Haryana Chelorochem KakarMajra RC No 27522 

M/s Shivaka indus Barwala R C No 35139 

M/s Panchkula Detergent Panchkula R C No 33499 

M/s Ease Sanitation Panchkula 

M/s Kanchan Bala & Co PKL RC No 31034 

M/s Perfect Pulp Pkgs Mouli RC No 29148 

M/s Salwani Pkgs Garlt RC No 28634 

M/s Orbit Metal PKL R C No 28732 

M/s Surya Ind Pinjore R C No 27480 

M/s Gupta Udyog PKL R C No 28021 

M/s Sukha Nand Manufactures Panchkula RC No 33629 

M/s Tax Cons Energles PKL RC No 33130 

The Committee desired that strenuous efforts may be made to recover the 
Government dues since this matter has already been delayed by more than 
six years Quarterly progress report be sent to the Committee accordingly 

M/s Life Line Injects Ltd Panchore Rewari 

The Committee desired that the final outcome of recovery certificate may 
be intimated 

M/s Pashupati Haryana Woollen Ltd Bawal Rewar 

M/s Trans Asia Matal Decorator Bawal Rewarl 

The Committee desired to know when the claim was lodged with the official 
llquidator and how much was the claim and final outcome may also be 

ntimated to it, within a penod of three months 

W/s Varsha Spinning Milis Ltd Bawal Rewan 

M/s Maruti Synthetics Ltd Bawal Rewarl 

M/s R G. Corr (P) Ltd Dharuhera Rewan 

The Committee desired to know when the claim was lodged with the official 
liquidator and how much demand raised and final outcome may also be 
mtimated, within a period of three months
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M/s Well Industnes Panchore Rewan 

The Committee desired to know when the claim was lodged with the HFC 
and how much was the demand Final outcome may also be intrmated to the 
Commuttee within a period of three months 

M/s Master Chemical Bahalgarh Sonepat 

The Committee desired that recovery रण पड 7, 80, 600/- may be effected at 
an early date Quarterly progress repo& be sent to the Committee accordingly 

M/s Haryana Vanaspati & General Mills Kundli Sonepat 

The Commuttee desired that the balance recovery of Rs 1,80,667/ may be 
effected Progress report be sent to the Committee 

M/s Bharttya Bulb Company Murthal Sonepat 

The Committee desired that the final outcome of recovery certificate 15506 
to Collector, Delhi for effecting recovery of Rs 4,58,509/- may be intimated 
Progress report be sent to the Committee 

M/s Devine Spinners Murthal Sonepat 

The Committee desired that strenuous efforts may be initiated to recover 
the Govt , dues amounting Rs 88 08,271/ at an early date Quarterly progress 
report 06 sent to the Commuittes accordingly 

M/s Samnti Products Kundli Sorepat 

The Committee desired that the final outcome of the case pending before 
JETC (Appeals) may be intimated to it within a pertod of three months 

M/is VKM Katha (P) Ltd Sonepat 

The Commuttee desired that the balance recovery of Rs 3 38 175/ may be 
effected, at an early date Progress report be sent to the Commuittee 

M/s Sweet Chem Antibiotics Ltd Rar Sonepat 

The Committee desired that recovery of Govt, dues amounting to Rs 

2,69 62,554/ may be effected under Land Revenue Actat an early date Progress 
report be sent to the Committee 

M/s Cephem Organics Ltd Kundu Sonepat 

The Committee desired to know the status of recovery certificate for effecting 
recovery of dues amounting to Rs 3,36,932/ sentto Collector, Gurgaon within 
a peniod of three months 

M/s Bhattya Buld Company Murthal Sonepat 

The Committee desired that strenuous efforts may be made to recover the 
balance amount of Rs 6,76 141/ at an early date, Quarterly progress report 
be sent to the committee accordingly
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M/s Home Land Pharmaceutical Sonepat 

The Committee desired that strenuous efforts may be made to recover the 
balance amount of Rs 16,2,055/ at an early date, Quarterly progress report be 
sent to the Committee accordingly 

M/s Charlhe Spinners (P) Limited Gohana Sonepat 

The Committee desired that strenuous efforts may be made to recover the 

Govt , dues amounting to Rs 218773/- Quarterly progress report be sent to the 
Committee accordingly 

M/s Rubber Reclaim Co Of India (P) Lid Bahalgarh Sonepat 

The Commuttee desired that the final outcome of the claim lodged with 
the BIFR may be intimated Progress report be sent to the Committee 

M/s Pusk Dairy & Foods Kundh Sonepat 

The Commuttee desired to know the status of recovery certificate 1ssued to 
Collector Delhi within a period of three months 

M/s Padmani Industries Kundll Sonepat 

The Committee desired that recovery of Rs 4,22,820/- may be effected, at 

an early date Progress report be sent to the Committee accordingly 

M/s Chandan Wood Products Bahalgarh Sonepat 

The Committee desired that strenuous efforts may be made to recover the 

Govt , dues amounting to Rs 13,94,100/ , at an early date Quarterly progress 

report be sent to the Committee accordingly 

Part (b} 

M/s Baba Rupa Dass Spinning Mills Lt¢  Rewari RC No 3253 

The Committee desired that strenuous efforts may be made to effect the 

recovery of Rs 90,21,477/ at था early date Progress report be sent to the 
Commuittee 

M/s Renuka Bhagarna Cement Rewart RC No 8101 

The Committee desired that strenuous efforts may be made to effect the 
recovery of Rs 90 55 011/- at an early date Progress report be sent to the 

Committee 

M/s RS Industries Rewarnt R C No 3408 

The Committee desired that final outcome of recovery certificate sent to 
Collector, Delht may be intimated to it at an early date Progress report be sent 

to the Committee 

M/s Tech Spark Chemicals Rewan RC No 3458 

The Committee desired that the final outcome of recovery certificate issued 

to Collector Jhajjar and Karnal for effecting recovery of Rs 6 92 912/ may be 

intimated Quarterly progress treport be sent to the Committee accordingly
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M/s Sadhoura Extraction Jagadhn R C No 48 

The Committee desired that strenuous efforts may be made to recover the 
Govt , dues amounts to Rs 1 67,19,977/- at an early date Quarterly progress 

report be sent to the Committee accordingly 

23 Non levy of purchase tax 

Under the Haryana General Sales Tax Act 1873 goods specified in Schedule D 
are taxable at the stage of last purchase when purchased within the State No deduction 
from dealer s gross turnover 1s adrussible if such goods are indirectly exported out of 

India Further adealer 15 liable to pay tax on the purchase of goods (other than those 
specified in Schedule B) which are purchased from within the State without payment of 

tax and used either in the manufacture of tax free goods or in taxable goods disposed 
of otherwise than by way of sale 

During test check of records cf 8 offices 1t was noticed (between June 1929 and 
March 2002) that the assessing au horties did not levy purchase tax of Rs 1 18 crore 
inciuding interest in 25 cases of 20 dealers during the years 1994 95 to 1999 2000 85 
detailled below 

S No of No of Assessment Nature of Turnover Purchase 
No DETCs cdealers year/month of rregulanties Involved tax/interest 

/cases assessment non/short 

levied 

(Rupees in lakh) 

1 1 3/6 1995 96 to Purchased cotton from within 83273 3331 
1997 98 (between State without payment of tax 

September 1997 and exported the same out of 
and December India through exporters There 
1998) was no agreement between the 

dealers and foreign buyers for 

such export 

Remarks On this bemng pointed out {(June 1998 and March 2000) ता audrt the revisional authority 
created (between November 2000 and January 2001) an additional demand of Rs 33 31 lakh of which 
a sum of Rs 18 55 lakh पा two cases had been recovered 0 February 2001 Report on recovery of 
balance amount was awaited (Novembe 2002) 

The matter was referred (May 2002) to Government reply had not been received (November 2002) 

2 4 8/9 Between 1994 95 Purchased paddy from within 860 33 3441 
and 1998 99 the State without payment of 

(between March विज and used the same था the 
1998 and Octobe  manufacture of nce exported 

2000) out ए पापा through exporters 

There was no agreement 
between the dealers and foreign 
buyers for such export 

ETO Mand) Dabwali 

bl DETCs Hisar Jind Karnal and Panipat
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Remarks On this being pointed out {between June 2000 and March 2002) पा audit the department 
created an additional demand of Rs 3 85 lakh aganst two dealers after adjusting Rs 0 15 lakh refundable 
to 8 dealer of Karnal Further the department also accepted the audit observation 1 respect of 5 cases 
of Jind and stated (November 2001) that proceedings had been mitiated for revising the assessment 
orders In case of 2 dealers of Panipat the department intimated (March 2002) that both the cases had 
been sent {March 2002) to revisional authonty for taking 590 motu action Further report on action 

taken had not been received (November 2002) 

The cases were referred (between October 2000 and Apnil 2002) to Government reply had not been 

received {November 2002) 

e —————————————— 

3 2 4]5 1997 98 10 1989  Purchased paddy from within 584 54 23 41 
2000 (between the State without payment of 966 
September 1998 tax and sold the same to {Interest) 

exporters of nice outside the 
State There was no 
agreement between the 
dealers and foreign buyers 
for such export 

Remarks On this beng pointed out (between February and August 2001) पा audit the department 
referred (March and September 2001) all the five cases to the revisional authonty for taking 500 motu 
8010 Further report on achon taken had not been receved (November 2002) 

4 2 4/4 Between 1996 97 Purchased paddy from withm 356 18 14 27 
and 1899 2000 the State without payment of 
(between tax and used it ॥ the manufacture 
September 1899 of rice exported out of India 

and June 2000) through exporters The Assessing 
Authority levied tax on paddy but 
allowed a rebate from the tax 
payable on paddy which was 
incorrect 

Remarks On this being pointed out (between June 2000 आएं November 2001) पा audit the revisional 

authority disallowed the rebate and created {May and October 2001 and February 2002) an addrtional 

demand of Rs 12 44 lakh of which Rs 1 05 lakh had been recoverad Report on action taken हा 

rematning one case of Narwana had not been recerved (November 2002) 

The matter was referred (Aprii 2002) to the Government reply 980 not been received (November 

2002) 

5 1 171 1994 95 Purchased spit (taxable and 60 92 268 
(January 1998) used 1t m manufacture ए IMFL 

(tax free goods/stack transfer) 
The assessing authonty did not 
levy purchase tax on the spinit 
worth Rs 60 92 lakh 

Remarks On this being pointed out (March 2000) पा audit the department created (July 2001) an 

additional demand of Rs 7 87 lakh which included Rs 2 68 lakh as pointed out by audit and Rs 5 18 lakh 

{Tax Rs 3 48 lakh and interest Rs | 71 lakh) on account of non levy of tax on miscellaneous income 

DETCs Jind छाप Panipat 

hid DETC Sonpat and ETO Narwana 

e DETC Sempat
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The department further stated that the dea er had preferred an appeal against the revisional order The 
decision of appellate authonty was awaited (November 2002) 

The case was referred to Government in July 2000 reply had not been recerved (November 2002) 

Total 20/25 269470 11774 

The department in 15 wrriten reply stated as under - 

M/s Shiv Trading Co Dabwali,R C No 11038, A Y 1896 97 & 1997-98 (Two cases) 

In this regard it is submitted that the Revisional Authority decided the cases by creating 
additional demand worth Rs 6 39 677/ _The firm 15 closed The dealer resides in 
Punjab Recovery certificate No 284 dated 5 10 2001 was sent to the Collector 
Mukatsar The Recovery Certificate returned with the remarks that the dealer 0065 not 
reside on the given address The dealer has filed appeal before the Sales Tax Tribunal 
and Hon ble Tribunal dismissed the appeal vide his order dated 25 1 2005 Recovery 
proceedings are In progress for early recovery 

M/s Fibro Tek, Mandi Dabwali, R C No 11122, A Y 1996-97 (one case) 

The firm closed down his business The Proprietor of the firm resides था Mumbal Tax 

demand notice & Challan has been sent through postal service But till now 10 amount 
recovered Efforts are being made to recover the amount Recovery Certificate sent to 
the Collector Mumbai 

3 2 4/5 1997 98 to Purchased paddy from within 58454 2 2 4 1 
1899 2000 the State without payment of 9 6 6 
(between tax and sold the same to (Interest) 

September 1999 exporters of rice outside the 
and August 2000 51819 There was no agreement 

between the dealers and ’forelgn 
buyers for such export कि 

Remarks On this being peinted out (betveen February and August 2001) पा audit the department 
referred (March and September 2001) all the five cases to the revisional authonty for taking suo motu 
action Further report on action taken had not been receved (November 2002) 

£ 

4 2 4/4 Between Purchased paddy from withn 35618 1 4 2 7 
1996 97 and the State without payment of tax 

1999 2000 and used it in the  manufacture 
(between of 1068 exported out of India 
Septemoer through exporters The Assessing 
1999 and Authornity levied tax on paddy 

June 2000) but allowed a repats from the tax 
payable on paddy which was 
incorrect 

Remarks On this being pointed out (between June 2000 and November 2001) m audit the revisional 
authority disallowed the febate and created (May and Qctober 2001 .and February 2002) an additional 

demand of Rs 12 44 |akh of which Rs 1 05 lakh had been recovered Report on action taken 17 
remaining one case of Narwana had not been received (November 2002) 

The matter was referred (Apnl 2002) to \he Government reply had not been received (November 
2002) -
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5 1 7 1994 95 Purchased spint (taxable and 60 92 2 6 8 
(January used it m manufacture of IMFL 
1998) (tax free goods/stock transfer) 

The Assessing Authonty did not 
levy purchase tax on the spirit 

worth Rs 60 92 lakh 

M/s Ganpafti Rice Mill Safidon RC No 6756, 2 1997-98 

Reply 15 still awaited 

पड Shiv Shanker Rice Mill Safidon RC No 3044, AY 1996 97 

In reply to the audit objection 1t is submitted that the case has been revised by the 

Revisional Authonty DETC Jind vide his order dated 20 9 2004 and a demand of 
Rs 454051/- has been created The case 15 pending before the Hon bie Punjab & 
Haryana High Court Chandigarh and was fixed for hearing for 29 5 2007 The amount 
Is under stay 

M/s Dhanpat Ra) Sham 1.81 Matlauda, Panipat, RC No 3152, AY 1998 99 

The case was referred ta Revisional Authority for 500 motu action Revisional Authority 
created an additional demand of Rs 6 54 568/ vide order dated 7 9 2004 However 
the aealer went in Hon bie Punjab and Haryana High Court vide CWP No 117 of 2005 

Declsion is pending 

M/s Aggarwal Enterprises, Narwana, RC No 8022, AY 1999 2000 

The case of the above firm has been sentto DETC cum Rewisional Authority Jind for 

taking suo motu action, which 15 still pending 

M/s Shiv Trading Co Dabwali R C No 11038 A'Y 1996 97 & 1997 08 (two cases) 

M/s Fibro Tek Mandi Dabwah, RC No 11122 A Y 1996-97 (one case) 

The Committee desired that strenuous efforts may be made to recover the 

amount, at an early date Quarterly progress report be sent to the Committee 

accordingly 

M/s Ganpati Rice Mill Safidon RC No 6756 AY 1997 98 

The Committee desired that recovery of Government dues may be effected 

Quarterly progress report be sent to the Committee accordingly 

M/s Shiv Shanker Rice Mill Safidon R C No 3044 A'Y 1996 97 

The Committee desired that the final outcome ए the case pending before 

Hon'bie High Court may be intimated Progress report be sent to the Commuttee 

M/s Shiv Shakti Trading Co Julana Jind R C No 7859 A'Y 1998-2000 

The Committee desired that recovery of Government dues may be effected at 

the earhest Quarterly progress report he sent to the Commuftee accordingly 

M/s Dhanpat Ray Sham Lai Matlauda Panipat R C No 3152 / 1 1998 99
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The Committee desired that final outcome of the case pending before Hon‘ble 

High Court may be intimated, as and when received 

M/s Aggarwal Enterprises Narwana R C No 8022 A Y 1999 2000 

The Committee desired that final outcome of the case pending before revisional 
authority may be :ntimated within a period of three months 

[19] 24 Non levy of tax on lease rent 

Under the Haryana General Sales TaxAct 1973 sale means any transfer of property 
in goods for cash or deferred payment or other valuable consideration and includes transfer of 
ngnt to use any goods for any purpose (whether or not for 8 specified period) for cash 
deferred payment or other valuable consideration 

During test check of records of the Deputy Excise and Taxation Commissioner 
Panchkula itwas noticed (June 2000) that a dealer dealing in cold dnnks received a sum of 
Rs | 13 crore as lease rent of empties from various customers during the year 1997 98 The 
assessing authority while finalising (July 1999) the assessment did not levy tax on the 
amount of lease rent received for empty stocks {(empty boltles) The omission resulted n 
non-levy of sales tax of Rs 11 34 lakh 

On this being poainted out (June 2000 पा audit the revisional authonty created (June 
2001) an additional demand of Rs 11 34 lakh Report on recovery had not been received 

{November 2001) 

The matter was referred (August 2000) 10 Government reply had not been received 
(November 2002) 

The department in its written reply stated as under — 

M/s Arora Soft Drinks Panchkula, RC NO 33327,AY 1997 98 

In this case 1t 15 stated that the recovery proceedings are under process and results 

will be informed ॥ due course 

] 

The Committee desired that recovery of Rs 11 34 lakh may be effected at 
the earliest since this demand has already been raised पा January, 2000 and 
delayed for more than seven years Quarterly progress report be sent to the 
Committee accordingly 

[20] 26 Non levy under assessment of purchase tax due to application of incorrect 

rate of tax 

Under the Haryana General Sales Tax Act 1973 the rates of tax leviable on different 
commodities are prescribed and notified by Government from time to tme The o1l seeds 
(Sarson and Sunflower 56605) when purchased within State and used पा manufacture of 011 

being declared goods are taxable at the rate of four per cent at the stage of last purchase 

During test check of records of the Excise and Taxation Officer Shahbad Markanda 
(District Kurukshetra) 1t was noticed (July 2001) that 8 dealer purchased oll seeds valued at 
Rs 2 Q0 crore {Sarson seeds Rs 69 84 lakh Sunflower seeds Rs 1 30 crore) from within 
the State and used 1t In the manufacture of all dunng the year 1995-96 The assessing
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authonty while finahsing (March 2001) assessment did not levy purchase tax of Rs 5 19 
lakh on the value of Sunflower seeds and erroneously levied purchase tax of Rs 1 54 lakh 
instead of Rs 2 80 |akh on Sarson seeds resulting in short levy of tax of Rs 1 26 lakh This 
resulted in under-assessment of purchase tax of Rs 6 45 lakh 

On this being pointed out (July 2001) in audit the assessing authonty referred 
(September 2001) the case to revisional authonty for taking 500 motu action Further progress 
had not been received (November 2002) 

The case was referred (September 2001) to Government reply had not been received 
(November 2002) 

The department in its wntten reply stated as under — 

M/s Mahavir Solvant Unit I, Shahbad RC No 13361 AY 1995 96 dated 

15 3 2000 

It1s submitted that remand case has been decided vide orders dated 31 8 2007 While 
framing assessment In this case purchase tax on Mustard seed @ 4% has been 
levied Further Sunflower seed used in manufacture of Sunflower 0ए॥ has 8150 been 
assessed to purchase tax @ 4% An additional demand of Rs 11 42 175/ has been 

created Since no further action 15 required पा the case Para may kindly be settled 

The Committee desired to know the status of recovery of Rs 11 42, 170/ 
within a period of three months Vigorous efforts may be made to recover the 
amount under inttmation to the Committee Progress report be sent to the 

Commiuttee 

[21] 27 Irreguiar deduction allowed against invalid declaration forms 

Under the Haryana General Sales TaxAct 1973 the assessing authonty is required 10 
examine the genuineness or otherwise of any sale or declaration ॥ Form ST -15 before 
allowng deduction from gross turnover to a registered dealer Lostor stolen declaration forms 
are declared invalid by the concermed distnct officer and the fact circulated to all the assessing 
authonities In the State to prevent deduction against such invalid declaration forms being 
allowed Further penaity 15 8150 leviable for the offence of producing before the assessing 
authonity any false or incorrect account return or information As per notifications dated 

29 March and 5 July 1996 issued under the Act stone being unclassified 00005 was taxable 
at the rate of nine per cent upto 4 July 1996 and at the rate of ten per cent thereafter 

During audit of records of the Deputy Excise and Taxation Commissioner Gurgacn 
(West) 1t was noticed (March 2001) that a dealer was allowed {(April 1999) deduction of 
Rs 21 41 lakh on account of sales of stone valued at Rs 72 48 lakh during the year 1996 97 
to registered dealers against declaration forms (ST-15) which had erther been declared invaiid 
(between January 1991 and March 1998) by district officers orwere 1ssued by the unregistered 

Inon existing purchasing dealers Thus the fotal deduction of Rs 21 41 iakh allowed agamst 
invalid declaration forms was incorrect This resulted पा under assessment of tax of Rs 6 36 
iakh including minimum penalty of Rs 4 24 lakh
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On this being pointed out (March 2001) in audit the revisional authonty created 
(November 2001) an additional demand of Rs 2 14 lakh with directions to issue separate 
show cause 10106 for impaosition of penalty Further report on action taken/amount recovered 
had not been received (November 2002) 

The matter was referred (April 2001) to Government reply had not been received 
{November 2002) 

The department in its written reply stated as under — 

M/s Roshan Lal Garg Steel Co (P) Ltd, Gurgaon (W), RC No 1914375 AY 
1996 97 

In this case the revisional authonty created an additional demand of Rs 2 14 120/ 
vide his order dated 20 11 2001 The dealer preferred an appeal before the Sales Tax 
Tribunal Haryana againstthe revisional order alongwith appiication for stay of recovery 
The Sales Tax Tribunal directed the dealer to deposit 50% ए the total additional demand 
foRs 107 060/- vide order dated 10 5 2002 The dealer deposit Rs 1 70 060/ and 
submitted surety bond for Rs 1 07 080/-on 28 6 2002 which has been duly accepted 
by the Assessing Authority The case Is still pending before the Sales Tax Tribunal and 
the recovery of 50% balance amount 15 stayed by the Tribunal The penalty proceedings 
have been initiated by the Assessing Authority by 15506 of statutory notice However 
the final deciston will be taken after the decision of the appeal as the levy of the tax 15 
under challeng पा the appeal 

The Committee desired to know final outcome एव the case pending before 
Sales Tax Tribunal within a period of three months Progress report be sent to 
the Commuttee 

[22] 29 Non levy of interest and penalty 

Under the provisions of the Haryana General Sales Tax Act 1973 and Central Sales 
Tax Act 1956 a dealer 15 required to pay the full amount of tax due 85 per the returns 
required to 96 submitted by the prescnbed dates In the event of default the dealer 15 liable to 
pay interest on account of fax due at one per cent per month for the first month and at one 
and a half per cent per month thereafter so long 85 the default continues In addition penalty 
not exceeding one and a half times the amount of tax 15 also leviable for non-payment of tax 
alongwith the returns 

Dunng test check of the records of Deputy Excise and Taxation CommussuJoner Panipat 
tt was noticed (between January and February 2002) that six dealers in seven cases did not 
pay full amount of tax due alongwith the returns during the years 1996-97 fo 1998 99 The 
assessing authorites while finalising (between January and March 2001) assessments 
created additional demands of tax aggregated 10 Rs 20 48 lakh and pronounced पा the 
assessment orders that pen‘afil action for levy of interest and penalty would be taken separately 
but no such action Was initated tli January 2002 This resulted in non levy of interest of 
Rs 10 23 lakh besides penalty 

On this being pointed out (between January and February 2002) पा audit the department 
created (February 2002) न for :nterestcof Rs 2 32 lakh था two cases and stated in the
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order that penalty notice be 1ssued In two cases of two dealers the department stated 
(February 2002) that proceedings for levy of interest and penaity were in progress No reply 
was received in the remaining three cases of two dealers Report on recovery and further 
action ॥ respect of levy of penalty had not been received (November 2002) 

The matter was referred (Aprii 2002) to the Government reply had not been recetved 
(November 2002) 

The department in its written reply stated 85 under — 

M/s Suraj Rice & General Mill Baberpur, Panipat, R C No 4669, A Y1997 98 

The dealer was assessed to tax on the purchase value of the paddy husked and rice 
obtained thereof sold against H forms for Export u/s 5(3) of CST Act 1956 The 
Hon ble High Court (full Bench) of Punjab and Haryana in the case of United Rice Land 
V/s State of Haryanadecided against the levy of Interest u/s 25(5) of the HGST Act 
1973 cited as 104 STC Page 362 The State filed an SLP before the Hon ble Supreme 
Court of India agalns’t the judgement of High Court The SLP 1s pending So the action 
to levy interest wil be taken after the deciston of the SLP The outcome of the same 
will be conveyed accordingly 

M/s Arihant Rice & General Mill Matlauda, Panipat, RC No 2110, & Y 1998 99 

The dealer was assessed to tax on the purchase value of the paddy husked and rice 
obtained thereof sold against H forms for Export u/s 5(3) of the CST Act 1956 and पा 
the State The dealer agitated of levy of such tax and the 15506 was decided in the 
favour of revenue by Hon ble Punjab and Haryana High Court vide its judgement rendered 
का M/s Monga Rice Mill case In response to the audit para it 15 submitted that interest 
ufs 25(5) has been levied 10 the tune to Rs 137840/ vide demand No 192 C/98-99 
dated 13 1 03 as regards penalty u/s 47 the proceedings stand initiated Notice has 
been issued to the dealer 85 well as sureties for recovery Hence para may please be 
dropped 

M/s Sura) Rice & Gener)al MJI” Baberpur Panipat R C No 4669 AY 1997 98 

The Committee desired that final outcome of SLP before Apex Court may 
be intimated, as and when received Quarterly progress report be sent to the 
Committee accordingty 

M/s Arthant Rice & General Mill Matlauda Panipat R C No 2110 AY 1998 99 

The Committee desired that recovery of Rs 137840/ may be efiected at an 
early date Quarterly progress report be sent to the Commuttee accordingly 

[23] 210  Non raising of demands forinterest 

Underthe Haryana General Sales Tax Rules 1975 tfa unit holding exemption certificate 
contravenes any provision of the Act under which exemption certificate has been granted it 
shall be liable to repay the entire amount of the tax exempted alangwith the interest payable 
thereon 

During test check of records of Deputy Excise and Taxatron Commissioner Fatehabad 
itwas noticed (January 2002) that 8 dealer of Tohana was granted (June 1992) exemption 

|
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from payment of tax of Rs 42 53 lakh for the pertod from 27 November 1991 to 26 November 
2000 The dealer after availing benefit of full exemption during the year 1993-94 to 1997 98 
closed down its business and disposed of its machinery For contravention of the provisions 
of Act/Rules by the dealer the department cancelled (August 1999) the exemption certificate 
of the dealer and raised a demand of Rs 42 70 lakh but the demand for interest of Rs 30 01 

lakh was not raised 

On this being pointed out {January 2002) inaudit the department stated that demand 
of Rs 42 70 lakh 15 pending against the dealer for which recovery proceedings are पा progress 
It was further stated that interest | any payable shall be considered after clearance of the 
original demand Reply of the department was not tenable 85 the firm had already gone पा 
higquidation and assets stood disposed of by Haryana Financial Corporation (HFC) Thus due 
to non raising of demand of interest the department could not claim the amount of Rs 30 01 
lakh from HFC 

The matter was referred (Apnl 2002) to the Government reply had not been received 
(November 2002) 

The department in 15 written reply stated as under — 

M/s Haryana Cotton Mills (P) iLtd , Tohana, RC No 25683, AY 1993 94 to 

1996 97 

In this regard it 1s submitted that the above said firm was an exempted unit u/r 28(A) 
of Haryana General Sales Tax Rules having operative period from 27 11 1991 to 

26 11 2000 The unit closed down its business during the operative period As aresult 
of closure of the unit duning operative period the exemption cerbficate was cancelled 

by the then Dy Excise and Taxation Commissioner vide order 9 8 1999 and as a result 
of it the whole amount of tax benefit of Rs 42 70 331/- availed by the dealer become 
payable Besides interestwas also leviable as per provisions of law Accordingly the 
then Assessing Authority levied the interest of 36 27 657/- vide order dated 24 9 2002 
In order to recovery the amount of tax of Rs 42 70 331/- request was made to Managing 

Director Haryana Financial Corporation to remit the amount of tax cut of the auction 
money received as result of auction of the assets of the unit But insprite of repeated 
requests the authority of the Haryana Financial Corporation did not depostt the amount 
out of auctioned amount The Assistant General Manager (RC) Haryana Financial 
Corporation has intimated that demand raised by Department is not justified that the 
claim of the corporation has priority on all other dues [t was also informed that out of 
surplus amount of Rs 1 256 058/ the Corporation has made FDR of the Rs 3 00 000/ 
and 9 56 058/- 15 lying in the sundry account with the Corporation because of the 
other court cases are pending m the different courts against the company The 
recovery proceedings were also started against the sureties to recover the amount of 

tax The sureties filled an appeal against the recovery proceedings before Jt Excise 
and Taxaton Commussioner (Appeal) The Appellate Authority vide order dated 18 9 2001 
directed that the department shouid first exhaust funds avarlable with पीट Haryana 
Financial Corporation before proceedings against sureties after adopting necessary 
legal procedure Now the recovery proceedings aganst the sureties are against being 

started
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The Committee desired that strenuous efforts may be made 10 recover the 
Govt dues amounting (० Rs 78,97,988/ at था early date Quarterly progress 
report 06 sent to the Committee accordingly 

[24] 2 11 Non realisation of tax Y 

The Haryana General Sales Tax Act 1973 provides that no person shall collect any 
sum by way of tax in respect of sale or purchase of any goods on which no tax 15 payable 
under the Act Further Haryana Sales Tax Tnbunal il held (September 2000) that an exempted 
unit having collected purchase tax from the payer has 10 business to retain the same and 
convert it to 15 own use and it should come Into State coffer 

During test check of recerds of Deputy Excise बाएं Taxation Coimissioners Sonipat 
and Panchkula itwas noticed (between February 1999 and December 2001 Jthatin 6 cases 
three dealers who were avaling benefit of exemption from payment of tax under Rule 28 A 
sold nce procured from paddy valued at Rs 6 57 crore to the Distnct Food and Supply Controller 
(DFSC) during the years 1995 96 to 1998 99 The sale price of rice charged by the dealers 
from the DFSC was inclusive of purchase tax of Rs 26 30 lakh payable on the paddy used in 
procuring of such rice But the assessing authonty while finalising (between September 
1997 and June 2000) the assessments failed to notice the non-payment of purchase tax 50 
collected by the dealer from the DFSC This resulted in non-realisation of collected tax of 

Rs 26 30 18101 

Cn this being pointed out (between February 1999 and Decernber 2001) the department 
accepted (between February 1939 and January 2002) the audit observation in था| the 6 cases 
of this 5 cases were sent for suo motu actton while In 1 case an amount of Rs 3 33 lakh had 

been recovered (December 200 1) The department further stated {(April 2002) that revisional 
proceedings had not yet been finalised 

The cases were referred {June 1999 आएं May 2002) to Government Reply had not 

been received (Novermber 2002) 

The department in ifs written reply stated as under — 

M/s Chander Mukhi Rice & General Mill Raipur Rani, Panchkula, R C No 32244 
है. 1996-97 to 1998 99 

The Revisional authonty had decided this case vide order 0860 23 8 2002 and created 

an additional demand of Rs & 08 796/ for the year 1996-97 Rs 5 85 477/ for the 

year 1997-98 and Rs 1 70 637/ forthe year 1998 99 by disallowing the rebate claimed 
on account of purchase tax received from DFSC The Dealer preferred an appeat before 
the Punjab and Haryana High Court against the order of Revisional Authority and the 
same is still pending before High Court for decision The final outcome will be iIntimated 
after the decision of the court 

M/s Luxmi Rice Industries Barwala, Panchkula, R C No 33542, AY 1995-96 & 

1996 97 

The Revisional authonty has also decided this case by creating an additional demand 
of Rs 2 82 Q70/- for the year 1995 96 and Rs 6 71 185/ for the year 1996 97 vide his 
order dated 17 6 2002 The dealer preferred an appeal before the Punjab & Haryana 
High Court against the order of Revisional Authonity and the same 15 stil pending
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before High Court for decision The final outcome will be intimated after the decision of 
the court 

M/s Chander Mukhi Rice & General Mill Raipur Rani Panchkula R C No 32244 AY 

1996 97 to 1998 99 

The Committee desired that final cutcome of the case pending before 
Hon’ble High Court may be intimated, as and when received Progress report 
be sent to the Committee accordingly 

M/s Luxm! Rice Industries Barwala R C No 33542 AY 1995-96 to 1996 97 

The Committee desired that final outcome of the case pending before 
Hor’ble High Court may be intimated Quarterly progress report 06 sent to the 
Committee accordingly 

4 1 Resuits of Audit 

Test check of records of various offices of State Excise Department conducted during 
the year 2001 2002 revealed non/short recovery of excise duty amounting (0 Rs 56 52 crore 
पा 74 cases which broadly falls under the following caiegories 

Sr  Nature of irregularthes Number of Amount 
No cases {Rupees in crore) 

1 Review- Receipts of Excise Duty from 1 2151 
auction of vends 

2  Short levy of excise auty on excess litting of 1 003 
additional quota of IMFL 

3  Loss due to short ifting of quota of country kquor 2 116 

4 Non/shortrecovery of licence fee and intereston 12 018 
belated payment of instalments 

5  Non/shortrecovery of excise duty and surcharge 1 035 

6 Late deposit of secunty 8 2063 

7  Miscellaneous irregulanties 49 12 66 

Total 74 56 52 

During the year 2001-2002 the department accepted shortrecavery of Rs 10 24 crore 
11 one case pomnted out during the year 2001 2002 of which Rs 0 79 crore had been recovered 

Besides Rs 0 35 crore recovered in 7 cases related to earlier years 

The department in its wntten reply stated as under — 

Outof 74 cases 72 cases invoiving an amount of Rs 3466 67 lacs have been reviewed 

with the following results - 

-~
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Number of Amount pointed Result of review 
cases ouf by Audit 

{Rs 1nlacs) 

12 2014 21 Settled with demand 

22 820 70 Settled without demand 

39 63177 Cases are under review 

As regards the remaining two cases one case involving a amount of Rs 0 35 crore 
have been recovered and one case involving का amount of Rs 21 51 crore as per 

Sr No 1 of table repiy Is given in succeeding paras -4 2 7to 4 2 12 

The Committee desired that position of remaining cases may be intimated 
regularly to PAC Progress report be sent to the Committee 

[26] 4 2 Receipts of excise duty from auction of venders 

426 Uncollected Excise Revenue 

As on 31 March 2001 uncollected excise revenue pending collection at the following 
stages was Rs 22 86 crore as under 

Stages of action Amount 
(Rupees पा crore) 

® Property attached 101 

(00 Under stay by Courts and other autho | 85 6 84 

(ur) Inter district arrears 227 

(™) Inter S*ate arrears 047 

v) Moved for wnting off 047 

) Under instalments 012 

(vi) Other stages 1168 

Total 22 86 

The year-wise break up of the arrears was as under - 

Year Amount 
(Rupees in crore) 

Upto 1995 96 10 64 

1998 1999 213 

1989 2000 9 62 

2000 2001 047 

Total 22 86
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Of the above Rs 85 72 lakh remained unrecovered for more than 30 years Rs 59 87 

lakh for more than 20 years and Rs 1 45 crore for more than 10 years The oldest amount 

pertained 10 the year 1967 68 One case Involving Rs 1 23 crore remained outstanding since 

1998 99 However number of cases involved for the remaining amounts were not made available 

The department in its wntten reply stated as under — 

Out of total arrears inrevenue of Rs 22 86 crores Rs 10 95 crores have been recovered 

upto 30 9 2007 leaving a balance of Rs 11 91 crores The reason wse breav up of 

balance arrears are as under — 

Stages of action Amount 
(Rs in lacs) 

(0 Property aftached 243 93 

() Under stay by courts and othe . 267 57 

authorties 

() Inter district arrears 28301 

(V) Inter State arrears 88 16 

) Moved for writing off 40 27 

(W) Under instalments 1285 

(vy . UnderLiguidation 00 

(शा Net recoverable 25477 

Total 1190 56 

The Committee desired that strenuous efforts may be made to recover the 

arrears of State Excise revenue, at an early date Progress report be sent to 

the Committee 

[27] 427 Shortrecovery of icence fee and mnterest 

As per provisions contained पा Rule 36(26) of the Haryana Liguor Licence Rules 1870 

read with auction condition No 6(00 of the Excise Announcement made at the time of auction 

for the years 1995 96 and 1996-97 to 2000 2001 the successful bidder when granted a 

licence shall pay the license fee by the 15th of the month for 1995-96 and by 20th of the 

month thereafter in which he begins his business in monthly equal instalments वा case of 

defauit the DETC may authorise the license to deposit amount of instalment or part thereof 

upto the last date of month in which the instalment 15 due alongwith interest at the rate of 18 

percent per annum for the period of delay Further the department 1s required to obtain and 

venfy the genuineness of the particulars regarding name residential and business addresses 

financial posttion (bank accounts) of the bidder partners and sureties before the licence 15 

actually granted 

() InFatehabad district 15 and 20 vends for 1998-99 and 1999 2000 respechvely 

were auctioned पा favour ए 2 licencees for Rs 7 65 crore and Rs 2 20 crore Of this the 

hcencees deposited license fee of Rs 7 61 crore and Rs 1 57 crore respectively tilt the end of
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hcence period resulting in less deposit of Rs 67 17 lakh 

On the omission being pointed out (June 1999 and May 2000) the DETC Fatghabad 
stated (March 2002) that in one case the amount could not be recovered as the main licencee 
was not aresident of the district and had no movable or immovable property The confention 
of the department was not acceptable as the depariment was required to verify the particulars 
regarding name residential and business addresses details of unencumbered immovable 
property and bank accounts in the name of the bidder and affidavit of each partner submitted 
by them before the icense was actually granted Moseover the recovery could be effectea 85 
arrears of land revenue either from the bidder or from the partners and/or sureties for which no 
efforts were made by the department In the second case the department stated that the 
action was being taken 10 recover the amount 

() Test check of records of 12 Deputy Excise and Taxation Commisstoner Offices 
for the years 1995 96 to 2000 2001 revealed that interest amounting to Rs 1 19 crore for 
delay ranging between 1 and 22, days पा payment of instaiments of license 166 was short 
levied in 33 cases as detailed below 

51 Name of Year Interest Interest Interest short 
No District leviable levied levied 

{Rupees 1n lakh) 

1 Bhiwani 1995 96 339 259 080 
1996 97 255 145 110 

2 Faridabad 2000 01 2366 20 80 286 

3 Fatehabad 1998 99 16 52 1539 113 
1969 2000 277 - 277 

4 Gurgaon 2000-01 411 248 163 

5 Hisar 1995 96 1614 563 10 51 

3 Jagadhan 2000-01 180 084 0 96% 

7 Kurukshetra 1995-96 584 357 227 
1899 2000 182 182 
2000-01 3573 18 50 17 23 

3 Kaithal 1995-96 236 031 205 
2000 01 57 20 - 57 20 

9 Kamal 2000-01 2115 928 1187 

0 Panipat 1995 96 241 044 197 

1 Panchkula 2000 0l 405 339 066 

12 Rohtak 2000 2001 11 51 957 194 

Total 213 01 94 24 1877 
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On the omission being potnted out (between June 1996 and February 2002) a sum of 
Rs 56 29 Jakh was recovered by 6 DETCs Three DETCs intimated (between November 2001 
and April 2002) that action was being taken to recover the amounts whereas final reply had 
not been received (Apnl 2002) from remanmHg three DETCs 

The department पा its written reply 860 85 under — 

The arrear of Rs 67 17 lacs 15 outstanding against M/s Bhalle Ram Radhy Sham & 
Co Ex-Licensee L 14A/L-2 Tohana group for the year 1998 99 & 1999 2000 Earnest 
efforts have been made by the Department to recover ail outstanding amount from the 
defauiter but till date nothing has been recovered The main partner Sh Radhay Shyam 
15 arestdent of District Jind Dy Excise & Taxation Commissioner (Ex ) Jind has been 
requested vide this office Memo No 56/Ex dated 7 5 2002 & 893/Ex dated 17 7 2007 
to recover the amount at the eartiest Any progress in the matter will 06 conveyed after 
hearing DETC(Ex ) Jind 

Moreover immovable properties of Sh Bhalle Ram Sh Thakur Singh and Sh Nand 
Lal partner of the firm were attached vide DETC order dated 15 9 2000 and AETO {Ex) 
was appointed 85 a agent to receive the payment from the liquidator vide DETC dated 
10 9 2006 However Smt Boor 06४ wife of Sh Nand Lal one of the partner filed an 
appeal against the attachment order and the case is pending पा the courtof C J (D) 
Tohana 

D E TC Fandabad, 2000 01 

In this connection It [5 stated that the interest has rightly been levied and charged in 
accordance with the auction policy & Excise Rules 1970 The audit party has errored 
in caleulating the interest The audt pointed out the following calculations of interest 
incorrect 

Month L-14 Amount Delay था Interest Delay in Interest 
L-2 Days calculated days calculated 

calculated by the calculated by the 
by the deptt by the audit 
dept audit 

Apri! L-14A. 4973370 10 24 867 31 76 031 
2000 

Apnl L2 4700000 10 23 500 31 71 852 
2000 

Sept L2 7675000 10 37 875 33 124 988 
2000 

Dec 1-2 10575000 11 56 286 32 166 882 
2000 

The above calculations of late No of days & interest 15 made upto the last day of the 
month by the department in cases where actual payment s made on 1st & 2nd of the
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next month being last day of the month & 1st day of the next month gazzetted holiday 
The licensee could not deposit the due license fee on the last day of the month on the 
grounds as discussed above Hence the calculation of the department 15 correct and 
as per section 10 computation of ime of generat clauses Acts which re produce 85 
under — 

() Hereby any (Central Act) or regulation made after the commencement of this 
Act any Act or proceedings 15 directed or allowed to be done or taken पा any court or 
office on 8 certain day or within a prescribed period then 1t is the court or office 15 
closed on that day or the last day of the prescribed period The Act of proceeding shall 
be considered as done or taken In due time ॥ it done or taken on the next day after 
words on which shall supply to any Act or proceeding to which the Indian Limitation 
Act 1877 supplies 

() This section applies to ali {concerned Act) and regulation under or after and 
14th day of an 1887 But Section 10 provided पा that in any Act or proceeding 15 
directed or allowed to be done ortaken in any court or office on a certain day or within 
a prescribed period then if the court or office 1s closed on that day or the last day of 
the prescribed perod the Act of proceeding can be done on the next day after words 
on which the court or office opens and stili the thing would be considered to have done 
Whereas the audit has calculated the No of late days including those holidays and 
calcuiating the interest for 31 32 & 33 days whereas the department has counted the 
No of late days 10 & 11 days as such calculated the interest 

Keeping of the above discussed facts 1t 15 brought to your kind notice that the 
department has calculated and charged the mterest rightly Hence there 15 no डा 
recovery of interest the para may please 08 dropped 

() D ETC Fatehabad (Ex) 1998 99 - 

Action 15 being taken No amount has been recovered so far 

(0) 0 ETC Fatehabad (Ex) 1999 2000 

Inthe above case asumof Rs 2 77 Lacs against M/s Bhalley Ram Radhey Shyam & 
Co Ex License L-14/L 2 Tohana Group for the year 1999-2000 are outstanding Efforts 
have been made out but no amount has been recovered so far because the main 
partner Sh Radhye Shyam 15 not a resident of this Distt nor having any movable and 
immovable property therein and therefore the whereabouts of the license 15 being traced 
from known sources Recovery proceeding has been started against the partner vide 
this office Memo No 893/Ex dated 17 7 2007 

D ETC Hisar, 1995 96 

M/s Chander Bhan Om Parkash, Hansi 

Outofarrears Rs 10 51iacs a sumof Rs 4 28 lacs have since been recovered from 
different licensees by adjustment through refund vouchers which were due to be 
refundable to them thereby 8 balance amount of Rs 6 23 Lacs which belong to M/s 
Chander Bhan Om Parkash Ex L 20. 14 Hans! Strenous efforts are being made for 
recovery of this amount
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(0 9 ETC Kurukshetra, 1999 2000 

M/s Surinder Kumar Co , Shahabad 

Out of Rs 182 lacs Rs 0 10 lacs has already been recovered and out of balance 
amountof Rs 1 72180 the adjustment of refund of Rs 1 19 lacs has since been made 
11 view of order passed by Dy Excise & Taxation Commussioner Haryana Chandigarh 
No 863/X 3 dated 13 03 2002 As regards the balance amount of Rs 0 531805 which 
pertain to M/s Surinder Group & Co Ex L A 4A/L 2 Licensee Shahbad Group for the 
year 1995 96 it 1s submitted that recovery certificate has been 1ssued to Jagadhan & 
Ambala vide this office letter dated 10 07 2002 Ithas come 0 the notice of the Deptt 
that Sh Sunnder Kumar 5/0 Sh Mani Ram (Expired) was a partner of country iquor 
shop पा Muzzafrabad (U P ) pertain (0 financial year 2002 03 who had deposited a sum 
of Rs 4 00 Lacs as secunty with Excise & Taxation Deptt Saharanpur Therefore the 

recovery certificate issued to Collector cum Deputy Commuissioner Saharanpur (U P) 
vide letter dated 25 03 2003 The Tehsildar Saharanpur (U P} has ordered for attachment 
of the said security amount vide letter dated 24 07 2003 to the Distt Excise Officer 
Saharanpur and to refund the Excise arrears to the Dy Excise & Taxation Commissioner 
(Ex) Kurukshetra The Tehsildar Behat has ordered for the attachment of security 
amount of late Sh Surinder Kumar Vide letter No 461/Ex dated 11 8 2003 10 the 
District Excise Officer Saharanpur छापे to remit the amount of DETC Kurukshetra The 
last reminder has been 1ssued to Collector Cum District Magistrate Saharanpur (UP) 

vide this office Memo No 614/Ex dated 24 11 2006 and a copy has also been endorsed 
to Tehsildar Behat and Additional Magistrate Saharanpur and last reminders have also 
been issued on 6 7 2007 , 

£ 
(1) D'E TC Kaithal, 1995 96 " 

[tis intimated that Rs 205128 has to be recovered as instt on account of late payment 

of L/F during the year 1995 96 in 3 cases namely Ashok Kumar and Co Kaithal Om 
Parkash Ram Chander Pundriand M/s Mittaland Co Kalayat in fact all the 3 parties 
have filed an civil suit in various Courts of Kaithal and the Hon ble Judges has granted 
stay to them during the year ॥ 15 intimated that the amount of arrears will be recovered 

after the dectsion the Hon ble Court 

D E TC Pamipat (Ex) 1995 96 
In this case the amount of Rs 1 97 lacs 15 outstanding on account of interest on 
license fee on the delayed payment of installment The notices for recovery of the 
outstanding arrears have been 1ssued to the defaulters and efforts are being made 10 
recover the said amount 

D E TC Faridabad, 2000-01 

The Committee desired that since there 15 difference था calculation the same 
may be reconciled with the A G Progress report be sent to the Committee 

() D ETC Fatehabad (Ex) 1998 99 

(n) DETC Fatehabad (Ex) 1999 2000 

The Commuttee desired that the status of amount recovered be intimated 
within a perniod of three months Vigorous efforts may be made to recover the
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amount at an early date Quarterly progress report be sent to the Committee accordingly 

D ETC Hisar 1995-96 

M/s Chander Bhan Om Parkash Hans: 

The Committee desired that balance amount of Rs 6 23 lakhs may be recovered, at an early date Quarterly progress report be sent to the Committee accordingly 

DETC Kurukshetra, 1999 2000 

M/s Sunnder Kumar Co Shahabad 

The Committee desired that the balance recovery of Rs 0 53 lakhs may be effected at the earliest possible Quarterly progress report be sent to the Commuttee accordingly 

D ETC Kaithal, 1995-96 

The Commuttee desired that the decision of the Court may be inttmated, as and when received 

D E TC Panipat (Ex ) 1895 96 

The Committee desired that strenuous efforts may be made to effect the recovery at the earliest since 8 period of more than six years has been elapsed The Commtttee desired that the decision of the Court may be mmtimated, as and when recerved 

[28] 428 Lossofrevenue due to re auction of vends 

Under the Haryana Liquor License Rules 1970 licenses of vends for Country Liquor and indian Made Foreign Liquor are granted by auction A successful bidder 15 required to deposit by way of secunty an amount equal to 5 per cen at the fall of hammer and the remaining 11-2/3 per centwithin ten days from the date of auction or before 31 March whichever 15 earlier The remaining license fee 15 payable in monthly insalmens equal to one eleventh of total annual license fee by the 20th of each month In case of failure to pay any instalment alongwith interest by due date the license for vend 1s liable to be cancelled and re auctioned at the nsk and cost of the defaulting icensee The amount 15 recoverable from the onginal vendor as arrears of land revenue 

In Fatehabad district 42 vends of Country Liquor and Indian Made Foreign Liquor (IMFL) were auctioned (March 1999) for Rs 24 42 crore for the year 1899 2000 to two licensees Against the amount of Rs 17 76 crore payable by the licensees upto November 1999 only Rs 9 92 crore were deposited by them and on therr failure to pay Rs 7 84 crore (2
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On the omission being pointed out (May 2000) the department stated nofices have 
been issued 10 the parties and suretieTs’ for recovery of the amount 

1% 

The department in its wntten reply stated as under — 

Re auction of iquor vends in Fatehabad district during the year 1899-2000 was carried 
out due to a fraud committed by the hicensees in depositing the license fee which 
resulted into loss of Rs 8 73 crore In this regard a case of fraud has been registered 
against the errng licensees The proceedings are pending in the district court 

Fatehabad 

The Commuttee desired that the decision of the District Court, Fatehabad 

may be expedited, as and when received 

[29] 429 Non recovery dueto incorrect adjustment of securtty 

Under Haryana Liquor License Rules 1970 a successful bidder is required to deposit 
by way of secunty an amount equal to 16-2/3 per cent of the total annual icence fee by the 
prescrnibed date The entire amount of security or its 90 per cent shall be adjusted against 
the last instalment of license fee payable by him unless the same or any part thereof 15 
forfeited or adjusted against any amount of fee or penalty due from hum In case of adjustment 

of ninety per cent amount of security the remaining ten per cent of the secunty shall 06 
refundable to the licensee after deducting therefrom any kind of arrears fany due to the 
Government from him after the close of the financial year 

A test-check of records of 3 Deputy Excise and Taxation Commussioners (Excise) for 
the years 1999 2000 to 2000 2001 revealed (between January and August 200 1) that penalty 

and interest of Rs 27 51 lakh was outstanding against three licensees at the end of the 
financial year The department adjusted the whole amount of security deposit against the last 

instalment instead of retaining 10 per cent of secunty deposit of Rs 1 39 crore from which 

the amount outstanding on account of interest penalty etc could have been recovered 

Besides no demand for payment of Rs 27 51 takh was raised Thus contravention of the 

rules resulted ॥ non recovery of Rs 27 51 lakh 

On this being pointed out (between January and August 200 [} DETCs Bhiwani and 
Jind recovered (between March and July2001) Rs 17 79 lakh Regarding outstanding recovery 
of Rs 4 59 lakh DETC Hisar stated (October 2001) that the adjustment of full amount of 
security 1s generally made towards the last instalment of license fee The reply of the DETC 
was contrary 10 the prescribed rules and resulted in non realisation of the dues payable to the 

Govemment 

The department in its written reply stated as under — 

In view of audit observation it is stated that 85 per provision लिए down in excise policy 

the adjustment of full secunity 15 generally made in the last instalment of license fee 

and there 1s 8150 no provision for levy of interest against the adjustment of such security 

amount 

More over there 15 no outstanding dues from the said licensee Hence the para may 

please be dropped
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The Committee desired 10 know the status of balance recovery of Rs 9 72 
lakhs since this amount remained to be recovered after adjustment of securnty 
in these cases within a penod of three months Vigorous efforts may be made 
to recover the amount at an early date Quarterly progress report be sent to 
the Committee accordingly 

[30] 4 2 10Loss due to विधि credit/realisation of demand drafts 

Financial Rules provide that departmental receipts should be deposited पा Government 
account on the same day or latest by next working day Any delay in remittance results पा 
loss of interest to the Government 

Test-check of records of four Deputy Excise and Taxation Commuissioners (Excise) for 
the year 1995 96 te 2000 2001 revealed that 66 bank drafts amounting to Rs 6 75 crore were 
credited late into Government account after 8 delay ranging from 110 99 days at the level of 
both department and bank Had the bank drafts been remitted in time into the Government 
account the department could have saved interest of Rs 3 95 lakh (calculated at the rate of 
12 per cent per annum applicable to borrowings of the Government) 

The department in its written reply stated as under — 

In reply to the audit observation ॥ 15 submitted that the Bank Drafts relate to security 
deposits were timely deposited into Banking treasuries thereby the clearance of the 
said drafts were rests at the level of Banks 

As regards the payment of interest on the delayed clearance of Bank drafts 1t 15 
stated that there 1s no provision under Excise Policy for the year 1999 2000 where in 

the interest on late deposit of 56001 amount could be charged Keeping in view the 
same the para may kindly be dropped 

The Committee desired to know what efforts have been made by the 
department for the subnmuisston of bank drafts to Banks for their credit and when 

action has been taken by the department with the concerned banks for crediting 

bank drafts 

[31] 4212 Improperfixation of minimum license fee/reserve bid money 

Under Rule 36 of the Haryana Liquor License Rules 1970 the Collector shall determine 
the mimimum license fee/reserve bid money for each group of vends or vend on the 
recommendations of the Deputy Excise and Taxatron Commissioner (Excise) incharge of the 
Distnct having regard to estimated sale and other incidental factors pertaining 10 each 
vend or group of vends as the case may be and the minimum license fee 50 determined 
shall be announced at the tme of auction No specific parameters/provisions have been 
made In the Act Rules and Policy for fixing the reserve bid in respect of auction of country 

hquor 

Test check of records of three districts revealed that the minimum hcense fee/reserve 
bid money for the vend or group of vends put (6 auction for the year 2000 01 in the same 
location were determined/fixed lesser than that fixed for the previous year 1999 2000 as
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detalled below 

District Years No of Quota of Reserve Final Revenue 
Vends Country Bid Bid foregone 

Liquor 

(1 proof {Rupees पा lakh) 
litres) 

Ambala 1999 2000 71 2300000 220000 250800 - 
2000 2001 71 2626000 215000 245100 

Varniation Nil (+)2,26,000 ()5000 ()5800 5000 

Fatehabad 1999 2000 31 1950000 187500 210115 - 
2000 2001 37 2165000 130000 145200 

Variation 6 (+)2,15,000 ()57500 (-)64915 57500 

Gurgaon 1999 2000 43 1850000 275500 315800 - 
2000 01 47 1989000 240700 308200 

Variation 4 (+)139,000 ()34800 ()7600 34800 

Total 973 00 

Above table shows thatin all the three district the reserve bid money fixed for the year 
2000 2001 was lesser than that of 1999 2000 by Rs 9 73 crore despite the fact that the 
number of vends had increased (two districts) and quota of country liquor had enhanced for 
the year 2000 01 Besides the final bid for the year 1999 2000 was on higher side 85 compared 
10 the reserve bids fixed for the year 2000-2001 In the absence of any parameters/provisions 
in the Act/Rules/Policy the department falled even to conserve the reserve bid money equal 
to that fixed for the year 1899 2000 

Further पा Fatehabad district though the quota of country iquor had enhanced from 
19 50 lakh proof litres to 21 85 lakh proof litres during 2000-2001 the final bid (Rs 14 52 
crore) accepted for the year 2000 2001 was even lesser by Rs 4 23 crore than the reserve bid 
(Rs 18 75 crore) fixed for the year 1999 2000 

The department in its written reply stated as under — 

In this case it 15 stated that reserve price/mmimum license fee for bid money was 
fixed for the year 2000 01 for district Ambala Fatehabad & Gurgaon पा consultation 
with the Dy Excise and Taxation Commissioner (Excise) concerned keeping in view 
the estimated sale and other factors pertaining to each group of vends The minimum 
license fee 50 determmed was announced by the then Collector cum-Dy Excise and 
Taxation Commussioner (HQ) as Presiding Cfficer before commencement of auction 
As per Excise Policy framed by the State Govt  the reserve price was fixed In view of 
the parameter / provision made in the Act/Rules ibid Further 115 also stated that the 
auction was conducted by the then Collector cum Dy Excise and Taxation 
Commissioner (110) keeping n view the circumstances at that trme If bids are not 

LA N g -
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received atareserved price then the Presiding Officer has to put the vends for auction 
by announcing lesser reserve/bid money in the interest of revenue More 50 the Collector 
Is empowered to do so under Haryana Liquor License Rules 1970 1 e to accept the 
lower bids provisionally If bids are not offered at the reserved price so fixed the bids are 
later on confirmed and approved by the ETC exercising the powers of Financial 
Commissioner under the Excise Rule/Excise Policy 

In view of the above facts the para in question may please be dropped 

The Committee observed that ॥1 the instant cases the number of vends 
and quota of Country liquor had increased/enhanced for the year 2000 01 but 
the reserve bid was fixed less than previous year Collector may be asked to 
record reasons for fixation of lesser reserve bid than the previous year 

[32] 44 Short levy of excise duty on excess lifting of additional quota of IMFL 

As per amendment made (March 2000) in Punjab Excise Fiscal Orders 1932 (effective 
from 1 April 2000) the excise duty on Indian Made Foreign Liquor (IMFL) shall be leviable at 
the rate of Rs 41 per proof litre up to the quantum of sale of the group equal to the sale of 
vends falling in the same area पा the previous year and shall be at Rs 25 per proof litre 
thereafter upto 25 per cent on additional lifting over previous year on month to month basis 

Test check (May 2001) of records of DETC (Excise) Karnal for the year 2000 2001 
revealed thatan L | licencee had lifted 73017 proof htres IMFL i the month of October 1999 
Consequently he was entitled to lift an additional quota of 18254 proof litres of IMFL (25 per 
centof 73017 PLs) on payment of excise duty at the concessional rate of Rs 25 per proof litre 
for the month of October 2000 against which he lifted 34425 proof litres of IMFL The excise 
duty on the excess | fted quota of 16171 proof litres was charged at the rate of Rs 25 per 
proof litre instead of Rs 41 per proof itre This resulted पा short levy of excise duty of 
Rs 2 59 lakh 

The omission was pointed out (May 2001 and February 2002) पा audit but reply had not 
been received (November 2002) 

The matter was referred (May 2002) to the Government reply had not been received 
{November 2002) 

The department पा its written reply stated as under — 

In this Para ॥ 1s submitted that the Licensee was entitled to hft additional quota of 
196242 Proof Iitres annually at concessional rate whereas the licensee lifted additional 
quota of 49985 P L during whole of the year Hence no excess Iifting was made by the 
Licensee during the year However 85 per PETc & letter no 2311/x vif Dated 21-4 
2000 addl quota shall not be given 85 single month to month basis except for the 
month of April The overall 8001 quota of whole of the year does not exceed fixed norm 
So there is no loss of revenue to the state exchequer The Para may be kindly be 
dropped 2 

Jo 1 
The Committee observed that there 15 a difference पा figures of excess 

quota.allowed and excess quota Iifted which may be reconciled with the A G. 
A compliance report be sent to the Committee within a period of three months
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[33] 51 Results of Audit 

Test check of records in departmental offices relating to revenues received from Taxes 
on Motor Vehicles Passengers and Goods Tax Entertainment duty and Show tax Purchase 
tax (Agriculture) Electrioity Duty and Land Revenue revealed under assessment of taxes 
and duties and loss of revenue amounting to Rs 54 77 crore ॥1 65 584 cases 85 depicted 
below 

SINo  Headsofrevenue Number of Amount 
cases (Rupees in crore) 

1 Reviewon Receipts from 1 3976 
Electnicity duty 

2 Taxes on motor vehicles 65 072 577 

3 Passengers and goods tax 424 206 

4 Entertainment duty and show tax 7 002 

5 Purchase tax (Agriculture) 40 713 

6 Land Revenue 40 003 

Total 65,584 5477 

In the cases of Purchase tax (Agriculture) Taxes on Motor Vehicies Passengers and 
Goods Tax Electricity Duty the department accepted under-assessments etc of Rs 7 47 
crore involving 5215 cases whlchp were pointed out during the year 2001 2002 and recovered 
Rs 8 13 lakh in 11 cases pertaining to earlier years 

Afew llustrative cases involving Rs 6 86 crore and a review on Levy and collection of 
electricity duty involving Rs 31 56 crore highlighting important cases are mentioned in the 
following paragraphs 

The depariment in its wniten reply stated 85 under — 

{Non/short realization of Passenger TAX) 

All the 424 cases involving an amount of Rs 2 06 crore have been reviewed with the 
following results - 

(1 260 cases involving an amount of Rs 131 96 lacs have been settled with demand 

() 164 cases involving an amountof Rs 74 45 lacs are awaiting observation by A G 

Entt Duty 

Allthe 7 cases involving on amount of Rs 1 73 have been reviewed with the following 
results — 

(0 3 Casesinvolving an amount 1 43 lacks have been settled with demand 

() 74 cases involving an amount of Rs 0 30 lacs are still under active consideration 

The Committee desired that position of remaining cases may be intimated 
within a period of three months Quarterly progress report be sent to the 
Commuttee accordingly



102 

[34] 56 Non/shortrealisation of passengers tax 

As per notification 1ssued ॥ July 1896 under the FPunjab Passengers and Goods 
Taxation Act 1952 85 applicable to Haryana permit holders for plying buses on link routes 
of the State under the scheme of privatisation of Passengers Road Transport are required to 
pay lump-sum passengers tax based on the seating capacity of the bus on monthly basts at 
the rate of Rs 16 000 for 52/54 seater and Rs 10 000 for 30 seater buses 

The department in its written reply stated as under — 

Out of Rs 106 45 lacs of Non/short realization of Passenger Tax an amount of 
89 39 lacs has been recovered upto 30 9 2007 leaving a balance of Rs 17 06 efforts 
are being made to recover the balance amount as early 85 possible 

The Committee desired that balance recovery of Rs 17 06 lakhs may be 
effected at an early date Quarterly progress report be sent to the Committee 
accordingly 

Entertainment Duty and Show Tax 

[35] 57 Non recovery of entertainment duty 

Under the Punjab Entertainment Duty Act 1955 and the Rules framed there under as 
applicable to Haryana the propnetor of a video house exhibiting video shows on payment s 
required to make advance payment of entertainment duty every quarter at the rates prescribed 
by the Government from time to tme Under Government notification tssued in March 1989 
the entertainment duty 15 payable on the 08515 of population of the town पा which the video 
house 15 located Fortowns with population below हिला thousand and with population of twenty 
five thousand and above duty 15 payable at the rate of Rs | 0 000 and Rs 25 000 raspectively 
per quarter The latest census figures shall be the 08515 for determining the population of any 
place 

During the course of test check of records of the Deputy Excise and Taxation 
Commissioner Bhiwani for the year 1999 2001 it was noticed (August 2001) that four propnetors 
of video houses exhibiting video shows at Bhiwani/Khanak Dhan Phogat and Charkhi Dadrni 
did not pay entertaimment duty of Rs | 33 lakh for different intervening quarters dunng the period 
from July 1999 to March 2001 The duty payable by them was also not demanded by the 
department This resulted in non-recovery of entertainment duty of Rs 1 33 lakh 

On this being pointed out (August 2001) प्रा audit the department intimated (December 
2001) that Rs 0 10 takh had been recovered {October 2001) and efforts were being made to 
recover the balance amoun. 

The matter was referred (September 2001) to Government reply had not been received 
{November 2002) 

The department in its written reply stated as under — 
Outof Rs 133 lacs asumofRs 113 lacs have been recovered thereby a balance 
of Rs 020 lacs against Samarat Video Theatre Loharu Due to non availability of 
owner of Video House the balance recovery could not be made as yet However 
efforts are being made to trace the Video House Owner 

The Committee desired that balance recovery of Rs 0 20 lacs may be 
effected at an early date Quarterly report be sent to the Comm:tteer
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REVENUE DEPARTMENT 

[36] 17 Results of Audit 

Test check of records of departmental offices relating to Taxes on Sales Trade छाए 
Stamp Duty and Registration Fee State Excise Duty Taxes on Motor Vehicles Passengers 
and Goods Tax Entertainment and Show Tax Agricuiture (Purchase Tax Crop Husbandry 
and Horticulture) Electnicity Duty Land Revenue Public Works (lrngation Public Health 
Building and Roads) Home (Police) Mines and Geology Forest Rehabilitabon Co-operation 
State-Lottenes Medical Food and Supplies Amimal Husbandry and Industries conducted 

during the year 2001-2002 revealed under-assessmenis non/short levy of taxes duties and 
losses of revenue amounting to Rs 385 82 crore in 1 54 406 cases During the year 
2001-2002 the concerned departments accepted under assessmentetc of Rs 60 51 crore 
invelving 5 383 cases Outof these 5292 cases involving Rs 59 17 crore were pointed out 
during 2001-02 and the rest in earlier years An amount of Rs 5 46 crore was recovered in 
185 cases during 2001 2002 of which Rs 2 82 crore recovered in 191 cases related 10 earlier 
years 

This report contains 32 paragraphs including 3 reviews relating to non levy/short levy of 
taxes duties interestand penalty etc involving Rs 234 05 crore The department accepted 
audit observations involving Rs 55 37 crore out of which Rs 2 94 crore had been recovered 

up to July 2002 No replies had been received in other cases 

The department ॥ its wntten reply stated 85 under — 

In this para 154406 cases were involved (Result of Audit) amounting to Rsa 385 82 
crore 00 ए this 981 cases an amount ए Rs 837 00 lac pertained to Revenue Department 
(Stamp Duty P 

The latest position of 981 cases involving of Rs 837 00 lacs 1s as under — 

Case Amount 
(in lacs) 

1 Amount Recovered by the department 75 56 65 

2  Amountdropped byA G 60 28 66 

3  Amountdropped byD Cs 63 5139 

4  Recovery already mentioned in CAG 7 - 069 

5 Pendingn vanous courts 156 93 45 

6 Balance cases/Amount for recovery 620 616 16 

Total 981 837 00 

Efforts are being made 10 recover the balance amount Concerned Deputy 
Commissioners have been directed to get the number of cases pending in various 
courts decided expeditiously Instructions have been 1ssued on 19 3 2007 to all 
Divisional Commissioners and Deputy Commissioners to make concerted efforts for 

recovering the balance amounts 

The Committee desired the Department to send the latest information as 
on 1 4-2007 with regard to the number of pending cases, how many were 

pending before the Collector, how many were pending in appeal and at what 
level and since when these were pending
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[37] 31 Results of Audit 

Test check of records of various registration offices conducted प्रा audit duning the year 
2001-2002 revealed non/short levy of stamp duty and registration fee amounting to Rs 8 37 
crore in 981 cases which broadly fall under the following categories 

Si Nature of irregularities Number Amount 
No of cases (Rupees in crore) 

1 Evasion of stamp duty and registration fee 134 139 

2 Irregular/inadmissible exemption of stamp 211 180 
duty and registration fee on deedsirelease 
deeds 

Non/short recovery of registration fee 157 063 

4 Loss of stamp duty due to under-valuation of 181 077 
properties 

5 Loss of stamp duty due to misclassification of 208 378 
deeds 

Total 981 837 

Duning the year 2001-2002 the department accepted under assessment of Rs 1 71 
crore m 9 cases pointed out during the year 2001 02 and recovered Rs 10 61 lakh In 
43 cases pertaining to the earlier years 

Afew lllustrative cases involving Rs | 85 crore are mentioned in the following paragraphs 

The department in its wnitten reply stated as under — 

Latest position regarding these cases 15 85 under — 

The latest position of para No 3 1 (1) 15 as under — 

Cases Amount 
(in lacs) 

1 Amount recovered by the department 4 9 69 

2 Amount dropped by A G - - 

3 Amount dropped by D Cs/Coilectors - - 

4 Recovery already mentioned in CAG - - 

5 Pending पा various courts 40 3012 

6 Balance cases/ Amount for recovery 90 99 19 

Total 134 139 00 
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The latest position of para No 3 1 (1} 1s as under — 

Cases Amount 
{in lacs) 

1 Amount recovered by the department 6 159 

2 Amount dropped by A G. 620 

3 Amount dropped by D Cs/Collectors - - 

4 Recovery already mentioned in CAG - - 

5 Pending In vanous courts 12 540 

6 Balance cases/ Amount for recovery 186 166 81 

Total 21 180 00 

The latest position of paraNe 3 1 (1) 185 as under — 

/ Cases Amount 

(in [acs) 

1 Amount recovered by the depariment 21 866 

2 Amount dropped by A G 6 144 

3 Amount dropped by D Cs/Collectors 15 981 

4 Recovery already mentioned in CAG - - 

5 Pending ॥ various courts 6 390 

6 Balance cases/ Amount for recovery 108 3919 

Total 157 63 00 

The latest posttion of para No 3 1 (iv) Is as under — 

Cases  Amount 
{in lacs) 

1 Amount recovered by the department 23 544 

2 Amount dropped by A G 19 503 

3 Amount dropped by D Cs 35 12 08 

4 Recovery already mentioned in CAG 7 069 

5 Pending 1 vanious courts 53 2007 

6 Balance cases/ Amount for recovery 44 3369 

Total 181 77 00 
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The latest position of para No 3 1 (v) 15 85 under 

Cases Amount 

(in lacs) 

’ 1 Amount recovered by the department 21 2127 

2 Amount dropped by A G 28 1599 

T 3 Amount dropped by the DCs Collectors 13 29 50 

4 Recovery already mentioned i CAG - - 

~ - 5 Pending in various courts 45 33 96 

6, Balance cases/ Amount for recovery 191 27728 

Total 298 37800 

The overall position therefore 15 as follows 

Cases Amount 

{In ‘acs) 

1 Amount recovered by the department 75 46 65 

2 Amount dropped by A G . 80 28 66 

3 Amountdropped by D Cs/Collectors b 63 5139 

4 Recovery already mentioned पा CAG ) 7 068 

5 Pending 1n various courts ) 156 9345 

6 Balance cases/Amount for recovery ~620 616 16 

Total 981 837 00 

Efforts are being made to recover the balance amount Concerned Deputy 
Commissicners have been directed to get the number of cases pending In various 
courts decided expeditiously Instructions have been 1ssued on 19 3-2007 to all 
Divisional Commissioners and Deputy Commissioners to make concerted efforts for 
recovering the balance amounts 

The Committee desired that strenuous efforts may be made to recover the 
balance amount and pursue the cases pending In various courts Quarterly 
progress report प्रा this regard may 06 sent to the Committee 

[38] 32 Evasron of stamp duty due to under-valuation of inmovable property 

Thelndian Stamp Act 1899 as applicable to Haryana provides that the consideration 
and all other facts and circumstances affecting the chargeability of any mstrument with duty 
or the amount of duty with which 1t is chargeable should be fully and truly set forth therein 

Further Section 64 of the Act provides that any persocn who with intent to defraud the 
Government executes an instrument in which all the facts and circumstances required to
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set forth in such instrument under the Act are not fully and truly set forth 1s punishable with 

a fine which may extend to five thousand rupees per instrument 

During test check of the records of 12* Registering offices 1t was noticed (between 
January and September 2001) that 44 conveyance deeds were registered (between May 

1999 and May 2001) on account of sale of immovable properties The total vaiue of properties 

set forth in all these conveyance deeds was Rs 6 52 crore whereas the value of properties as 

per agreements executed between affected parties dunng the period from June 1990 to January 

2001 and found recorded with the various document writers worked outto Rs 7 70 crore 

Thus the conveyance deeds were got executed and registered at 8 consideration less than 

that agreed upon between the parties Under valuation of the properties in conveyance deeds 

resulted in evasion of stamp duty of Rs 15 48 lakh Besides penalty notexceeding Rs 2 20 

lakh for under-valuation made with intent to defraud the Government was aiso leviable 

On this being pointed out (between February and September 2001) पा audit 8 registenng 

authonties stated that notices were being 1ssued to recover the amount No reply had been 

furnished by remaining four registering authorities 

When referred (between March and December 2001) to Government the Deputy 

Commussioner Karnal was directed (Apnl 2001) to effect the recovery within three weeks but 

report on recovery made had not been received (March 2002) Reply in respect of other cases 

had not been received (November 2002) 

The department In its written reply stated 85 under — 

Latest position of 44 cases involving था amount of Rs 15 48 lakh 15 as under — 

Cases Amount 
(in lacs) 

1 Amount Recovered by the department 2 015 

Amacunt Pending in various courts B 111 

Balance cases/ Amount for recovery 36 14 22 

Total 44 15 48 

Efforts are being made to recover the balance amount Concerned Deputy 

Commissioners have been directed to get the number of cases pending पा various 

courts decided expeditiously Instructions have been Issued on 19 3-2007 to all 

Divisionat Commuissioners and Deputy Commissioners to make concerted efforts for 

recovering the balance amounts _ 

The Committee desired that the latest information of ail the District Offices In 

this regard be sent to the Committee within a period of two months 

[39] 33 Non levy of stamp duty on exchange of property 

As per Indian Stamp Act 1899 as applicable to Haryana stamp duty on exchange of 

property 15 chargeable as a conveyance deed Government of Haryana further clarfied 

(September 1996) that the compromise decrees which create for the first ime right title or
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Interest 1n the said iImmovable property in favour of any party to the suit the compromise 
decree or order would require regsstration and 15 also chargeable with stamp duty as an 
Instrument or conveyance deed for a consideration equal to the value of the property or the 
value set forth in such instrument whichéver 15 higher 

During test check of records in 8% offices of the Sub-Reg:strars 1t was noticed (between 
April and October 2001) that 18 compromise decrees registered between April 2000 and 
February 2001 created for first time right title or interest in the 5910 immovable property 
valued at Rs78 06 l[akh were registered for the exchange of property without levying stamp 

duty of Rs 10 02 lakh > 

On this being pointed out (between April and October 2001) पा audit Sub Registrars 
Bhuna Ballabhgarh and Pataudi intimated (July 2001 and January 2002) that notices were 
being 1ssued to effect the recovery No reply was furnished ॥ other cases 

The matter was referred (between August and December 2001) to Government who 
directed (September 2001) the Registrar Kaithal to effect the recoveries within three weeks 
but further progress on recovery was awaited (November2002) Reply in respect of remaining 
seven offices had not been received (November 2002) 

The department in its wniten replv stated as under — 

Latest position of 18 cases involving an amount of Rs 10 02 lakh 15 85 under — 

Cases Amount 
(in lacs) 

1 Amountrecovered by the department 1 062 

2 Amountdropped by DCs 2 223 

3. Amount pending पा vanous courts 1 017 

4  Balance cases/amount for recovery 14 7 00 

Total 18 1002 

Efforts are being made to recover the balance amount Concerned Deputy 
Commissioners have been directed 10 get the number of cases pending in various 
courts decided expeditiously Instructions have been issued on 19-3-2007 to all 
Divisional Commissioners and Deputy Commissioners to make concerted efforts for 
recovering the balance amounts 

The Committee desired that the latest information of all the District Offices In 

this regard 96 sent to the Committee within a pertod of two months 
kS 

[40] 34 Evasionof stamp duty 

The Indian StampAct 1898 as applicable to Haryana provides that the consideration 
if any and all other facts and circumstances affecting the chargeability of an instrument with 

duty or the amount of duty with which 15 chargedble should be fully and truly set forth 
therein Under Section 47 Aof the Azt 1bid | the registering officer has reasons to believe 

that the value of the property or the consideration as the case may be has not been truly set
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forth In the Instrument he may aifter registering such instrument refer the same to the Collector 
for determination of the value or the consideration and the proper duty payable which will 
thereafter be decided by the Collector after giving an opportunity to the registering party 

During test check of decuments registered पा the office of the Sub Registrar Gurgaon 
for the period 1996-1999 it was noticed (December 1999) that 27 sale deeds registered 
during 1896 99 were valued at Rs 49 81 lakh whereas the amount worked outto Rs 94 71 
lakh calculated at the market rates approved by the Deputy Commissioner The figures of 
stamp duty entered on these deeds were changed/altered by overwnting inter polation or 
tampering for higher amounts than the stamp duty actually charged पा each case 50 that the 
changed figures of stamp duty may look equivalent to the proper duty payabie on the value of 
censideraton based on the rates approved by the Deputy Commissioner The stamp duty 
chargeable on the considerations of Rs 94 71 lakh works outto Rs 12 64 lakh against which 
stamps of Rs 6 60 lakh were actually purchased from the treasury This resulted in evaston 
of stamp duty of Rs 6 04 lakh 

On this being pointed out (December 1999 and February 2000) उठाएं Sub Registrar 
Gurgaon inttmated (July 2000) that FIR had been lodged (May 2000) against the concerned 
officers/officials and connected records had been handed over to the vigilance department 
Further Sub-Registrar Gurgaon intimated (February 2002) that a sum of Rs 0 01 lakh had 
been recovered (July 2001) and efforts were being made to recover the balance amount 

On the case being referred {February 2000) 10 Government the Financial Commissioner 
and Secretary to Government of Haryana directed (March and July 2000) the Deputy 
Commussioner Gurgaon to effect these recoveries Further report on recovery made and 
action taken against the defaulters had not been received (November 2002) 

The department in its wntten reply stated as under — 

The entire amount of Rs 6 04 18905 involving 27 cases relates to Deputy Commissioner 
Gurgaon Concerned registering authority Sh Ajit Singh Tehsildar has been charge 
sheeied underule-7 on 12 6 2007 for Jhis lapse 

The Committee desired that the latest information of all the District Offices था 

this regard be sent to the Committee within a period of two months 

[41] 35 Shortlevy of stamp duty 

As per Indian Stamp Act 1899 conveyance includes conveyance on sale and every 
instrument by which property whether movable or immovable 15 transferred Further the 

Indian Registration Act 1908 provides that iIimmovable property includes land building and 
things attached 10 the earth Government clarified (July 1994) that plant and machinery installed 

in the factory for permanent use when sold alongwith the factory land and building would 

constitute 8 part of immovable property 

During test check of records of 8 offices of Sub-Registrars for the years 1998 99 to 
2000 2001 ॥ was noticed (between December 1999 and October 2001) that 15 vendors 
purchased factories for a consideration of Rs 1 54 crore (Rs 1 00 crore for land and butlding 

and Rs 54 05 lakh for plant and machinery) पा auction conducted by the Haryana Financial 
Corporation While executing (between August 1998 and March 2001) the sale deeds the 

|
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registering authorities levied stamp duty of Rs 12 74 lakh on the cost of land and building 

valued at Rs | 00 crore but did not levy stamp duty on the cost of plant and machinery valued 

at RS 54 05 lakh The omussion resulted in short levy of stamp duty of Rs 7 24 iakh 

On this being pointed out (between December 1999 आएं December 2001) in audit the 

department intimated that notices were Issued/being issued to the concerned parties था 12 

cases No reply was furnished by the Sub-Regsstrars Kalka and Panchkula in 3 cases 

The mater was referred (between February 2000 and December 2001) to the 

Government who directed {(March 2000 and July 2001) the Deputy Gemmussioners Gurgaon 

and Sonipat to effect the recoveries within three weeks but further progress on recovery was 

awaited (June 2002) Deputy Commisstoner Panchkuta directed (June 2002) the Tehsildar 

Kalka to effect the recovery immediately Sub Registrar Hathmn mtimated (January 2002) that 

notices were Issued to all parties for effecting recovenies No reply from Sub Registrars Jind 

and Narwana had been received (November 2002) 

THe department in its written reply stated as under — 

Latest position of 15 cases Involving an amount of Rs 7 24 lakh is as under — 

Cases Amount 
(inlacs) 

1 Amount Recov\e“red by the depariment — — 

2  Amountdropped by DC 2 101 

3 AmountPending In various courts — — 

4  Balance cases/ Amount for recoverv 13 623 

Total 15 724 

Efforts are being made to recover the balance amount Concerned Deputy 

Commissioners have been directed to get the number of cases pending In various 

courts decided expeattiously Instructtons have been issued on 19 3 2007 to all 

Divisional Commissioners and Deputy Commissioners to make concerted efforts for 

recovering the balance amounts 

The Committee desired that the latest information of all the Distnict Offices था 

this regard be sent to the Committee within a period of two months 

[42] 36 Inadmissible exemption of stamp duty 

As per provisions of the Article 55 of Schedule 1 A of the Indian Stamp Act 1899 आए 

turther clanfication/instructions issued in Febiuary and Apri 2000 by *he Haryana Govermnment 

Revenue Department stamp duty on any release of ancestral property made ॥ favour of 

brother or sister (children of renouncer s parents) or son or daughter or father ormother or 

spouse or children or nephew or niece or co parcener of the renouncer 15 leviable at the rate 

of Rs 15 In any other case the stamp duty shall be charged at the rate 85 applicable to a 

conveyance for the amount equal to the market value of the share interest and part of clam 

renounced 

(1) During test check of records of 16* Registering offices for the year 2000 2001 1t 

was noticed (oetween Aprl and October 2001) that 55 releases of ancestrat property for total 

5]
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consideration of Rs 5 07 crore were made in favour of relations other than those specified पा 

Article 55 of Schedule 1 A of the Act by charging stamp duty of Rs 0 01 lakh instead of 

Rs 63 80 lakh leviable 85 a conveyance for the amount equal to the market value This 

resulted ॥1 non levy/recovery of stamp duty of Rs 83 79 lakh 

On this being pointed out (between April and December 2001) in audit Sub Registrar 

Tauru (District Gurgaon) and Joint Sub Registrar Radaur intimated (January 2002) that the 

cases were referred to the Collector for decision Sub Registrars Pehowa and Thanesar 

(District Kurukshetra) Sub Regrstrar Ber (District Jhayjar) inimated (August and September 

2001) that notices were being 1ssued to the concerned parties for effecting the recoveries 

No reply was furmished by remaining 11 offices 

On the matter being referred (between Sepiember and December 2001) 10 Government 

the Deputy Commusstoner Kaithal was directed (October 2001) to effect the recovery Further 

progress on recovery made had not been received (March 2002) No reply in respect of other 

offices had been receved (November 2002) 

(1) Dunng test check of records of 13 Registering Offices it was noticed (between 

January and October 2001) that 58 releases of other than ancestral immovable properties 

worth Rs 5 60 crore were made by charging stamp duty at the rate of Rs 15 per instrument 

for a total amount of Rs 0 01 lakh agamnst the chargeable amount of stamp duty of Rs 80 39 

lakh This resulted पा evasion of stamp duty of Rs 80 38 lakh ‘. 

On this being pointed out (between January आएं October.2001) पा audt to the 

Department the Deputy Commissioners Kaithal Kamal Jhajjar and Narnaul were directed 

(between May and Ociober 2001; to effect the recoveries Sub Registrars Bahadurgarh 

(Jhayar) Pehowa and Thanesar Joint Sub-Registrars Ladwa and Babain {Kurukshetra) 

intimated (February and August 2001) that notices were being 1ssued for effecting the recoveries 

No reply was furnished by Sub Registrars Kalka Jagadhan (Ambala) and Joint Sub Registrars 

Ismailabad (Kurukshetra) 

The matter was referred (between April and December 2001) to Government reply had 

not been received (November 2002) 

The department in its written reply stated 85 under — 

(1) Latest position of 55 cases involving an amount of Rs 63 79 lakh is 85 under — 

Cases Amount 
(1 lacs) 

1 Amount Recovered by the department 2 042 

2  Amountdropped by A G - 

3. Amountdropped by D Cs/Collectors 3 4 46 

4 Pending In vanous courts 7 1778 

5  Balance cases/Amount for recovery 43 4113 

Total - s 55 6379 

Efforts are being made to recover the balance amount Concerned Deputy 

Commissioners have been directed to get the number of cases pending पा various 

courts decided expeditiously Instructions have been issued on 19 3 2007 to all
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Divisional Commissioners बाएं Depuly Commissioners to make concerted efforts for 
recovering the balance amounts 

हा) Latest position of 56 cases involving an amount of Rs 80 38 lakh Is 85 under — 

Cases Amount 
{In lacs) 

1 Amount Recovered by the depariment 7 277 

2  AmocuntdroppedbyA G — — 

3. Amountdropped by D Cs/Collectors 10 1528 

4  Pending In various courts 1 32 61 

5  Balance cases/ Amount for recovery 38 2972 

Total 56 80 38 

Efforts are being made to recover the balance amount Concerned Deputy 
Commissioners have been directed to get the number of cases penaing In various 
courts decided expeditiously Instructions have been 1ssued on 19-3-2007 1० all 
Divisional Commissioners and Deputy Commuissioners to make concerted efforts for 
recovering the balance amounts 

The overall position wrtRs 1 85 Crores is as follows — 

Cases Amount 
(In crores) 

1 Amount Recovered by the department 12 004 

2  Amountdropped by D Cs/Collectors 17 023 

3  Pending पा various courts 15 0352 

4  Balance cases/ Amount for recovery 171 104 

5 Penaltiesleviable — 002 

Total 215 185 

Efforts are being made to recover th2 balance amount Concerned Deputy 
Commuissioners have been directed to get the number of cases pending in various 
courts decided expeditiously Instructions have been issued on 19 3-2007 to all 
Divisional Comimissioners and Deputy Commissioners to make concerted efforts for 
recovering the balance amounts 

The Committee desired that the latest information of all the District Offices था 

this regard be sent to the Committee within a period of two months
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TRANSPORT DEPARTMENT 

[43] 53 Non realisation of token tax 

As per Punjab Motor Vehicles Taxation Act 1924 85 applicable to Haryana tax shall 

be leviable on every motor vehicle in equal instaiments for quarterly periods commencing on 

the first day of April July October and January at the rate of Rs 550 per seat per annum 

subject to maximum of Rs 35000 per vehicle per year Any broken period In such quarterly 

periods shall 101 the purpose of levying \he tax be considered as थे full quarter in case of 

omisston to comply with the provisions the Act further provides that the licensing crficer may 

impose a penalty which may extend to twice the amount of tax due 

During test-check of records of 7* Regional Transport Authorities for the years 

1999-2000 and 2000 2001 twas noticed (between August 2000 and September 2001) that 

token tax In respect of 310 buses of the Transport Co operative Societies for the pertod from 

October 1997 to March 2001 was neither deposited nor demanded by the department This 

resulted in During test-check of the records of 13* offices of the Deputy Excise and Taxation 

Commussioners | was noticed (between Apnil 1999 and August 2001) that 166 Transport 

Co operative Societies which were granted permits for plying 166 buses on link roads were 

required (0 deposit Rs 1 24 crore of passengers tax for the years 1988 98 to 2000 2001 

However they deposited only Rs 17 92 lakh छाए the remaining amount of Rs 1 06 crore was 

neither deposited by the Societies nor demanded by the department 

On this being pointed out (between Apnil 1999 and August 2001) the department made 

recovery of Rs 22 83 lakh and intimated (between January 2000 and September 2001) that 

the balance amountwas being recovered Further progress on recovery of balance amount 

had not been received (November 2002) 

The matter was referred (between May 1999 and December 2001) to Government 

reply had notbeen received (November 2002) 

The department in its written reply stated as under — 

Out of Total amount of Rs 68 21 lakhs Rs 31 08 lakhs have been got recovered from 

the Co Transport Societies Efforts are being made to recover the balance amount 

The further progress report will be intimated in due course 

The Committee desired the Department to send the complete details of 

outstanding amount from the Cooperative Societies In this regard upto the year 

2006-2007 within a penod of one month 
- 

. 
PRS-
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AGRICULTURE DEPARTMENT 

[44] 14 Arrearsinrevenue 

As on 31 March 2002 arrears of revenue under the pnncipal heads cof revenue 85 
reported by the departments were as under — 

Sr  Heads of revenue Total Arrears Remarks 
No arrears mare than 

5 years 
old 

(Rupees 
In crore) 

8 Other taxes and duties on 9 04 333 Three sugar mills (Yamuna 
commodiites and sefvices Nagar Rs 3 58 crore Panipat 

(1) Recelpts under the Sugar- Rs 3 18 crore and Rohtak 
cane {Regulation of Purchase Rs 2 28 crore) did not de 
and Supplv) Act posit the tax 

G Total of Arrear ॥ revenue 51574 168 70 

The arrears outstanding for more than 5 years constituted 33 per cent of total arrears 

The department in its written reply stated 85 under — 

As far as arrears of revenue of Rs 515 74 crore upto ending March 2002 1s concemned 
it 15 intimated that था amount of Rs 9 04 crore relates to Agriculture Department 
which was due against three Sugar Mills i e Yamunanagar (3 58 crore) Pampat(3 18 
crore) and Rohtak (2 28 crore) 

An amount of Rs 3 58 crore as purchase tax was due against the Saraswatt Sugar 
Mills Yamunanagar (Rs 88 49 lakh) and Naraingarh Sugar Mill Ltd Naraingarh 
(269 60) The Saiaswatl Sugar Mills Yamunanagar had depos ted the 5810 amount of 
Rs 88 49 lacs on dated 20 4 2004 As far as the recovery of purchase tax from the 
Naraingarh Sugar Mills Lid Naraingarhis concerned no amount 1s deposited by Sugar 
Mills 

An amountof Rs 2 28 crore as arrear of purchase tax was due against the Cooperative 
Sugar Mills Ltd Rohtak छाए Rs 3 18 crore against Sugar Mills Panipat For effecting 
the recovery Cane Commissioner Haryana Panchkula had 1ssued certificate to the 
concerned Collectors 10 recover the arrears of cane purchase tax as arrear of land 

revenue 85 per provisions of section 17 (3) of the Punjab Sugarcane (Regulation of 
Purchase and Supply) Act 1953 vide Regd Letter No 1750 dated 2 5 2001 and No 1751 
dated 2 5 2001 respectively and issued revised certificate to the concerned Collectors 
fo recover the arrears of cane purchase tax as arrear ofland revenue through Collector 
Panchkula vide letter No 4584 dated 14 10 2004 respectively 

In this connection a meeting was held on 15 2 2002 under the Chairmanship of Financial 

Commissioner & Princtpal Secretany 10 Govt Haryana Cooperation Department for 
monitoring the recovery of cane purchase tax and interest thereon In the meeting 1t 
was decided that Managing Director Haryana Cooperative Sugar Mills Rohtak will 

कि
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deposit the purchase tax for the current period 85 well 85 8 part of arrears of purchase 
tax and interest thereon & Managing Director Cooperative Sugar Mill Panipat will 
deposit purchase tax alongwith interest for three years immediately and thereafter the 

balance will be paid ॥ six monthiy installments A D O Letter No 3645 and 3650 
dated 16 7 2007 sent to concerned Sugar Mills for deposit the outstanding recovery 
The strenuous efforts are being made to recover the batance amount 

The Commuttee desired the department to send complete year wise figures of 
arrea s and *he latest position cof recoven, of Purchase Tax from the Sugar Mills 

[45] 17 Resuits of Audit 

Test check of records of departmental offices relating to Taxes on Sales Trade etc 
Stamp Duty and Registration Fee State Excise Duty Taxes on nviotor Vehicles Passengers 

and Goods Tax Entertainment and Show Tax Agriculture (Purchase Tax Crop Husbandry 
and Horhculture) Electricity Duty Land Revenue Public Works (lrrigation  Public Health 
Buildings and Roads) Home (Police) Mines and Geology Forest Rehabllitation Co operation 
State Lotteries Medical Food and Supphes Animal Husbandry and Industries conducted 
during the year 2001-2002 revealed under assessments non/short levy of taxes duties and 
losses of revenue amounting to Rs 385 82 crore ॥ 1 54 406 cases During the year 
2001 2002 the concerned departments accepted under assessment etc of Rs 60 51 crore 
involving 5 383 cases Out of these 5292 cases involving Rs 59 17 crore were pointed out 
during 2001-2002 and the rest in earlier years An amountof Rs 5 46 crore was recovered in 

195 cases dunng 2001 2002 of which Rs 2 82 crore recovered पा 191 cases related to earlier 
years 

This report contains 32 paragraphs inciuding 3 reviews relating to non-levylsghort levy of 
taxes duties interest and penalty etc involving Rs 234 05 crore The department accepied 

audit observations involving Rs 55 37 crore out of which Rs 2 94 crore had been recovered 
up to उपाए 2002 No replies had been recelved In other cases 

The department in its written reply stated as under — 

As per C A G report there are 32 paragraphs including 3 reviews involving था amount 
of Rs 234 05 crore Qutof 32 paragraphs 9 paragraphs involving 40 cases amounting 
to Rs 713 41 lakh are related to Agriculture Department (Sugarcane Section) 85 per 

the details given below — 

{) Resultof Audit 

Name of Office Year Para No of Amount 

No cases (Rs ॥ा विधि) 

A C D O Kamal 2000-01 1 5 60 04 

A C D O Shahabad 2000 01 2 1 024 

A C D O Rohtak 2000-01 1 7 5233 

A C D O Yamunanagar 2000 01 1 5 25035 

2 58 64 

3 75 38 

A C D O Panipat 2000-01 1 7 41 61 

5 30 538 59 
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An amount of Rs 60 04 1akh 1s due against the Piccadily Agro Industries [1.0 

Bhadson (Karnal) For effecting the recovery Cane Commissioner Haryana 

Panchkula had issued certificate vide No 4584 dated 14-10-2004 to the concerned 

Collecfor to recover the arrear of cane purchase tax as arrear of land revenue as 

per provision of clause 17(3) of Punjab Sugarcane (Regutation of Purchase and 

Supply) Act 1953 Further efforts are being made to recover the balance amount 

An amount of Rs 0 24 lakh does not relate to Agriculture Department As such 

no Audit observation made by A G Haryana H 

Anamount of Rs 8 84 had been deposited by Challan No 19 dated 12-4-02 out 

of Rs 52 33 lakh was due as purchase tax and interest against the Co operative 

Sugar Mil Rofhuak For effecting the recovery Cane Commissioner Haryana 

Panchkula had issued certificate vide No 4584 dated 14-10 200410 the concerned 

Collector to recover the arrear of cane purchase tax as arrear of land revenue as 

per provision of clause 17(3) of Punjab Sugarcane (Regulation of Purchase and 

Supply)Act 1953 Further efforts are being made to recover the balance amount 

andaD O letter No 3650 dated 16 7 07 was senttoM D Rohtak for depositing 

the outstanding amoun 

An amount of Rs 269 79 lakh had been deposited by Sugar Mill Yamunanagar 

vide challan No 25 Adated 20 4-2002 (copy attached) which includes Rs 250 35 

lakh Hence this para may 06 dropped 

An amount of Rs 134 02 lakh was due against Naraingarh Sugar Mills Ltd 

Naraingarh which falis under the junsdiction of A G D O Yamunanagar As far as 

the recovery of purchase tax from the Naraingarh Sugar Mills Ltd Naraingarhis 

concemed 10 amount 15 deposited by Sugar vills 

An amount of Rs 41 61 lakhwas due as purchase tax and interest against the 

Cooperative Sugar Mill Panipat For effecting the recovery Cane Commissioner 

Haryana Panchkula had 1ssued ceriificate vide No.,4584 dated 14-10 2004 00 the 

concerned Colilector to recover the arrear of cane purchase tax as arrear of tand 

revenue as per provision of clause 17(3) of Pun_jabarSrugarcane (Regulation of 

Purchase and Supply) Act 1953 Further efforts are being made to recover the 

balance amounta D O letter No 3645 dated 16“-)'[;(_07 was sent to M D Panipat 

for depositing the outstanding amount 

Misc Irregulanties 

कर 

Name ए Office b Para No No of Amount 

cases (Rs inlakh) 

AC DO Karnal 
3 

"’_’_
—_///

8 13717 

A C DO Palwal 

ACDO Shahabad 

8 00 

(8८५१ 115 800) 

015 

1 2713 

पक्ष पं 

| 

1 

/fl_/_fl_’_____ACDO Jind 
1 1 237 

4 10 174 82 

(]
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() It1s submitted that this was actually cane price amounting to Rs 800 00 lakh 

instead of Rs 8 00 lakh and interestRs 137 17 lakh which was to be paid by the 

Sugar Mills to the Cane Growers It was neither purchase tax nor interest thereon 

Therefore Itwas nota Govt receipt under the Head 0045 Revenue Receipt Itis 

ihtmated that Sugar Milis had purchased Sugarcane from the cane growers directly 

as per their agreement and the Sugar Mills had to pay the prices of Sugarcane to 

the farmers ॥ due course In view of the position explained above the objection 

raised by the Audit was out of the purview of audit The efore 115 requested that 

this para may please be deleted 

() Anamount of Rs 48165 had been deposited by Cooperative Sugar Mill Palwal 

vide Challan No 55 dated 11-1 07 including amountof Rs 0 15lakh Hence para 

may 06 settied 

(m) AnamountofRs 27 13 lakh was due against Cooperative Sugar Mil Shahabad 

The Sugar Mill Shahbad adjusted this amount by themselves without the approval/ 

sanction of the State Govt The Sugar Mill requested for refu nd/adjustment of this 

amount The file was submitied fo the State Govt The Chief Minister has ordered 

on file for refund of purchase tax to those Mills wno had exported Sugar o shared 

loss up to 1985-96 The orders are being 1ssued Thereafter the Sugar Mills will 

be asked to deposit balance amount immediately 

(v) Anamountof Rs 2 37 lakh had been deposited by the Cooperative Sugar Mill 

Jind and para 15 already settled by A G H 

994 97 dated 26 12-2002 

aryana (Audit) vide therr letter No 

The Commuttee desired the department to reconcile with A G. office and settle 

the matter under intimation to the Committee within 2 period of three months 

Outstanding inspection reports and audit ohservations 

Audit observations on Incorrect assessments short levy of taxes duues feesetc as 

also defects पा initial records noticed during audit and not settled on the spot are 

communicated 10 the Heads of Offices and 

inspection reports  Serious financial 1rregu 
other departmental authonties through 

larties are reported to the Heads of 

Departments and Government The Heads of Offices are required to furnish replies to 

the nspection reports through the respective Heads of Departments within a period of 

two months 

The number of inspection reports and audit 0056 rvations relating 10 revenue receipts 

issued up to 31 December 2001 and which were pending settlement by the departments 

——‘__——__————_—__
—__’_—_____’_as on 30 June 2000 2001 and 2002 are given below — 

Particulars 
At the end of June 

2000 2001 2002 

Number of Inspection reports 2517 2785 
3—/——_

@043 

pending seftlement 

Number of outstanding audit 6176 6560 6863 

observations 

Amount of receipts involved 650 03 461 36 556 18 

(__—___—______________________Rupees पा Crore) 
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(m) Department-wise break-up of the inspection reports and audit observations 1ssued 

upto December 2001 and outstandirig as on 30 June 2002 1s 85 follows — 

Department Number of outstanding Amount of Number of inspection 

recelpts reparts to which even 
involved first replies had been 

(rupeesIn recaived 

Inspection Audit crore) 

reports observations 

Others 1054 1690 206 39 55 

The matier was brought (0 tire notice ए the Government in June/July 2002 replies 

regardmg steps taken to settle the outstanding inspection reports and audit observations had 

not been recelved (July 2002) 

The department in 5 wnitten reply stated as under — 

5 ए C A G report there are 1690 outstanding paras mnvolving Rs 206 39 crore upto 

2002 ou.of which 37 paras ae relaed 10 Agreulture Depariment (Sugarcane Sectien} 

involving Rs 16 62 crore 85 per latest mformation received from A G Haryana 

Chandigarh at personal level in which A G Haryana shown 36 paras instead of 37 

paras Efforts are being made to settle the 37 outstanding paras (RR) 

Mostly outstanding paras relates to purchase tax amount Efforts are being made to 

recover the due outstanding amount from sugar mills As 5001 as recovery 15 made o 

any decision 15 taken by Govt action will be taken accordingly to get the outstanding 

paras settled from A G. Haryana 

The Commuttee desired the depariment to reconcile with A G office and settle 

the matter under .ntimation to the Committee with.n a perod of three months 

{471 58 Non/Shortrecovery of burchase tax and inferest 

As per notificatron issued (October 1977) under the Punjab Sugarcane (Regulation of 

Purchase and Supply) Act 1953 and the rules framed thereunder as applicable to Haryana 

8 sugar factory 5 required to pay tax at the rate of Rs 1 50 per quintal on purchase of cane 

latest by 14th of the following month In the event of default interest at the rate of fifteen 

per cent per annum shall be charged for the peniod of default The Act further provides that all 

sums payable to Government but not paid by the due date shall be recoverable as arrears of 

fand revenue 

During test-check of records of Assistant Cane Development Officers (ACDO) Rohtak 

and Panpat for the year 2000 2001 it was noticed (between November and December 2001) 

that two assessees (one each of Panipa: and Rohtak) Purchased 56 80 077 53 qumtals of 

sugarcane between November 2000 and May 2001 However purchase tax and interest of 

Rs 97 62 lakh though payable by them was not paid This resulted पा non recovery of purchase 

tax of Rs 85 20 lakh besides interest of Rs 12 42 lakh (calculated upto February 2002) 

On this being pointed out (between November and December 2001) in audit ACDOQ 

Panipat intimated (November 2001) that the matter would be faken up with the Cane
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Commissioner to recover the amountACDO Rohtak intimated (February 2002) that the Sugar 

Mill has been asked to deposit the amount The Cane Commussioner Haryana however 

intmated (March 2002) that no tax had been deposited by the Sugar Mills Panipat and 

Rohtak Action to effect the recovery of tax due as arrears of land revenue under Section 17(3) 

of the Act had not been initiated (November 2002) 

The matter was referred to Government (December 2001 and February 2002) reply 

had not been received (November 2002) 

The Department in 15 wnitten reply stated as under — 

An amount of Rs 97 62 lakh (Rs 85 20 lakh and Rs 12 42 lakh) upto February 2002 

was due as pu chase tax and interest against the Cooperative Sugar Mills Panipat 

Rs 43 51 lakh and Rohtak Rs 54 11 lakh For effecting the recovery Cane 

Commissioner Haryana Panchkula had ssued certificates vide No 4584 dated 

14 10 2004 to the concerned Collectors to recover the arrear of cane purchase tax ana 

interest as arrear of land revenue 85 per provisions of clause 17(3) of Punjab Sugarcare 

(Regulation of Purchase and Supply) Act 1953 

Inthis connection a meeting was held on 15 2 2002 under the Chairmanshup of Financial 

Commussioner & Principal Secretary to Govt Haryana Cooperation Department for 

monitoring the recovery of cane purchase tax and interest thereon था the meeting it 

was decided that Managing Director Haryana Cooperative Sugar Mills Rohtak will 

deposit the purchase tax for the current period as well 85 8 part of atrears of purchase 

tax and interest thereon & Managing Director Cooperative Sugar Mill Panipat will 

deposit purchase tax along with interest for three years immediately and thereafter the 

balance will be paid पा six monthly instalmen:s The strenuous etforts are being made 

to recover the balance amount 

The Comrittee destred the department to reconcile with A G. office and settle 

the matter under intimation to the Committee within a period of three months
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COOPERATION DEPARTMENT 

[48] 61 Results of Audit 

Test check of records in departmental offices relating to revenues of Town and Country 

Planning Pubhc Works (imgation Public Health Buildings and Roads) Home (Police) Mines 

and Geology Forest Rehabiltation Co operation Finance (State Lotteries) Agriculture (Crop 

Husbandry and Horticulture) Medical Food and Supplies Amimal Husbandry and Industries 

conducted i audit dunng the year 2001 2002 revealed under-assessments and losses ot 

revenue amounting to Rs 68 16 crore n 87 10 | cases as depicted below 

Sl Name of departments Num'_—’—_’—_—_—___
—_—_—_—_—____—ber of Amount 

___—‘_—__—_____
__________’__No

 cases (Rupess in crore} 

A Town छाए Country Planning 1 016 

B Public Works Department 

(1) Imgation 
120 46 04 

(1) Public Health 84770 289 

(i) Bulldings and Roads 258 009 

Home (Police) 
266 173 

Cc Mines and Geology 399 203 

D Forest 
329 486 

E Rehabilifation 
1 021 

F Co operation 
611 502 

G Finance {State Lotteries) 51 4863 

H Agnculture 

(1) Crop Husbandry 
7 005 

() Horhiculture 
7 003 

| Medical 
30 005 

J Anmal Husbandry 
124 020 

K Food and Supples 
123 002 

L. industries 
4 015 

_//_T
otal 

B/i
_? 101 68 16 

The department accepted under assessments/loss of revenue etc of Rs 13 29 crore 

हा 54 cases which were pointed out during the year 2001-2002 Besides an amount of 

Rs 1 67 crore had been recovered in 82 cases pertaining to earlier years 

Afew llustrative cases involving Rs 11 01 crore are mentioned in the foliowing paragraphs
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The department पा its written reply stated as under — 

The cooperative societies registered under Haryana Coop Societies Act 1984 are 

liable to pay audit fee as per norms fixed by the R C S Haryana 

The audtt fee 15 Intially assessed on the 08815 of annual statement prepared by the 

5006४ After availability of audited profit & loss Alc the audit fee 15 re assessed and 

difference of audit fee I1s recovered accordingly 

The recovery posttion of this para 15 as under — 

No of cases Amt (in crores) 

Total No of cases & amount recoverable 61 502 

Paras settled & amount recovered 189 114 

Balance paras & Amount recoverable 422 388 

Efforts are being made to recover the remaining balance of audit fee & allthe ARs are 

directed (0 recover the remaining balance vide this office D O letter No 1377 92 dated 

4204 

During the course of oral examination, the Committee asked the departmental 

representatives to look into the old system of charging the Audit fee from the vanious 

categories of Ccoperative Societies The Financial Commissioner and Principal 

Secretary promused to do so The Committes also desi-ed the department to send 

the latest position of recovery year-wise and category wise of the societies 

[49] 68 Non redemption of Government share capital 

The State Government contributes towards the share capital of Co operative Societies 

registered with the Co operative Department The share capital 50 contnbuted by Government 

15 1equied to be redeemed in accordance with the instructions/terms and conditions stipulated 

पा the sanction 1ssued by Co-operative Department/State Government State Govemment further 

directed (March 1979) all the heads of departments that pnmary responsibility for maintenance 

of accounts relating to shares held by Government in various undertakings छाए thewr imely 

repayment rests with the Head of the Department 

During test check of records of Assistant Registrar Co-operative Societies जाएं for 

the year 1997-2000 1t was noticed (November 2000) that share capttal of Rs 9 61 crorewas 

invested by the Haryana Govemment duning the years 1981-82 to 1988 89 पा three Co operative 

Sugar Mills (Jind Rs 3 13 crore Shahbad Rs 3 47 crore and Palwal Rs 3 01 crore) and 

amounts were released by the Registrar Co operative Societies Haryana Chandigarh without 

fixing «erms and condttions 1n the sanction orders granting share capital to the Sugar Mills 

The terms and conditions for redemption of the share capital were issued पा November 2001 

These stipulate that the share capital would be retired in 12 years and retirement would start 

from the expiry of 3rd year Thus recovery should have been started with effect from 1984 85 

to 1991 92 Further scrutiny revealed that share capital of Rs 2 23 * crore out of Rs 9 61 

crore only had been redeemed by the Sugar Mills leaving thereby Rs 7 38 crore not redeemed 

85 on 31 March 2002 The late issuance (November 2001) of the terms and conditions thus 

resulted in blockage of revenue of Rs 7 38 crore
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On this being pointed out {November 2000) in audit the Managing Director Sugar 

Mills Shahbad and Palwal intimated (March 2002) that no actton was taken due to non- 

recerpt of terms and conditions and Kisht band statements (repayment schedule) from the 

Government/Registrar Co ope'ratlve Societies Assistant Registrar Co operative Societies 

Haryana Jind directed {December 2001) the Managing Director Co operative Sugar Mill Ltd 

Jind to depostt immediately the amount of Rs 3 crore 

The matter was referred {December 2000 and March 2002) to Government reply had 

not beenr recened (November 2002) 

The department था its wnitten reply stated as under — 

Reply of para 6 8 (Rs पा crores) 

Name of Sugar Mills Year Due Amount Amount Baiance 

Recovered 

1 Jind 81 6210 313 012 304 

88 89 

Shahbad -do- 347 200 147 

3 Palwal -do- 301 023 275 

Total 961 235 725 

Efforts are being made to recover the balance amount of Rs 7 26 croies of share 

capttal from these Cocperative Sugar Miis The letters were written to these Mills on 

01 05 2003 calling a meeting on 18 05 2003 to sorts out 15508 All the muls replied 

that their finarcial position 1s 100 poor to evaluate share capital presently 

The Department पा their replv stated the position of recaverv of amount and 

stated that a meeting had been called on 19 5 2003 and nothing was stated after that 

During the course of Oral exammation the depar‘mental repese~‘ati es promised 

to send the latest position पा this regard The Committee also desired the Department 

to see whether the terms and cond:tions of grant of share Capital to Sugar Mills were 

incorporated पा the sanction order or not and a comphance Report पा this regard 

may be submitted to the Commuttee within a period of three months
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AGRICULTURE DEPARTMENT 

[50] 3127 Two Hundred sixty one acre seven marla agrtculture fand of Agriculture Station 
Hansi was on fease (patta) with 34 1abourers/farmers (tenants) since the formation of Haryana 
State in 1966 पाए which paftanama was executed with them upto 1987-88 According to 
pattanama the tenants were to give one third of the agriculture produce to the department 
However since 1988 89 no pattanama was executed and no share of produce was given to 
the department but the land was still In llegal possession of these farmers The deparment 
fallea w take timely acuon tor getting the land vacated and hence sustained revenue loss 

The revenue loss during 2002 03 alone worked out to Rs 15 66 lakh at the rate of Rs 6 000 
peracre 

1The department had been auctioning 73 acre 3 kanal 9 marla land (in four districts) 

every year to farmers w thout specific directions for its use and had no plans for monitoring of 

agricafty,al actwvities in futl e also 

The department पा 5 reply s.ated as under — 

The area of the agriculture land of Govt Agnicults e “arm Hansiwas pu chased by the 
Governmentin 1926 27 There were dense forests on this land which were got cleared 
by engaging the forests on this land which were got cleared by engaging the labourers 
atthat शाह The labourer engaged for the clearing the area were provtded some land 
on lease atthattime Thus 35 tenants are ५00 this land on iease since its acquisition 
by the Govt Tne lease deed were renewed every year The tenants were required to 
give one third share of the produce to Govt They kept on depositing their share with 
Govt regularly till 1990 91 butfrom 1991 92 the tenant failed to contribute ther share 

tothe (0५ In the absence of the non contribution of the one third share of the produce 
tne lease deed with tenants were not renewed Besides notices from ttme to time 

were issued for the recovery of the outstandirg dues The revenue 'osses of Rs 15 68 
lakh for the year 2002 03 85 stated in the audit report I1s not true However a sum of 
Rs 18 66 844/ was accrued against tne tenants from 1991 92 to 2002 03 Efforts 
were made regularly to recover the qutstanding amount The Department could recover 

Rs 3 33 243/- from the total recoverable amount tili 2002 03 Efforts are being made 10 
recover the balance amount Besides notices for the vacation of the land are 1ssLed 

Thus there is no laxity on the part of the department in recovering the lease money 
The para may therefore be dropped 

Though the total area in four districts 15 73 acre 3 kanal and 09 marla but the cultivable 

area in these distnict 1s 26 acre 0 kanal 18 marla Remaining area 15 either not fit for 
cultivation or under buildings and 080 1t1s not true that this area 1s auctioned without 
specific directions/instructions Specific directions/instructions were 1ssued at the time 
of auction The agricultural activities are monitored by the department in this leased 
fand and action 15 iniiated पा case of breach of any of the instructions Thus the para 
may be dropped 

After hearing the departmental representatives, the Committee 15 of the view 
that the land पा question r? be given (0 the Patedars after fixing the reasonable 
rate and if the Patedars atre not पा a position to pay the amount in lumpsum
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the same may be recovered in instalments The Committee recommends that 
the proposal on these lines may be sent to the Government for approval and 
outcome of the same may be intimated to the Committee within a period of 
siXx months 

[571] Insecticides/pesticides 

3131 The department had 5 514 to 5 937 insecticides/pesticides selling units पा the State 
duning 2000 03 (upto January 2003) Annual targets for collection of samples during 2000 03 
ranged between 2 100 and 2 2511 e 38 to 39 percentof the total selling units The depmiment 
did not have system 10 ensure that the samples were drawn at least once In 8 given time 
frame from all the units Tne depm1ment stated (June 2003) that targets for collection of 
samples were fixed considering the annual analysing capacity of 100 samples each of the 
two laboratories at Karnal and Sirsa There was thus a need to strengthen the laboratores 

Quality standards of insecticides/pesticides sold in the market did not Improve 85 the 
percentage of misbranded samples (10 total samples drawn) was nine percent in 2000 01 and 
remained the same 1n 2002 03 also 

In the distnicts test checked it was noticed that the entire stock of the batch of 
Insecticides/pesticides from which the samples were drawn by inspectors was 5010 by the 
concerned units by the time laboratory test reports were avarlable Thus no stock was seized 
to stop sale in the market Government should consider the destrability of reducing the time 
limit of 60,days for test reports by laboratones to stop the sale of misbranded insecticides/ 
pesticides . 

Non maintenance of records of inspections 

3132 ॥ six districts test checked 1t was noticed that the concerned qualty control 
inspectors (QCls) did not maintain a record/register of inspections of nsecticides selling/ 
manufacturing units and seed 56110 units during 2000 03 though these were required to be 
maintained under Insecticides Rules 1971 and 5660 Rules 1968 In the absence of such 
records frequency of inspection of individual units vis 8 vis prescribed under the rules was 
notvenfiable Details of units having remamed un inspected dunng 2000 03 were not maintaned 
and no programme was formulated (0 cover such units पा subsequent years 

The department in its reply stated as under — 

As per the provisions of the Insecticides Act 1968 each unit 15 inspected atleast 
twice a year The samples are drawn only In case where the Insecticide Inspectors 
have doubts about the quality of insecticides Samples are also drawn from 
manufacturing units & distributors who supply the insecticides to the retailers and 
therefore 1tis not necessitated to draw samples from all retallers Sometimes matenal 
of same batch 1s also supplied by the manufacturer/distributors to a number of dealers 
and therefore drawl of samples from each dealer 15 sometime avoided 

As regards the achievement of targets for drawl of samples the same could not be 
achreved because of shortage of staff since some posts remained vacant during this 
penod 

The percentage of misbranded samples was 9% in 2000-2001 and remained the same 
In 2002 2003 also The percentage of misbranded samples ॥1 Haryana 15 lower than
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the country percentage of misbranded samples which indicates the quality of tnsecticides In the State Normally sale of the pesticides 15 not stapped of which the sampie s drawn Thesaleis stopped only in the case where there are specific complaints or the sample on analysis are not found conforming to prescribed standards The Insecticide Rules 1971 have been amended and now is provided that the laboratory will test the sample and dispatch the report to the concerned Insecticides Inspector within 30 days This has been done in view of the fact that delay पा testing and sending the report in 60 days used o result in the situation where the entire stock of the misbranded pesticides were sold by the dealers since the period has long The reduction in time will help to tide over such situation In case of failed samples action 1s initiated against the defaulters through law of Court which include Imprisonment & fines etc Moreover the material 15 generally not seized in view of the facts that पा case the sample is found conferming to prescribed standards the dealer or the distributor may go to take legal course against the seizure praying such compensation which may cause embarrassing situation for the Government Therefore seizure of stock/stoppage of sale 1s done in very specific situation as per the procedure laid down पा the Insecticide Act 1968 and Rules made thereunder 1971 It 15 therefore requested that the Para may kindly be dropped 

All the Insecticides/fertilizers/Seed Inspectors have been directed to cairy out the Inspections of the inputoutlets पा 8 systematic manner A proforma has been devised by the Department and every inspector under different Acts 1$ now required to carry out the inspections as per the proforma and maintain proper record of the inspections They have also been instructed to draw samples from the stocks of the different dealers/ distributors covering almost every manufacturer who supply the material in the State of Haryana Therefore it will be seen that steps have already been inittated 10 make Inspections more purposeful Record 1s being maintained ॥ 15 therefore requested that the para may kindly be dropped N 
After hearing the departmental representatives, the Commuittee 1s of the view that there should be surprise checking and the raids should be conducted under the supervision of an officer at the level of HC S, who should fix the place, date and time of the raid A foolproof system था this regard may be evolved and the outcome of the surprise checkings after evolving a foolproof system may be informed to the Commuttee, within a period of six months 

[52] Unyustifiable expenditure on staff salary 
3 1 44 Emphasis under Bee Keeping scheme was on farmers training demonstration of bee reanng and subsidy on purchase of bee keeping appliances The department had two bee-keeping Centres at Yamunanagar and Karnal 

The scheme did not have any budget prowvision for tmparting training and giving subsidy on bee keeping appliances during 2000 03 HAIC released Rs 0 40 lakh to the departmentin 2002 03 agamstwhich two groups of 23 and 27 farmers were provided training by Yamunanagar and Karnal Centres respectively Agamst target of selling 660 bee colonies to farmers only 89 (13 percent) were sold during 2000 03 (upto December 2002) which fetohed only Rs 4 30 lakh Thus Rs 38 65 lakh spenton salary of staff during 2000 03 (upto December 2002) were not justifiable 
नह हा. i e (L S
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In reply to audit observation the Director stated (March 2003) that training ५0 1 522 

small/marginal farmers had been imparted upto 2002 03 and achievement of targets for 
development of bee colontes and चाहा sale depended upon availabitty of flora and proper 

weather conditions Reply was not tenable as these were known factors and there was 10 

record to prove that 1 522 farmers were imparted training during 2000 03 

The department in its reply stated 85 under — 

Bee keeping scheme was introduced in 1979 80 with the objectiva to educate farmers 

for bee keeping to enable them to earn some additional income through self 

employment To achieve this the scheme laild emphasis on farmers training 
demonstration of bee keeping and subsidy on purchase एव bee keeping appliances 

The department had two bee keeping centers at Yamunanagar and Karnal which served 
85 demonstration cum nucleus seed stock farms 

The purpose for introduction of the scheme was to educate the farmers about bee 

keeping In order to suppiementing their Income It 1s fact that there was 10 prowvision of 

funds in the scheme for mparting training and giving subsidy on bee keeping appliances 

during 2002 03 However with the release of Rs 0 40 lakh from HARC 50 that the 

department could organize trainings to the bee farmers duning the year 2002 03 In 

addition to other extension activities With the release of this amount from HAIC 50 

farmers were imparted training about bee keeping at Yamunanagar and Kamnal centers 

of the department besides development of 660 Bee coionies for sale during the year 

2000 01 200 02 ard 2002 03 129 Bee colones were developed and sold during the 

period The development of bee colonies depends upon the avatlability of flora and 

weather condition From the year 2000 01 to 2002 03 the weather remained dry and 

arought like situation was there पा the State On account of this there was less 

avallability of flora and the required bee colonies could not 96 developed The Department 

nas made all-out efforts to achieve the set targets but on account of adverse weather 

condition the target could not be achieved पा full The main object of the scheme is to 

educate the farmers about the importance of 066 keeping through.extension services 

The field staff visits the existing beekeeper for solving their problems and also to educate 

the farmers for the adoption of this programme  Thus there 1s no directincome from the 

scheme However the farmers could produce and sell honey and were able to 

supplement their farm income  Thus the observation of the audit about the unjustifiable 

expenditure of Rs 38 65 lakh i1s not correct As tne farmers have ganea manifolds by 

adopung bee keeping No expenditure was incurred from the State Budget forimparting 

training to the faimers 

1522 Smallf Marginal farmers were imparted training at Yamunanagar and Karnal centers 

so far The record of which has already maintain # office register 

After hearing the departmental representatives, the Committee 15 of the view 

that the bee keeping should be encouraged पा Haryana to augment the iIncome 

of the farmers and the steps taken in this regard may 06 intimated to the 

Committee, within a period of six months
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[53] Salary without work 

3 1 47 The State Government converted plan scheme for 50॥ conservation on watershed basts 11 sub mountamnous areas into non pian scheme from 2002 03 and accorded sanction to the continuation of existing posts without any provision of funds for soil conservation works InJuly 2002 the Director Agnculture sent a proposal to the Government for sanctioning fund for 500 conservation works which was not accepted The staff remained idle during 2002 03 and expenditure of Rs 24 20 18101 Incurred on their salary was wasteful The Director stated (March 2003) that the staffwas engaged पा implementatior of NWDPRA and Improved On Farm Water Management schemes Reply was not tenable 85 separate staff was deployed for NWDPRA 
r 

Tne department in its reply stated as under — 

The amount sanctoned under the scheme was spent on estabiishment and management 
component at HQ and Subject Matter Speciahst (Engg ) Panchkula because the scheme was converted in to non plan scheme Due fo financia! constraints the State 
Government could not provide funds under works component However the staff available 
under the scheme executed soil and water conservation activihes approved under other - ongaing soil & water conservation schemes implemented by the Department of Agricuiture and funds provided by District Rural Development Agency पा the Panchkula 
district. The District Rural Development schemes are implemented by Addttional Deputy Commussioner Panchkula such 85 Integrated Waste Land Development on Watershed 08515 and Employment Assurance Scheme Besides these schemes 50॥ conservation 
WOrKS are also erecutea under Shivalik Development Agency programme था Shivalik area falling In Panchkula district Shivalik area 15 highly orone 10 soil erosion No 
separate staff under all above mentioned schemes 15 sanctioned by the State 
Government to execute various soll censervation measures/works which were adopted tn very susceptible eco fragile svstem in Shivalik range to control soil erosion and to 
recycle run off water by construction of medium to large size structure silt detention 
dam gully plugging sub surface dams percolation embankmeint and digging ouf village pond and re-augmentation of old ponds Natural kools (streams) are tamed & tapped 
by constructing water points laying underground pipelines for domestic uses Highly 
trained and expenence staff 1s required 10 execute 501] conservation works ॥ 15 further 
added that no expenditure was incurred on staff sanctioned under NWDPRA scheme 
during 2002 03 Hence expenditure incurred on staff provided पा non plan scheme to 
execute these highly technical programme are fully jJustfied Keeping in view above 
explained facts 1t i1s requested to drop the para 

The Commuittee recommends that the soil conservation wing should be tagged 
with some other activities of the Agriculture Department and should be placed 
under the Agnculture Department officers up to the lower level 

[54] Internal audit 

3 1 49 The Directorate had one Audit Branch compnsing of था Accounts Officer two Section Officers and supporting ministerial staff The branch conducted nternal audit of four units only during 2000 03 The staff of audit branch was not assigned with any other accounting or 
budgeting work
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The department in its reply stated as under — 

As far 85 conducting of internal audit by the S A S posted in Agriculture Department 15 

concerned It Is pointed out that due fo paucity of staff the internal audit could not 06 

completed as only one S O 15 working and one post of 5 O 1s lying vacant since long 

The S O posted looks after the work of audit paras1 e PAC 85 weli 85 CAG para and 

prepare reply of all outstanding AG s paras and make arrangement of meeting with AG 

Party for settiement of old outstanding paras 

Besides the above It 15 inttmated that there are about 174 DDOs ॥ this Department 

whose nternal audit Is required to be conducted by the 5 05 Anyhow 8 proposai was 

sent for creation of S A'S postin each DDA office which could not be matured due to 

one or the other reasons As soon as the postof S O will be filled upby the FD शाह 

work of internal audit will be taken in hand However a proposal for posting of another 

three S 05 15 being sent to Govt for smooth functioning of internal audit 

In view of the above the para may be dropped 

The Commuittee 15 of the view that the internal audit of each department 15 very 

important to keep the account in proper manner and the Government should 

not shirk for providing staff to the Agriculture Department for conducting the 

internal audit The Committee may be informed within a period of 6 months 

[55] Monitoring and evaluation 

3 1 50 The field offices of the department sent monthly financial/physical progress reports 

under various schemes to the Directorate which were not consolidated monthly 10 ascetain 

overal! status of implementation cf individual schemes for the State as a wholé As per GOl s 

instructions (November 2000) State Government was to constitute था inter departmental co 

ordination committee to monitor the implementation of schemes under MMM The Committee 

was constituted only in February 2003 and was yet to hold it s meeting The Director paid 

{March 2002) Rs five lakh to HLRDG for conducting evaluation study of scheme report of 

which was not furnished so far (February 2003) 

These points were referred to the Financtal Commissioner and Principal Secretary to 

Govermnment Haryana Agrculture Department (May 2003) reply had not been recewed 

(September 2003) 

The department n its reply stated as under 

The progress reports of individual schemes under Macro Management Mode are 

consolidated for every quarter 85 it Is not possible to consoldate the same every 

month The quarterly progress report (physical and financial) of all the schemes of 

Macro Management Mode are regularly submitted to Govi of India also time (0 ime 

Review of performance of all the schemes under Macro Management Mode 1s regularly 

dene by Director Agniculture and Financiai Commissioner and Pnncipal Secretary to 

Govt Haryana Agnculture Deptt. Inter department committee1 e State Level Commuttee 

has been constituted to monitor the performance of all the components related schemes 

including MMM under the Charrmanship of Worthy Chief Secretary Haryana The 

meeting of State Level Commitiee ar2 held every year The meeting were held on4 6
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2003 to review the performance of all the schemes under MMM The representative of 
Govt of India has also been present in that said meeting 

As far as Monitoring and Evaluation (M&E) of implementation of MMM schemes 15 
concerned the evaluation 85 per Govt of India guidelines was required to be done for 
the year 2001 02 Therefore the amount allocated for this purpose had to be drawn and 
placed at the disposal of HLRDC as no institution in public sector by then had given 
the consent for conducting the study Now the study has been entrusted to NABARD 
which would be completed shortly 

After hearing the departmental representatives the Committee 15 of the view 
that the department should get the details of each scheme of the Agriculture 
Department wnitten on the walls after painting sn every village so that the 
farmers may know the same and get benefit out of the same
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MEDICAL & HEALTH DEPARTMENT 

Manpower 

[56] State Drug Controiler Haryana 

3 211 As laid down in the Drugs and Cosmetic Act Drug Inspectors were responsible for 
inspection of premises of manufacturers and sellers drawing samples of drugs and cosmetics 
to determine their standards etc 

As per recommendations of the task force of the Central Council of Health and Family 
Welfare there was a requirement of 50 drug inspectors However 25 on 31 March ०003 there 
were only 23 sanctioned post of inspectors against which 16 inspectors were in posttion 
Thus there was shortage of 34 inspectors in comparison (0106 norms recommended by the 
task-force which resulted था delayed action against defaulting untts lesser number of 
mspections delayed attending of complaint cases e*c घ5 aiscussed in paragraph 3 2 20 to 
3226 Asthe State Government had imposed (Apnil 1999) complete ban on fresh recruitments 
vacancies were not filled Shortage of drug inspections adversely affected the mplementation 
of the Act 

The department in its reply stated 85 under 

15 informatory 

Duning the oral examination, on questioning the representatives of the 
Department informed the Committee that Government has completely put ban 
on the recruitment of posts o* a'l catego”ies The Committee as of the view 
that this ban should be Ifted on the recruitment of posts of technicians and 
such type of other technical posts 

During the course of oral exammnation on being suggested by the Committee, 
the departmental representatives pronused tha* they wil! vecommend to the 
Government of India for making posting of Doctors था rural areas for one year 
compulsory and degree should be given after serving one year पा the rural 
areas The Committee desired that a compliance report in this regard be sent 

to the Committee within a pertod of 3 months 

[57] Manufacturing and selfing units 

3 213 As of 31 March 2003 there were 445 manufacturing 8 051 selling units for Allopathic 
drugs and cosmetics and 366 manufacturing units for Ayurveda and Unani medicines in the 
State Though the State Drug Controfler Yaryana was the licensing authority for drug 
manufacturing yet the records/registers maintained पा] his office were not updated as 8 result 
of which details of 408 manufactunng (aut of total of 445) units was only available and supp!ied 

No survey was conducted by the department durning 1998-2003 for detecting 
manufacturing and selling units operating पा the State without valid icences 

Testing infrastructure 

3 214 The State had only one Drug Testing Laboratory at Chandigarh which was set up पा 
the year 1976 for testing samples of drugs and cosmetics with the objective 10 determine 

tnerr qualty standards Ofthe 15 sanctioned posts of laboratory technical staff three to five 
posts remained vacant during 1998-2003 due to ban on recruitment imposed by the 

Government
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Testing factities for determining the standards and quality of Sera vaccines toxins 
antigens anti-toxins oral polio vaccine ant-sera for veterinary use intra uterine devices 
Homoeopathic and Ayurvedic medicines were neither available at State Drug Laboratory nor 
any other alternative arrangement was made by the department 

The laboratory maintained a register Indicating the details of drug/cosmetic samples 
received from the Inspectors and also recorded test results of such samples Test results 
were communicated to the inspectors ॥ the prescrbed form At the beginning of 1998 99 993 samples were pending m the laboratory for testing 13 910 samples were receved during 
1998 2003 Out of which 13 938 samples were tested and 14 samples rejected leaving a balance of 951 samples untested Outof13 938 sarrples tested at the laboratory dunng the 
above period 59 were found spunous and 853 sub-standard 

Follow-up action on samples found sub-standard orspurnous effectiveness thereof 
32 26 In the distnicts test checked 78 cases of spurious (34) and sub standard (44) drugs 
were fest checked It was noticed that out of 34 spurious drug cases 0001 cases were 
launched against the offenders पा 30 cases which were pending in various co1ll1s Remaining 
four cases were under process for launching the cases in courts Out of 44 substandard 
cases 26 cases related to manufacturers from other States forwh ich matter was rep0Ol1ed to 
the concerned State Drugs Controllers for taking suitable action against the offenders but no 
follow up action was taken by the SDC Haryana Further details of supply of these sub 
standard drugs in Haryana were not obtained from the SDCs of the other concerned States to 
initiate action for recalling the sub standard drugs from the market As regards manufacturers 
of Haryana licences were suspended in 16 cases and cancelled in two cases but no action 
was taken to recall sub standard drugs from the market 

Instances of specific drugs procured by various civil hospitals which were found sub 
standard on testing in Government Laboratory were as under 

Sr Sample collecting Sample Name of drug Total Quantity Balance No authonty collected quantity  withdr quantity 
from awan 

1 Disinct Drug पद Prochloroperazine 4 04 lakh 0 31 lakh 3 73 lakh 
Inspector (DDJ) Surgeon 5 mg tablet (Batch 
Ambala Ambala AT 1 526) 
(August 20(2)* 

2 Senior Drug पिन CPD bags 25000 — 24 603 
Inspector (SOI) Surgeon bags bags (397 
Panchkula Panchkula bags 
(छा! 20(2)* -~ usead) 

3 DO! Ambala PMO Trful perazime 10000 3400 6६०0 
(October 2002)* Ambala § mg (Batch 9 400 —_ 9 400 

\ and Karnal AT-01 529) tables e 
4 DOl Amibala Ciwil Biscodyle tablet 76 lakh” — 7 6 lakh 

{November 2(02)* Surgeon 5 mg (Batch 

Ambala PT 77) 

-y
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As evident from the above table negligible quantity of sub-standard drugs was withdrawn/ 
replaced while for the bulk of quantities there was nothing on record of 500 Haryana 85 0 
whether these were withdrawn or not. Circulation of sub standard drugs posed 8 senous 
problem to public health 

The department in its reply stated as under — 

The records/registers maintained in this office have been updated The inspectorate 
staff has been directed to conduct survey programme regularly for detecting 
manufactuning/selling units operating पा the State without valid licences 

No person could be spared to be sent for training as existing staff 15 quite/less and 
there is a large pendency of samples However every effort has been made to keep the 
laboratory technical staff well conversant with the advancement in analytical technique 
at our own level 

Central Govt has notified under Rule 34 of Drugs & Cosmetics Act 1940 and Rules 
there under Various Drugs Laboratories for these categories for whole of the India 

Whenevera notice 1s issued to manufacturer of Haryana State case of a subject standard 
sample the 5015 concerned are also directed to ensure complete withdrawi of the 
unsold stock of the medicine from the market Whenever a test report relating to a 
manufacturer outside to other state of Haryana 1s refered to the concemed State The 
Drug Inspector 15 invanably requested to ensure drug recall from the market under 
intimatton to this State The Govt of India has also framed a Drug Recall Policy which 
[5 being implemented पा the State with full force The Issue of replacement of sub-standard 
medicines in respect of Govt Hospitals 15 a matter between purchaser and seller and 
has to be taken care of by them only Whenever unscld stocks are received by the 
manufacturers from the market they are destroyed by the concerned inspector for 
which he has to maintain complete record 

The Committee discussed पा detalil, the various aspects of implementation of 
Drugs and Cosmetics Act with the departmental representatives and the 
departmental representatives, on being asked, promised to supply the details 
of the cases imhiated against the manufacturers who were found involved पा 
manufacturing of spurious drugs along with grounds thereof and the 
punishments awarded to such manufacturers during the last 5 years 

The Committee also felt that the pumishment in such cases 15 highly inadequate 
and the same should be more stringent In case of the retailers who indulge पा 
selling of spurious drugs punishment should not be less than 10 years 
imprisonment The Committee recommended that the Government of Haryana 
should consider these two points and recommend these points to the 
Government of India for making necessary amendments in the Central Act 

[58] Adequacy of inspection 

3 2 24 The department had not devised any system to ensure that all the sale units were 
Inspected 85 per prescnbed frequency ए at least once/twice a year
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Year-wise position of inspections of Allopathic/Homeopathic drug seiling units was as 
under 

T 
Year Selling Inspections'  Inspections  Shortfall Percentage 

umts required conducted of shortfall 

1998-99 6200 12 400 3277 9123 74 
1989-2000 6 100 12 200 4524 7676 63 
2000-01 6 200 12 400 4401 7999 65 
2001 02 7862 7 862 4 555 3307 42 

2002 03 8 051 8 051 4716 3335 1 

Total 52,913 21,473 31,440 59 

There was a shortfall of 59 percent m conducting the inspection of selling units as 8 
result of which large number of selling units continued therr business without valid licences 
as discussed in paragraph 3 2 20 to 3 2 22 The State Drug Controller attributed (February 
2003) the shortfall to shortage of Inspecting officers Reply was not convincing since the 
shortfall was proportionately of alarming magnitude even if the shortage of staff 15 taken into 
account 

In the districts test checked 522 inspections were carned out aganst the requirement 
of 2 064 (for 358 Allopathic untts) resulting 1 shortfall of 1 542 inspections (75 percent) State 
Drug Controller Haryana attnbuted (July 2003) the shortall to manpower constraints non 
provision of faciliies of vehicles and the number of licenced units being high The contention 
was not convincing as shortage पा these districts was negilgible 

3 225 Under Ayurvedic and Unani systems of medicine against requirement of 2 978 
mspections of 230 to 366 manufactunng units in the State 1 887 Inspections were carned 
outduring 1998-2003 resulting पा shoortfall of 37 per cent 

There was netther any provision for periodical inspection of Ayurvedic and Unani drugs 
selling units पा the Act/Rules nor any inspection was conducted by the department In the 
absence of any quality contro! over sales and distribution of Ayurvedic and Unani medicines 
possibility of passing on spurious/fake drugs 0 the consumers could not be ruled out 

The department ॥ 15 reply stated as under — 

The shortfall पा inspections was attnbuted towards the shortage of inspectors as well 
85 large number of licenced units Now this problem will not anse because of the 
amendment in rules 51 and 52 of by which Govt has reduced the frequency of the 
Inspection from twice to वां least once a year 

Drugs Inspectors can inspect manufactunng units twice पा 8 year Hence fargetgiven 
In respect of inspection of manufactuning units accordmgly 

During the course of oral examination, 1t was suggested that senior Doctors 
should conduct the raids on the Chemist shops हा the private hospitals to check 
the sale of spunous drugs and the CMOs should supervise such surpnse checkings
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[59] Statistics of prosecutions vis a vis cases filed 

3 2 28 When a drug was found spunous aduiterated or grossly sub-standard prosecutton 
was to be launched against the concerned firm Details of prosecution launched cases 
decided and pending पा courts during 1988-2003 were as under 

Year Pendingcases atthe  Prosecution  Total Decided  Pending 
beginning oftheyear  launched 

1998-99 324 90 414 17 397 

1999-2000 397 45 442 22 420 

2000-01 420 54 474 28 446 

2001-02 448 28 474 18 456 

2002-03 456 91 547 25 522 

308 110 

Out of 522 pending cases 228 were more than five years old Though the prosecution 
cases were on the increase the department did not take up the matter with the Government 
for considering setting up special/designated courts for their speedy disposal SOc Haryana 
replied (July 2003) that छा average ए 25 cases per district were under trial in the State which 
did not suggest necessity of setting up of special/designated courts The fact remains that a 
large number of pending cases pertained to very old period and department should devise 
appropriate system for their speedy disposal In case setting up of special/designated courts 
15 not necessitated 

Out of 110 court cases decided duning Apni 1998 to March 2003 44 cases (40 per 
cent) ended पा acquittal Ascrutiny of 23 acquittal cases revealed that acquittals were due to 
launching of cases before 15508 of nobfication by the Government empowenng the Chief 
Judicial Magistrates to try such cases launching of cases after the expiry date of the drugs 
dectaration of the drug as standard by Central Drug Laboratory Kolkata change of statements 
by witnesses and launching of cases after the prescnbed 08100 of three years etc Thus the 
department falled to defend their cases properly Acquittals by default in large number reduced 
the fear of purishment in the minds of offenders 

The department in its reply stated as under — 

The 1ssue of setting up of designated courts for the speedy disposal of the court cases 
is to be looked after by Govt of India by amending the Act accordingly Alarge number 
of acquitted cases 1s attributed towards the notification by Govt of Haryana relating to 
powers of CJMS to try cases of summary nature U/S 36A of the Drugs & cosmetics 
Act 1840 

The Committee recommends that such offences should be cognizable and non 
bailable The Police should register FIRs without delay and the prosecution 
should be through the District Attorney only
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SOCIAL JUSTICE AND EMPOWERMENT DEPARTMENT 
[60] 331 Welfare of handicapped the complex social issue involving coordination of 
curative promotional and rehabilitational activities directed at different forms of handicapped 
and multitude of welfare measures There Is netthera single legsslative channel nor a single 
focal department for co ordination even though the subject falls in the scope of social 
securify Further the definition of handicapped for the purpose of coverage is so widely 
dispersed over such a large area of disability that no single focus emerges automatically from 
the efforts undertaken by different agencies entrusted with the delivery of the programme 
objectives 

The Government of India enacted the Persons With Disability (Equal Opportunities 
Protection of Rights and Full Participation) Act 1995 (Act) which aimed at identification of 
handicapped information shanng generation of public awareness accessibility of facilihes 
education training/ employment prevention of disability etc In order to address these areas 
of concern the major activities carned out in Haryana State includes 

* Identification of persons with disabilities 

*  Providing the Institutional framework for management and rehabilitation of specific 
disabilities, 

* Implementation of ‘National Programme for Rehabilitation of Persons with 
Disabilities (NPRPD) and 

* Creating awareness In the public through mass media पा order 10 change their 
attitude towards disabilties and providing for preventive measures where ever 
required 

The programme for the welfare of handicapped comprised of 13 schemes mainly for 
running training centres for adult blind schools for providing education to boys/giris 
establishment of rehabilitation centres grants पा aids to nen-government organisations etc 
and aimed at developing the skills of handicapped persons in different crafts to make them 
self sufficient providing employmjent an‘d rehabtfitation services etc 

The department in its reply stated 85 under — 

Duning the year 1998 a survey was conducted to identify handicapped persgns In 
which 2 211 lakh handicapped persons were identified from vanous categores of 
disabilities Persons having disabtlity of 40% or above 85 per report of State Health 
Department vide letter dated 13 2 03 are 1 11 790 74 000 persons are presently 
recerving Handicapped Pension which have notbeen included by the Augdit This scheme 
has not been included in the handicapped welfare schemes while submitting this review 
report The persons of 18 years of age or above having disability 70% or above are 
eligible to receive pension @ Rs 200/- per month we f1 11 1899 & Rs '300/- per 
monthwe f 1 11 2004 V. : 3 
The State Gowvt has provided 3% reservation in the matter of employment to the 
handicapped personsi e 1% each to the 0010 orthopaedically handicapped and deaf 
and dumb person Ason 31 3 02 3065 handicapped persons have been employed by
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the State Govt Tilldate 926 handicapped 08505 have ०8680 आाएं60 by way of providing 
loans by Haryana Backward Classes and Economically Weaker Sections Kalyan Nigam 
Dunng the financial year 2002 03 under self-employment scheme of Haryana Backward 
Classes & Economically Weaker Sections Kalyan Nigam 400 persons was the target 
As per new recruitment policy the posts meant for handicapped persons are advertised 
apart from inviting the names from the Employment Exchange Therefore it 15 not 
necessary that persons registered with special Employment Exchange are recruited 
The rates of unemployment allowances were revised wef 9 12 03 and there 15 वे 
proposal (0 further enhance the rates As regards the prosthetic 205 to handicapped 
persons around 25 000 persons were given benefits by providing artificial imbs wheel 
chair spectacles and sticks etc o t 

NPRPD Scheme 15 being implemented in Sirsa and Ambala Districts The scheme 
involved selection of village level.and block level workers (CBRs & MRWSs) and 
thewr traning which was a ttme-consuming process The training ot CBRs has been 
completed पा both the districts A sum of Rs 70 00 lakhs have been sanctioned and 
disbursed to the identified agencies out of Rs 2 57 crores released by GOl As per 
provisions in the scheme Haryana Saket Councll Chandimandir has been declared 
referral centre orthopaedically handicapped persons and Haryana Welfare Society for 
Heanng and speech handicapped Panchkula for the deaf and dumb persons The 
decision to declare Medical Coliege Rohtak as Referral Centre for the mentally retarded 
and visually handicapped 15 under consideration The department has transferred the 
Training Centre for Adult Blind Sonepat along with staff and its assets in the Govt 
Institute for the Blind Panipat keeping पा view the decreasing strength of the inmates 
and staff 

Jh 

After hearing the departmental representatives, the COmmltt‘e‘e“dlrected the 
department to send a detailed report about the implementation of the schemes 
alongwith the purpose, targets fixed if any, achievement of targ)efsr, number रण 

beneficianies districtwise in each scheme and the ;])r)opo'“sredJ (fuarth'er plans for 
the welfare of the handicapped persons ’ 

+ | लि व 

The Committee observed that in some distncts the blind, deaf and dumb persons 
are being asked to pay some amount for their rehabilitation by the private 
centers The Committee recommends that such persons should be given था 
necessary facilities for their rehabilitation by the Govt itself without getting 
any amount from them The Committee further recommends that there should 
not 06 any bar of 18 years for providing such facilities to the handicapped 
persons 

{ 

[61] Budgetprovision and expenditure { 

3 3 4 The department implemented 13 State funded schemes for which provisions Were“! {made 
through annual budgets Besides GOl released grants n-aid under four cent per cent centrally 
sponsored schemes directly to the non-government organisations 

I 

oy 
! 

4
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The budget provision and expenditure under the schemes funded by State Govermnment 

during 1998-2003 were as under— v 
f IR | 

Year Budget provision Expenditure (-) Saving 

(Rupees In crore) (+) Excess - 

1998-99 313 301 (012 

1998-2000 317 363 (+)0 46 

2000-01 371 304 (-)067 N 

2001-02 394 327 (-)ose7 

2002-03 350 331 (019 

Total 1745 16 26 (<1119 

Funds remaining unutilised shows department's haif hearted approach का implementing 

the welfare schemes like providing posthetic ald unemployment allowance to handicapped 

and their rehabilitation 

The department in its reply stated as under — 

From the expenditure figures 115 clear that Rs 16 26 crore have been spent against 

budget provision of Rs 17 45 crore which 15 more than 93% of the budget provision 

The handicapped persons were prefemng handicapped pension instead of unemployment 

allowance because of which | agrees under unemployment aliowance was not 

satisfactory Therefore rates of unemployment allowance were revised w e f December 

2003 and there 15 proposal to further enhance these rates considerably Regarding 

providing the prosthetic aids to handicapped person around 25 000 persons have been 

benefited by providing artificial imbs wheel chairs spectacles sticks etc 

After heanng the departmental representatlve‘sf’ the Committee desired to know the 

details of the expenditure incurred on the salaries and the Aids and Appliances provided 

to the physically handicapped persons separately and districtwise The Committee 

also desired the department to supply the breakup of 25 000 handicapped persons 

distnctwise 

The Commuttee recommends that these Aids and Appliances should be provided 

to the needy handicapped persons as and when these are required by them 

without waiting for any fixed special day for this purpose: लि B ) i 
e व 

[62] Identification of persons with disabiities g ' 
) 

3 3 5 Section 25 of the Act provided for prevention and early detechon of dlsa‘bblyl)lt\,ahg As per 

GOl s guidelines all children were required to be screened at least once a year for identifying 

at nsk cases people were to be edu’cated through village level workers schools radio 

television etc !t was however noticed that the Health Department ihplemented polio 

immunisation programme to prevent pahio but the SJE Department did not deviseany system/ 

mechanism for early detection of disability The survey to identify the disabled was conducted 

dunng 1998 
+
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To carry out 8 survey for identifying handicapped persons the State co-ordination 
committee constituted (December 1997) committees compnising health workers anganwar 
workers teachers and gram sachivs/patwans in rural areas and workers of municipal 
committees ir urban areas The Committees conducted the survey dunng 1898 and identified 
2 21 lakh disabled persons in the State 

The department पा its reply stated as under — 

A survey was conducted through Distt Red Cross Societies during the year 1998 and 
2 21 lakh handicapped persons were identified As per report the Health Department 
the number of eligible handicapped persons whose disabiiity 15 40% or more under 
each category of disability 15 as under 

70179 Orthopaedically Handicapped 

11 030 Visually Impared/Low Vision 

5985 Heanng Handicapped 

5165 Mentally Retarded 

678 Leprosy Cured 

18 753 Others 

111790 

For awareness generation prevention detection management and rehabilitative 
comprehensive approach 15 being provided through the Health camps in each distnct 
in rural as well 85 1n urban areas regularly under vanous health programmes Total 
number of health camps up to 30 6 2004 in various districts was 453 

Under School Health Pogramme children are being reguiarly screened and education 
regarding personal hygiene proper nutntion physical exercises are being given All 
primary school children are medically examined thrice पा their primary school tenure 
Total children examined under School Health Programme are 10 11 982 Out of this 
1689 found impaired in hearing and visually handicapped These children were referred 
for treatment 

Medical Officers working at the Pnmary Health Centres were trained for management 
of disability 18 resource persons from Kalka Panchkula Chandimandir and Rohtak 
were trained as Master Trainers These Trainers have imparted training to 404 PH C 
Medical Officers in 28 batches 

Awareness regarding prevention of disabiiities 15 generated in every heaith camp Well 
baby clinics Ante-natal clinics Public/persons are given education regarding nutrition 
hygiene sanitatton and immunization 

Regular camps are being organized for detection correction correction of disability if 
possible at district head quarter by the specialist on every Wednesday 

Facilities of ante-natal natal and post natal are available पा vanious health centers पा 
the State The mothers are given tetanus toxoid and the children are given immunization 
against polio tetanus and diphthena 

- 

t
y
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During the year 2003 04 18 42 840 school children were examined out of which 17 361 
were found suffering defective vision 1975 had defective hearing 84 had deformity In 

the year 2004 05 upto June 2004 322 children were found suffering defective vision 52 

had defective hearing 12 had postural defects 5 had some deformity NGOs like Red 

Cross Soctety Hisar are running a project for pre-school and early intervention and 

training Welfare Society for Hearing & Speech handicapped persons has set up a unit 

at Panchkula where early detection of heanng problems in chiidren 15 undertaken 

The department पा its reply stated that the survey to identify the physically 
handicapped/disabled persons was conducted during the year 1999 2001 The 
Committee recommends that a fresh survey n this regard may be conducted 

and schemes be formulated accordingly The Committee further observed that 

the working of NGOs was not satisfactory and था order to have a close watch 

on the activities of the NGOs random checking be conducted periodically and 

a compliance report पा this regard be submitted to the Committee within a 

period of six months 

[63] Non mantenance of record 

3 317 As per terms and conditions for grants पा aid separate accounts were to be maintained 

for each grant Haryana Saket Council Chandimandir did not maintain grant wise separate 

account although 21 grants totaling Rs 1 21 crore were released by the State Government 

to the Council during 1998-2003 In the absence of separate accounts for each grant unspent 

balance | any under a particular grant could not be ascertained पा audit 

The department in its reply stated as under — 

Haryana Saket Council has informed that separate accounts have been maintained as 

per advice of the audit party which will be shown at the time of next review/audit 

During the course of oral examination, the departmental representatives 

admitted themselves that there should be schemewise accounts The Committee 

recommends that for proper monitoring and mantenance of accounts/records, 

Chartered Accountants may be engaged for giving suitable guidelines for 

maintainace of accounts and the record of the schemes 

[64] Monitoring 

3 3 18 State Co ordination Commuittee (SCC) and State Executive Committee (SEC) formed 

under Section 13 (i) of the Act were to meet after every six months and three months 

respectively for reviewing and coordinating the activities of all the depmiments and other 

Government and non govemment orgarisations dealing with the matters relating to disabled 

persons However againstthe requirement of 10 meetings of SCC and 20 of SEC only four 

and 11 meetings respectively were held during 1998 2003 At these meetings also no major 

decisions were taken for effective mplementation of the programme The Commissioner for 

exclusively monitoring the activities under Persons with Disabilities Act 1995 was appointed 

only in February 2003 आएं therefore no monitoring at his level was done 

The Directorate office did not devise any system to obtain input reports from various 

field organisations regarding educational infrastructure training preferential aflotment of land 

screening of children atnsk cases employment of disabled persons etc for regular monitoring 

of the implementation of various schemes
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These points were referred to the Financial Commissioner and Principal Secretary to 
Govemment Haryana Sccial Justice and Empowerment Depatiment (May 2003) reply had 
not been received (September 2003) 

The department पा its reply stated as under — 

The Govt has designated the Director Soctal justice & Empowerment Deptt as 
Commissioner for persons with Disabihties prior 10 the present Commissioner during 

the year 1997 Then State Govt desighated Financial Commissioner & Secretary 10 
Govt Haryana and Social Welfare Department as Commussioner for Persons with 
Disabilities Later independent Commissioner was appointed पा February 2003 

This Deptt obtains input reports from Education Deptt which is running 38 integrated 
school पा the State and the Vol Orgn working पा the field of handicapped welfare in the 
matter of education and vocational training All the Chief Medical Officers in the State 
have been declared Immunization Officers by the Heaith Deptt पा case of at nsk 
cases and are submitting theirr monthly reports to this department regularly Acommiitee 

has been constituted under the chairmanship of Commussioner & Secretary to Govt 
Haryana Social Welfare Dett to monitor the progress under the self employment 

scheme Chief Secretary has 1ssued instructions on dated 12 5 03 to all the heads of 
the departments etc regarding filling up the posts meant for handicapped persons 
Backlog on the posts meant handicapped persons पा various departiments 15 also 
monttored from time to time 

During the course of oral examination, the departmental representatives 

admitted that there was acute shortage of staff and the department 15 required 

to be strengthened भा this regard 

The Committee recommends that exercise to strengthen the department 

keeping पा view the number of schemes, funds of the schemes, number of 

beneficiaries etc be undertaken without further loss of time and persons with 

higher qualifications and traiming with suitable pay scale may be appointed 

[ for proper and useful implementation of the schemes The Committee may be 

informed of the same after strengthening the department
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URBAN DEVELOPMENT DEPARTMENT 

[65] Non enactment of Fire Force Bill 

3 4 4 Government of India (501) requested all the State Governments in 1958 to strengthen 
fire services ॥ their States A model Fire Force Bill drafted in the Ministry of Home Affairs 

was forwarded to State Governments for similar enactments by State Legislatures Accordingly 
the Diector Urban Development Haryana sent the proposal 10 the State Government for 
enactment of fire force bill In August 1894 after 36 years of these guidelines of GO 1 Thebill 
was not accepted (January 2001) on the ground that creation of new posts would involve 
substantial expenditure The department did not revive the proposal thereafter 

As regards safety measures for permanent structures and buildings the State 
Government made Haryana Building (Amendment) bye laws in May 2000 under Haryana 
Municipal Act 1973 by adopting and incorporating therein the relevant provisions of the National 

Building Code 1983 

Assessment of measures for preparedness 

Infrastructure 

3 4 10 Infrastructure facilities like fire stations machinery equipments water tenders/sources 
were an essential requirement for controlling fire Incidents with due promptnes#* The detalls 
of infrastructure with the department/municipal committee at the beginning of 1997 98 and at 

the end of 2002-03 were as under 
L 

Type of infrastructure As of Aprit 1997 As of March'2003 

Fire stations 27 28. 

Hydrants 276 123 

Static water tanks 31 38 

Tubewells 17 12 

Fire fighting vehicles/equipments 82 105 

As evident from above table number of hydrants and tubewells declined to 123 and 12 

atthe end of 2002 03 compared to 276 and 17 respectively at the begmning of 1987-98 The 
department drew Rs 4 96 crore during 1997 2003 for the construction of fire stations at various 

places purchase of fire fighting vehicles and equipments Audit findings relating to these 
aspects are discussed पा succeeding paragraphs 

Nianpower 

3 4 21 The department had 8 sanctioned strength of 558 operational staff in the State against 
which 435 were in posttion as on 31 March 2003 

The requirement of operational staff as per recommendations of SFAC sanctioned



144 

strength and men पा positiocn for operating 41 fire machines in districts test checked as of 
March 2003 were as under 

SrNo Category Requirement Sanchoned MenIn Shortfall with 

85 per strength position  referenceto 

recommendation requirement 
of SAFC 

1 Fire Men 435 151 147 288 

Leading Fire Men 120 46 31 89 

Drniver/operator 123 105 67 56 

Total 678 203 245 433 

As evident from above considenng SFAC recommendations there was shortfall of 64 
per cent of operational staff Even 57 sanctioned posts of operational staff remained vacant 

Further the Assistant Fire Station Officers were not था position at five Fire Stations The 
shortage of staff was attnbutable to weak financial position of the MCs Shortage of manpower 
led to increase In response time and consequential 1055 of life and property 

. To adopt Fire Force Bill पा the State of Haryana case has been forwarded to Govt A 
committee under the Chairmanship of Sh KK Bhungra E1 C HUDA was constituted n 
which XEN {H Q) Urban Local Bodies Haryana Under Secretary Revenue Assistant | Director 
{Election) Urban Local Bodies Haryana Fire Officer (1 Q ) Urban Local Bodies Haryana 
Fire Station Officer Fire Statlion Bhim Nagar Gurgacn and representative of Civil Defence 
Department were the members Eight meetings of this committee were held from time to 
time Proceedings of the above said committee have been received on 13 06 2007 which are 

being processed 

In the State of Haryana Nationai Bullding Code as amended from ttime to time stands 
already adopted 

There was a ban to fill up the vacant pests Now the Haryana Staff Selection Commission 
has been asked to fill up the vacant posts of 204 Fireman and 83 Fire Drivers In addition 617 

Firemen and 117 Fire Drivers have been allowed to be engaged on contract basis Accordingly 
all the Deputy Commissioners have been requested to fill up these posts through reputed 

agencles Againstthese posts 487 fireman and 84 fire dnvers have been filled up through 
reputed agencies by respective Deputy Commisstoners 

When Fire Force छा॥ shall be adopted in the State then all the recommendations of 

Standing Fire Advisory Committee of Govt of India shall be considered 

The roads पा the municipal imits got repaired every year Due to this reparr the level of 

roads has gone up and a large number ए hydrants have been unserviceable Now at every फिट 
station filling points have been provided through tubewells to fill up the water in the fire 
fighting vehicles 

All the Deputy Commissioners have been requested to fill up vacant posts through 

reputed agencies and the same have been filled up through reputed agencies by respective 
Deputy Commissioner
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The Committee discussed various matters concerning prevention and control of fire 
including the shortage of staff and equipments requtred for prevention and control 
of fire in the Municipal Corporations and Municipal Committees, with the departmental 
representatives and during the course of oral examination, the departmental 
representatives admitted that there 15 shortage of staff and equipments and there 
should be separate department for this purpose It was also informed that the draft 
for amendment पा the Fire Act has been prepared and the same was under 
consideration The Committee desired that it may be mmformed after finahzation of 
the matter 

[66] Non-collection of fire tax 

3 4 23 The State Government directed (May 2000) all the MCs/Corporation to impose fire tax 
atone per cent of the annual value assessed for the purpose of Imposing tax on building and 
land 

Atest check of records of 27 MCs of districts test checked and Municipal Carporation 
Fardabad revealed that these bodies had collected Rs 3 96 crore from the building owners as 
fire tax during 2000 03 against the assessment of Rs 12 69 crore and balance of Rs 8 73 
crore remained outstanding 

Itwas noticed that 17 MCs coliected Rs 81 54 lakh towards fire tax but no F tre Station 
existed in their areas Thus funds collected by way of fire tax were not spent for providing fire 
services and protection of life and property in cases where fire Incidents occurred Scrutiny of 
record further revealed that the area of eight MCs where Fire Stations were not 11 existence 
12 fire incidents occurred for which services had to be arranged from near by Fire Stations 
after covenng distance ranging between 15 and 90 kms “फू 

W 

The department in its reply stated 85 under — - 

The Fire Tax on Commercial industrial and Insttutional Buildings in the State of Haryana 
is @1% of the annual value assessed for the purpose of imposing tax on buildings and 
lands 

All the municipalities have been directed to collect the whole of outstanding Fire Tax 
All the municipalittes which are not having fire stations have been directed to submit 
the proposal for opening of fire stations 

The Committee recommended that immediate steps be taken to amend the 
Fire Act and provide all necessary staff and equipments for prevention and 
control of fire The Committee was also of the view that where the fire fighting 
faciliies are not available tax should not be levied
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EDUCATION DEPARTMENT 

Haryana Prathmik Shiksha Pariyojna Parishad 

67] 441 Distrct Pnmary Education Programme (DPEP) was Implemented in seven 

educationally backward districts with the main objective 0 improve the efficiency ॥1 the process 

of production and distribution of teaching learning materials (TLM) TLM was meant for the 

guidance of teachers and not for children Training on TLM at district level and block level had 

been imparted and about 19 000 teachers पा all these seven districts had been trained in the 

preparation and use of TLM To meet the demand raised by primary teachers two books 

namely Nanhe Kadam Vigyan Ki Ore and Prtara Khole Ank Bole had been developed on 

Science and Mathematics respectively 

Test-check of records (January 2003) of Haryana Prathmik Stuksha Panyojna Panshad 

(Parishad) revealed that under TLM component Panshad got pnnted 12 03 lakh copies of 

these two books viz Nanhe Kadam Vigyan ke Ore (6 03 lakh copies)and Plara Khole Ank 

Bole (6 00 lakh copies) ata ८05 of Rs 2 96 crore against 18 455 sanctioned posts of teachers 

in these seven distncts during 2000 02 Records indicated that the excess coples of TLM 

were got printed by creating an artificial demand on the plea that 1t would be provided to 

students also Printing of excess TLM resulted in avoidable expenditure of Rs 2 77 crore 

Commussioner Education and Language ordered (September 2002) to fix responsibifity 

85 the demand for TLM was not checked to ascertain whether the material was actually 

meant for children or not but no action had been taken as of September 2003 

Thus on printina of TLM ॥ excess of actual requirement Parishad had to bear an 

avoidable expenditure of Rs 2 77 crare 

Under another scheme of providing text books free of cost to students under DPEP 

Panishad requested (June 2000) the Controller Printing and Stationery (P&S) Department 

Haryana to intimate the rates for printing of text book Tarang for class-ll on 70 GSM paper 

with a cover of 210 GSM impored artcard The Controller P&S Department inhmated (August 

2000) that in Haryana the text books were being prninted on 60 GSM white cream wove paper 

with a cover of 130 GSM paper at the rate of Rs 1050 per copy The Parishad ignoring the 

advice of the Confroller got 1 88 745 copies of the 5810 text books printed from the open 

market through 8 Chandigarh based private firm on 70 GSM Maplitho paper with a cover of 

220 GSM Art card and paid Rs 57 60 lakh (March 2001 to September 2001) at the rate of 

Rs 2898 per copy 

Test -check of records (January 2003) revealed that the Panshad itself felt subsequently 

(March 2002) that the books meant for children studying in class 11 were to be used only for 

one academic session and therefore such high specifications of paper and cover were not 

desirable Asa result Panshad decided to get the text books for the next year printed as per 

the specifications given by P&S Department Haryana 

Thus by getting the text 00005 printed on 70 GSM Maplitho paper with 8 cover of 220 

GSMArt card पा violation at the specification prescribed by Government dunng 2001-02 from 

the private firm Parishad incurred an extra expenditure of Rs 36 73 lakh 

The draft audit paragraph was demi officially forwarded to the Financial Commussioner 

and Secretary to Government Haryana Education Departmentin March and April 2003 but 

no reply was received from the Government (September 2003)



147 

The Department in its reply stated as under — 

it 1s a fact that there were about 18000 teachers o whom teaching Learning Matenal 
was to be distributed Butin the year 2000 01 three lacs books of TLM each t e Naneh 

Kadam Vigyan Ki Aur बाएं Ank Bole Pitara Khole were published and distributed to 
students There s no order on record why 6 lacs books were published and distnbuted 

to the students On the analogy of this again in the year 2001 02 six lacs 00005 were 
pubiished There 1$ an order for printing of 3 lacs books each for Nanehe Kadam 
Vigyan Ki Aurand Ank Bole Fitara Khole on the file but no reason has been given why 
these were published for the students Sanction पा this regard has duly obtained from 
the Commussioner Education Naneh Kadam Vigyan Ki Aurcontains space for exercise 
for the students after each example It appears that these books were considered 
useful for all students Therefore they were distributed among all the children 

So far as the fixation of responsibilify in this case 15 concerned the enguiry by the 
Vigilance Deptt was conducted vide which FIR lodged against Sh Sanjeev Kumar 
IAS the then SPD Shn Sushant Swain SPO CAO XEN Sh Girotra Smt Kran Mishra 
the then Deputy Director Sh A K Bhalla Deputy Director The services of the then 
Store Purchase Officer Sh Sushant Swam Assistant Editor Sh Ramjt Tiwan Smt 

Kiran Mishra Deputy Director Media Sh A K Bhalla the then DPC Sirsa & XEN Sh 
Girotra have beén terminated However on the direction of the Supreme Court the 
case has been transferred to CBI for further investigation Further action will be taken 

on receipt of the 081 Report In view of the above 115 requested that this para may 

kindly be dropped 

During the year 2001-02 about 2 50 lacs books namely Tarang of Ciass-il with the 
following specifications were (0 be supplied 10 all students 1 

Inner Page 70 GSM न 

Cover Page 220 GSM 

Accordingly before coming the tenders the following Govt approved sources were 
requested 10 indicate the rates of these books on 30 05 2000 (copy enclosed) 

1 Director Haryana SAKET Council Chandigarn 

2 Controller Prnnting & Stationary Department Haryana 

3 HarKalayan Binders & Printers Industrial Area Phase | Panchkula 

4 Haryana State Small Industnies of Expert Corporation Chandigarh 

Qut of the above following two sources quoted rates on 30 06 2000 85 per specification 

and requirement as under — 

(1  SAKET Councll Rs 30/- 

(1) Har Kalyan Rs 28/ 

Thereafter tenders for printing of text baoks/work books were invited पा the month of 
June 2000 The intimation in writing to the above four Govt approved sources was 
also sent to participate 1n the tenders (copy of letter attached) Atthe time of submission 

of tenders only 20 firms submitted the tenders of text books/work books No one from
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the Govt approved scurces submitted the tenders Out of the 20 firms only three firms 
for Tarang work book quoted rates as fallows — 

1 M/s Super Offset Printers Rs 30/- 

2  M/s Maya Offset Printers Rs 29 40/ 

3  M/s Manju Art Press Rs 28 99/ 

The committee for evaluating the tenders was constituted with the following members — 

1 District Project Coordinator Gurgaon 

District Project Coordinator M/garh 2 

3 Dustrict Project Coordinator Jind 

4 Store Purchase Officer Headquarter 

5 Accounts Officer Headquarter 

6 Assistant Edifor Headguarter 

The committee had duly evaluated the tenders and recommended the allotment of 
work to M/s Manju Art Press Chandigarh being the lowest tenderers (Rs 28 98) The 
State Project Director had approved it The final rate of the work book was finalized on 
21 07 2000 and orders पा this regard were issued on 27 07 2000 to the lowest bidder 
I e ManjuArt Press Chandigarh 

Controller Printing & Stationery Department sought some clanfication about the 
specification on 3 07 2000 (copy enclosed) and the specification was supplied to the 
Controller Printing & Stationery on 5 07 2000 The Parishad again wrote to the Manager 
Government Text Book Press Haryana Sector 6 Panchkula to supply rates for the 
books sending a copy of the advertisement The Controller Printing & Stationery 
Department had shown its inabtlity to supply the books according to the prescribed 
spectfication and supplied rates with lower specification 1 e 60 GSM Inner Page 120 
GSM Outer Page on 24 8 20001 e about one month after the 15516 of the orders to the 
printers 

The Word Bank procedure on procurement clearly indicates that the approved source 
can be one of the bidders and पा] case that approved source does not participate/ 
submit tenders the work cannot be allotted to the approved source 

It seems that specifications of the books were framed according to the need and use 
of the books because the students have (0 write on It agamn and agam 

In view of the posihon explained above It Is requested that the para may kindly be 
dropped 

During the course of oral examination ॥ was informed that the matter was 
under investigation by the CBIl पा a case related 10 Shn Sanjiv Kumar, IAS आएं the 
file was with the CBI The Committee desired that the outcome of the CBI inquiry 
may be intimated to it
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FINANCE AND JUSTICE DEPARTMENTS 

68] 422 State Governmentdecided in January 1996 that no appointment on daily wages 
would be made पा future However in emergency cases the competent authonty was with 
prior permission of Finance Department allowed to engage an employee on contract 08515 

Iimited to three months Government also made it (May 1998) mandatory for the requisitioning 
authority/establishment to engage the daily wages staff through employment exchange 
Government while reiterating these instructions further directed (August 2001) all Heads of 
the Departments that recovery would be effected from the officers who had appointed the 
daily wage workers पा violation of the instructions ibid 

Test check of records (May 2002 January 2003) of Director Haryana State Lofteries 
(DOL) Advocate General Haryana and Forest Department revealed that these departments 
in contravention of the Government orders 1bid continued 10 engage daily wage workers direct 
without getting the approval of Finance Department and incurred an irregular expenditure of 
Rs 2 25 crore on daily wage workers as discussed below — 

Sr Name of _ Gist of Irregulanties 

No Department 

1 Lottenres  The Department had not engaged the dailly wage workers through 
Employment Exchanges and continued to engaged such workers direct 

While seeking relaxation from the Government for deploying daily wage 
workers directly the DOL had justified {November 1997-September 1998) 
that the depioyment of daily wage workers depends upon the sale of 
lottery tickets which may increase or decrease from time 10 tme 85 
such it was not feasible to engage the daily wage workers through 
employment exchanges to which the Government did not agree Instead 
of recovering the amount from the officers who had appointed the daily 
wage workers in violation of the instruction byd the department continued 
to engage daily wage workers and paid Rs 85 21 lakh 

2 Justice The department egaged 1510 34 darly wage workers dunng August 1999 
to August 2003 paid Rs 6 42 lakh as per Government pay scales upto 
January 2000 and Rs 32 19 lakh on daily wage rates from February 2000 
to August 2003 Irregular payment of Rs 38 61 lakh had been made to 
daily wage workers dunng August 1999 to August 2003 Despite repeated 
requests of the Advocate General to the Government during November 
2002 and July 2003 for according ex-post-facto sanction to engage daily 
wage workers the Government did not agree Chief Secretary on the 
other hand had already 1ssued 8 general circular (August 2001) to all the 
departments to identify all such cases and recover the amount from the 
defaulting officers Further developments were awaited 

The draft audit paragraph was demi officially forwarded to the Financial Commissioner 

and Pnncipal Secretary to Government Haryana Finance and Justice Departments in November 

2002 but no reply was recewved from the Government (September 2003)
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The department ॥ its reply stated as under — 

In this connection it 15 sfated that the nature of work of Lottery Department was very 

peculiar The volume of Lottery business remained changing from time to time depending 

upon the market conditions taxation 0010४ of various states Law and order situation 

and several unforeseen circumstances Therefore the Daily Wager staff was also 

appointed by the Sales Officers depending upon the volume of work The Sales Officers 

used to engage trust worthy and reliable persons on the 100 of daily wager workers 

They handled the lottery tickets including checking loading unloading and sorting of 

PW T setc Since the work was voluminous and of emergent nature itwas not possible 

for the Sales Officers to get the name sponsored every time and on short notice from 

the employment exchange The existing regular staff was not sufficient to dispose 

other work 1080 of the Department 

Sale of lottery tickets had shotup For example in the year 1999 2000 the gross 5816 

of lottery tickets was 10 the tune of Rs 254 94 crores which increased (0 Rs 300 48 

crores dunng Financal Year 2000 2001 No doubtasum of Rs 85 21 lac was incurred 

for payment of wages to the dally wages staff but this has to be seen in the context of 

high volume of work Without this staff 1t would not have been possible to cope with 

the work of checking and handling of prize winning tickets accounts 

Considering the circumstances in which the Department was forced fo engage the 

daily workers 1t is requested that the para may be dropped 

After going through the written reply of the department, the Committee 15 of 

the view that since the recovery was to be effected from the officers who had 

appomnted the daily wage workers पा violation of the Govt nstructions, the 

department did not take any steps to recover the amount or even no approval 

of the Govt before engagement of the daily wage workers was obtained The 

Committee desired that the matter may be inquired into by the Financial 

Commissioner & Principal Secretary to Govt, Haryana, Finance Department 

and after inquiry the Committee may be informed of the outcome of the same 

As regards Department of Justice, no reply to audit para had been sent to the 

Committee Therefore, the Department of Justice 15 directed to send the reply 

without further loss of time for consideration of the Committee



151 

FOREST DEPARTMENT 

69] 423 As per Punjab Financial Rules applicable to Haryana State for every work a 

proper estimate should be prepared and technical sanction obtained from the competent 

authonity Further the works should not be split up 50 as 10 avoid sanction of higher authority 

Test check of records (February 2003) of Divisional Forest Officer (DFO) (Production) 

Kurukshetra revealed that an expenditure of Rs 84 11 lakh was incurred during 2001 02 on 

logging works which included felling of trees therr transportation loading and unloading by 

splitttng up the works पा smail quantities 10 avoid the sanction of higher authorities The work 

was also allotted on quotation basis rather than through open tendering system Further all 

the bills/vouchers of small payments were prepared by affixing thumb impressions Thus all 

the quotations and bills prepared by the DFO were of doubtful nature | the absence of 

systematic procedure it could not be venfied in audit whether the different kinds of works of 

feling of trees loading/unloading transportation etc were actually done पा full complete 

measure as no entry was made in any other subsidiary records by the department There 

was neither any address of any small contractor/labourer who had executed this work nor 

any contractor was registered for executing the works in this production Division This has 

resulted in an irregular and doubtful expenditure of Rs 84 11 lakh 

On being pointed out the DFO stated (May 2003) that the works were done under the 

orders of the competent authonity Reply was not tenable because neither the prescribed 

financial rules were followed nor subsidiary records were maintained Hence each voucher 

was observed 85 doubtful and requires thorough investigation - 

The draft audit paragraph was demu officially forwarded to the Comm;}‘ssnoner and 

Secretary to Government of Haryana Forest Department in March 2003 but no reply was 

recelved from the Government (September 2003) ¥ 

The department in its reply stated as under — 

The expenditure had been incurred on 659 different forest Reaches of Kurukshetra & 

Kaithal Division This involved mainly felling of Dead and Dry trees पीला cammiage to the 

Sale Depots loading & unloading and finally stacking of imber in the Sale Depots All 

this work of felling has been done as per Haryana Forest Department Technical Note 

No 7 Iin the absence of approved working Plan for the junisdiction of Kurukshetra 

Production Division for 2001-02 only for the feling of either Dead & Dry trees or 

emergency departmental felling have been done Such type of fellings cannot foreseen 

or preplanned During the year 2001 02 this division felled of (081 volume 37431 m*out 

of which 36462 पार was dead & dry and 969 m® was under emergency felling Since all 

these felling areas were not concentrated at a single place rather they were scattered 

on 659 different Forest Reaches 1t becomes impossible to foresee or preplan such 

type of scattered forest felling activity The total revenue generated dunng the financial 

year 2001 02 was to the Rs 585 46 lacs and the same was deposited trregular and 

doubtful 

The activities of this division are directly related to the felling list Marking List handed 

over from time to time by the Ternitonial Forest Division duning different months of 

financial year The quantum of these felling activities individually 15 very small which 

involves vety smali felling penod Therefore to execute all such minor emergent activities
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115 neither possible (0 invite tenders nor 115 stipulated under rules as all these works 
come under the category of minor works [t 15 also noteworthy to mention here that 

none of these 659 forests reaches involved an expenditure of more than 50 000/- rupees 
Therefore all the works Involving an expendrture of more than 500/ rupees works have 
been executed after inviting the quotations and keeping in mind the approved department 
S OR lItis 8150 mentioned here that the different felling activities hke conversion of 
logs carmiage loading/unloading stacking of tmberetc all are different types of technical 
activibtes which nvolve skilled fabour trained in respective activities Hence 1t becomes 

impossible to allot all these activities to a single person 

The comments given by the audit party are replied as under — 

1 The felling activities were sub divided पा small parts not with the intension to 
keep the expenditure per bill below 20 000/- rupees As already stated the 
different categories of felling activities namely felling conversion loading 
unloading stacking grading etc require different type of skilled labour and 
these activities have been done during different periods of time Hence the 
objection raised by the audit party that work has been executed through 
small contractors and intentionally divided into small parts o keep the 
expenditure per bill less than 20 000/ 15 not justified 

As already stated the felling activities were scattered on 659 different forest 
reaches The achvities of this division are dependent on the felling lists provided 
by respective Termtorial Forest Divisions_which are obtained during different 
months of year All these felling activities are very small and have very smalfl 
felling period Hence ॥ 15 neither possible to invite enders not it s necessary 

as all these works come under the category of minor works Moreover even 
the Working plan for the year 2001 02 was not sanctioned for the areas lying 
under the Junisdiction of this division Therefore 115 clear that for the financial 
year 2001 02 feriing activities were distributed on 859 different reaches which 
were executed during different months of the year for which 1t 15 not possible 
to allot tender to 8 single person 

As the quantum of most or inese telling activiues 15 very small छाए emergent 

in nature for all the works above 500 rupees three quotations obtained as 

per rules keeping in mind the approved departmental SOR The draft of the 
quotation 15 written in same handwnting in which the worker quotes the suitable 
rates and then signs it Quotation 15 obtained by in charge of feling actvity 
which 15 counter signed by Range Forest Officer Felling activity पा most of 
the cases 15 done by small feling parties who are etther Nepal or Kashmin 
migrants most of whom are literate persons Hente the quotations are rarely 

signed The thumb impressions are obtained from the laboures by the Forest 
Guard and then the counter signed copy Is submitted by the Range Officer to 

dvision office for approval The quotations having the lowest rate as per the 
departmental SOR are sanctioned by D FO 

Forthe year 2001 02 the budget was allotted for carrying out the departmental 

fellings by the senior officers of the department which 15. under their 
competency The expenditure on different felling activiies has been done 85
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per competency of D FO It 1s also mentioned here that as per PFR 
Volume |, rule 196 Sr No 55 the DFO 15 fully competent to carry out 
departmental activities within the allotted budget for which sanction of any 
Senior Officer 1s not required Hence no procedural or financial irregulanty 
has been committed 

The Committee discussed the matter of felling of trees with the 
departmental representatives and after discussion, the Committee desired the 

departmental representatives to send a list of places where the dry and wet trees 
were being cut within से penod of two days after which the Committee will undertake 
on the spot visit The said list was not supplied till the drafting of the report The 
Committee desired that the same may be supplied at the earliest
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TOWN AND COUNTRY PLANNING DEPARTMENT 
(Haryana Urban Development Authority) 

70] 451 The Pnncipal Excise and Taxation Commisstoner Haryana clanfied (December 

1996) that matertal supplied by the contractees 10 contractors constitute an independent 
sale for which they are required to be registered under the Haryana General Sales Tax Act 

1973 Such value of the matenal supplied to contractors becomes eligible to sales tax 

Test check of records of two 22 Executive Engingers (EEs) HUDA revealed thatthese 
EEs supplied cement and hitumen to various contractors on chargeable 08515 for use in the 
execution of works but no such recovery of sales tax was made from the contractors The 
assessing authorities (58185 Tax) at Hisar while finalising the assessment of the EEs for the 
year 1993 94 to 1996-97 raised (January 1998 to January 1999) 8 demand of sales tax of 
Rs 12 35 lakh {(Dwvision No 1 HisarRs & 45lakh and Noll Hisar Rs 6 90 lakh) The two 
EEs of Hisar had to deposit Rs 12 31 lakh 00 of HUDA funds during March 1998 10 March 
2001 against demand of Rs 12 35 lakh 

Both the EEs filed an appeai before Joint Excise and Taxahon Commuissioner (Appeal) 
Hisar (JETC) against their demands of Rs 4 95 lakh (assessment orders of January and 

March 1998) but the appeal was rejected (July 1998) 

Similarly test check of records of EE Haryana State Agncuitural Marketing Board 
(HSAMB) Division Hisar (November 2002) aiso revealed that EE did not recover any sales 
tax from the bills of contractors on the value of cement and bitumen supplied to them on 
chargeable basis for executing vanous works Excise and Taxation Officers Hisar while 
finalising the assessments for 1992-93 to 1997-98 levied tax and raised (February) 1998 to 
January1999) demands of Rs 5 99 lakh EE had deposited (March 1999 December 1999) 
Rs 599 lakh from HSAMB funds 

Thus due to fallure of EEs to recover sales tax from the contractors on the value of 
matenial supplied to them on chargeable 0855 HUDA/HSAMB had to pay Rs 18 30 lakh out 
of their own funds dunng March 1988 to March 2001 resulting in an undue financial aid to the 
contractors No action has been taken against the concerned EEs for not complying with 
Government orders resulting पा the 1055 (0 the Government 

The draft audit paragraph was dem: officially forwarded to the Financial Commisstoner 
and Principal Secretary to Government Haryana Agriculture 

The department n its reply stated as under — 

State of Haryana with effect from 01 04 1989 through notification No 50 49/H A 20/ 
73/G 26/89 dt 24 03 1989 gotissued by the competent authority of Prohibition Excise 
& Taxation Department Haryana without any exception (Annexure A ) Under the 
provisions of 200४४ notificatton the sum in lieu of the tax payable by the contracter 
shall be calculated at the rate of 2% of the total value of the work contract being 
executed by him Till 31 07 2001 HUDA recovered and deposited the sale tax with 
Prohibition Excise and Taxation Department at par with other State Govt organizations 

within the preview of above notification with Prohibiion Excise and Taxation Department 
The aforesaid notification was superceded by new notificatton No G.O/07/H/A/20/
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G 26/ 2001 dated 15th August 2001 (Annexure B) According to the new notification 
the works contract on or after 1st day of August 2001 the sum पा lieu of the tax 
payable by the contractor under Haryana General Sales Tax Act 1873 (20 of 1973) 

shall be calculated at the rate of 4% of the total value of the work contract being 
executed by him Again without any exception 0 any State Govt organization Since 
1st August 2001 the provisions of above notification are followed in HUDA at par with 
other state owned organization/Department and sales tax ।5 being recovered from the 

contractors and deposited 

The sale tax1s to be paid only once to the Prohibition Excise and Taxation Department 
and the same has been 080 @2% upto 31 7 2001 and @4% after the revision of 
notification on 156th August 2001 to be implemented w e f 1stAugust 2001 and onward 
As per the said notification the Sales Tax has been deducted from the respective 
cantractors for the work executed by them and none has been exempted 

The sale Tax Department have done certain assessments of sale tax after the cement 
Issued by HUDA to various contractors at the price as indicated पा the contract to be 
used for the work allotted to them Sale Tax Department has considered this 15506 of 

cement as sale by HUDA and Jevied sales tax as per their assessments 

The Government Departmentsi1 e PWD B&R elc has been exempted from the payment 
of such tax vide Prohibttion Excise and Taxation Comrussioner letter No 1511 dated 
19 6 2001 (Annexure C) The matter was brought to the notice of the Govt and a 
meeting was held under the Charrmanship of FCTCP Haryanawhere Excise & Taxation 
Commissioner was also present 

As decided पा the meeting held on 14 5 2003 (Annexure D ) the case was referred to 
L R Haryana for his opinion on the subject The L. R Haryana has given his opinion as 
under — 

In the opinion of his Department HUDA should be treated at part with PWD B&R 
Departments & clarification circulated vide memo Na 1511 dated 19 6 2001 should 
be made applicable to it also However a proper remedy in this case 10 challenge 
the assessment order before Appropnate appellate authonty on all legally 
sustainable grounds and discnmination may also be pleaded while filing the appeal 
The queries raised at noting page 17 in the AD file are answered accordingly 

Keeping in view of the opinion of L R Haryana (Annexure E ) the case has been 
referred to Excise and Taxation Commissioner Haryana for exemption vide letter 
No 776 dated 3 9 2003 (Annexure F) The reply of the Excise and Taxation 

Commissioner Haryana 15 awaited 

As such 1t s clanfied that no irregulanty of any type has been committed by the 

office ॥ the field As such para may be dropped 

During the course of oral examination, the Committee was informed that the 

matter was pending पा the High Court The Committee desired that the Commuittee 

may be informed of the decision of the High Court as and when obtained
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IRRIGATION DEPARTMENT 

71] 464 TheExecutive Engineer (EE) Construction Division 23 Panipat allotted (February 
1999) the work of Rehabilitation of Gohana Distributory from RD 0 1 12 118 including reparr 
of ghats and replacement of bridges to a contractor for Rs 133 crore The agreement inter 
aha provided that (1) the contractor shall request the Engineer to 15508 a certificate of completion 
of the works and the Engineer will do so upon deciding that the work was completed (0 the 
hquidated damages would be imposed at the stipulated rate subject 10 maximum of 10 per 

cent of the final contract price for delay and (i) for ncomplete work 20 percent of the vaiue 
of work not completed shall be payable by the contractor 

Dunng audit (May 2002) of Construction Division 23 Panipat 1t was noticed that the 
work was shown as completed on 9 July 2001 and final bill for Rs 1 09 crore was paid पा 
March 2002 and February 2003 90 completion certificate was neither asked for by the 
contractor nor the same was 155060 by the Engineer as it was actually not completed Further 
scrutiny of payment vouchers with reference to the quantities of work as provided for in the 
agreement and confirmed by the new EE revealed that the work can not be treated as final 
as the remaining items of work valuing Rs 31 45 lakh were still left unexecuted as per site 
requirement 

The department in its reply stated 85 under — 

The reply could not be sent due to none receipt of complete reply from the field office 

2 6 4 The Executive Engineer (EE)} Constfruction Division 23 Panipat allotted (February 
1898} work of Rehabilitatton of Gohana Distributory from RD 0-1 12 118 including 
repair of ghats and replacement of bnidges to a contractor for Rs 133 crore The 
agreement inier-aha provided that (1) the contractor shall request the Engineer to 15506 

a certificate of completion of the works and the Engineer will do so upon deciding that 
the works was completed हा) the hquidated damages would be imposed at the stipulated 
rate subject 10 maximum of 10 percent of the value of work not completed shall be 
payable by the contractor ' 

During audit (May 2002)of Construction Division 23 Panipat it was noticed that the 
work was shown as completed on 9 July 2001 and final bill for Rs 1 09 crore was 0810 

in March 2002 and February 2003 but completion certificate was neither asked for by 
the contractor nor the same’was 1ssued by the Executive Engineer as it was actually 
not completed Further scrutiny of payrment vouchers with reference to the quantities 
of work 85 provided for n the agreement and confirmed by the new Executive Engineer 
revealed that the work can not be treated as final as the remaining items of work 
valuing Rs 31 45 lakh were still left unexecuted as per site requirement B 

Thus the contractor was lliable to pay Rs 4 80 lakh being 20 percentof Rs 24 lakh of 
the value of the work as per agreement not completed पा addition to liquidated damages 
of Rs 3 30 Iakh (10 percent of value of the work allotted) against which hquidated 
damages of Rs 0 54 lakh only were deducted in August 2002 from the running bill of 
the contractor 

Thus non adhoring to the provision contained in the contract agreement had resulted 
in aloss of Rs 17 56 lakh to the Government the Government had decided to charge 

sheet the defaulting Executive Engineers for the lapses
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It 1s agreed that Executive Engineer Construction Division No 23 Panipat allotted the 

work of Rehabilitation of Gohana Disry From RD 0 112118 including repairs of Ghats 

and replacement of bridges to Sh Kashmir Singh Contractor for Rs 1 33 Crores vide 

Agreement No 1/23/59 dated 17 2 99 Clauses as mentioned (1) (1) and () exist ॥ा 

the Agreemment 

From the record 1t 15 not coming out that the Agency had ever submitted completion 

certificate or Employer had ever written about in completion of the works Recovery/ 

liquidated damage in August 2001 only for nine days reveals that work was accepted 

of completed with lesser cost of the work 1t can be due to the reason that physicalty 

the quantum of work was less 85 provided पा the estmate and पा the agreement 

The Contractor Sh Kashmir Singh vide his letter dated 12 2 2001 bearing receipt 

No 12-A/1701 dated 14 2 2001 received in Executive Engineer Construction Division 

No 23 Panipat office on 14 2 2001 reveals that scope of work has been reduced by 

30% because 8 large No of patches of ining provided in the estimate पा reaches 26 35 

and 35 50 are not required to be done due to the fact that after clearance of sites 1t 

has been noticed that various patches of ning are existing 1n these reaches and in 

other reaches also |t would there for be observed that due to reduction of scope of 

work on this accounts the percentage of work already completed work out to 85% and 

the balance are not required 10 08 done Secondly the estimate for rehabifitation of 

Gohana Distributory was framed where there was 51 deposited in the bed and 51065 of 

Distnbutory The exactquantify could not be assessed Executive Engineer Construction 

Division No 23 Panipat had issued the orders for actual measurement before start of 

work The actual measurement could not be done due to salutation in the channel 85 

reported by the Sub Divisional Officer Sub Division No V These are the reasons for 

vanation in the quantity sanctioned in the estimate 10 the actual quantity executed at 

site Hence the work was executed 85 per requirement of site Executive Engineer 

Water services Division had reported that Gohana Distributory i1s running satisfactorily 

after its rehabilitation and 15 taking authorized full supply discharge it seems that fact 

were not placed before the Audit Party in May 2002 by the Executive Engineer 

Construction Division No 23 Panipat Office 

On the reducuon 01 scope of work as explained in para above the penalty @ 20% can 

not 08 iImposed on the balanae cost of the work as per agreement and similarly iquidated 

damage of 10% of value of the work are also 10110 be levied when the work had been 

accepted as completed InAugust 2001 Onlyliquidated charges of Rs 0 54 Lakh for 

the delay of nine days had been recovered by the Employer in August 2001 from the 

running bill of the contractor 85 the work was completed after nine days of valdity 

extension granted up to 30 6 2001 

The Audit para had came up due to non production of proper— facts/record and 

presentation to the Audit party by the Dwvisional accountant and Executive Engineer 

Construction Division No 23 Panipat in May 2002 The work was finally settled by 

Sh D S Joon Executive Engineer and Audit inspection was done in the mcumbancy 

of Sh G S Narwal Executive Engineer 

Initally this para was framed as an Advance para Draft para and C&AG para No 

46 4 The competent authonty after perusal this para decided to serve upon charge
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sheet under Rule 7 of P& A Rules 1987 aganst S/Sh D S Joan and G S Narvwal 

Executive Engineer 

The decision of the comptent authority 1s awarted In view of facts narrated/explained 

above Department 1s of the opinion that the para needs review 

The Committee was informed that SarvshnD S Joon and 6.5, Narwal, Executive 

Engineers had been charge sheeted and the decision of पीट competent authorty 

was awaited After hearing the departmental representatives the Committee desired 

that the final action taken aganst the above mentioned Executive Engineers may be 

informed to the Commuttee 

Non responsiveness to Audit findings and observations resulting 1n erosion of 

accountability 

72] 493 After penodical inspection of the Government departments Accountant General 

(Audit) (AG) 1ssues the inspection Reports (IRs} 10 the Heads of offices inspected with a 

copy to the next higher authorties who are required 10 rectify the defects and omissions 

promptly and report their compliance to the AG within six weeks A half-yearty report of 

pending IRs for more than six months 15 also sentto the concerned Administrative Secretary 

of the Department to facilitate monitoring of the audit observations in the pending IRs 

A review of IRs 1ssued upto March 2003 of 98 Divisions of Public Works Department 

(PWD) Irngation Branch disclosed that 883 paragraphs of 411 IRs (85 per Appendix-XXI) 

remained outstanding at the end of March 2003 Ofthese 106 IRs containing 135 paragraphs 

were for more than 10 years old Dwisional Officers of 68 Divisions have failed to submiteven 

the imitral replies for IRs 1ssued during Aprit 2002 to March 2003 

The Administrative Secretary of the Departmentwhowas informed of the position through 

half yearly reports also failed to ensure promptand timely achon by the Departmental Officers 

Even senous irregulanties such 85 recoverable amounts of Rs 23 50 crore from officers and 

contractors/agencies due to shortage of matenial excess payments works got completed 

on risk and cost ए the defautting agencies efc as categonsed पा Apoendix XXII and XXl 

remained unsettled as of June 2003 

These amounts were placed in routine in the Miscellaneous Public Works Advances 

against the concerned officials/contractorsfagencies but no action was taken to recover the 

amount from them As a result possibility of permanent loss of huge amounts cannot 06 

ruled out 

Similar paragraphs were floated n the Audit Report (Civif) for the year ended March 

1996 and 1999 Pubhc Accounts Committee while discussing the Report for the year 1995 86 

directed the Department to settle the old outstanding inspection reports/paragraphs with 

Accountant General But 204 old paragraphs involving 158 IRs for peniod ending March 1996 

were still pending Audtt Report for the year 1998 99 15 yet to be discussed by the PAC 

The Audit paragraph was demi officially forwarded 10 Financial Commissioner and 

Principal Secretary Haryana Government PWD Irrigation Branch हा May 2003 butnoreply 

was received (August 2003)
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The department in 15 reply stated as under — 

After periodical inspection of the Government Department Accountant General (Audit) 

(AG) I1ssues the Inspection Reports (IRs) to the Heads of offices inspected with a 

copy to the next higher authonties who are required to rectify the defects and omissions 

promptly and report their comphance to the AG within six weeks Ahalf yearly report of 

pending {Rs for more than six months 1$ also sent to the concerned Administrative 

Secretary of the department to facilitate monitoring of the audit observations in the 

pending iRs 

A review of IRs 1ssued up to March 2003 of 98 Divisions of Public Works Depariment 

(PWD) Imgation Branch disclosed that 883 paragraphs of 411 IRs remained outstanding 

at the end of March 2003 Of these 106 IRs containing 135 paragraphs were for more 

than 10 years old Divisional Officers of 68 Divisions have falled 10 submit even the 

mitral replies for IRs issued dunng April 2002 to March 2003 

The Administrative Secretary of the Department who was informed of the position through 

half yearly reports also failed to ensure prompt and timely action by the Departmental 

Officers Even serious irregularities such as recoverable amounts of Rs 23 50 crore 

from officers and contractors/agencies due to shortage of matenal excess payments 

works got completed on nsk and cost of the defaulting agencies etc as categorised 

in remained unsettled as of June 2003 ; 

These amounts were placed in routine in the Miscelianeous Public Works Advances 

against the concemed officials/contractors/agencies but no action was taken to recover 

the amount from them_ As a result possibility of permanent 1055 of पुर amounts 

cannot be ruled out 

Similar paragraphs were floated in the Audit report (छाए) for the Yeaflrf ended March 

1996 and 1999 Public Accounts Committee while discussing the report for the year 

1995 96 directed the Department to settle the old outstanding inspection reparts/ 

paragraphs with Accountant General But204 old paragraphs involving 158 IRs for the 

period ending March 1996 were still pending Audit report for the year 1998 9915 yet 

to be discussed by the PAC 

The Audit paragraphs were demi-officially forwarded to the Financial Commussioner & 

Principal Secretary to Government Haryana Irmgation Department in May 2003 but 

no reply was received 

As per list of IR paras received from AG Audit Haryana vide letter dated 14 5 2007 allthe 

old IR paras up to the period ending March 1997 had been settled and out of 883 

paragraphs of 411 inspection reports involving the amount of Rs 321 05 crore the 

department has got 56160 800 paragraphs of 345 inspection reports mvolving Rs 229 59 

crore leaving a balance of 83 paragraphs of 66 inspection reports of Rs 91 46 crore 

The Department has been directed to send the justifiable 6065 of remaining paragraphs 

to A G (Audit) Haryana Chandigarh for getting these IR paras settied 

The Commuttee desired that efforts may be made for expeditious settlement of 

outstanding inspection reports and paragraphs and the Committee may be informed 

of the latest position in this regard
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FOOD AND SUPPLIES DEPARTMENT 

[73] 468 Food and Supphes Department 

Food and Supplies Department Haryana procures paddy for Central pool and provides 

the same to the millers who deliver rice to the Food Corporation of India (FCI) aftermiing The 

milling agreements entered with a miller (October 1999 and November 2000) हा alia provide 

that the miller would take delivery of paddy for mifling either against bank guarantee or delivery 

of advance nice to FCI In the event of faliure to supply within the stipulated penod the miller 

would be liable to pay interest at the prevailing rate of Cash Credit imit (CCL) of Reserve Bank 

of India for the period of default in supply of required quantity of nice from the paddy delivered 

to him Al the disputes and differences ansing out of the agreement shali be referred to the 

arbitrator only within one year of the date of completion or on expiry of the period of contract 

Scrutiny of records (December 2002) of the District Food and Supphes Controller (DFSC) 

Fatehabad revealed that 48 418 50 quintal of paddy was delivered to a miller at Fatehabad 

during kharif1999-2000 The muller was required to deliver 32 668 68 quintal of the 106 to FCI 

by February 2000 However the miller delivered 23 600 31 quintal of nice to FCl during 1998 

2000 and deposited cost of 135 55 quintals of undelivered rice In July 2000 Batance 13 136 50 

quintal of paddy (equivalent of 8 932 82 quintal of rice) valuing Rs 83 lakh was not milled by 

the muller during agreed period However this paddy was milled by the miller during 2000-01 

alongwith paddy issued duning kharif 2000 01 but no action for delayed supply was taken 

against पाए Though the performance of the miller प्र) the past was unsatisfactory DFSC again 

delivered 42 883 53 quintal of paddy to the same miller (during khanf2000 01) agamnstwhich 

36 093 88 quintal of nice was due Butagain the miller delivered only 30 129 17 quintal of rice 

to FCI during November 2000 to March 2001 Thus 5 964 71 quintal of nce valuing Rs 58 90 

\akh was short supphed As the miller failed to deliver full quantity of rice to FCI the secunty of 

Rs one lakh only of the miller was adjusted in December 2001 On physical verification 

conducted by Assistant Food and Supphes Officer Fatehabad on 14 March 2002 no stock of 

06 was found with miller The department lcdged an FIR against the miller {Apnl 2002) Upon 

this the miller delivered post-dated cheques for Rs 43 lakh encashable between July 2002 

and September 2004 The department had 50 far recovered a paltry amount of Rs 24 lakh and 

Rs 34 90 lakh v ere still recoverable from the miller (January 2003) 

it was further noticed that the department had not filed a claim for recovery of interest 

whichworked outto Rs 21 26 lakh (Rs 7 35 lakh for 1999 2000 and Rs 13 90 lakh for 2000 01) 

upto May 2003 on recoverable amount of Rs 34 90 lakh before the Arbitrator and had thus lost 

an opportunity for recovery of the same as no claim was filed with the Arbitrator within the 

required period of one year from the date of execution of the agreement Thus n terms of 

agreement the miller stood discharged of liability Besides the action of departmentto engage 

the same miller for Kharif 2000 01 knowing well his past status was not In consonance with 

the commercial practice This had resulted in 8 loss of Rs 56 15 lakh to the Govemment 

Similarly the DFSO Yamunanagar deivered 13 121 quintal of paddy grade A to a 

miller at Mustafabad Yamunanagar during khanf 2001 02 for miling without obtaining bank 

guarantee bond of Rs 7 21 lakh and without ensunng delivery of advance rice The miller was 

required to deliver 8 922 28 quintals of nce grade A by February 2002 against which only 

6 904 89 quintals of nce was delivered (0 FCI till January 2003 Balance 2 017 39 quintals of
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rice valuing Rs 20 23 lakh was still to be recovered from the miller besides interest of Rs 392 

lakh as of May 2003 causing 1055 of Rs 24 15 lakh to Govemment 

Thus the failure of DFSCs Fatehabad and Yamunanagar (0 enforce the provistons of 

agreement had resulted in loss of Rs 80 30 lakh (Rs 56 15+ Rs 24 15 lakh) to Govemment 

The Financtal Commissioner and Secretary (FC&S) to Haryana Govemment stated 

{July 2003) that in the case of Fatehabad था indemnity bond against the liabihties of Rs one 

crore and Rs 38 lakh alongwith interest had been obtained in February 2003 Further efforis 

were being made to recover the balance amount and disciphnary action for failure to obtain 

bank guarantees against the defaulting officials had also been initiated 

The department # its reply stated as under — 

Audit had observed through this para that during Kharif 1999&2000 Distt Food 

and Supplies Controller Fatehabad and dunng Khanf 2001 Distt Food and Supplies 

Controller Yamunanagar did notdeliver 5964 72 gt and 2017 39 CMR gtl respectively 

to नए causing loss of Rs 56 15 lacs and Rs 24 15 lacs respectively 

The position with regard to Fatehabad and Yamunanagar districts 15 explained 

as under — 

Fatehabad 

During Khanf 1999 mitially delivenes of CMR were 10 be accepted by FCI before 

the commencement of next Knanf Season 1 e 15 9 2000 However Govt ए India Issued 

instructions on 22 3 2000 not to accept the deliveries of CMR after 30 4 2000 Thus a 

qty of 5432,82 पा CMR remained undelivered as on 30 4 2000 This qty was delivered 

to FCI during KMS 2000 The realization of this gty was made from FCl on the rates 

fixed by Govt of India for KMS 2000 Thus no action was required to be taken against 

themillersfo this lapse Regarding loss of Rs 58 90 lacs due to non delivery of 5964 72 gt 

CMR during KMS 2000 01 1tis submitted that DFSC Fatehabad got conducted physical 

verification of stocks from his Asstt Food and Supplies Officer on 14 3 2002 As the 

shortage of 5964 72 पा came to the notice at the time of physical venfication therefore 

AFSO requested S H O Fatehabad on 15 3 2002 to register criminal case against the 

party The S H O Police Fatehabad registered case against the party vide FIRNo 171 

dated 4 4 2002 Consequently owner of the 106 mill applied for anticipatory bail in the 

Hon ble Court Fatehabad on 7 4 2002 which was rejected by the Hon ble Court on 

28 6 2002 The owner ए the rice mill 1ssued twenty post dated cheques of Rs 43 00 

lacs ॥ favour of Distt Food and Supplies Controller Fatehabad payable from 2 7 2002 

to 30 9 2004 Out of twenty cheques छिपा cheques of Rs 11 00 lacs were encashed 

and remarming were dishonoured by the bank due to paucity of funds The Distt Food 

And Supplies Controller Fatehabad filed complaints in the Hon ble Court under Sechon 

138 of Negotiable InstrumentAct The Distt Food and Supplies Controller Fatehabad 

in consuitation with the Distt Administration also opted to obtam indemnity bond payable 

by 31 12 2004 but party did not discharge its liabihity by 31 12 2004 

The owner of the 106 mill was arrested by the police on 04 07 2005 and he was 

balled out on 08 07 2005 by the Hon ble Court There after the owner of the nce mill 

also deposited an amountof Rs 28 00 lacs with the Distt Food and Supplies Controller
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Fatehabad on 8 7 2005 and 3 8 2005 Afer adjusting dues hke transportation charges 
security and milling charges etc payable to the 108 miller the entire principle amount 
of Rs 58 90 lacs stand recovered/adjusted as per details given below — 

Rice balance with the firm 85 on 27 11 2001 5964 71 gtl 

Cost of nce Rs 58 89 555/ 

Amt recovered through cheques/pay orders/draft Rs 47 26 640/- 

Cost of 68429 bags @ Rs 13 36 payable to the miller Rs 9 14 211/ 

Total Rs 56,40,851/ 

Balance amt against the miller Rs 2,48,704/ 

Amount payable to the miller — 

() Security Amount Rs 100 000/~ 

(n) Milng Charges Rs 172 970/ 

(m) Transportation charges of CMR Rs 2 925/ 

Total amount payable Rs 2,75,895/ 

Net amt payable to the miller (+)Rs 27191/ 

Efforts are being made to recover the interest amounting to Rs 14 40 [acs upto 
31 7 2005 on the delayed payments from the party 

The Distt Food and Supplies Controller and Distt Food and Supplies Officer 
Fatehabad were charge sheeted on 9 6 2004 and 10 6 2004 respectively under Rule 8 
of the Punishment & Appeal Rules for not obtaining the bank guarantee The AFSO 
Inspector Food & Supplies and Sub Inspector were also charge sheeted on 15 12 2003 
under Rule-7 of the Punishment and Appeal Rules for not obtaining the bank guarantee 
etc The Enquiry Officer has also been appointed to enquire the charges levelled against 
them 

Yamunanagar 

As per para a qty of 2017 39 gtl CMR valuing Rs 20 23 lacs was to be 
recovered from the millers besides interest of Rs 3 92 lacs causing total loss of 
Rs 24 151acs The latest position of outstanding CMR and its value 15 given 85 under— 

() Qty पा delivered 85 perpara 2017 पा 

(1) Qtydelivered from June 2003 to May 2004 1028 gtl 

{m) Balance Rice 989 qtl 

{v) Value of the halance CMR Rs 1070 lac 

(v} Amount deposited on 15 6 2005 Rs 700 lac 

(vi) Balance Amount Rs उ 70 180 Rs 3 70 180
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Efforts are being made to recover the balance amount 0 Rs 3 70 lacs besides 

interest amounting to Rs & 48 lacs The departmental proceedings have been initiated 

againstthe DFSC Yamunanagar The IFS and SIFS were charge sheeted under Rule 

7 on 12 1 2004 for not comply with the instructions to obtain the bank guarantee etc 

The Enquiry Officer has also been appointed 

Thus out of Rs 80 30 lacs an amountof Rs 65 95 lacs has been recovered and 

efforts are being made to recover the balance amount of Rs 14 35 lacs 

After hearing the departmental representatives, the Committee dropped the 

matter relating to Fatehabad and as regards the case of Yamuna Nagar, the Committee 

desired that the details of the actions taken along with the dates in this case may be 

intimated to the Committee The Committee may be informed what criteria was 

adopted while chargesheeting the employees under rule 7 and the officers under 

rule 8 The Committee further asked the department to get it exammned from the 

Legal Department whether an officer of the department can be appointed as an 

arbitrator ॥ 8 case where the department itself was a party The Committee was of 

the view that in such cases the department should take the bank guarantee instead of 

cheques as the cheques normally got bounced and the department had to go n 

litigation
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SPORTS DEPARTMENT 

[74] 46 10 Financial rules provide that no money should be drawn from the treasury unless 

required for immediate disbursement or for recoupment of the amount paid out of permanent 
advance Drawal of advance from the treasury for execution of works the completion of which 
15 likely to take considerable ttme 15 also not permissible Any unspent amount not required 
for immediate disbursement is to be refunded into the treasury promptly Retention of funds 
outside Government account is 8150 irregular 

State Government under the scheme Construction of Modern Sports Infrastructure 
sanctioned (January 1997 to December 2001) Rs 35 10 lakh for disbursement to the District 
Sports Councils (0505) for construction/main enance of various Sports infrastructures The 
sanchons inter alia provided that the grant was subject 0 50 percent matching contribution to 
be arranged through local sources and agreement bonds were to be got executed from the 
recipient before disbursing the amount The amount was to 06 utilised within one year and the 
unspent balance If any was required to be refunded पा treasury 

Scrutiny of records of eight District Sports and Youth Welfare Officers (DSWOs) revealed 
that Rs 35 10 lakh as detailed below were withdrawn dunng January 1997 to December 2001 
and transferred to the concerned DSCs who kept these amounts in the banks No agreement 

bondwas however got exected दा the time of transfer of funds to DSCs 

Sr Nameof  Nameof Date of Amount Date of Amount Amount Replies 
No DSWO work sanction  sancti drawal utitsed unspent of DSWO 

oned of Rs i  {(Rs था 

(Rs iIn  amount lakh) lakh) 
takh) 

1 2 3 4 5 6 7 8 9 

1  Bhwam Construction 2811997 400 1231997 NI 4 00 Amount could not be 
of sporis utiised due to disputed 
stadium at land made available by 
Tosham the mumcipality for the 
mamntenance 3091998 100 13 111998 NIl 100 construction of Sports 
of 1sherwal Stadium at Tosham आप 
Stadium non avaiability of land 

required for athletic 
track at Isherwal 

2 Fatehabad Construction 3081998 200 1531999 N 200 Work in progress 

of Ratia Stadium 
Sports 831989 200 1631999 Wi 200 
Stadium 

Fatehabad 

3 Hisar Extension of 21122001 366 28 12 2001 की 366 The work could not be 

sitting sheds taken up due 10 non 
and stage preparation of drawing 

and estimates 

4 Jhapar Construction 1012 1999 500 24121992 Ni 500 Permission 10 divert the 

of Gymnasium funds for the 
hall at construction of 

Bahadurgarh wrestling shed पा place 

stadium of Gymnasium hail had
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1 2 3 4 5 6 7 8 9 

Construction 10 12 1999 3 00 24121999 Ni 300 not been granted so far 
of pucca 
cemental 

ground at 
Bahadurgarh 
stadium 
Construction 10 12 1999 1 00 24121993 NI 100 
of bathrooms 

torlet at 
Bahadurgarh 
stadium 

5 ना Construclton 28 1 1997 200 2521997 N 200 After incurnng 

of multipurpose expenditure of Rs 3 50 
hall at Jind lakh on the filing work 
Construction 63 1898 500 2431998 350 150 upto DPC level for the 

of Boxing construction of Boxing/ 
shed at Wresthng shed work 

Jind had to be stopped due 
Construction 631998 400 2431998 NI 400 to court case The 
of wrestling electrical work प्रा 
at Jind muitipurpose hall had 

also not been done due 
to court case However 
the work had been 
taken up and was भा 
progress 

6 Narnaul Laying cricket 11 82000 050 18 102000 Mo 050 Laying of cncket pitch था. 

pitch at Netap Netaj Stadium could not 
Subhash be done as the amount 
Chander had been misutilised by 
Bose Ex DSWOs for 
Stadium conducting Women 

Sports Festivai at 
Panipat which has now 
been recovered 
(December 2002} from 

him and the work would 
be taken up shortly 

7 Rohtak Levelingof 631998 050 2731998 Ni 0 50 The work could not be 
cncket pitch done due to non 

availability for proper 

site 

8 Sonipat Construction 2322001 034 3032001 NI 034 Mini stadium at Halalpur 
of mini .and Basketball court at 
stadium Subhash Stadium 

Halalpur 2322001 010 3032001 NI 110 Sonipat could not be 

Construction constructed due to non 
of Basket receipt of permission 
baf! court from GOl and matching 
at Subhash contnbutien from local 
Stadium resources 

Total 3510 350 3160 
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This shows that out ए tota! amount of Rs 35 10 1akh only Rs 3 50 lakh were spent and 
remaining amount of Rs 31 60 lakh remained unspent over a period of one (0 six years 

Commussioner and Secretary to Government Haryana Sports and Youth Welfare 
Department while admitting the facts stated (July 2003) that the work of creating of sports 
infrastructure at Bhiwani Jhajjar Rohtak and Sonipat could not be taken up and the amount 
was being deposited Further developments were awatted 

Thus due to non construction of Sports Complexes at vanous places In the State not 
only the objective of scheme was defeated but also the funds of Rs 31 60 lakh remained out 
side the Government account over a period of one to six years on which Government also 
sustained 8 1055 of interest of Rs 9 63 lakh as of August 2003
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170 

During the course of oral examination the Committee discussed the latest 
position of construction of Sports Stadium at Bhiwani, Fatehabad, Hisar, Jhajar 
Jind, Narnaul, Rohtak and Sonepat in detail and the Committee desired that 

explanatory note after completing the snquiry पा all these cases may be sent to the 
Committee within a period of six months 

The Commuttee was of the view that Rs 40 crores or 60 crores 15 not sufficient 
amount and the same may be increased suitably The Committee recommended 

that the cricket should not have any prionfy in Haryana It should be left fo the private 
people Pnonty should be given to Football, Hockey Volley Ball Basket Ball and 
Kabaddi etc and these games should be encouraged



- 

171 

PUBLIC WORKS DEPARTMENT (BUILDINGS AND ROADS) 

Stores and Stock accounts 

[75] 481 Stores comprise of all articies and maternial purchased or otherwise acqured for 
use on works These include expendabie and 1ssuabie articles in use or accumulated for 

specific purposes as well 85 articles of dead stock of the nature of plant and machinery 

instruments equipment fixtures etc Stores are purchased through Director General Supphes 
and Disposals (DGS&D) Government of India or Director Supplies बाएं Disposals (0560) 
Haryana or by departmental officers for use on works Test check of records relating to 
purchase custody 15506 and management of stores for the years 2000 to 2003 in respect of 
15 out of 60 Divisions of Public Works Department (PWD) Buildings and Roads (B&R) Branch 
was conducted dunng October 2002 to March 2003 

Budgetary arrangement and misuse of LOC system 

48 2 No specific allocation of funds for procurement of stores 15 made पा annual 
budget of the PWD (B&R) To enforce stnct financial control and discipline the Finance 
Department introduced the letter of credit (LOC) system in the PWD पा July 1972 No separate 
LOC for the purchase of stores 15 issued Payments for purchase of stores are made out of 
the funds released through LOC for works 

During test check following cases of injudicious drawal and misutiisation of LOC 

were noticed " 
* The Executive Engineer (EE) Provincial Division Narwana drew Rs 1 52 crore 

under Cenfral Road funds schemes (Rs 1 13crore) and Prime Minister’s Gramin 
Sadak Yojana (Rs 0 39 crore) dunng March 2002 (Rs 0 94 crore) and June 
2002 (Rs 0 58 crore) for making advance payment to Indian Ol .Corporation 
(00) Panipat णि purchase of 1 620 87 metric tonnes (MT) of bitumen on photo 
coples of two proforma invoices However only 174 17 MT of bitumen valuing 
Rs 20 {akh was procured पा March and June 2002 Balance amount of Rs 1 32 
crore was converted in bank drafts for making payment to IOC Panipat and 
were subsequently cancelled Of these Rs 0 84 crore were spent on annual/ 
spectal repair works other than those for which the funds were onginally drawn 

* Engineer-in Chief (EIC) PWD B&R placed (June 2002) LOC of Rs 2 95 crore at 
the disposal of EE Provincial Divisional | Hisar for the period upto 30 June 
2002 Instead of making payments to contractors EE prepared bank draft for 
Rs 66 75 lakh on 28 June 2002 पा favour 0100 for purchase of 655 09 MT of 
bitumen without any invoice or any requirement After cancelling this bank draft 

in August 2002 the amount was utilised for making payments to contractors 
Thus the LOC meant for June 2002 was irregularly utilised in August 2002 

* EE Provincial Division PWD (B&R) Bhiwani withdrew Rs 82 82 lakh dunng 
March 2002 for the purchase of 869 87 MT bitumen Of this Rs 52 82 lakh were 
paid in March 2002 to ICC Panipat Balance amount Rs 30 lakh was retained पा 
Divisional Office in the form of two bank drafts of Rs 15 lakh each which were 
cancelled during April and May 2002 and funds were utilized for making payment 
to contractors for executton of work Thus funds were drawn without iImmediate 

requirement only to avoid lapse of LOC
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Store management 

483 The Divisional Officeris mainly responsible for assessment acquisttion custody 

and disposal of stores at divisional level Achronological record of receipt 15506 and running 

balance of each article of stock is kept in a Bin Card The value accounts of stores are kept 

In the Priced Store Ledger (PSL) maintained at the divisional level According to the procedure 

prescribed for maintenance of stock accounts value of stores received 1s debited 10 stock 

suspense head and on issue/transfer to works/other units 15 cleared by charge to the concerned 

works and other units 

The department in its reply stated 85 under — 

The LOC was allotted 1 bulk amount at the fag end of the year and it was not possible 

to make the payment to the contractors Hence to utilize the L.OC- Bank drafts were 

prepared for purchase of bitumen from 100 Panipat But due to non avaiability of 

space in the store and o avoid deterioration of quality o» material the bank drafts were 

not sent to 100 at one time and these were sent to 100 85 and when the material 15 

required During this period the bank drafts were cancelled to make the payments to 

contractors against other work 50 that the progress of these works may not suffer due 

to non availability of funds The LOC was utilized to keep the pace of work by making 

available the matenal and payments as per requirements However S E Jind has 

been directed to utilize the amount for this purpose it was allotted/drawan vide this 

office letter No 1760 dated 17 11 04 

The reply received from S है NH Farnidabad was not found satisfactory Superintending 

Engineer Fandabad has again advised to send detalled reply stnictly 85 per observations 

of A G Audit vide this office letter No1698/Audit dated 8 11 04 

It s Intimated that out of Rs 82 82 lacs Rs 52 82 lacs were paid 10 100 Panipat and 

balance amount of Rs 30 lacs was retained in the shape of bank draft for supply of 

bitumen Supenntending Engineer Bhiwani placed supply order of 1000 MT bitumento 

[00 But 100 supplied only 501 18 MT bitumen during April 2002 and 238 55 MT 

birumen du ~g May 2002 the remaining btumen was supplied during June 2002 to 

August 2002 Keeping भा view of delayed supply of bitumen by the 1005 bank draft were 

cancelled 50 8510 avoid advance payment Further bank drafts were got cashed and 

used for urgent payment for HHUP to avod interest payment as per contract conditions 

However that point 1s noted for future compliance In view of position explained above 

sub para may be settled 

The Store Accounts of field offices are being maintained in accordance with the Rules/ 

nstructions 1ssued In this regard from time to time 

During the course of oral examination, the Committee was informed that there 

15 only procedural violation and no misappropriation or embezzlement of any 

amount 15 involved The Committee desired that these procedural violations 

may be scrutinized by the Head Office properly and the Committee may he 

informed of the same within a period of three months
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Non adjustment of storage charges 

[76] 486 Storage charges were required 0 be fixed every year by the Divisional Officers 
50 that all expenditure on maintenance and upkeep of stores watch and ward expenses 
rent 16085 and electncity charges of godown or yards etc asfaras possible were recovered 

from 1ssue of stores These charges were required (0 be adjusted finally in the account of the 
same year A test check of records of 54 Divisions revealed that credit balance (profit) of 
Rs 0 48 crore ॥1 16 Divisions (Appendix XV1) and debit (1055) balance of Rs 3 37 crore in 27 
Divisions (Appendix-XVIlI) at the end of March 2003 were lying unadjusted 

The department Iin its reply stated as under — 

15 Intimated that out of credit balance (profit) of Rs 0 48 crore In 16 divisions mentioned 
in Appendix XVI 8 sum of Rs 14 41 lakhs of 6 divisions namely Provincial Division 
Narwana Electnical Division Hissar Mechanical Division Hissar No | & il Kurukshetra 
and Electnical Division Gurgaon has now been adjusted The remaining 10 divisions 

have been directed to adjust the amount at the earliest vide this oficememoNo 1710-23 
dated 8 11 2004 ॥ 15 further intmated that out of debit (loss) balance of Rs 3 37 
crore a sum of Rs 12 11 lakhs have been adjusted now Serious efforts are being 
made by the department for the adjustment of balance amount 

In reply to query of Sub Commuttee of PAC, the Committee was informed that 
all the SEs have been directed 10 fix the responsibility for any lapse The 
Committee desired that the final outcome of the whole exercise may be 
intimated to the Committee and the action may 8150 be taken against the SEs 
who did not take any action on the directions of the Head Office under 
intimation to the Committee within a period of six months 

Irregular/un-authonsed expenditure of storage charges 

[77] 487 Storage charges are recovered on issue of stores and are required 10 be spent 
on maintenance and upkeep of stores watch and ward rent etc 

Contrary to these provisions it was noticed that in seven test checked Divisions 
Rs 57 54 lakh were irregularly spent on the construction of office bulldings (Rs 19 97 lakh) 
purchase of stationery articles for office use (Rs 3 72 lakh) payment of electricity bills 
(Rs 0 76 1akh) telephone bills (Rs 1 32 lakh) payment of compensation for accident (Rs two 
lakh) celebration of Republic/Independence days (Rs 8 50 lakh) protection of Ghaggar bridge 
(Rs 1 9¢lakh) payment ए wages (Rs 0 55 lakh) and on miscellaneous items (Rs 18 73 lakh) 
between April 2000 and March 2003 by charging the expenditure to storage instead of respective 
works 

The department in its reply stated 85 under — 

Executive Engineer Provincial Division NH Hissar has intimated that the amounts spent 

on construction of office bullding had been withdrawn and charged to respective works 
The reply received from remaining divisions was not found convincing and all the field 

offices have been directed not to repeat such irregularty in future vide this office memo 
No 1724-29/Auditdated 8 11 04 

The Committee desired the Commisstoner & Secretary to Government Haryana 
PWD (B&R) to look into the matter at his own level and a proper reply may be
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sent to the Committee within a period of three months as the reply sent by the 
Department was not satisfactory 

Non recovery of difference of sales tax 

[78] 4 811Inthe meeting of SEs and EEs held on 6 August 2001 under the Chairmanship 
of Financial Commussioner and Secretary to Government Haryana PWD B&R 1t was decided 
that where the contractors are arranging bitumen at their own level and are paying sales tax 
at the concessional rate of four percent instead of normal rate of 10 percent the difference of 
six percent shiould be recovered from the bills of the contractors 11 audit (Becember 2002) of 
Construction Division (NH) Hisar it was noticed that two contractors arranged 3 879 179 MT 
of bitumen valuing Rs 3 66 crore during October 2001 to October 2002 from 100 by paying 
sales tax at concessional rate of छिपा percent for Governmentworks Thus an amount of Rs 
21 96 lakh became recoverable but the same had not been recovered as of September 2003 

Th_e department In 15 reply stated as under — 

This sub para relates to E E Construction Division (NH) Hissar regarding non recovery 
of difference of sales tax amountingto Rs 21 86lakhs Superintending Engineer National — 
Highway Fandabad has directed vide this office memo No 1730/Audit dated 8 11 04 to 
recover the excess amount of Sales Tax from concerned contractor at the earliest 

The Commuttee desired the Commissioner & Secretary to Government Haryana 
PW (B&R) Department ६० look into the matter at his own level and the factual 
latest position be intimated to the Committee within a period of three months



175 

INDUSTRIAL TRAINING AND VOCATIONAL EDUCATION DEPARTMENT 
Tramning of Audit Personnel 

{791 513 Notraining was imparted to SAS personnel and other staff during 1998 2003 

The Department ॥1 its reply stated as under — 

The Internal Audit Officer and Sectional Officer posted in the audit wing of this 
depariments are SA S qualified and 85 per SA S syllabus different type of 
financial rules and regulations laid down In CSR PFR DFR Commercial Accounts 
etc are included Therefore there is no provision for imparting training to SAS 
personnel 

The Committee 15 of the view that training to the SA S personnel 15 also 
necessary as i1t widens the audit mind of the staff Therefore the Committee 
recommends that necessary tramning from the Finance Department for conducting 
internal audit from the Finance Department, may be imparted to the concerned satff 

Delay in 1ssue of Inspection Reports and settlement of old objections 

[80] 5186 Inspection Reports were required to be 1ssued to the concerned mstitutions 
within one month of the completion of audit 

Out of 108 Inspection Reports test checked 44 Inspection Reports were found (0 be 
issued late by two to six months 10 by six to twelve months and two by more than twelve 
months Out of 543 outstanding paras 42 paras were settled on the basis of first reply and 501 
paras wee stilt outstanding No efforts were made to sattle these paras Further no record 
was maintained to show the total number of paras outstanding and the amount involved therein 

The Department in its reply stated 85 under — 

15 incorrect to say that no efforts for the settlement of 510 paras was not taken 
15 also not based on facts Actually after issue of every Iinfernal audit report the 
reminders are issued Moreover at the time of audit the review of pending paras 
are also taken up The review was not conducted only where the concerned 
mstitutes do not submit the annctated reply Necessary directions ॥1 this regard 
are 1ssued after finalization of audit 

50 far delay In Issuing the audit reports 15 concerned it 15 submitted that before 
1998 the pendancy of audit between 10 to 13 years was accumulated and to 
minimise the pendancy the audit of some institutions was conducted in to 2 to 3 
phase as such the audit report Is Issued only after completing the audit Moreover 
neither there is government 85 well as departmental instructions to the internal 
Audit Party to 1ssue the audit report within a month However the mstructions on 
this point 1s noted for compliance in future 50 that they may not be any lapse in 
this regard 

The Commuttee may be informed of the latest position regarding outstanding 
mspection report and settlement of the old objections
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GENERAL 

Financial assistance 10 local bodies and other institutions 

81y 172 Autonomous bodies and authonties perform non-commercial functions of public 
utiity services These bodies/authorities receive substantial financial assistance from 
Government Government also provides substantial financial assistance to other institutions 

such 85 those registered under the respective State Co operative Societies Act Companies 
Act 1956 etc to implement various programmes of Government The grants are given by 

Government mainly for mamtenance of educational institutions hospitais chartable instituticns 

construction and maintenance of schools and hospital bulldings tmprovement of roads and 

other communication facilities under municipalities and local bodies 

The quantum of assistance provided to different Bodies etc during the period of five 

years ending 2002 03 was as follows 

o Table 15 

{Rupees ॥1 crore) 

Sr Bodies/authornities etc 1998 99 1999 2000 200001 2001 02 2002-03 

No 

1 Unwversities and Educational 102 12 130 43 167 48 21559 19014 

Institutions 

2  Municipal Corporations and 103 76 103 55 116 26 14403 15895 

Municipalites 

3 ZiaPanshads and Panchayati 267 497 978 3577 502 

Raj Institutions 

Development Agencies 8727 8176 119 06 12832 11682 

5 Hospitals and other Charitable B39 1929 1210 16 04 16 26 

[nstitutions 

6 Other Institutions (including 76 55 6142 87 49 12871 12061 

statutory bodies) 

Total 38076 4142 51217 66846 607 80 

Percentage increase(+)/decrease 21 8 24 31 (-9 

( )over previous year 

Assistance as a percentage of 7 7 8 9 7 

revenue receipts 

Percentage of assistance to 5 6 7 8 7 

revenue expenditure 

Delay in furmishing utilisation certificates 

173  TheFinancial rules of Government require that where grants are given for specific 

purposes certificates of utilisation are to be obtained by the departmental officers from the 

grantees and after verification these should be forwarded to Accountant General (AG) within 

15 months from the date of sanction of the grant uniess specifiéd otherwise
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Of 3 062 utilisation certificates due In respect of grants ॥ा aid 6f Rs 1 155 63 crore paid 
during 1991 9210 2001 02 only 794 utiisation certificates for Rs 556 48 crore were furnished 
to AG by 30 June 2003 and 2 268 certificates for Rs 599 15 crore were In arrears Department 
wise and age wise break 15 given in Appendix दी 

Delay in submission of accounts by Autonomous Bodies 

174  The status of submission of accounts by the autonomous bodies and 
submission of Audit Reports thereon to the State Legislature as of June 2003 15 given पा 
Appendix दी 

Auditarrangements 

175  The audit of local bodies (Zila Panshad Nagar Palikas Town Area/Notfied 
Area Committees) Educational Institutions Panchayati Raj Institutions and others was 
conducted by the Director Local Audit Haryana Chandigarh Audit of Co-operative Societies 
15 conducted by the Registrar Co-operative Societies Haryana Chandigarh 

The accounts of eighty eight bodies/authonties which were received for the year2001- 
02 attracted audit by Comptroller and Auditor General of India Ofthese 68 bodies/authorities 
audit of which was due were audited dunng 2002 03 

Two hundred and forty eight annual accounts of 93 bodies/authorities for 2002 03 and 
earlier years had not been received as of July 2003 by the Accountant General (Audit) The 
detalls are given in Appendix IV Of these bodiesfauthonties 12! Municipal Committees and 
one? Aided College पाए not submit their accounts tor five years or more 

Non furnishing of accounts of utilisation of grants 

176  OQut of 271 autonomous bodies to whom various Government depanments 
released grants in घा0 of Rs 172 68 crore during the year 2002 03 as detaifed पा AppendixV, 
171 did not render the accounts for the utilisation of grants to the concerned departments as 
of July 2003 

The Committee observed that this para 15 regarding non furnishing of utihsation 
certificates by vanous departments/autonomous bodies The Finance department gives 
grants to different departments on the 92515 of allocation It 15 the responsibility of the 
concerned departments to submit utthsation certificates well पा time 

The Committee recommends that all outstanding utilisation certificates 96 
furnished and Finance department sheuld ensure before the release of further grants 
to the departments that they have furnished all the outstanding utilisation certificates 
of previous grants 

Misappropriations, defalcations, etc 

[82] 177 State Government reported 260 cases involving Rs 1 61 crore on account of 
misappropriations defaications etc of Government money These cases pertained to the 
period from 1971-72 to the end of March 2003 on which final action was pending at the of June 
2003 The department wise/year-wise and category-wise break up of pending cases 15 givenin 
Appendix Viand Vil respectively
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it has been observed by the Committee that huge number of cases of 

misappropnation, defalcation etc were pending for investigation/finalisation by 

various Departments The Committee would like to know the progress made था 

disposing off these cases alongwith the department wise break up of latest position 

through the Finance Department 

The Committee recommends that Finance Department may 1ssue instructions 

to the concerned Departments to dispose off the cases concerning their department 

within three months and latest position be mtimated to the Commuttee accordingly 

The Committee further recommends that such cases of misappropriation, 

defalcation etc be 2150 imvestigated and decided at the earliest to avoid financial 

rregularities 

Follow-up on Audit Reports 

[83] 491 According to the instructions issued (October 1995) by the Finance 

Department and rerterated In March 1997 and July 2001 the Administrative Departments were 

tontiate 590 mofu positive and concrete 30001 on all Audit Paragraphs and Reviews featunng 

in the Comptroller and Auditor General s Auait Reports (ARs) regardiess of whether the cases 

are taken up for examination by the Public Accounts Committee or not They were also to 

furnish detalls notes duly vette by audit indicating the corrective/remedial action taken or 

proposal to be taken by them within three months of the presentation of the ARs 10 he 

Legislature 

Areview of the position regarding recerpt of Action Taken Notes (ATNs) on the paragraphs 

included पा the ARs upto the period ending 31 March 2002 revealed that the ARs for the period 

1998 2002 were presented to State Legislature In September 2000 March 2002 and March 

2003 respectively Ofthe 170 paragraphs/reviews of 35 Administrative Departments included 

nARs 1998-2002 24 Administrative Depariments had not submitted the remedial/corrective 

ATNs on 86 paragraphs/reviews as per detaiis given in the Appendix-XIX Out of this 10 

Administrative Departments have not taken any action to recover the amount of Rs 363 31 

crore in respect of 16 paragraphsireviews as per details given पा the Appendix XX 

The Committee 15 of the view that the department should send Action taken 

Notes on the Audit Reports immediately after three months of their presentation to 

State Legislature Howeveritis observed by the Committee that Department do not 

care to send the replies to paras contamed n audit Reports The Committee 

recommends that all the concerned departments should take immediate action for 

sending Action taken Notes on these paras through Finance Department to the 

Commuttee and A G. (Audit) Haryana पा future
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Appendix il 

(Refer paragraph 17 3, page 13) 

Details of utihsation certificates required, received and outstanding 

Sr Name of the Year Utihsation certificates Utihsation certificates  Utilisation certrficates 
No department due received outstanding 

items  Amount ltems Amount ltems Amount 
(Rs n lakh) {Rs पा lakh) (Rs i lakh) 

1 2 3 4 5 6 7 8 9 

1 Housing 2001 02 8 58 17 8 58 17 

2  Urban 1994 95 35 423 92 1 35000 34 7392 
Development 1995 96 4 28 91 1 2500 3 391 

1986 97 10 7 00 1 017 9 683 
1997 98 31 22 65 3 1089 28 1176 
1998 99 22 630 76 3 45 43 19 58533 
1989 2000 190 115218 17 151 20 173 10098 
2000 01 250 2094 15 87 875 35 163 1218 80 
2001 02 535 2 900 42 35 691 81 500 2208 61 

3 Imgation 1998 99 2 100 00 2 100 00 
1999 2000 2 120 00 2 120 00 
2000 01 17 4 126 95 14 3 80527 3 32168 

2001 2002 15 470189 12 4 319 20 3 382 69 

Power 2001 02 5 2537 36 5 2537 36 

5 Agnculture 1998 99 1 050 1 0 50 

2000 01 1 642500 11 642500 
2001 02 10 713578 10 713578 

6 Rural 1999 2000 4 12 65 3 1218 1 047 
Employment 2000 01 13 154 48 3 133 10 163 15 

2001 02 61 5609 46 29 354521 32 2064 25 

7 Development 1997 98 1 1176 1 176 
and Panchayat 1898 99 6 26 29 1 16 55 5 974 

1999 2000 42 426 81 19 37523 23 51 58 
2000 01 33 953 06 10 742 83 23 21023 
2001 02 60 357726 18 2147 51 42 142975 

8 Economical 1999 2000 1 33 21 27 82 1 539 
and Statistical 2000 01 28 640 00 19 63873 9 12 

Advisor 2001 02 38 1000 00 38 1 000 00 

9  Medical 1991 92 1 500 1 500 

1992 93 2 3500 2 3500 
1993 94 13 250 15 13 250 15 
1994 95 16 232 96 16 232 98 
1995 96 9 74 82 9 74 82 
1998 99 2 18 93 2 18 93 
2000 01 5 7 66 1 027 4 739 
2001 02 53 89313 28 85 92 25 721 

10 Education 2000 01 6 328227 6 328227 
2001 02 228 1901978 160 1382910 68 518069 

11 Revenue 1992 93 3 60 00 3 60 00 
1895 96 1 434 1 434
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1 2 3 4 5 6 7 8 9 

1998 99 1 50 50 1 50 50 
172000 01 3 9500 3 95 00 
2001 02 8 37272 8 37272 

12 Social 1996 97 12 666 09 12 666 09 
Secunty and 1997 98 32 286 05 1 050 31 285 55 
Welfare 1998 99 43 511 44 20 8000 23 431 44 

1999 2000 a7 177389 37 177389 
2000 01 60 104878 31 83 24 29 965 54 
2001 02 91 151059 3 13 50 88 1497 09 

13 Technical 2000 01 1 189 21 1 189 21 
Education 2001 02 56 235073 27 854 19 29 1496 54 

14 Sports 1999 2000 9 1538 9 15 38 
2000 01 2 84 01 300 2 8101 
2001 02 8 184 00 1 3150 7 152 50 

15 Science and 1993 94 1 100 1 100 
Technology 1999 2000 1 442 1 442 

2000 01 6 2209 6 2209 
2001 02 11 186 11 5] 101 36 5 84 75 

16 Ecclogyand 1997 98 3 12 89 3 12 89 

Environment 1998 99 4 16 66 4 16 66 
1899 2000 3 894 3 8 94 
2000 01 1 662 1 6 62 
2001 02 3 098 3 098 

17  Tourism 2000 01 2 42 00 2 42 00 
2001 02 2 4200 2 42 00 

18 PublicHealth 1995 96 12 592 27 12 592 27 

1986 97 21 1116643 10 210005 " 9 066 38 
1997 98 14 212386 14 212386 

1998 99 17 323173 17 323173 
1999 2000 5 364 06 5 364 06 
2000 01 165 4 366 70 110 2923 40 55 1443 30 

2001 02 544 14402 86 544 14 402 86 

19 Art and 2001 02 3 427 3 427 
Culture 

20 Anmal 2001 02 10 436 00 9 416 00 1 20 00 

Husbandry 

21 Fishernes 2001 02 16 22212 16 22212 

22 Non 1993 94 1 199 1 198 
conventional 1996 97 1 172 1 172 

sources of 2000 01 8 2028 5 18 99 1 129 
energy 2001 02 8 85 36 5 1672 3 48 64 

23 Vilage and 1998 99 4 3941 4 39 41 
Small Scale 1999 2000 14 296 85 14 296 85 
industnes 2000 01 14 31074 2 250 12 308 24 

2001 02 18 397 32 9 31812 9 79 20 

24 CwvilAviation 2000 01 1 134 1 134 
2001 02 14 40 50 14 40 50 

Total Say 3062 11566258 794 55647 98 2 268 59 914 63 

Rs 1155 Crore Rs 556 crore Rs 599 crore 
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Appendix Ni 

(Refer paragraph 17 4, page 14) 

Details with status of accounts submtted by Autonomous 
bodies to State Legislature 

S—fi“—*\“—_flr 
Name of the body Penod of Year for  Year upto  Year upto  Year upto  Reasons for No entrustment  which which which which non 

of audit of accounts accounts  Report Report finahsation accounts due submitted  ssued submitted  of Audit CAG 
to State Repoerts 
Legrslature 

1_~*—§_“—“_—— 
2 3 4 5 6 7 
—_%__\_—_“—8 
1 Haryana Khadi and 200203to 200203 2001 02 2000 01 1996 97 Village Industries 2006 07 

(Board) Manimayra 
Chandigarh 

2 Haryana Labour 1998 99 to 2002 03 2001 02 2001 02 1999 2000 Welfare Board 2002 03 
Chandigarh 

3. Haryana Urban 200203t0 2000 01 1999 2000 1999 2000 1989 90 Development 2006 07 2001 02 
Authonty Panchkula 2002 03 

4 Haryana Housing 1999 2000 to 2002 03 2001 02 2001-02 2000 01 Board Panchkula 2003 04 

5 Haryana State 200001 to 2000 01 1899 2000 1999 2000 Not yet Accounts for Agncultural 2004 05 2001 02 submitted 2000 01 are Marketing Board 2003 03 to be re Panchkula 
submitted 

6 Mewat Development 200001tc 2000 01 1988 2000 1999 2000 Not applica Agency Nuh 2004 05 2001 02 ble 
{Gurgaon) 2002 03 

7. Haryana State 1996 97 to 1996 97 10 Accounts Legal Service 2000 011 2002 03 not submitted Authorty Chandigarh 
since 1996 
97 

8 Haryana Urdu 1996 97 10 1996 97 to do Akademi 2000 01 2002 03 
Panchkula 2001 02 to 

2005 06 

1 
No further entrustment 15 re 

Act 1971 
quired as the audit 1 required to be undertaken under section 19(2) of CAG s
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Appendix IV 

(Refer paragraph 17 5, page 14) 

Statement showing names of bodies and authorities the accounts 

एव which had not been received 

Sr  Name of the body/authority Year for which Grants received 

No accounts had not (Rupees In lakh) 
been recelved 

1 Municipal Committee Bahadurgah 1986 87 35 93 

1993 94 34 08 
1996-97 50 00 
1997 98 2595 
1995 2000 49 50 
2000 01 48 93 

2 Municipal Committee Bhiwani 1987 88 3640 

1988 89 3325 
1989 90 3600 

) 1995-96 50 00 
1997 98 27 56 

1998 99 7200 
1999 2000 1156 87 
2000 01 247 58 

2002-03 169 48 

3 Municipal Committee Karnal 1982 83 700 

1988 89 3261 
1997-98 3612 
1998-99 26 25 
2000 01 60 08 
2001 02 5773 
2002 03 62 67 

4 Municipal Committee Narnaul 1988-89 2530 

1989-90 28 63 
1997 98 3612 
1998-99 26 25 
2000 01 60 08 
2001 02 7588 

5 Municipal Committee Rohtak 1987-88 3400 

1988 89 3761 
1985 90 3235 
1996 97 2508 
1997-98 78 44 
1999 2000 266 56
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1 2 3 4 

2000 01 197 41 
2001 02 101 20 
2002 03 155 48 

6 Municipal Corporation Fandabad 1095 96 3938 
1996 97 50 00 
1997 98 3000 
1998 99 669 00 
1999 2000 38400 
2000-01 11161 
2002-03 93 29 

7 Municipat Commitiee Sonipat 1997-98 69 93 
"1998-99 326 25 

1989-2000 263 23 
2000-01 167 82 
2002-03 13273 

8 Municipal Committee Jagadhr 1996-97 50 00 
1998-99 26 55 
1999-2000 28 15 
2000-01 108 53 
2001 02 13166 
2002 03 27 69 

9 Municipal Commiitee Panipat 1996-97 6500 
1998-99 528 00 
1999-2000 306 30 
2000 01 146 26 
2002 03 55 85 

10  Municipal Committee Hisar 1996 97 50 00 
1997 98 48 31 
1998 99 58 25 
1899 2000 61 81 
2000-01 176 93 

2002 03 207 76 

11 Municipal Committee Gurgaon 1996-97 3169 
1997-98 4278 
198899 47125 
1989-2000 23576 

2000-01 170 38 
2002-03 34 96 

12  Municipal Committee Yamunanagar 1998-99 350 00 
1989-2000 578 66 
2000-01 172 96
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1 2 3 4 

2001 02 27305 
2002 03 419 51 

13 Municipal Committee Palwal 1995-98 50 00 

1998 99 30 00 
1999 2000 105 00 
2000 01 6275 

14 Municipal Committee Charkhs Dadri 1995 96 3333 
1999 2000 5000 
2000 01 4314 

2001 02 5000 

15 Municipal Committee Rewar 1998 97 50 00 
1997-98 3882 
1989 2000 22973 
2000 01 84 17 

16 Municipal Committee Barwala 1996-97 3333 
1999 2000 50 00 

2000-01 3104 
2001 02 70 54 

17 Municipal Committee Thanesar 1997 98 3181 

1999-2000 2676 
2000 01 80 81 
2002 03 126 28 

18  Municipal Committee Ambala City 1998 99 7025 

2000 01 676 27 
2002 03 145 80 

19 Municipal Committee Ambala Cantt 2002 03 26 43 

20  Municipal Commiftee Kurukshetra 1898 99 3375 

21 Municipal Committee Kaithal 1998 99 6225 
1999 2000 638 42 
2000 01 98 95 

22 Municipal Committee Gannaur 2002 03 41 16 

23 Municipal Committee Gohana 1899-2000 7000 
2001 02 3580 

24  Municipal Committee Bawant Khera 1998 99 3203 

1999 2000 4000 

25  Municipal Committee Kharkhoda 1998 99 50 Q0 

26 Municipal Commitiee Pehowa 1989 2000 36 16
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1 2 3 4 

2000 01 4181 
2001-02 3267 
2002-03 50 00 

27  Muncipal Committee Jhajjar 1999 2000 180 00 

28  Municipal Committee Safidon 2000 01 8162 

29  Municipal Committee Sirsa 2001 02 48 66 

2002 03 127 27 

30 Municipai Committee Dabwali 2002 03 140 23 

31  Municipai Committee Taoru 1999 2000 4000 

32  Municipal Committee Uchana 1899 2000 3000 

33  Municipal Committee Asandh 1999 2000 12000 

34  Municipal Committee Naraingarh 1999-2000 3479 
2002-03 5962 

35  Municipal Committee Kalanaur 1999 2000 40 00 

36  Municipal Committee Tosham 1999-2000 2840 

37  Municipal Commiitee Ratia 1899-2000 3000 

38  Municipal Committee Shahabad 2000 01 7304 

39  Municipal Committee Ladwa 2000 01 4516 

40  Municipal Committee Tohana 2001 02 137 98 

41 Municipal Committee Meham 2000 01 3106 

42 Municipal Committee Sohna 2000 01 3758 

43 Munwcipal Committee Narwana 2000 01 60 58 

44  Municipal Committee Hansi 2000 01 108 50 
2001 02 10525 
2002 03 83 89 

45 Municipal Committee Mohindergarh 2000 01 38 55 

46  Municipal Committee Jind 2000 01 13563 

2001-02 7350 
2002-03 57 39 

47  Municipal Commiitee Fatehabad 2000-01 5023 

2002-03 40 16 

48  Municipal Committee Ellenabad 2000-01 4310 

49  Municipal Councii Panchkula 2001-02 116 06
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1 2 3 4 

50  Shn Bhuteshwar Temple Tirath Jind 1994-95 25 29 

51  AravahVikas Sangathan Gurgaon 1995 96 100 00 

52  Software Technology Park of India 2002 03 25000 
New Delhi 

53  Haryana Slum Clearance Board 1998 99 700 48 
Chandigarh , 

54  Rajay Sanik Vocal Training Centre 1998 99 45 25 
Panchkula 

56  District Council for Child Welfare Rewarn 1989 2000 3875 

56  Fish Farm DevelopmentAgency Gurgaon  2000-01 45 85 

57  Chantable Endowment Haryana 2001-02 478 00 
Manimajra 2002 03 478 00 

58 Society forl T Inhiative fund for 2002 03 165 55 
Govemance Chandigarh 

59  Haryana Energy Development Agency 2001-02 67 30 
Chandigarh 2002 03 41 50 

60  Manager Sanik Panwar Bhawan Sector 2002-03 8000 
12 Panchkula 

Private Aided Colleges 

61 SLDAYV College of Education 2000-01 3865 
Ambala City 2001-02 54 59 

2002-03 7324 

62  SM Lubana Khalsa Girls College 2000 01 3820 
Barara (Ambala) 2001 02 40 55 

2002 03 3365 

63 MPN College Mullana (Ambala) 2000 01 3400 

2001-02 3380 
2002-03 43 63 

64  Maharaja Aggarsein College Jagadhn 1999-2000 48 60 
2000 01 47 80 
2001-02 47 24 
2002-03 3620 

65 DAV College Sadhaura 2000-01 4070 
2001 02 5306 
2002 03 5075 

66 MLN College Radaur 2002 03 4198
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जा 2 3 4 

687 Adarsh MahilaMV Bhiwani 2000 01 8875 
2001-02 98 80 
2002 03 12060 

68 KM College of Education Bhiwani 2001 02 3135 
2002-03 2774 

69 APJ Saraswati College of Education 2001 02 3592 
Charkhi Dadn 

70 814 SumwalaCollege Tosham 2000 01 2525 
2001-02 2970 
2002 03 2759 

71 RLSCollege of Education Sidhrawall 1999-2000 33 00 

{Gurgaon) 2000 01 3560 

72 DAV Centenary College Farnidabad 2002-03 3878 

73 Saraswati Mahila Mahavidyalya Palwal 2000 01 3163 
2001-02 36 30 
2002 03 44 11 

74  SD Mahila Mahawvidyalya Hanst 2002 03 54 66 

75 CRCollege of Education Hisar 1999 2000 2640 
2000-01 2750 
2001-02 4873 
2002-03 4012 

76  SD Mahila Mahavidyalya Narwana 2000 01 2795 
(Jind) 2002 03 26 43 

77 DAV College Pundn (Katthal) 1899-2000 3000 
2000 01 3275 
2001-02 3910 
2002-03 42 46 

78 DAV College Cheeka (Kaithal) 1999-2000 4270 
2000-01 43 35 
2001 02 5050 
2002 03 5196 

79  KanyaMahavidyalya Dhand (Kaithai) 1999 2000 3140 
2000 01 36 05 
2001 02 34 60 
2002 03 4078 

80  Bhagwan Parshu Ram College 1899 2000 3730 
Kurukshetra 2000 01 44 30 

2002 03 44 30
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1 2 3 4 

81 RDS Public Girls College Rewarl 1998 99 3530 
1999 2000 3040 
2000-01 2955 
2001 02 38 55 
2002-03 3042 

82 5? ७०७06 of Education Rewari 2000-01 2580 
2001 02 32 82 

83 98 Degree College Rewan 1986 97 2990 
1997 98 3170 

1998 99 3130 

84 CR College of Education Rohtak 1999-2000 3100 

2000 01 36 50 
2001-02 34 01 
2002 03 39 86 

85 MK Jat Kanya Mahavidyalya Rohtak 2000 01 46 90 
2001 02 52 60 

2002 03 62 30 

86  GuruHari Singh Mahavidyalya Jiwan 2002 03 34 88 
Nagar Sirsa 

87 Vaish Arya Kanya Mahavidyalya 1999-2000 2700 
Bhadurgarh (Jhajar) 2000 01 3575 

2001 02 38 02 

2002 03 40 05 

88 MA College for Women Jhayjar 2000-01 4070 
2001 02 46 40 

2002 03 40 43 

89 TR College of Education Sonipat 2000 01 29 10 
2001 02 35 51 

2002 03 28 60 

90 छा?>$ ८००0७ of Education Khanpur 2000-01 26 40 
Kalan 2002 03 29 47 

91  Dr Ganesh Dass DAV College of 2001 02 3185 
Education Karnal 

g2 B Shr Knshan College of Education 2001 02 5090 
Dabwali 

93 TR छा15 Coliege Sonipat 1989 2000 3310 
2000 01 3070 

2001 02 33 39 
2002 03 38 53 
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Appendix Vi 

(Refer paragraph 17 7 page 15) 

Department-wiselyear wise break up of the cases in which final 

action was pending at the end of June 2003 

Name of the Upto & 510 10 10 ७0 15 15 10 20 2010 25 25 years to Total 
Department years years years years years moe 

1 2 3 4 B 6 7 8 

Agnculture 1 1 
{0 45 (0 45) 

Anmmal 1 1 5 1 8 
Husbandry (0 52) (2 91) (1 0०2) (0 09) (4 54) 

Education 7 5 8 4 2 2 28 

(6 36) (2 50) (5 83) {182) {0 98) (0 94) (18 43) 

Fishenes 1 1 2 
(2 28) (023) (2 51) 

Food and 1 2 1 4 
Supplies (122) (2 27) (275) (6 24) 

Forest 8 4 8 1 21 

(11 56) (3 33) (2 16) (0 15) (17 20) 

lririgation 25 7 39 19 10 1 101 
(15 8) (0 16) (6 52) (5 11) (2 44) (0 03) (30 06) 

Labour and 2 2 
Employment (017) (017) 

Medical and 2 2 2 1 7 
Health (1 51) (0 02) (11 92) (4 07) (17 52) 

Mines and 1 1 

Geology (1 44) (144) 
} 

Public Health 1 3 12 9 12 37 

(PH) ( (0 24) (1 95) (1 20) (12 98 (6 37) 

Public 1 1 

Relations (0 08) (0 08) 

Public Works 4 4 2 6 4 3 23 
(PW) (B&R) (1 14) (0 55) (0 29) (3 49) (0 30) (1 20) (6 97) 

Revenue 1 1 
(9 28) (9 28) 

Sacial 1 1 

Welfare ( ( 

Techrucal 9 9 
Education (20 55) (20 55) 

Transport 1 3 4 2 1 2 13 
(3 17) (13 04) (1 57) (0 63) (0 22) {0 25) (18 88) 

Total 60 k| 87 44 30 8 260 
(69 97) (24 42) (37 42) (19 39) (7 07) (z42) {160 69) 

(Figure पा bracket indicated Rupees i lakh)
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Appendix VlI 

(Refer paragraph 17 7, page 15) 

 Department wise details in respect of cases refating to theft, 
misappropriations/loss of Governmeéfit material and fire/accident 

at the end of June 2003 

Name of the Theft cases Misappropriations/loss of Fire Accident 
Department Govemnmment matenal 

Nurmber Amount Number Amount Numberof  Amount 
of cases (Rs mn lakh) of cases (Rs m lakh) cases (Rs In lakh) 

1 2 3 4 5 6 7 

Agnculture 1 045 

Animal 3 363 4 091 1 
Husbadry 

Education 19 11 80 9 683 

Fishenes 1 023 1 228 
Food and 4 624 
Supplies 

Forest 5 584 16 1136 
Irnigation 63 787 30 11 94 8 1075 

Labour and 2 017 
Employment 

Medical and 3 153 2 407 2 11 92 
Health 

Mines and 1 144 
Geology 

Public Health 27 4 51 8 120 2 068 
Public Relations 1 008 
Public Works (B&R) 11 293 12 444 

Revenue 1 928 

Social Welfare 1 

Technical Education 7 8 88 1 11 38 1 029 
Transport 5 11 30 7 498 1 060 

Total 146 60 51 76 54 56 38 45 62 
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Appendix-XVI 

{Refer paragraph 4 8 6, page 128) 

Statement showing details of non adjustment of credit balance (Profit ) of 
storage charges 

Sr No Name of Division Closing balance of 
storage charges 
dunng 2002 03 

(Rupees in lakh) 

1 Provincial Division Narwana 359 

2 Construction Division (NH) Hisar 214 

3 Provincial Bivision Il Sirsa 4 35 

4 Electrical Division Hisar 172 

5 Electrical Division Rohtak 014 

6 Provincial Division | Gurgaon 4 58 

7 Electrical Division Ambala cantt 063 

8 Electrical Division Karnal 068 

9 Mechanical Division Hisar 016 

10 Provincial Diviston I Karnal 0 51 

1 Provincial Division | Rohtak 925 

12 Provincial Division Nuh 5861 

13 Provincial Division | Karnal 8 50 

14 Electnical Division Gurgaon 030 

15 Provincial Dwision Hansi 608 

16 Provincial Division | Panipat 004 

Total 48 28 
Say Rs 048 crore 
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Appendix-XVIi 

(Refer paragraph 4 8 6, page 128) 

Statement showing details of non adjustment of debit balance (loss) of 
storage charges 

Sr No Name of Division Closing balance of 
storage charges 
during 2002 03 

(Rupees पा lakh) 

1 Chandigarh Provincial Division Panchkula 180 10 

2 Provincial Division Il Hisar 285 

3 Provincial Division Rewar 354 

4 Provincial Division ] Ambala Cantt 010 

5 Provingcial Division || Hisar 088 

6 Provincial Division Palwal 18 01 

7 Provincial Diviston ॥ Kurukshetra 038 

8 PrownLc;lai Dwision Fatehabad 111 

9 Provinctal Division li Ambala Cantt 042 

10 Electncal Division Gurgaon 030 

11 Mechramcal Division Karnal 0 51 

12 Provincial Division 11l Karnal 22 34 

13 Provincial Diviston Kaithal 817 

14 Construction Division NH Panchkula 171 

15 Provincial Division Il Rohtak 18 94 

16 Provincial Division ॥ Rohtak 2367 

17 Provincial Division Narnaul 040 

18 Provincial Division ॥ Sonipat 398 

19 Provincial Division | Sonipat 2092 

20 Provincial Division Naraingarh 673 

21 Pravincial Divisiont Fandabad 495 

22 Provincial Division Jind 472 

23 Provincial Division Panipat renamed as Quality 034 
Control Division Panipat 

24 Provincial Division | Sirsa 017 

25 Bridge Construchion Division Chandigarh 11 61 

26 Provincial Division ॥ Gurgaon 009 

27 Provincial Division IV Rohtak 021 

Total 33745 
Say Rs 3 37 crore 
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Appendix XIX 

(Refer paragraph 4 8 1, page 132) 

Statement showing the names of departments where Action Taken Notes were awaited 

v 

Sr  Nameof Year of Para Number Number of Total 
No Administrative Audit paragraphs 

Department Report 

1 2 3 4 5 6 

1 Agnculture 2000 01 6364656667 5 7 
2001-02 6465 2 

2 Animal Husbandry 2000 01 3334 1 3 

2001 02 63 1 

Co-operative 2000-01 356869 3 3 

4  Developmentand 2001-02 32 ' 1 1 
Panchayat 

5  Education 1898-99 32 1 4 

1899 2000 3 1A 31B 2 
2000 01 36 1 

6 Fmance 1998-99 37 1 2 

2001-02 33 1 

7  Forest 1998 99 33 1 1 

Food and Supplies 19992000 72 1 5 
2000-01 7374 2 
2001 02 7273 2 

9 General 1999 2000 6171 2! 11 
2000 01 317318 219 

6172 7 

2001 02 3103 11abB6271 4 

10 Home 1998 99 39310 2 5 
1998-2000 39310 2 
2001 02 

11 Housing 2001-02 66 1 1 

12 Imgaton 1998 2000 41 1 7 
2000-01 41454647 4 
2001-02 4344 2 

13 Jall 2000 01 38310311 3 3 

14 Medical and Health 2001 02 3435 2 2



196 

1 2 3 4 5 

15 PWD(PH) 1998 99 47 1 
2000 01 4248494104 11 5 
2001-02 454651 3 

16  PWD(B&R) 2001 02 4142 2 2 

17 Revenue 1998 99 313314315 3 
2000 01 313314 2 

18 Rural Development 2001 02 61676869 4 4 
(DRDA) 

19 Small Savings 2001 02 37 1 1 

20 Sports 2001-02 38 1 1 

21 Townand Country 2000-01 316 1 5 
Planning (HUDA)  2001-02 39610611612 4 

22 Transport 2000-01 71 1 2 
2001 02 74 1 

23 Urban 2000-01 618 1 1 

24  Welfare of 2001 02 31 1 1 
Schedule Castes 
and Backward 
Classes 

Total 86 86 
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. Appendix XX 

(Refer paragraph 491 page 132) 

List of paragraphs where recovery has been pointed out but no action has been taken 

ol 

by the Administrative Departments 

Sr  Name of Year of Para Numer Amount 
No Administrative Audit (Rupees 

Department Reports In lakh) 

1 Agncultural 2000 01 63 40 45 

66 3060 

2001 02 642 114 00 

644 1765 00 

2 Animal Husbandry 2000 01 34 2196 

2001 02 63 747 00 

Finance 2001 02 33 19 86 

4  Home 1998-99 39 155 00 

310 16 26 

5 Irngaticn 2000 01 4 15 (१५) (व) 4 886 00 

415(v)(b) 712700 

417(v) 345 00 

Jail 2000 01 311 417 00 

7  Pubiic Health 2001 02 518(v) 22 96 

PWD (Buildings and 2001 02 418(wv) 280 00 
Roads) 4 1910 64 15 

9  Rural Development 2001 02 6111 187 

10 Townand Country 2000 01 316 15529 00 
Planning (HUDA) 2001-02 39 693 00 

610 4 055 00 

Total 16 3633111 
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Appendix XXi 

(Refer paragraph 4 9 3 , page 133) 

Statement showing the yearwise break up of outstanding IRs and Paras 

Year IRs Paras Amount 
(Rupees 1n crore) 

1975 7610 1992 93 106 135 10 58 

1993-94 16 27 114 

1994 85 18 23 272 

1995 96 18 19 133 

1996-97 16 21 125 

1997-98 17 21 478 

1998 99 16 21 310 

1999 2000 16 26 465 

2000-01 32 46 14 51 

2001-02 57 139 64 38 

2002 03 99 405 21261 

Total 41 883 32105 
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Appendix XXl 

{Refer paragraph 4 9 3 , page 133) 

Details of serious irregulanties pointed out through outstanding Inspection Reports 

Sr  Nature of irregularities Number of Amount 
No paragraphs (Rupees in crore) 

1 Loss due to theft misappropriation and 17 012 
embezziement 

2  Recoverable amounts from contractors/agencies 71 2064 

on account of excess payments excess 155118 
of matenal cost of work done at their nsk and 
cost and non recovery of Income tax 58165 tax 
and hiquidated charges 

3... Recoverable amounts on account of shortage/ 88 286 
excess payments from government officials 

4  Non-observance of rules relating to custody and 192 3092 
handiing of cash reconcihiation of withdrawal 
from treasuries mainitenance of cash 00005 
and irregualr utilisation of departmental receipts 
and non observance of codal provisions 

5 Extraand avoidable expenditure excess 385 197 27 

expenditure incurred on deposit works Irregular 

unauthorised and infructuous expenditure 

6 lrregular/injudicious purchases 9 542 

7  Unduefinancial aid (0 contractors 10 128 

8  Execution ए sub standard works 9 124 

9  Blocking of funds 22 875 

10  Non accounting/short receipts of matenal 14 018 

11 Non preparation of 10015 and plant returns 24 236 
non closing of manufacturing accounts and 
under utihsation of machinery 

12 Unsanctioned estimates and loss of measurement 29 48 06 
books 

13 Non adjustment under stock/suspense other sub 13 197 
head/Cash Settlement Suspense Account 

Total 883 32105 
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Appendix XXHI 

(Refer paragraph 4 8 3 , page 133) 

Detatls of amount recoverable from various categores of officers/officials 

Sr  Nameof Numberof  Amount Period forworks 
No officersfofficials officers/” (Rupees  outstanding 

officials incrore) 

1 Executive Engineers 4 003 Between July 1883 and 2001 

2 Sub Divisional 14 007 Between August‘lv 981 and 2001 
Engineers 

3 Junior Engineers 60 109 Between 1975 76 and 2002 03 

4 Others 24 167 Between March 1980 and 2003 

Total 102 286 
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APPENDIX 

Statement showing the outstanding observations/recommendations of the 
Public Accounts Committee of the Haryana Vidhan Sabha on which the Government 

5. Name of Department Paragraph Brief Subject 
No 

1 2 3 4 

7th Report 

1 PWD (B&R) 33 Payment of work done 

9th Report 

2 industrnies 5(2) Credit facilities for development of small 

industries 

11th Report 

3 Welfare of SC & BC 26 Loan for Sociat Welfare 

14th Report 

4 Industries 16 Purchase of Cotton Yarn 

16th Report 

5 lIndustnes 2(a) and 2(d) Subsidy of setting up industnes Units ॥ selected 

Backward areas (Cases of M/s B K Steel 

Rolling Mul) Tohana and M/s Medem Industnies 

Charkhi Dadn 

18th Report 

6 Co operation 39 Co operative Consumer Stores 

19th Report 

7 PublicRelations 8 Setting up of an open air theatre पा village Kaul 

{Distnct Kurukshetra) 

8 Excise and Taxation 40 Loss of duty on excess wastage 

21st Report 

S PWD (Public Health} 12 Outstanding Recoveries against contractor 

22nd Report 

10 Industnes 1000 Industrial Estate 

11 Co operation 16 Co operative Consumer Stores 

12 Irngation 20 Penal recovery of cost of coal 1ssued to Kiln 

Contractors ॥ excess requirement 

13 Revenue 39(6 1) (8) Land holding tax 

14 Revenue 40 Non levy of regisiration fee 

15 Excise and Taxation 52 Loss of duty on excess wastage in botthng 

operation
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1 2 3 44 

16 Excise and Taxation 53 Loss of duty on excess storage wastage 

17 Excise and Taxation 54 Shrotfall प्रा duty 

18 Excise and Taxation 56 Recovery due from contractor 

23rd Report 

18 Co operation 34 Co-cperative Cansumer Stores 

20 Food and Supphes 35 Haryana State Federation of Consumer Co 

operative Wholesale Stores Limited 
Chandigarh 

21 Excise and Taxation a7 Uncollected Revenue 

22 Excise and Taxation 55 Resuit of test audit in general 

23 Excrse and Taxation 57 Failure to smitiate action to recover the licence 
fee 

24 Excise and Taxation 58 Loss of duty on excess storage wastage 

25 Excise and Taxation 59 Loss of duty on excess wastage in bottling 
operation 

25th Report 

26 Co-operation 5 Co operative consumer Stores 

27  Colonization Encroachment of Land 

28 Colonization " Recovenes from plot holders 

29 Food and Supplies 15 Abnormat shortage/Quality cuts on damaged 

wheat stocks 

30 Fisheries 31 Deveiopment of Fisheries 

31 Excise and Taxation 54 Un collected revenue 

32 Excise and Taxation 58 Incorrect camputation of tax on interstate sales 

33 Excise and Taxation 67 Irregutar allowance for wastage 

34 Excise and Taxation 69 Failure to enforce licence conditions 

26th Report 

35 Revenue 10 Gratuitous relief for cropsfhouses damaged 

36 Imgation 22 Faulty measurement of work resulting पा over 

payment 

37 Excise and Taxation 49 Uncollected revenue 

38 Excise and Taxation 61 Duty not recovered on spint loss ॥ botthng 

operation In excess of norms 

35 Excise and Taxation 63 Nan recovery of licence fee and interest 

28th Report 

40 Educafion 5 Irreguianties on release/utilisation of grant 

41  Irngation 10 Masani Barrage Project
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1 2 3 4 

42 PWD (B&R) 14 Shortage of Steel 

43  Excise and Taxation 41 Registration of dealers under Sale Tax Act 

44 Excise and Taxation 44 Non recovery of licence fee and interest 

29th Report 

45 Forest 8 Afforestation Social Forestry & including Rural 
fuel wood plantation and farm forestry 

46 |rmgation 17 Excess 15508 of coal 

47  Irngation 21 Misappropnation 

48 Development 32 Forestry sector 

49 Excise and Taxation 47 Nen levy of penalty 

50 Excise and Taxation 50 Non levy of penalty 

51 Excise and Taxation 51 Non levy of penalty 

52 Excise and Taxation 53 Interest not charged 

53 Excise and Taxation 55 Non levy of duty on spint lost पा redistilfation or 
conversion 

54 Transport 58 Results of Audit 

55 Revenue 62 Results of Audit 

56 Revenue 63 Under valuation of immovable property 

57 Mines and Geology 71 Results of Audit 

32nd Report 

58 Industnes 4 Development of small Industries 

58 Industries 6 Qutstanding recoveries of loan 

60 Irngation 10 Excess measurement 

61 Irngation 12 Misappropration 

62 Irnigation 20 Shortage of Stores 

63 Revenue 25 Inadmissible payment 

64 Town and Country 35 Alleged embezzlement 
Planmng (HUDA) 

65 Town and Country 36 Loss due 10 defective storage of cement 
Planning (HUDA) 

66 PubhcHealth 42 Commencement of work without sanction 

67 Mines and Geology 47 Uncollected revenue 

68 Mines and Geology 48 Results of Audtt 

69 Mines and Geology 48 Short recovery or non recovery of royalty on 
bricks 

70  Agriculture 56 Embezzlemant of licence fee money 

71 Excise and Taxation 61 Uncollected revenue
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12 s - 
2 3 4 

72 Excise and Taxation 69 irregular levy of tax at concessional rate 

73 Excise and Taxation 71 Interest penality not charged 

34th Report 

74 Development and Panchayats 8 irragular and wasteful expenditure on books 

75 Revenue 29 Land reforms 

76 Revenue 30 Compensation to landowner 

77 Revenue 31 Consolidation of holdings 

78 Food and Supples 47 Under Storage of wheat 

79 Mines and Geology 55 Uncollected revenue 

80 Mines and Geology 56 Non recovery short recaovery of royalty 

81 Excise and Taxation 63 Uncollected revenue 

82 Excise and Taxation 66 Short levy/non levy of purchase tax 

83 Excise and Taxation 69 Non levy of penalty 

84 Excise and Taxation 70 Non filing the quarterly returns 

85 lrngation 72 Arrears of revenue 

86 lrngation 73 Short recovery of water charges 

87 Irngation 74 Non rasing of demand 

88 Chief Electncal Inspector 78 Uncollected revenue 

89 Chief Electrnical Inspector 80 Arrears of electricity duty 

90 Chief Electnical Inspector 81 Reconcikbation o treasury receipts 

91 Public Health 82 Results of Audit 

92 Revenue 83 Results of Audit 

93 Revenue 84 Under valuation of immovable property 

94 Revenue 86 Short recovery of stamp duty on exchange 

36th Report 

95 Local Self Government 3 Non recovery of Government dues 

98 Food and Supplies 7 Loss due to storage of wheat 

97 Transport 9 Irregular payment of overtime allowance 

98 Industnes 13 Non utilization of loan 

99 Town and Country Planning 16 Loss on auchion of a shop cum flat 

100 Revenue 18 Inadmissible gratuitous rehef 

101  CwilAviation 19 Procurement operation and maintenance of 

aircraft 

102 Public Health 23 Consturction of a water tank 

103 Haryana State Lotteries 25 Suspended msappropriation of Government 

moneay



205 

1 2 3 4 

104 PWD (B&R) 29 Excess measurement 

105 PWD (B&R) 31 Misappropriation of stroes 

106 Irmgation 37 Shortage of stores 

107 Revenue 43 Results of Audit 

108 Revenue 45 Irregular grant of exemption 

108 Revenue 46 Misclassification of struments 

110 Revenue 48 Uncollected Revenue 

111 Mines and Geology 50 Non recovery/Short recovery of royalty 

12 PWD (B&R) 51 Results of Audit 

113 Exctse and Taxation 53 Uncollected Revenue (PG T) 

114  Excise and Taxation 54 Uncollected Revenue (State Excise) 

115 Excise and Taxation 58 Results of Audit (Sales Tax) 

116 Excise and Taxation 59 Short leavy/Non leavy of purchase 

38th Report 

117  Science and Technology 16 Evaluation and monitoring 

118 Medical and Health 18 Stores and Stock 

119 Imgation 28 Excess payment of Earth Work 

120 Irrigation 32 Surplus matenal 

121 lrrigation 34 Other point of interest 

122 Irngation 35 Shortage/Misappropriation of matenal 

123  Irngation 6 Shortage of tiles 

124  Pubhc Health 41 Excess payment to the contractor 

125 Public Heaith 42 Excess Payment 

126 Mnes and Geclogy 50 Results of Audit 

127 Mmnes and Geology 51 Receipts from Mines and Minerals 

128 Agriculture 56 Interest not charged on belated payments 

129 PWD (B&R) 61 Arrears of rent 

130 PWD (B&R) 62 Sale of empty bitumens drum 

131  Revenue 63 Outstanding inspection reports 

132 Revenue 64 Results of Audit 

133 Revenue 68 Misclassification of Instrument 

134 Excise and Taxation 70 Assessments In arrears 

135 Excise and Taxation 71 Uncollected revenue 

136 Excise and Taxation 76 Stay of Sales Tax demands against bank 

guarantee by the High Court/Supreme Court
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137 Excise and Taxation 79 Suppression of purchases 

138 Excise and Taxation 81 Irregular stay of tax and interest 

139 Excise and Taxation 85 Non recovery of 1055 on re auction of Vend 

140 Excise and Taxation 87 Recovery at the instance of Audit 

40th Report 

141 Town and Country Planning 18 Non realization of service charges 

142 Town and Country Planning 19 Delay पा land acquisition cases 

143 Town and Ccuntry Planning 20 Extra contractual payment 

144  I[rngation 25 Injudicrous purchases 

145 Public Health 32 Irregular expendrture 

146  PublicHealth 33 Stores and stock 

147  Public Health 34 Injudicious purchases 

148 PWD (B&R) 37 Extra payment due to incorrect entries n 
Measurement Books 

149 PWD फिर) 38 Avoidabie extra expenditure due 10 retendenng 

150 Co operation 41 Embezzlement 

151 Food ahd Supplies 47 Damage caused to wheat ॥ Storage 

1562 Supphes and Disposals 49 Extra expenditure due 10 retendering 

1563 Excisefand Taxation 50 Assessment In arrears 

154 Excise™and Taxation 51 Uncollected Revenue (58165 Tax) 

155 Excise and Taxation 52 Uncollected Revenue (State Excise) 

156 Excise and Taxation 54 Results of Audit 

1567 Excise and Taxation 55 Delay ॥ 16 assessment of remand cases 

158 Excise and Taxation 57 Appeals entertained without deposit of tax 

159 Excise and Taxation 59 Other interesting cases 

160 Excise and Taxation 60 Loss of revenue due (0 delays in assessment 
and demand of tax 

161 Excise and Taxation 61 Application of incorrect rate to tax 

162 Excise and Taxation 62 Non levy of tax 

163 Excise and Taxation 66 Incorrect deduction on account of sales to 
registered dealers 

164 Excise and Taxation 68 Non levy of penalty 

165 Excise and Taxation 69 Interest not charged 

166 Excise and Taxation 74 Non recovery of duty on wastage in excess 
. norms 

167 Excise and Taxation 75 Interest not charged 

168 Revenue 79 Outstanding Inspection Reports
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169 Revenue 80 Results of Audit 

170 Revenue 81 Under valuation of immovable property 
171 Revenue 82 Misclassifications of mstruments 
172 Revenue 83 Irregular grant of exemption 

173 Revenue 84 Non/Short levy of stamp duty 
174 Revenue 85 Irregular registration of supplementry deeds 
1756 Revenue 87 Evaston of stamp duty and registration fee 

through power of attorney 

176 Revenue 89 Embezzlement of Government revenue 
177 Mines and Geology 93 Outstanding Inspection Reports 
178  Mmes and Geology 94 Results of Audit 

179 Co operation 95 Results of Audit 

42nd Report 

180 lIrngation ; (लिन Excess payment due to inflatedffictitious 
measurements 

181  Irngation 13 Jawahar Lal Nehru Lift I,rngat:on Scheme 
182 Irngation 16 Unfruitful expenditure due to non energisation 

of pumps 

183 Imgation 17 Defective execution of work 
184 Irngation 18 Avoidable payment of interest 
185 Transport 26 Performance of minibuses 
186 Agriculture 38 Unfruitful expenditure on 1016 equipment 
187 Food and Supplies 42 Loss due to negligence 
188 Public Health 53 Targets and achtevements 
188  Public Health 55 Other points 

190  Public Health 60 Inflated/Fictitious measurement 
191  Public Health 63 Infructuous expenditure on abandoned work 
192 PWD(B&R) 71 Shortage of Tools and Plant 
183 PWD (B&R) 74 Sub standard execution of work 
194  Education 82 Fraudulent drawal of Leave Travel Congession 
195 Education 84 Operation Blackboard 
196 ८० operation 95 Outstnding Inspection Reports/Paragraphs 
197 0० operation 99 Resuits of Audit ! 
198 Revenue 101 Outstanding Inspection Reports 
199 Revenue 102 Land Revenue <! 
200 Revenue 103 Resuits of Audit
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201 Revenue 104 Irragular exemption of stamp duty 

202 Excise and Taxation 108 Uncollected Revenue 

203 Excise and Taxation 109 Frauds and evaston of taxes 

204 Excise and Taxation 110 Outstanding Inspection Reports 

205 Excise and Taxation M Results of Audit 

206 Excise and Taxation 112 Details of appeals pending on 31 3 80 

207 Excize and Taxation 113 Delay in taking up of appeal cases 

208 Excise and Taxation 115 Stay of Sales Tax demands by the Appellate 
Authortties 

209 Excise and Taxation 116 Recovery of Demands in armrears under 
Sales Tax 

210 Excise and Taxation 118 Non recovery of arrears due to delay in 
assessment 

211 Excise and Taxation 119 Faillure to venfy the genuineness of dealers/ 

sureties 

212 Excise and Taxation 120 Irregular grant of exemption certificate 

213 Excise and Taxation 121 Delay in intttating/non pursuance of recovery 
A proceedings 

214  Excise and Taxation 122 Other interesting cases 

215 Excise and Taxation 123 Evasion of tax 

216 Excige and Taxation 125 Application of incorrect rate of tax 

217 Excise and Taxation 126 Non/Short levy of interest 

218 Excise and Taxation 127 Re.uits of Audit 

219 Excise and Taxation 128 State Excise Duty 

220 Excise and Taxation 129 Loss of revenue due 10 re auction of vends 

221 Excise and Taxation 130 Short recovery of composite fee 

222 Excise and Taxation 131 Non recovery of license fee and interest 

223 Excise and Taxation 132 Loss due to non observance of prescribed 
procedure regarding auction of vends 

224 Excise and Taxation 133 Interest not recovered 

225 Excise and Taxation 134 Non recovery of penalties 

226 Excise and Taxation 135 Assessments i arrears 

227 Excise and Taxation 136 Uncollected Revenue 

228 Excise and Taxation 138 Results of Audtt 

229 Excise and Taxation 139 Under assessment due to regular grant of 
exemption to non manufacturers 

230 Excise and Taxation 140 Under assessments due to short/non levy of 
purchase tax
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231 Excise and Taxation 142 Under assessment due to short levy of 

purchase tax and incorrect deduction 
232 Excise and Taxation 144 Short [evy of penalty 

233 Excise and Taxation 145 Results of Audit 

44th Report 

234 PublicHealth 3 Sub Standard exscution of work 
235 Pubiic Heaith 4 Recovery due from contractor 
236 Irngation 12 Surplus matenals 

237 Irngation 17 Shortage of T&P articles 

238 Labour and Employment 20 Cost of sub standard medicmnes not recovered 
239 50091 Welfare 21 'Old Age Pension 

240 Social Welfare 23 Payment of pension to meligibie persons 
241 Social Welfare 26 lee;rafion of scavengers 

242  Medical and Health 27 Family Welfare programme including India 
Population Project 

243 Local Government and Housing 32 Financial outlay and expenditure 

244  Local Government and Housing 33 Scheme of Employment through Housing and 
Shelter Upgradation (SHASU) 

245 Rural Development 35 Non recovery of subsidy misutiised 
246 Rurat Deveiopment 36 Integrated Rural Development Programme 
247  Town and Country Planning 38 Unfrutful Expendrture 
248 Town and Country Planning 41 Functj.onmg of State Planning Celt 
249 Town and Country Planning 42 ldle investment 

250 Town आएं Country Planning 43 Avoidable payment of interest 
251 Revenue 46 Mewat Development Board 

252 Sports and Youth Welfare 47 Embezzlement of funds 

253 Mnes and Geology 48 Uncollected Revenue 
254 Mines and Geology 50 Results of Audit 
255 Mines and Geology 53 Short Calculation of interest 
256 Mines and Geology 54 Uncollected Revenue 

257 Mnes and Geology 56 [र०5७॥9 of Audit 

258 Mhines and Geology 57 Non realisation of cotract maney and interest 
259 Mines and Geology 58 Non recovery of dead rent and interest thereon 
260 Mnes and Gealogy 59 Interest not charged on delayed payments 
261 Mines and Geology 60 Uncollected revenue 
262 Mwes and Geology 61 Results of Audit
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263 Mnes and Geology 62 Non recovery of contract money and interest 

264 Mines and Geology 63 Non recovery/Short recovery of royaity 

265 Mines and Geology 64 Interest not charged 

266 Revenue 65 Uncollected Revenue 

267 Revenue 66 Uncollected Revenue (Land Revenua) 

268 Revenue 67 Result of Audit 

262 Revenue 68 Short levy of Stamp duty 

270 Revenue 69 Under valuation of immovable property 

271 Revenue 70 Evasion of Stamp duty and registration fee 

through power of attorney 

272 Revenue 71 Irregular exemption of Stamp duty and 

reglstraho'n fee 

273 Revenue 72 Misclassification of nstruments 

274 Revenue 73 Uncollected Revenue 

275 Revenue 74 Uncollected Revenue (Land Revenus) 

276 Revenae 76 Results एव Audit 

277 Revenle 78 Irregular exemption of stamp duty 

278 Revenlle 79 Short realisation of stamp duty due to under 

[ valuation of immovable property 

279 Revenure* 80 Misclassification of mstruments 

280 Transpo’rt 88 Short reahsat on of permiticounter signature 

fee 

281 Transport 90 Short frealisation of permit/ Counter signature 

fee | ¢ 

282 Prohibition Excise and Taxation §1 Arrears In assessment of sales tax and 

passengers and goods tax 

283 Prohibition Excise and Taxation 92 Uncollected Revenue (Sales Tax) 

284 Prohibiion Excise and Taxation 94 Results of Audit 

285 Prohibition Excise and Taxation 95 Non registration of dealers liable to registration 

286 Prohibition Excige and Taxation 96 Grant of Certificates of registration without 

following proper procedure 

287 Prohibition Excise and Taxation 97 Non observance of departmenta! instructions 

regarding crossverifications 

288 Prohibtion Excise and Taxation 98 Non observance of prescnbed procedures for 

receipt and 1ssue of declaration forms 

289 Prohibiton Excise and Taxation 99 Non observance of prescribed procedures for 

receipt and 15596 of declaration forms 

290 Prohibtion Excise and Taxation 100 irreguiar deduction allowed against stolen 

forms
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291  Prohiticn Excise and Taxation 101 {ncarrect deduction from turnover 

292 Prohibition Excise and Taxatton 102 incorrect levy of Concessional rate of Tax 

283 Prohibition Excise and Taxation 103 Other points of interest 

294 Prohibition Excise and Taxation 104 Non/short levy of purchase tax 

295 Prohibition Excise and Taxation 106 Results of Audit 

296 Prohibition Excise and Taxation 107 Interest not charged 

297 Agriculture 108 Non recovery of purchases tax and interest 

298 Agriculture 109 Non recovery of purchase tax and interest 

299 Power 111 Uncollected Revenue 

300 Power 113 Shortfall पा statutory inspection of electrical 

nstallations 

301 Power 14 Non Reconctliation of treasury receipts 

302 lingation 116 Under assessment of water charges 

46th Report 

303 Housing Infructuous expenditure 

304 Housing 6 Loss owing to construction of houses on 
! unapproved layout pian 

306 PWD (B&R) 18 Extra expenditure 

306 PWD (B&R) 23 Surplus matenals 

307 PWD (B&R}) 25 Short receipt of matenal 

308 PWD (B&R) 27 Procurement of sub,standard cement 

309 lmigation 34 Procurement of sub standard cement 

310 Haryana State Lotteries 36 Appointment of 081 stockists 

311 Haryana State Lottenes 37 Loss due to excess claims of Prize winning 
tickets 

312 Haryana State Lotteries 39 Outstandings against Sales Officers 

313 Haryana State Lotteres 40 Other points of interest 

314 Prohibitton and Excise 41 Arrears पा revenue 

315 Prohibition and Excise 42 Results of Audit 

316 Commercial Taxes 43 Arrears In revenue 

317 Commercial Taxes 44 Arrears in assessment 

318 Commercial Taxes 46 Outstanding inspection reports and audit 

observatrons 

319 Commerctal Taxes 47 Results of Audit 

320 Commercial Taxes 48 Sales Tax Check Barners 

321 Commercial Taxes 50 Short levy of Purchases Tax
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322 Commercial Taxes 51 Non/Short levy of interest and penalty 

323 Commercial Taxes 52 Results of Audit 

48th Report 

324 Rural Development 3 Implementation and Achievement 

325 Agriculture 4 Arrears in revenue 

326 Animal Husbandry 8 Frauds and evasion of taxes/duties 

327 Co operation 1 Arrears In revenue 

328 Mines and Geology 14 Arrears ॥ revenue 

329 Mines and Geology 15 Qutstanding inspectton reports and audit 
observations 

330 Transport 20 Outstanding audit objections पा Internal Audit 

331  Agnculture 23 Outstanding inspection reports/paragraphs 

332 Food and Supplies 25 Extra expenditure 

333 Housing 27 Avoidable hability of interest 

334 पाता Husbandry 28 Uneconomical working of Liquid Nitrogen Gas 
Plants 

335 Education 29 Purchases without assessment छा requirement 

336 PWD (B&R) 3 Irregular/Excess expenditure on execution of 
works 

337 Excise and Taxation 33 Arrears पा revenue 

338 Excise and Taxation 37 Results of Audit 

338 Exctse and Taxation 43 lrregular deduction allowed against invahd 
declaration forms 

340 Excise and Taxation 44 Loss of revenue due to defray पा finalisation of 
assessment 

341 Excise and Taxation 45 Non fevy of interest and penalty 

50th Report 

342 Finance (Lotteries) 3 Printing of lottery tickets 

343 Industries 5 Capital investment subsdy 

344 Industnies 5 , lrregular release/ non recovery of assistance 

345 50081 Welfare 8 Panjn Plants 

346 Home (Jail) 9 Injudicious purchase 

347 PublicHealth 13 Recovery due from contractor 

348  Irngation 18 Stores and Stock 

349 Irngation 20 Tools and plants returns 

350 Immgation 21 Physical venfication 

351 irngation 22 Surplus matenals
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352 Town and Country Planning 24 Construction of Butlding and Roads by HUDA 

353 Town and Country Planning 25 Construction of Building 

354 Town and Country Planning 26 Test check of records relating to construction 
of roads 

3556 Town and Country Planning 27 Other points of interest 

356 Town and Country Planning 28 Non recovery of compounding fee 

357 Town and Country Planning 29 Avoidable payment of interest 

358 Transport 30 Matertal Management and Inventory contro! 

359 Transport 31 Loss on wreckers 

360 Transport 32 Purchase of Sub-standard tubes of butyl rubber 

361 Transport 35 Avoidable payment of compensation and 
interest thereon 

362 Forest 36 Generation of employment 

363 Forest 38 Alkalvsaline land plantation 

364 PWD (B&R) 47 Construction of Major Building including Staff 
Quarters 

365 PWD (B&R) 48 Time overrun 

366 PWD (B&R) 49 Execution of works without tecl nical sanction 
of cost estimates 

367 PWD (B&R) 52 Undue financial favour to the contractors 

368 PWD (B&R}) 53 Other points of interest 

368 PWD (B&R) 55 Fictittous debit 10 work 

370 PWD (B&R) 56 Monrtonng 

371 PWD (B&R) 57 Reimbursement claims 

372 PWD (B&R) 58 World Bank and Asian Development bank loan 

373 PWD (B&R) 59 Physical targets and achievements 

374 PWD (B&R) 60 Execution 

375 PWD (B&R) 81 Release of advances not covered by 
agreement 

376 PWD (B&R) 62 Non deduction of un conditional rebate and 
irregular payment 10 compensate mcome tax/ 
sales tax deductions at source 

377 PWD (B&R) 63 Excess payment of price increase on diesel 

378 PWD (B&R) 64 Under utilisation/idle machinery 

379 PWD (B&R) 65 Irregular adjustment of expenditure 

380 PWD (B&R) 66 Unfruitful expenditure due to rejection of 
proposal for metatling service road 

381 PWD (B&R) 67 Infructuous expenditure on construction of 
swimming pool
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382 Irngation 70 Loss and aviodable extra expenditure due to 

non fulfilment of contractual obligations 

383 Rural Development 75 Payment of wages 

384 Rural Development 76 Quality Controls 

385 Rural Development 77 Other points 

386 Rural Development 78 Nen recovery/non adjustment of advances to 

Ex Sarpanches 

387 Rurat Devetopment 79 Non recovery of misutilsed subsidy 

388 Town and Country Planning 80 Non levy of Penalty 

382 Town and Country Planning 81 Non recovery of auction money 

390 Town and Country Planning 82 Non transfer of developed sectors 

391 Transport 87 Avoidable payment of compensation due to 

incorrect filing to affidavit berore the tribunal 

392 Food and Supples 88 Loss due to wrong charging of cost of gunny 

bags 

393 Revenue 92 Arrears | revenue 

394 Revenue 93 Frauds and evasion of taxes/duties 

395 Revenue 94 Results of Audit 

3986 Revenue 95 Internal Audit 

397 Revenue 96 Resulfs of Audit 

358 Revenue 97 Starnp duty and Registration Fees 

399 Revenue 98 High Pendency of cases of undervaluation with 

Collectors 

400 Revenue 99 Misclassification 0 instruments 

401 Revenue 100 Short levy of stamp duty 

402 Revenue 101 Pre audt of registrable documents 

403 Revenue 102 Arrears in Revenue 

404 Revenue 103 Frauds and evasion of taxes/duties 

405 Revenue 104 Results of Audit 

406 Revenue 105 Outstanding audit cbjections In Internal Audit 

407 Revenue 106 Results of Audit 

408 Revenue 107 Short recovery of stamp duty on mortgage deed 

409 Revenue 108 Evasion of stamp and registration fees through 

power of attorney 

410 Revenue 109 Evasion of Stamp Duty 

411 Chief Electnical Inspector 110 Arrears | revenue 

412 Mines and Geology 112 Resuits of Audit
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413 Co operation 114 Arrears In revenue 

414 Animal Husbandry 118 Frauds and evasion of taxes/duties 

415 Excise and Taxation 116 Arrears n revenue 

416 Excise and Taxation 117 Arrears n assessment 

417 Excise and Taxation 118 Under assessment due to inadmissibie 
deduction from turnover 

418 Excise and Taxation 120 Under assessment due to uregular deduction 

allowed aganst invalid declaration forms and 
nonfshort levy of pruchasefsales tax 

419 Excise and Taxation 121 Under assessment 

420 Excise and Taxation 122 Under assessment 

421 Excise and Taxation 124 Under assessment due to application of 
incorrect rates of tax 

422 Exctse and Taxation 125 Non short levy of pruchase tax 

423 Excise and Taxation 126 Results of Audit 

424 Excise and Taxation 127 internai control mechanism of receipts from 
distilleries and breweres 

425 Excise and Taxation 128 Low yield of spirit 

426 Excise and Taxation 129 Loss of spint due 10 re-distillation 

427 Excise and Taxation 131 Non recovery of cost of supervisory excise 
staff 

428 Excise and Taxation 133 Interest short charged 

429 Excise and Taxation 134 Short realisation of composite fee 

430 Revenue 135 Results of Audrt 

431 Revenue 137 Arrears in revenue 

432 Mmes and Geology 139 Arrears In revenue 

433  Agnculture 141 Arrears पा revenue 

434  Agnculture 142 Results of Audit 

435 Agriculture 143 Non recovery of purchase tax and Interset 

436 Finance (Lottenes) 146 Resduilts of Audut 

5200 Report 

437 Education 5 Colour television under Education Technology 
Scheme lying unused P 

438 Education 6 Extra expenditure on purchase of paper 

439  Agriculture 10 Outstanding Inspection Reports/paragraphs 

440 Agrnculture 12 Chaudhary Charan Singh Haryana Agncuiture 
University Hisar 

441  Agniculture 13 Other points of interest



216 

1 2 3 4 

442  Agnculture 14 Irregualar Adhoc appointments 

443  Agriculture 15 Non recovery of principal and interest from 
Sugar Mills 

444 Revenue 16 Withdrawal of funds twice against one sanction 
and keeping of the funds outside the 
Government accounts 

445 Revenue 17 Misutiisation of funds meant for flood relief 

446 Forest 20 Payment of Rs 12 74 iakh for fictitious earth 
work for plantation 

447 Transport 22 Sanction Procurement and Utilisation of 
Govemment vehicles 

448 Transport 23 Maintenance and repairs of vehicles 

459 Transport 24 Inventory of stores 

450 Transport 25 Miscellaneous irregulanties and avoidaole 
expenditure 

451 Imgation 30 Other points of interest 

452 Irngation 35 Unfruitful expendrture due to non commuissioning 
\ of an wrnigation channel 

453  Irnigation 39 Miscellaneous Public Works Advances 

454 PWD (B&R) 40 Infructuous expenditure on construction of a 
road 

455 PWD (B&R) 41 Blocking of funds due to non utilisation of a 
: road constructed without railway level crossing 

456 PWD (B&R) 43 Misceilaneous Public Works Advances 

457 PWD (B&R) 44 Storas and Stock 

458 PWD (B&R) 45 Purchase without sanctions 

459 PWD (B&R) 45 Short receipt of matenal 

460 Town & Country Planning 51 Excess payment of land compensation due 10 
partial implementation of Supreme Courts 
Judgement 

461 Town & Country Planning 52 Avoidable payment of interest due to abnormal 

delay पा processing of iand award cases 

462 Town & Country Planning 53 Non recovery of rent from the lessees due to 
non observance of conditions of lease deed 

L 

463 Town & Country Planning 54 Recovery due from Juntor Engineer owing to 
mis appropration of matenal 

484 Housing 56 Deiayed disbursement of loan to the 
beneficiaries led to avoidable liabiity of interest 

465 Housing 58 Infructuous expenditure due to cohstruction of 
retaiming wall without requirement 

466 Social Welfare 60 Embezzlement of Rs 3 99 lakh b
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467 Food and Supplies 63 Possibility of pilferage of four thousand quintals 

of wheat 

468 General 65 Write off of losses 610 

469 Animal Husbandry 67 Arrears In revenue 

470 Revenue 68 Arrears पा. revenue 

471 Revenue 69 Results of Audit 

472 Revenue 70 Short levy of Stamp Duty due to misclassification 
of instruments 

473 Revenue 71 Evasion of Stamp Duty due to under valuation 
of immovable property 

474 Power 72 Arrears था revenue 
(Chief Electrical Inspector) 

475 Power 73 Resuits of Audrt 
(Chief Electrical Inspector) 

476 Power 74 Levy and collectton of Electncity Duty 
{Chief Electrical Inspector) 

477 Power 78 Non charging of electricity duty on extended 
(Chief Electrical Inspector) load 

478 Power 77 Short realisation of electricity duty due to (Chief 
Electrical inspector) application of incorrect rates 

478 Power 78 Electricity duty not charged after expiry of 
(Chief Electrical Inspector} exemption pernod 

480 Transport 79 Results of Audit 

481  Haryana State Lotteries 86 Resuits of Audit 

482 Haryana State Lottenes 87 Short deposit of sale proceeds of lottery tickets 
483 Agriculture 83 Arrears In revenue 

484  Agriculture 89 Results of Audit 

485 Excise and Taxation 94 Arrears | revenue 

486 Excise and Taxation 95 Arrears ॥ assessment 

487 Excise and Taxation 96 Frauds and evastons of taxes/duties 
488 Excise and Taxation g7 Results of Audit 

489 Excise and Taxation 98 Exemption/deferment from payment of tax to 
new |ndustries 

490 Excise and Taxation 99 Non recovery of tax 

491  Excise and Taxation 100 Under assessment due to rreqular exemption 

492 Excise and Taxation 101 Under assessment due 10 non lavy of tax on 
branch transfers/consignment sale 

493 Excise and Taxation 102 Under assessment due to non submission of 
declaration forms 

494  Excise and Taxatwon 103 Under assessment due to application of 
Incorrect rates of tax
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495 Excise and Taxation 104 Arrears 1n assessments 

496 Excise and Taxation 105 Evasion of tax due to suppression of 

purchases 

497 Excise and Taxation 106 Under assessment due to incorrect deduction 

allowed against invalid declaration forms 

498 Excise and Taxation 107 Incorrect levy of concessional rate of tax 

499 Excise and Taxation 108 Inadrnissible deduction from turnover 

500 Excise and Taxation 108 Non levy of purchase tax 

501 Excise and Taxation 110 jrregular stay of tax 

502 Excise and Taxation 111 Application of mcorrect rate of tax 

503 Excise and Taxation 112 Non levy of tax 

504 Excise and Taxation 113 Short levy of tax 

505 Excise and Taxation 114 Under assessment due to excess rebate 

506 Excise and Taxation 115 MNon levy of penalty 

507 Excise and Taxation 116 Non reconciliation of revenue deposits into 

3 treasury 

508 Excrse"iand Taxation 117 Results of Audit 

509 Exmsyefand Taxation 118 Short/non recovery of passenger tax 

दर 54th Report 

510 Animal Husbandry 6 Poultry Development Programme 

511 Medical and Health 16 Mational Malana Eradication Programme 

512 Revenue 17 Inadmissible payment of cash compensation 

to manufacturing units/industry owners 

513 Revenue 18 Fictiious payment of graturtous relef 

514 Revenue 19 Drawat of funds without requirement 

515 PWD (B&R) 22 Avoidable payment of interest 

516 Irngation 24 Failure of the Sprinkler Imgation Scheme and 

wastage of Government funds 

517 Irngation 25 Unfrutful expenditure on silt clearance 

518 Agnculture 29 Unfruitful expenditure due to non acquisition 

of land and execution of work without 

transfer of land 

519 Agnculture 30 General 

§20 Education 31 Nugatory expenditure due to payment of 1016 

wages 

521 Town and Country Planning 32 Land Acquisition transfer of land and utility 

thereof 

522 Town and Country Planmng 33 Non allotment and non handhling over of land
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523 Town छाप Country Planning 34 Non utiisation of land 

524 Town and Country Planning 35 Loss due fo non recovery of rebate 

§25 Printing and Stationery 36 Piiferage of Paper 

526 Transport 37 Accidents पा Haryana Roadways 

527 Transport 38 Accidents 

528 Transport 39 Payment of Compensation 

529 Amnimal Husbandry 46 Arrea s ॥ revenue 

530 Animal Husbandry 47 Frauds and evasions of taxes/duttes 

531 छाई Electrical Inspector 48 Arrears in revenue 

532 Revenue 49 Arrears n revenue 

533 Revenue 50 Resuits of Audit 

534 Revenue 51 Results of Audit - 

535 Revenue 52 Non/Short recovery of stamp duty 

536 Revenue 53 Incorrect examption of stamp duty 

537 Revenue 54 Evasion of stamp duty due to undervaluation 
of immovable property, 

538 Revenue 55 Short levy of stamp 00४ due 10 

misclassification of nstruments 

539 Revenue 56 Incorrect refund of stamp duty 

540 Revenue 57 Evasion of stamp duty and registration fees 
through power of at\torney 

541 Revenue 58 Short recovery of stamp duty on exchange 

deeds 

542 Revenue 59 Resuits of Audit 

543 Revenue 60 Internal Controls पा Land Revenue Department 
for recovery of dues treated as arrears of 
land revenue 

544 Revenue 61 Procedure for recetpt and disposal of 
revenue fecovery cases 

545 Revenue 62 Retum of RRCs 

546 Excise and Taxation 63 Impact of prohibition on Revenue of the State 

547 Excise and Taxation 64 Arrears ॥ revenue 

548 Excise and Taxation 65 Arrears in assessment 

549 Excise and Taxation 66 Frauds and evasions of taxes/duties 

550 Excise and Taxation 67 Results of Audrt 

551 Excise and Taxation 68 Disposal of appeal cases 

552 Excise and Taxation 69 Delay in finalising assessments 

553 Excise and Taxation 70 Delay in finaltsation of remand cases
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554 Excise and Taxation 7 Collection of sales tax demands in arrears 

555 Excise and Taxation 72 Recovery certificaticn cases 

5566 Excise and Taxation 73 incorract levy of concessional rate of tax 

557 Excise and Taxation 74 Incorrect deduction allowed aganst invahd 
declaration forms 

558 Excise and Taxation 75 Inadmissible deduction from turnover 

559 Excise and Taxation 76 Short levy ए tax on sales to Non government 
bodies 

560 Excise and Taxation 77 Excess refund due to incorrect exemption 
from payment of tax 

561 Excise and Taxation 78 Under assessment due to excess rebate 

562 Excise and Taxation 79 Results of Audit 

563 Excise and Taxation 80 Incorrect levy of entertainments duty 

564 Transport 81 Results of Audit 

565 Irmgation R 83 Results of Audit 

566 Immigation 84 Recovery of Water rates from canal water 

567 Irngation ते 85 Arrears of revenue 

568 Irnigation 86 Less measurement of area Imgated 

568 Imgation 87 Non mposition of penalty for unauthonised 
supply of water 

570 lrngation 88 Excess credit to an industnal unit 

571 Imgation 90 Short recovery ए lease rent 

§72  Agnculture 91 Arrears ॥ revenus 

573 Agnculture 92 Results of Audit 

574 Agnculture 93 Non recovery of purchase tax and interest 

575 Mines and Geology 97 Arrears पा revenue 

576 Mines and Geology 98 Results of Audit 

577 Mines and Geology 99 Short recovery of contract money and 
Interest 

578 Cooperation 100 Arrears ॥ revenue 

579 Cooperation 101 Results of Audit 
{Non Tax Receipts) 

/ 56th Report 

580 Education 3 Introduction of 10+2 pattern of education 

581 Education 4 Nutritional Support to Primary Education 

582 Forest 5 Rehabilitation of common iands पा Aravall 
Hills 

583 Medical and Health 6 Working of Medical and Health Department 
including Manpowear Management
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584 Medical and Health 7 Hospitals and dispensanes 

585 Medrcal and Health 8 Community Health Centres (CHCs) 

586 Medical and Health 9 Hospital Waste Management 

587 Medical and Heaith 10 Drug Control Programme 

588 Medical and Health 1 Qutstanding Inspection Reports 

589 Social Welfare 13 Traming and onientation of ICDS persconnel 

530 Finance 14 Overpayment of penstonary benefits 

591 Finance 15 Persaonal Ledger Accounts 

592 Home 18 Stores and Stock 

593 Prohibition Excise and Taxation 20 Fraudulent drawals and ebbezzlement of 
Govemment money 

594 Revenue 21 Loss of interest due to delayed refund of 
unspent amount 

595 Revenue 22 Excess payment of Gratuitous Relief 

596 Sports and Youth Welfare 23 Non responsiveness to Audtt findings and 
observations resulting in erosion of account 
ability 

597 Imgation 28 Wasteful expenditure 

5§98 Imgation 30 Non responsiveness to Audit findings and 
observations resulting in erosion of account 
ability 

6§99 Irngation 32 Defects था procedure treasury and financial 
rules 

600 Imgation 34 Undue retention of heavy Cash Balances 

601 Agnculture 36 Wasteful expenditure on construction of 

road 

602 Co-operation 37 Loss due to negligence and improper 
mamntenance of cold storage plant 

603 Town and Country Planning 38 Payment of [02 to Sugar Mill from the funds 
of HUDA 

604 Town and Country Planning 39 Avoidable 1055 due to delay था allotment of 
plots 

605 Food and Supphes 40 Public Distribution System 

606 Supples and Disposals 42 Extra expendrture due to finahsation of 
tenders after validity period 

58th Report 

607 Forest 3 Rehabilitation of common lands 1n Aravalii 

Hills 

608 Excise and Taxation 4 Arrears in revenue
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609 Excise and Taxation 5 Arrears ln_——_——_—__——*——__—_- assessment 

810 Excise and Taxation 6 Frauds and evasions of taxes/duties 

611 Excise and Taxation 7 Outstanding inspection reports and audit 

observations 

612 Exclse and Taxation 8 Results of Audit 

6§13 Excise आएं Taxation Cross verification by Audrt 

614 Excise and Taxation 10 Incorrect deduction from turnover 

615 Excise and Taxation " Incorrect levy of concessional rate of tax 

616 Excise and Taxation 12 Non levy of Purchase tax 

617 Excise and Taxation 13 Non recovery of tax 

618 Excise and Taxation 15 Non/short levy of purchase tax 

619 Excise and Taxation 16 Non levy of tax 

620 Excise and Taxation 17 Resuits ए Audit 

621 Excise and Taxation 18 Short realization of passenger tax 

622 Mmnes and Geology 19 Arrears पा revenue 

623 Mines and Geology 20 Resuit of Audit 

624 Mines and Geology 21 Receipts from Mines and Minerals 

625 Mines and Geology 22 Non/short recovery of dead rent royalty and 
nterest 

626 Mines and Geology 23 Non/short recavery 0 royalty from Bnck Kiln 
Owners 

627 Mnes and Geology 24 Non recovery of lease fee on short term 
permits 

628 Mnnes and Geology 25 Nen recovery of interest on belated 
payments 

629 Animal Husbandry 26 Arrears n revenue 

630 Animal Husbandry 27 Frauds and evasions of taxes/duties 

631 Revenue 29 Results of Audit 

632 Revenue 30 Stamp Duty and Registration Fees 

633 Agriculture 31 Arrears 1 revenue 

634 Agnculture 32 Result of Audit 

635 Transport 33 Results of Audit 

636 Transport 34 Non dEpOB‘lt of token tax 

637 Transport 35 Short levy of penalty 

638 Imgation 36 Results of Audit 

639 Irngation 37 Utihsation of departmental receipts 

observations resulting पा erosion of 

accountability
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640 Co-operative 38 Results of Audit 

641 Finance 39 Non charging of interest आएं penal interest 

642 Financa 40 Loans to Municipai Councils/Mumnicipal 
Committees 

643 Forest 41 Short recovery of royalty on forest produce 

644 Power 43 Arrears 11 revenue 

645 Generai 44 Resuits of Audit 

646 Education 46 Working of Education Department (Pnmary 
Education Wing) including Manpower 
Management 

647 Education 47 Incentives to scheduled castes and weaker 
sechion students 

648 Education 48 Pass percentage पा class V 

649 Education 49 Literacy rate 

650 Education 50 Internal Audit 

651 Education 51 Sanctioned posts and actual strength 

652 Education 52 Deployment of teachers beyond norms 

653 Education 53 Qutstanding inspection reports 

654 Education 54 Monitoring गाए evaluation 

656 Education 55 Distnict Pnmary Education Programme 

656 Education 56 Management cost in excess of noms 

667 Education 57 Programme management 

658 Education 58 छाप] Works 

659 Education 59 Appointment of teachers/instructors/staff 

660 Education 60 Training 

661 Education 61 Monitoring and Evaluation 

662 Medical and Health 62 National Family Welfare Programme 

663 Medical and Health 63 Programme implementation 

664 Medical and Health 64 Performance indicators of maternal health 
services 

665 Med:cal and Health 66 Manpower position 

666 Medical and Health 68 Working of Pandit Bhagwat Dayal Shama 
Post Graduate Insttute of Medical Sciences 
Rohtak 

667 Medical and Health 69 Implementation of Prevention of Food 
Aduiteration Act 

668 Co operative 70 Avoidable payment of interest 

669 Co 008ाश0दि 71 Storags gain on account of moisture ॥ा wheat 
stocks below norms
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670 Finance 72 Overpayment of pensionary benefits 

671 Home 73 Non responsiveness (0 Audit findings and 
observations resulting भा erosion of 
accoutability 

672 Irngation 74 Water Resources Consolidation Project 

673 Irngation 75 Modemisation 

674 lmgation 76 Unauthonsed excess execution of work था 

post tender stage 

675 Irngation 77 Hathmkund Barrage 

676 Irngation 78 Avoidable expenditure due to incorrect 
sanction of estimates 

677 Imgation 79 Unfruitful expenditure on extenston of 
existing channel 

678 Pubiic Health 80 Non responsiveness to Audit findings and 
observation resulting था erosion of 
accautability 

679 Pnnting शाप Stationery 81 Excess payment due to failure पा internal 
control system 

680 Pninting and Stationery 82 Excess issue of paper to prnivate pnnters 

€681 Environment 83 Implementation of Environmental Acts and 

Rules relating to Water Poliution 

682 Environment 84 Status of water pollution 

683 Environment 85 Treatment of Industnal effluent 

684 Enwvironment 85 Domestic sewage treatment plants 

685 Enwvironment a8 Environment training educzation and 
awareness 

886 Enwvironment 89 Monitonng and evaluation 

687 Urban Development 90 Urban Employment Generation Programme 

688 Rural Development 91 Loss of Central assistance under Integrated 
Rural Bevelopment Programme 

689 Town and Country 92 Payment of loan to HSEB from fhe funds of 
HUDA. 

690 Town and Country 93 Non recovery of enhanced compensation of 
land 

691 Food and Supplies 94 Pilferage of large quantity of wheat due 10 
manipulation of weight 

692 General 87 Write off of losses etc 

693 General 100 Commercial Activities 

694 Excise and Taxation 101 Arrears in revenue 

695 Excise and Taxation 102 Arrears In assessment 

स्
ना
न 

सा
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696 Excise and Taxation 103 Frauds and evasions of taxes dutres 697 Excise and Taxation 104 Outstanding inspection reports and audt 

observations 
698 Excise and Taxation 105 Results of Audit 
699 Excise and Taxation 106 Evasion in 58185 tax 
700 Excise and Taxation 107 Non compliance of depantmental instructions regarding cross verification 
701 Excise and Taxation 108 Under assessment of notionai sales tax 

hability computed on taxable turnover 702  Excise and Taxation 109 Non levy of purchase tax 
703  Excise and Taxation 110 Non recovery of tax 
704  Excise and Taxation 111 Non levy of interest 
705 Excise and Taxation 112 Under assessment due to excess rebate 706 Excise and Taxation 113 Results of Audit 
707 Excise and Taxation 114 Short realization of passengers tax 

towards expenditure 
708  Excise and Taxation 115 Non recovery of licence fee 
7089 Revenue 116 Resuits of Audit 
710  Revenue 117 Short levy of stamp duty on exchange of 

property 
711 Revenue 118 Evasion of stamp duty due to undervaluation 

of immovable property 
712 Revenue 119 Evasion of stamp duty 
713  Revenue 120 Short levy of stamp duty 
714 Transport 121 Taxes on Motor Vehicles 
715 Transport 122 Embezzlement of token tax and registration 

fees 
716 Transport 123 Short realization of permit/countersignature 

fee 
717 Transport 124 Lack of co ordination between Transport and 

Excise and Taxatton Departments 718 Transport 125 Non recovery of token tax पा respect of Stage 
Carnage buses 

719 Finance 126 Results of Audit 
720 Fmnance 127 Pnnting of lottery tickets Non realisation of 

penalty from printer 
721 Finance 128 Loss of mnterest due to delayed transfer of 

money (0 Government account 
722 Forest 129 Results of Audit 

o=
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723 Forest 130 Loss due to delay in harvesting of poplar 
trees 

724 Forest 132 Absence of physical venfication of timer 

725 Forest 133 Loss due to excess unit cost 

726 Irnigation 135 Results of Audit 

727 PWD (B&R) 136 Utihization of departmental receipts towards 

expenditure 

728 Co operative 137 Non charging of interest आएं penal interest 

729 Co operative 138 Short recovery of audit fee 

730 Co operative 139 Non desposit of dividend on share capital of 
State Government 

60th Report 

731 Medical and Health 3 Prevention and Control of Diseases 

732 Medical and Health 4 Preventive intervention for the general 
Community 

733 Medical and Healih 5 Role of voluntary organizations 

734 Medical and Health 6 Training 

735 Medical and Health 7 National Programme for control of Blindness 

736 Medical and Health 8 Misutiisation of grants received for mega eye 
camps 

737 Medical and Health 9 Purchase of equipment 

738 Medical and Health 10 Renovaticn and furnishing 

739 Medical and Health 11 Training 

740 Medical and Health 12 National Tuberculosis Control Programme 

741 Medical and Health 13 Tratning 

742  Architecture 14 Fraudulent drawals and embezzlement of 
Govt money by a Cashier 

743  Animal Husbandry 15 Avoidable expenditure 

744 आधा Husbandry 16 Non recovery of cost of land 

745 Co operative 17 Non responsiveness to Audn findings and 

observations resulting पा eroston of 

accountability 

746 Education 18 Unutihized giris hostel 

747 Technical Education 19 Stores and Stock 

748 Technical Education 20 Financial arrangements of Guru 
Jambheshwar University 

749 Technical Education 21 Academic activities 

750 Technical Education 22 Poor hbrary facihities 

751 Technica! Education 23 Miscellaneous activities
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Revenue 24 Fradulent drawal and embezzlement of 

Government money 
753 Revenue 25 Drawal of funds in advance of requirement 
754  Social Welfare 26 Fradulent payment of 010 age Pension 
755 Town and Country Planning 27 Non collection of External Development 

Charges (EDCs) 
756 Town and Country Planning 28 Loss of interest due to short transfer of 

funds 
757 Town and Country Planning 29 Less recovery of plan scrutimy fee 
758 Town and Country Planning 30 Avardable loss due ६0 delay in handing over 

possession of plots 
759  Town and Country Planning 31 Unnecessary purchase of RCC pipes 
760 Irngation 32 Integrated Audit including Manpower 

Management of Irrigation 
761  [rrigation 33 Department Programme Management 
762  Irngation 34 Formulation of Schemes 
763 Irngation 35 Non utiization of staff 
764  Imgation 36 implementation of schemes 
765 Imgation 37 Wrong adjustment of expenditure 
766 Irngation 38 Unfrutful expenditure on the re activation of 

course of old abandoned drain No 6 
767  Irngation 39 Land under unauthorized possessions 
768 Irngation 40 Collection of Revenue 
769 Irngation 41 Recoverable amount 
770 trngation 42 Store Management 
771 Imgation 43 Complaint Cases 
772  Irngation 44 Introduction of selection grade to Engineers 
773  Irngation 45 Excess expenditure on estabiishment 
774  Irngation 46 Recoverable amount from HUDA 
775  lmgation 47 Irreguiar payment of pay and allowances 
776 Irngation 48 Training 

777 Irngation 49 Consultancy 

778 lmgation 50 incomplete project Hathnikund Barrage 
Project 

778  Imgation 51 Monutoring 

780 lrngation 52 Wasteful expenditure on construction of 
spillway bays of New ottu weir 

781 Imngation 53 Wastage of public funds on an unnecessary 
hft irngation scheme
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782 Irngatien 54 Wasteful expenditure on construction of 

ingation channels 

783 Public Health 55 Drinking Water 

784 PublicHealth 56 Execution of works 

785 Public Heaith 57 Water quality and testing 

786 Public Health 58 Information education and comirmunication 

(IEC) 

787 Public Health 59 Huge payments made for unexecuted items 

of work 2 

788 Public Health 60 Unfruitful expendlfure on sewerage scheme 

789 Public Health 61 Acquisibon of land in excess of requirement 

790 Public Health 62 A voidable payment of interest on transfer of 

land 

791 PWD (B&R) 63 Extra expenditure 

792 PWD (B&R) 64 Non responsiveness to Audit findings and 
chservations resulting 1n erosion of 

accountabibty 

793 Enwironment 65 implementation of Environmental Acts and 

Rules 1n regard to Air Pollution and Waste 

Management 

794  Envircnment 66 Environmental laboratories grossly 

underutihzed 

795 Environment 67 Status of industnal poliution 

796 Envwonment 68 Stone crushing units 

797 Environment 69 Rice shelling units/sclvent extrachon plants 

798 Environment 70 Vehicular pollution 

799 Environment 71 Training/mass education programme 

800 Enwironment 72 Waste management 

801 Environment 73 Prosecution under Air Act 

802 Agrnculture 74 Non recovery of extension fee from allottees 

803 Agrncuiture 75 Loss due to non realization of enhanced rent 

804 Agnculture 76 Non recovery of expendiure on fire service 

charges 

805 Rural Development 77 Irreguiarfexcess release Of grant 

806 Urban Development 78 Avoidable loss due 10 delay पा utihization of 

ioan 15 

807 Transport 79 Human Resources Matenal Management in 

Haryana Roadways 

808 Transport 80 Deployment of staff 

809 Transport 81 Expenditura on store 

N
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 4 810 Transport 

82 Purchase proceduyre and rregulanties पा purchases 81 Transport 
83 Extra axpenditure on purchase of conversion kits 812 Transport 
84 Consurmption of HSD and mobiie ol 813 Transport 
85 Umeascnable consumption of Spring leaves 814 Transport 
86 Non disposal of dead stock 815  Transport 
87 Blockade of funds due to holding excess inventory 816 Transport 
88 General lack of accountability for the use of Pubhic funds in department commergial undertakings 817 Food and Supplies 89 Avoidable expenditure 818  Food and Supphes 90 Loss due to delay n supply of wheat to Food Corporation of 10018 819 Pnnting and Stationery 90A Overpayment to Private printer 820 General 

91 Misappropnations defalcations 810 821 General 
92 Whte of losses et 822 General 
93 Follow up on 20 Reports 823 Generat 
94 General 824 Excise and Taxation 95 Arrears पा revenue 825 Excise and Taxation 96 Arrears in assessment 826 Excise and Taxation 97 Frauds and evasions oftaxes/duties 827 Excise and Taxation 98 Results of Audit 828 Excise and Taxation 99 Outstanding Inspection reports भाव audst observations 829  Excise and Taxation 100 Follow up on Audit Reports -Summarzeqd bosition 830 Exwse and Taxation 101 Results of Audit 831 Excise and Taxation 102 Recovery of sales tax in amears 832 Excize and Taxation 103 Non Tecovery due 10 delay प्र) assessment 833 Excise and Taxation 104 Non-delay in raising of demands for the assessed dues 834 Excise and Taxation 105 Farlure to inmiate follow up action for recovery of arrears 835 Excise and Taxation 108 Disposal of recovery certificates 836 Excise ang Taxation 107 Derands under stay 837 Exacise and Taxation 108 Non inciusion of interest 1n the demand sent to the liquidator
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838 Excise and Taxation 109 Under assessment of notional sales tax 

lhability 

839 Excise and Taxation 110 Applicatien of incorrect rate ए tax 

840 Excise आएं Taxation 111 Non levy of purchase tax 

841 Excise and Taxation 112 Non recovery of tax 

842 Excise and Taxation 113 Results of audit 

843 Revenue 114 Results of audit 

844 Revenue 115 Outstanding inspection reports and audit 

observation 

845 Revenue 116 Results of Audit 

846 Revenue 117 Short levy of stamp duty on exchange of 

property 

847 Revenue 118 Short levy of stamp duty on plant and 

machinery 

848 Revenue 119 Short levy of stamp duty on lease deed 

849 Revenue 120 Embezzlement/evaston of stamp duty 

850 Revenue 121 Incorrect exemption of stamp duty 

851 Agnculture 122 Results of Audit 

852 Agriculture 123 Outstanding inspection reports आएं audit 

observations 

853 Agrniculture 124 Results of Audit 

854 Agnculture 125 Non/short recovery of purchase tax and 

interest 

855 Agnculture 126 Non realization of lease money 

856 Agricuiture 127 Results of Audit 

857 Transport 128 Results of audit 

858 Transport 129 Non/short charging of fitness fea (passing 

fee) 

859 Transport 130 Non realisation of fees 

860 Home 131 Arrears in revenue 

861 Home 134 Arrears of revenue 

862 Co-operative 136 Results of Audit 

863 Co operative 137 Non redemption of Gavernment share capital 

864 Irngation 138 Utilization of departmental receipts towards 

expenditure 

865 Forest 139 Outstanding inspection reports and audit 

observations 

866 Farest 140 Result of Audit 

867 General 142 QOutstanding inspection reports and audst 

observations
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61st Report 

868 Development and Panchyat 3 Non responsiveness to audit findings and 
observations resulting in erosion of 
accountability 

869 Small Savings Misutiisation of incentive/award money 
870 PWD (B&R) 5 Integrated Audit includmg Manpower of 

Building and Roads Branch of Public Works 
Department 

871 PWD (B&R) 6 Nugatory expenditure 
872 PWD (B&R) 7 Programme Management 
873 PWD (B&R) 8 Execution of Works 
874  Water Supply and Sanitation 9 Tool and plant returns 

875 Water Supply and Sanitation 10 Gther points of interest 
876 Water Supply and Sanitation 11 Utihization of matenal without detailed record 

entries पा measurement books 
877 Water Supply and Sanitation 12 Shortage of material 
878 Rural Development 13 Rural Housing Schemes 
87¢ Rural Development 14 Non preparation of annual action plans 
880 Rural Development 15 Allotment ए houses (0 ineligible famihes 
881 Rural Development 16 Other wregutanties 
882 Rural Development 17 Evaluation 
883 Rural Development 18 Swaranjayanti Gram Swarozgar Yojana 
884 Rural Development 19 Formation of Self Help Groups (SHGs) 
885 Rural Development 20 Drversion of funds 
886 Rural Development 21 Physical verification of assets not conducted 
887 Rural Development 22 Reclamation work पाएं taken up for 2 4 years 
888 Rural Development 23 Idle wages 

889 Animal Husbandry 24 Non recovery of lease money 
890 Agriculture 25 Development of mandis by the Haryana State 

Agnculture Marketing Board 
891  Town and Country Planning 26 Non recovery of external development charges 
892 Food and Supples 27 A voidable loss due to delay in disposal of 

nce 

893 General 28 Misappropnations defalcations छा 
894 General 29 Follow up on Audit Reports 
895 General 30 Financial assistance to autonomous bodies 
896 General 31 Lack of accountability 
897 Education 32 Sarv Shiksha Abhiyan etc 
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